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LOK SABHA DEBATES 

LOKSABHA 

Wednesday, August 5, 19921 Sravana 14, 
1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Llberalisatfon of Licensing Policy 

*407. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA GAUT AM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Government propose to 
Iiberalise the industrial licensing policy and 
decentralise the decision making; 

(b) if so, the details thereof; and 

(c) the number of cases which are still 
pending with the Government for issuing 
industrial licences, Statewlse? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 

Substantial liberalisation in the Industrial 

Licensing Policy was announced in July, 
1991. Uberalisation of the Licensing Policy is 
acontinuingprocess. However, no additional 
items have been delicensed after the 
announcement of the new Industrial Policy. 

(c) A statement is laid onthe Table olthe 
House. 

STATEMENT 

Name of the State 

1. Andaman Nicobar 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

Number of applications 
pending 

219 

7 

42 
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Name of the State Number of applications 
pendmg 

6 Chandlgarh 

7 Dadar & Nagar Havell 6 

8 Daman & D,u 20 

9 Deihl 2 

10 Goa 5 

11 GUJaral 37 

12 Haryana 76 

13 Himachal Pradesh 34 

14 Jammu & Kashmir 9 

15 Kamalaka 116 

16 Kerala 11 

17 Lakshadweep 

18 Madhya Pradesh 74 

19 Maharashtra 330 

20 Mampur 

21 Meghalaya 3 

22 Mlzoram 

23 Nagaland 

24 Orissa 18 

25 Pondlcherry 17 

26 Punjab 49 

27 Rajasthan 62 

28 Slkklm 3 
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Name of the State 

29. Tamil Nadu 

<.) 

30. Tripura 

31. Uttar Pradesh 

32. West Bengal 

33. Location in more than one State 

Total 

[ Translation] 

SHRI RAJESH KUMAR: Mr. Speaker, 
Sir, the reply given by the hon. Minister 
reveals that a total of sixteen hundred cases 
are lying pending throughout the country out 
of which forty-two are pending in Bihar. I 
would like to know the number of industries 
proposed to be set up with the help of NRls 
during the next financial year? Would the 
tribal and no industry districts of Bihar be 
given any priority? What are the names of 
the companies which have submitted 
applications for setting up Industries in Bihar? 
I would like to know the reasons for the rise 
in prices inspite of setting up of the industnes 
by multinational companies In the country 
and the steps which are being taken to 
contain the prices. I would like to have a 
detailed reply from the Hon. Minister. 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir. from all the questions asked by 
the han. Member. what I could get IS that the 
han. Member wants to k",~w the number of 
industries set up in Bihar? 

SHRI RAJESH KUMAR: Sir. I would like 
to know the names of the multinational 
companies which have applied for setting up 
of industries in Bihar. You have said that 42 

Number of applications 
pending 

54 

354 

38 

15 

1600 

cases are pending. When would they be 
cleared? 

MR. SPEAKER: Does this question 
arise out of the main quesllon? This does not 
arise out of that. It is uptothe Ministerto give 
reply or not. 

SHRIMATI KRISHNA SAHI: Total 
sixteen hundred cases are pending 
throughout the country. The number of cases 
pending in Bihar is 42 out of which twen:' 
four cases pertain to sugal l Jstry. five to 
beer and eleven pertain to portable alcohol 
and two others. 

SHRI RAJESH KUMAR: Please give 
the names of the companies? 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, the question does not arise as 
the main question is regarding applications. 

MR. SPEAKER: You can write to him 
and seek information in this regard. 

SHRI RAJESH KUMAR: I would like to 
know. ff, as a result of this liberal licensing, 
the big capitalist would receive a great boost 
and the small entrepreneurs would come on 
the verge of closure which in tum would 
cause unemployment in the country? Are the 
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industries in the country not likely to be 
affected with the entry of Multinational 
Companies? At the same time, I would like to 
know whether Govemment has decided not 
to issue licences for big industries 
manufacturing Motor Cars, fridges etc. in 
order to benefit the big capitalists? I would 
also like to know if the Govemment is 
considering to bring the small indust I9S 

such as milk production plant etc. a Jain 
under the purview of licensing? 

SHRfUATI KRISHNA SAHI: Mr. 
Speaker, SIr, the han. Member wants to 
know whether It wiD have adverse affect on 
small scaJe industries. I would like to tell him 
that there is no such poSSibility. As far as the 
question of reviewing the policy isconcerned, 
it is an on going process. People give 
applications and suggestions. As you are 
aware that a new industrial policy has been 
prepared and after its declaration reports of 
setting up of new industries are being 
received. We had not received as much 
foreign investment during the past ten years 
as we have received during the past ten 
months. We are disposing the applications 
speedly. As you already know that we have 
identified 18 commodities for which it has 
been made compulsory to obtain a licence. 
These also included the commodities such 
as Refrigerators Cars etc. used by elite 
class. Representations have been received 
from the people regarding excluding these 
items from the purview of licensing. But 
these has not been done so far. We have 
received this suggestions just now. If such 
suggestions are made by hon. Member we 
would consider those. 

[English] 

DR. VASANTNIWRUTTI PAWAR: Sir, 
the industrial licensing policy was declared in 
July 1991. Still the number 01 applications 
from Maharashtra which are pending is 330 
including the sugar industry. It was said that 

there will be one window policy', so that the 

licensing will be easier. So, I would like to ask 
the hon. Minister as to when these 330 
applications which, include sugar industry 
also from Maharashtra wiD be cleared. Gan 
the Minister give any time-limit forthat? The 
second part of my question is this. Is the 
Government thinking in terms'of declaring a 

small scale industrial policy? 

[ Translation] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, a steering committee 
constituted under the auspices of Food 
Department scrutinizes the applications. The 
applications which are recommended by this 
committee are forwarded to anotherlicellsing 
Committee underthe Industrial Development 
Department. It is possible to examine the 
applications only when the recommendation 
from the Department of Food is received. He 
has asked about the number of applications. 
Three hundred and thirty applications are 
pending tor Maharashtra out of which two 
hundred and twenty six are for setting up 
sugar mills, thirty-six for potable alcohol and 
forty-seven are for beer units. As I stated 
earlier, it involves many Departments such 
as Food Department, Food Processing 
Department etc. Final decision is taken after 
receiving the recommendations of the 
administrative departments. I would like to 
inform the hon. Member that new industrial 
policy was announced on 24th July, 1991. 
After that a total of 4354 applications were 
pending. Now only 1600 applications are 
pending. Our Policy is aimed at acelerating 
the pace of licensing and we have achieved 
success in this regard. According to the 
present rules, the applications should be 
disposed of within sixty days but in some 
cases clarifications are sought and when the 
clarification comes, only then the decision is 
taken. 

[English] 

SHRI E. AHAMED: Mr. Speaker, Sir, I 
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would like to know from the hon.lady Minister 
that after the liberalisation policy of this 
Government, what is the general trend with 
respect to the development of the industries 
in the country. Secondly I would like to know 
this. The Government of India have issued 
several letters of intent before the 
liberalisation policy; and many State 
Governments are still having those letters of 
intent with them. I woUld like to know as to 
how many such letters of intent have been 
converted as industrial licences. There is a 
mention here also about Kerala. Even, now 
there are 11 applications pending before the 
Government of India, I would like to know as 
to why the delay occurs 0 the part of the 
Government of India to clear those 
applications sent by the State Government 
of Kerala. 

[ Translation] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, I have already said that 
applications are first considered by a 
committee set up in the Food Department 
and offer its recommendation applications 
are taken up~by the licensing committee of 
the Department of industrial Development. 
On every Monday the cases are reviewed in 
a meeting but when such cases are related 
to other Department they are sent to them. 
These applications are supposed to be 
disposed of within sixty days but due to some 
technical reasons and the replies received 
from the administrative Departments there 
may be delay but in all circumstance we try 
our best to dispose them of within sixty days. 
[English) 

Prices and availability of Essential 
Commodities 

+ 
*408. DR. MAHADEEPAK SINGH 

SHAKYA: 
PROF. ASHOK ANANDRAO 

DESHMUKH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Govemment have taken 
any special measures for monitoring the 
prices and availability of essential 
commodities in the country; 

(b) if so, the details thereof; 

(c) whetherthe Government propose to 
review these measures from time to time; 

(d) if so, the details thereof and the 
outcome of the last review made; 

(e) whether these steps have produced 
the desired results; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBliC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). A Cabinet Committee 
on Prices (CCP) under the Chairmanship of 
the Union Finance Minister and Special Action 
Committee of Secretaries on Monitoring of 
Prices (SACP) are monitoring the prices of 
essential commodities on regular basis. 
These Committees take necessary measures 
to keep the prices of essential commodities 
under control and also augmenting the supply 
of these commodities. The Ministry of Civil 
Supplies, Consumer Affairs and Public 
Distribution has also been monitoring the 
prices of 10 essential commodities namely 
rice, wheat, sugar, gramdal, turn dal, mustard 
oil,. groundnut oil, vanaspati, tea and salt on 
daily and weekly basis. 

(c) to (g). The efficacy of the measures 
taken by the Government for controlling the 

prices of essential commodities is reviewed 
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of Civil Supplies, Consumer Affairs and Public 
Distribution. Due consideration is given to 
remove the hindrance in the normal supplies 
of essential commodities to improve 
infrastructure facilities and also to augement 
the production of these commodities. As a 
result ofthe constant monitoring olthe prices, 
the rise inthe Wholesale Price Index Numbers 
during the first 16 weeks of the current 
financial year has been only 3.2 %compared 
to 5.6% in the corresponding period of last 
year. (Interruptions) 

[ Translation] 

DR. MAHADEEPAK SINGH SHAKYA: 
Mr. Speaker, Sir, from pat (a) of the reply of 
the hon. Minister it isclearthattwo committees 
are monitoring the prices of ten essential 
commodities namely wheat, rice etc. I would 
like to submit that there are two aspects of 
human life Le. the first set of commodities fall 
under the category of essential commodities 
and the other set of commodities fall under 
the category of life saving commodities. 
Though both of these should have been 
clubbed together yet it is not so. Therefore, 
through you, I would like to know from the 
hon. Minister whether a committee will be 
constituted to review this so that both sets of 
commodities could be included in it. 

[English] 

SHRI KAMALUDDIN AHMED: Sir, there 
are 66 essential commodities. Out of those, 
I only mentioned that 10 very essential 
commodities were monitored by this Ministry. 

I do not mean to say that other 
commodities are left over. The monitoring of 
those commodities also is taken up by the 
Cabinet Committee on Prices and the 
Secretaries' Committee. 

[ Translation] 

DR. MAHADEEPAK SINGH SHAKY A: 
Mr. Speake~, Sir, secondly, I would like to 

know what does the Government propose to 
do to make available essential commodities 
in adequate quantity and at reasonable prices 
to the consumers? The hon. Minister has 
himself admitted that there is shortage of 
essential commodities in proportion to 
demand and the measures are being taken 
to augment the supply of essential 
commodities to the consumers. I would like 
to know the steps being taken to make 
available essential commodities in adequate 
quantity and at reasonable prices to the 
consumers, and by when desired results will 
be achieved? Lastly, will the policy being 
formulated be applied uniformly to both the 
rural and the urban areas and also will these 
facilities be extended to the rural areas? 

SHRI KAMALUDDIN AHMED: Sir, 
monitoring of prices is done to keep the 
prices in check all over the country and not 
just in the urban areas. To put a check on 
prices from rising, various steps are taken in 
view of the availability, production and 
demand and the mismatch between the 
latter two factors. Especially in case of the 
infrastructure problems other Ministries like 
Transport and Railways are also involved. 
Mainly a sort of interaction is sought to be 

evolved so that all the commodities are 
directly made available to the consumers. 
Generally the trend of prices of 10 
commodities, as I stated earlier, is regularly 
monitored in weekly, daily basis after 
collecting the data of wholesale and retail 
prices from different centres. Thereafter if it 
is noticed that at any place prices are 
skyrockeing then the reasons forit are studied 
and consequently the steps taken to remedy 
the Situation. 

SHRIMATI KESHARBAI SONAJI 
KSHIRSAGAR: Mr. Speaker, Sir, I would 
like to know from the hon. Ministerthe proof 
of ten essential commodities through Public 
Distribution System in both the rural and the 
urban areas? 
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SHRI KAMALUDDIN AHMED: Mr. available it stands at 10.9 per cent. It is 
Speaker, Sir, strengthening of the PDS is a expected that by the end of this month it will 
measure to keep the prices in check. In the be brought down to single digit. I would like 
rural areas through the PDS wheat, rice, to inform the hon. Member that retail prices 
imported oil, sugar and kerosene are brought of a few commodities have increased and of 
to the consumers. Only recently measures some have decreased and of some have 
were taken to strengthen in the PDS. remained steady out of the 10 essential 

commodities. 
SHRI CHANDRA JEET YADAV: Mr. 

Speaker, Sir, I would like to submit to the 
hon. Minister that lately the prices of drugs 
have increased manifold, thereby causing 
inconvenience to the common man. As of 
late the drugs have gone out of the reach of 
the common man, so much as that t lese are 
not available even in hospitals. Therefore, 
keeping this in view, will drugs also be 
inCluded in the aforementioned list of 10 
essential commodities? 

SHRI KAMALUDDIN AHMED: Mr. 
Speaker, Sir, it is a nice suggestion and it will 
be definitely considered. In the Ministry of 
Chemicals especially a Price Committee has 
been appOinted to fix the prices. However, it 
is a good suggestion and I will definitely get 
it examined. 

SHRI RAM NAIK: Mr. Speaker, Sir, it 
has been stated thatthe rise in the Wholesale 
Price Index Numberduring the first 16 weeks 
of the current financial year has been on1; 

'3.2% as compared to 5.6% in the 
corresponding period of last year In reality 
the WPI does not present the correct picture 
because for the common man it is the retail 
prices which are important and these have 
risen much faster. Therefore. I would like to 
know whether the wholesale price index 
number will be replaced by retail price index 
number? Secondly, I would like to know 
whether the Govemment proposes to take 
steps on the basis of the rise in the latter 

index? 

SHRI KAMALUDDIN AHMED: Mr. 
Speaker. Sir, the hon. Memberwill be pleased 
to know that as per the latest inflation data 

SHRI RAM NAIK: Please let us know 
the commodities whose prices have 
declined? 

SHRI KAMAL UDDIN AHMED: 
(Interruptions) First let me tell you the 
commodities whose prices have declined or 
have remainded steady. Price of' Tur Dal ' 
decreased by a rupee in Bombay .... 
(Interruptions) 

SHRI RAM NAIK: I hail from Bombay 
and price of no commodity has decreased 
there. We feel the brunt of high prices and my 
wife now asks me to go to market and myself 
feel the brunt of high prices. I would like to 
submit that prices have not at all 
declined. (Interruptions) 

SHRI KAMALUDDIN AHMED: In 
Bombay the price of 'Tur Dal 'was Rs. 17kg. 
on 31.7.91 and increased to Rs. 19 a kg. by 
27.12.91. 

SHRI RAM NAIK: What is the current 

rrice. 

SHRI KAMALUDDIN AHMED: I am 
telling you the commodity the price of which 
has not increased. Last year the price of this 
commodity was Rs. 16 per kg. and even now 
it is the same. (Interruptions) 

The price of every commodity differs by 
a rupee or two in all the markets in Delhi. 
Prices in Khan Market and Jor Bagh Market 
are definitely higher than the retail prices of 
commodities available at Super Bazar and 
Kendriya Bhandar. (Interruptions) 
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MR. SPEAKER: Please sit down. This no reason interruptions are there. 
is not the correct way to behave during the 
Question Hour. Allow him to speak. 

(Interruptions) 

SHRI RAM NAIK: Instead of wholesale 
prices will a comparison of retail prices be 
made and a policy formulated? (Interruptions) 

MR. SPEAKER: He is asking what is 
being done in view of the changes in the 
wholesale and retail prices? 

SHRI KAMALUDDIN AHMED: I made 
it clear that retail prices are considered too. 
When the data is compiled retail prices are 
also included and only then weekly exercise 
is conducted (Interruptions) 

MR.. SPEAKER: If you behave like this, 
then how could the question be replied. 
(Interruptions) 

SHRI RAM NAIK: Mr. Speaker, Sir, we 
seek your protection and a directive to himto 
reply. 

MR. SPEAKER: Mr. Naik, he made it 
clear that both wholesale and retail prices 
are being monitored. He also made it clear 
that a few difficulties are being faced in it. 

(Interruptions) 

[English] 

SHRI RAMESH CHENNITHALA: Sir, 
one ofthe main reasons forthe non-availability 
of essential commodities in the market is 
hoarding. I would like to know from the hon. 
Minister as to what steps are taken by the 
Government to check hoarding and black­
marketing of essential commodities. 

[ Translation) 

MR. SPEAKER: This way reply cannot 
be elicited. No erudition is irwolved in it yetfor 

( Interruptions) 

[English] 

SHRI KAMALUDDIN AHMED: Action 
against hoarders and black-marketers has 
been intensified by the States and the Union 
Territories Administration, underthe essential 
Commodities Act. Duringthefirstsix months 
of 1992, a total number of 52,503 raids have 
been conducted; 1,999 persons arrested; 
2,296 prosecutions launched; 119 persons 
convicted; and goods worth Rs. 840.481akhs 
confiscated. 

[ Translation] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI: I would like to know from the hon. 
Minister whether there is a system to check 
the quality of commodities sold by the 
Government outlets? The entire country is in 
the grip of drought. Therefore, has the 
Government chalked out some emergency 
plan to strengthen infrastructure to store 
commodities. So that in the days to come if 
drought situation persists, it could be 
effectively tackled? 

SHRI KAMALUDDIN AHMED: The 
Government is aware of the forecast of 
monsoon and the spread of monsoon at 
present in the country. 

[English] 

DR. KARTIKESWAR PATRA: Demand 
of various retail shops of different States is 
notfuHilled due to less procurement of goods 
last year. As a result of this the price index in 
the open market is going up. Sir, rice .... 

MR. SPEAKER: Now, that is acomplete 
question. Youdonot have to give examples. 

DR. KARTIKESWAR PATRA: Sir, I 
would like to know whether there was less 
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would like to know whether there was less 
procurement of rice and wheat last year due 
to which the demand of various retail shops 
of several States is not fulfilled. 

. 
SHRI KAMALUDDIN AHMED: Sir, it is 

a fact that compared to last year, the 
procurement is less both in wheat and rice. 
(Inte"uptions) 

MR. SPEAKER: Now, if you want, I can 
give you half-an-hour discussion on this. 

[ Translation) 

Tripartite Committee on Cotton Textile 
Mills 

*409. SHRI NITISH KUMAR: 
SHRIJAGMEET SINGH SRAR: 

Will the Ministerof LABOUR be pleased 
to state: 

(a) whether a tripartite Committee was 
constituted during 1992 to give suggestions 
to resolve the problems of the cotton textile 
mills; 

(b) if so, whether the Government have 
received any recommendations from the 
above Committee; 

(c) if so, the details thereof; 

(d) whether the Government have 
formulated any scheme to implement those 
recommendations; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

[English] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (f). A statement 

is laid on the Table of the House. 

STATEMENT 

Government has re-constituted the 
Industrial Committee on Cotton Textiles to 
examine the problems of sickness facing this 
industri'il sector and prescribe appropriate 
remedies. The Committee is expected not 
only to concentrate on units which had already 
become sick but also pay attention to 
preventive measures. in the meeting of the 
Committee held on 2\st February, 1992 it 
was observed that the budgetary support to 
National Textile Corporation should not be 
stopped suddenly but phased out over a 
period of time in a planned manner. The 
Committee· at the aforesaid meeting 
discussed the question of industrial sickness 
in cotton textile industry. It was, inter-alia, 
decided that the position of 34 chronically 
sick mills of the National Textile Corporation' 
should be closely examined. The Ministry of 
Textiles woul~, for this purpose, furnish the 
requisite data to the trade unions. The Trade 
Unions and the National Textile Corporation 
would then discuss the turnaround strategy 
at their respective unit level and submit 
specific proposals for revival of sick units. 

The labour side also agreed to consider 
the proposal of National Textile Corporation 
to regroup some units in different subsidiaries 
to make them financially viable. 

Information on selected National Textile 
Corporation mills furnished by the Ministry of 
Textiles was passed on to all the trade union 
organisations represented in the Committee. 
Sofaronlythe All India Trade Union Congress 
has conveyed reaction of some of the unions. 
However, no revival proposal for any unit has 
been submitted to the Special Tripartite 
Committee/Industrial Committee after 
discussion at the unit loved between the 
management and the Trade Unions. 

[ Translation] 

SHRI NITISH KUMAR: In the original 
quest~n I simply asked whether the 
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Government have formulated any scheme no specific revival package suggested by 
to implement these recommendations. them. Therefore, we said thatthe question of 
However, there was no reference to this in accepting it does not arise. Because, there is 
the reply made by the hon. Minister. But the no proposal so far. 
hon. Minister of Labour did indeed make a 
statement outside this House which was 
published in the news-papers of 17th June. 
In that he has stated-

[English] 

.. Rs. 700 crore scheme for the 
revival of the Textile Industry under 
the National Textile Corporation has 
been finalised and is awaiting 
approval of the Union Cabinet". 

[ Translation] 

A scheme of Rs. 700 crore' to make the 
N.T.C. economically viable is pending before 
the Ministry for its approval. I would like to 
know from the Government whether it has 
approved it and if the Government has not 
approved it what are the reasons therefore? 
What we questioned inside the House was 
not replied by the hon. Minister, whereas he 
is answering it outside the House. I WOUld, 

therefore, like to know from the hon. Minister 
the fate of the sCheme regarding making the 
N.T.C. economically viable which is pending 
before the Ministry. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(SHRI PA SANGMA): Sir,lthinkthequestion 
is whether on the basis of the 
recommendation of the unions any scheme 

has been formulated or not. We have not yet 

recei'looany re'li'lal pacl<.age recommended 

by the union. lhe only communication, we 
have received so far is from AilUC which 

conducted a seminar on the National Textile 
Corporation and the proceedings of the 
seffili:la! ~.ave been forwarded to uS.lhere is 

The information that the hon. Member 
referring to is the revival package which is 
drawn up by the Ministry of Textiles on their 
own. In fact that revival package which we 
call the turnaround strategy involves a cash 
flow of more than Rs. 700 crore. The 
modernisation and the rationalisation of 
manpower together amounts to Rs. 1422 
crore. Over and above the writing off of allthe 
loans the liabilities comes to Rs. 1645 crore. 

So, the Ministry ofTextiles has drawn up. 
a very very comprehensive revival package 
for the National Textile Corporation. 

[ Translation] 

SHRI NITISH KUMAR: The han. 
Minister Shri P.A. Sang rna has just referred 
to the proposal of the Ministry of Textile, and 
it is he who has made the statement in the 
House. I am coming to the second question 
by referring to his very statement. He said in 

his statement; 

[English] 

.. Mr. Sangma had a gig at the labour unions 
led by the left Parties and felt that their 

problem was that they wanted to overlook 
the events which took place in Eastern Europe 

[ Translation] 

He has made fun of it outside and now 

he admits that the talks which he held with 

the trade unions was only the programme 01 
IN1UC. It is the proposal is IN1UC which is 

a trade union of the left front. It means, inside 
the House he refrains from proper reply and 
outside the House he attacks, I would like to 

know as to why he has not said anvthina 
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about the package programme. We would me, with your permission. I would like to say 
like to know as to what has been done forthe to the House. 
75 thousand workers and employees of 
National Textile Corporation, who will become 
surplus and rendered jobless. Will the 
Govemment retrench them ordoes it propose 
to provide employment to them. Secondly, it 
is understood that there is a proposed to set 
up a trust to take over the assests and 
properties of textile units and sick units of 
Gujarat? Is there any such proposal pending 
with the Government? 

SHRI P.A. SANGMA: Sir, the National 
Textiles Corporation has got 1.70 lakh 
workers. The hon. Memberhas rightly pointed 
outthings because I am the Labour Minister, 
I was Chairing the Special Tripartite 
Commit1ee and perhaps I may have got 
some information which was discussed in 
the Tripartite Committee. The details of this 
scheme as to how they are going to rationalise 
the manpower and so on, Sir, that I will not 
able to answer. ThiS question should be 
directed to the Mintstry of Textiles. 

[ Translation] 

SHRI NITISH KUMAR: Yes. we need 
protection of the Chair ..... 

[English] 

MR. SPEAKER: I would expect the 
Minister to collect the information and send 
it to the Members. 

SHRI P.A. SANGMA: Okay. 

[English] 

"LabourMinisterShriP.A. Sangma, 
said here today that the revival 
scheme, which was a package 
evolved after negotiations between 
the labour and management, would 
also take care olthe 75,000 workers 
who might be surplus·. 

[ Translation] 

This is what he has stated outside the 
House and what he states inside the House 
is something different. I would like to know 
whether there is any package programme? 

MR. SPEAKER: Nitish Kumar ii, your 
question was good. What the hon. Minister 
has said IS that the issue is being handled by 
the Ministry of Textile and that he is simply 
not aware of that. I have asked him to inform 
the House after coJlecting the information. 

SHRI NITISH KUMAR: Mr. Sangma is 
the Chairman of the Tripartite Committee. 

MR. SPEAKER: The Tripartite 
Committee is a different thing. The present 
scheme IS concerned with the Minister of 
Textile. So there is a difference between the 
two. He has made it clear. 

SHRI HARIN PATHAK: Mr. Speaker, 
[Translation] Sir. the workers of Cotton Mills are facing 

numerous problems. The Abid Hussain 
SHRI NITISH KUMAR: Mr. Speaker. Committee was set up with a view to solving 

Sir, we want 'iour pfOtec\\On. their problems and the Committee had 
submitted Its report to the Government 8-' 0 

MR. SPEAKER: I have already given months ago, Sir, throughvou,lwou\dliketo 
you protection. know the time by when the Government 

proposes to implement the recorrvnenciations 

SHRI NITISH KUMAR: Please listen to of the Abid Hussain Committee. 
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SHRI P.A. SANGMA: This has nothing 
to do with the Abid Hussain Committee. The 
fact is that the Government constituted a 
special Tripartite Committee to study the 
impact of the new industrial policy on labour. 
When this Committee met on 21 st December 
in Bombay, it decided that a Tripartite Sub­
Committee should be formed to go into this 
sector. So, the whole industry was divided 
into six sectors and one of them is Cotton 
Textile Industry. 

Now this Committee was constituted on 
the 10th of February 1992; and on the 21st 
February, 1992, this Committee sat and 
discussed aboutthistripartite.ln this meeting, 

basicall't '+Ie too\(. onl"y three decisions. The 
\irs\ decision is that the NTC which is having 
one holding company and nine subsidiaries; 
out of nine subsidiaries, only one subsidiary 
is having credit worthiness; others aTe not 
having. But the management, said that if 
they were regrouped into five subsidiaries, 
then each one of them would become credit 
worthy; and therefore, the financial institutions 
will be able to given them money. This was 
agreed upon in that meeting on principle. 

The second decision was that each unit­
there were 124 units - of the National Textile 
Corporation - would be studied unit- wise by 
the trade union leaders of that unit. The 
management was required to give all the 
information to the union leaders in 15 days, 
time from the date of this meeting which the 
management did. Then, after having done 
that, the units were given two months' time 

, to study and give a revival package from their 
side; whetherthey have got any suggestions, 
any proposals as to how these units could be 
revived. Now, five months have gone; we 
have not received any specific proposal for 
revival. This is what I have said. Except that, 
the AITUC had convened a national seminar 
where they had invited all the unions; there 
they all came and said that the Government 

should not close it down; they should revive 
it and it was revivable; and that is all; they 
were not specific; this is a factual position. In 
the meantime,l said, the Textile Ministry on 
their own, had finalised a revival package, 
which I have earlier stated. 

MR. SPEAKER: The hon. Member 
wanted to know whether there was an Abid 
Hussain Committee; if so, whether that 
Committee has given a report; if so, what is 
that report; if the report is there, has that 
report been implemented? 

SHRI P.A. SANGMA: I will not be able 
to tell about the Abid Hussain Committee 
Report because this Committee Report must 
have been a very old committee report. My 

duty is to, look into the eftect of the new 
industrial policy. This is a limited question. 

MR. SPEAKER: That maybe the case. 
But, then. I would like to say in the House that 
there are questions which cover more than 
one Ministry; and Iwouldexpectthe Ministers 
to consult other officers and be ready. 

Supposing it has not been possible for 
you to collect in the information before the 
question is answered in the House, you can 
try to collect the information after that and 
give it to the hon. Member later on. 

SHRIP.A.ANGMA: Iwilldothatbecause 
I do not had that information. 

[ Translation] 

SHRIMATI BHAVNA CHIKHILlA: Mr. 
Speaker. Sir. through you, I would like to 
know as to who are the members of the 
Tripartite COmmittee set up in February, 
1992. How many meetings olthat Committee 
have been held is far and whether there is 
any plan to implement the recommendations 
made in the meetings of the Committee. At 
present several Cotton Mills of Gujarat are 
sick. Now I would like to ask through you 
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whether It is the responsibility of the State 
Government to pursue the implementation 
ofthe recommendations ofthe Committee or 
the Central Govemment can say it directly. 

[English] 

MR. SPEAKER: I do not know whether 
you are in a position to reply to that. 

MR. SPEAKER: I do not know, whether 
you are in a position to reply. 

SHRI P.A. SANGMA: I have got the 
composition of the Committee. The 
Committee consists of the following: 

The Minister of State for Labour is the 
Chairman. Ministry of Labour has got one 
seat. Ministry of Textile has got one seat. 

The States of Maharashtra, Tamil Nadu, 

Madhya Pradesh, Uttar Pradesh .. Punjab, 
West Bengal, Andhra Pradesh, Gujarat and 
Karnataka - one seat each - have got total 9 
seats. 

From employers' side - they have got 
Indian Cotton Mills Federation - 1 seat. 
Council of Indian Employers - 4 seats. All 
India Federation of Cooperative Spinning 
Mills - 1 seat. The employers have total 11 
seats. 

Workers have got total11 seats -INTUC 
has got 5 seats; Bhartiya Mazdoor Sangh -
1 seat; Hind Mazdoor Sabha - 1 seat; All 
India Trade Union Congress - 1 seat; and 
National Labour Organisation - 3 seats. This 
is the composition of the Committee. 

SHRI MUMTAZ ANSARI: Mr. Speaker 
Sir, I would like to know from the hon. 
Minister that textile workers are not getting 
subsistence wage rate or minimum wage in 
many parts of the country and as a rf!Sl!!t 

many starvation death~ :'!d laking place in 

~~ :'.~i\ and corner of tl1~ ~Ol>~!ry. What 

remedial measures are being taken by the 
han. Minister for the redressal of the 
grievances of these weavers and mill 
workers? 

MR.SPEAKER: I really do notthinkthat 
it arises out of this. But if you are interested. 
you can reply. 

(Inteffuptions) 

[Translation] 

MR. SPEAKER: When you are given a 
chance you miss use it and then you complain 
that you are not given any opportunity. 

(Inteffuptions) 

SHRI RATILAl VARMA: Mr.,speaker. 
Sir. as has been told by the hon. Minister. 34 
mills of N.T.C. are sick. In course of his reply 
he also informed that the trade unions and 

the National Textile Corporation would 
consider a policy to bring a change 10 their 
different units and would also bring a speCial 
proposalconcemlOg revitalislOg the sick units. 
I have. however. to say with great angUish 
that in the two mills of N.T.C. failing In my 
constituency. the workers get only two days 
Yvages whereas it is presented outside that 
the mills are running. I would like to know as 
to by when such mills would be revitalised 
and whether the Government proposes to 
accommodate those mill workers somewhere 
else. 

MR. SPEAKER: You have also not 
utilised the time. 

[English} 

Central Public Sector Undertakings in 
States 

+ 
*411. SHRI DATTATRAYA 

8ANDARU: 
DR. RAMESH CHAND TOMAR: 

Will the PRIME MINISTER be pleased 

to state: 
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(a) the names of existing Central Public 
Sector Undertakings In each State; 

(b) the details of additional projects in 
public sector implementation orconsideration 
by the Government other than coal sector, 
Statewise: and 

(c) the estimated capital outlay lilt' 'y Ie 

be involved in these projects, Stale·', ,;e" 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEA VY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P,K 
THUNGON): (a)to(e), Astatementlslaidon 

the Table of the House. 

STATEMENT 

(a) The Statewise list of Central PSEs as 
per their registered offices as on 31.3.1991 
is gIven at Page S·203 to S·209 of the 
volume I of Public Enterprises Survey 1990-
91 placed before the Parliament on 5.3.1992. 

(b) and (c). The Summary of Statewise 
h"jects (other than Coal Sector) alongwith 
their Capital outlay, for the Central PSEs 
involving outlay of Rs. 20 crores and above 
whIch are under Implementation as on 
31 3.1992 is enclosed. 
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SHRI DATTATRAYA BANDARU: The 
han. Minister has given the answer that the 
total number of public sector units in the 
country is 243 and the original cost of these 
public sector units is Rs. 44,421 crores. The 
anticipated cost for these ten factories has 
gone by Rs. 79,333 crores. So the difference 
is Rs. 34,916 crores. 

May I ask the hon. Minister that in view 
of this new economic policy, whether these 

, proposed units and particularly in Andhra 
Pradesh which are 17, fit into that? Why this 
vast difference in the cost of the project, i.e. 
the original cost and the anticipated cost? 
What are the reasons? Have any methods 
been formulated to check up vast differences? 

SHRI P.K. THUNGON: As the hon. 
Member is aware, at the time of formulation 
of the project report and as the time goes 
ahead, the cost escalation of the raw 
materials, etc. keeps on going up. That is 
why this difference occurs. 

SHRI DATTATRAYA BANDARU: In 
Andhra Pradesh, 17 projects are there. In 
this new economic policy, is there any 
proposal 10 hand-overthe sick units or non­
viable units to the NRls for the rehabilitation 
and also from the management to the 
workers, particularly in my constituency 
regarding IDPL Unit, which is a viable unit? 

• A little bit of finance is needed to manage the 
factory. About 5,000 workers are not even 
getting the salary since two months. Will the 
hon. Minister initiate some steps to provide 
for their salaries? Also, for the 17 projects 

which are there in Andhra Pradesh, soon 

incentives may be provided to the NRls as 
also for the management of the workers. 

SHRIP.K. THUNGON: Sofarasclosure 
and privatisation are concerned, our policy is 
quite clear. We will refer the sick units to the 
BIFR forformulation of revival schemes, etc. 

So faras the individual public sector unit 

is concerned, about which the han. Member 
is keen to know, I cannot answer now. I need 
a new notice for that. 

About encouraging the NRls, certainly, 
our policy is quite clear that wherever it is 
possible according to the rules and our 
policy, we are trying to assist the NRls in 
encouraging them to establish more 
industries or in the revival of industries. 

SHRI DA TT ATRAYA BANDARU: What 
about the workers? 

SHRI P.K. THUNGON: About workers 
, participation in the units, we have made it 
very clear earlierthat if the workers in the sick 
units can form cooperatives and take over 
them, certainly, the Government will 
encouraging them and try to assist, within 
the norms that have been laid down. 

[ Translation] 

DR. RAMESH CHAND TOMAR: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister the names of the 13 projects 
that are under Implementation in Uttar 
Pradesh, the places where they are proposed 
to be implemented and the time by which 
they will be started and completed. 

[English] 

MR. SPEAKER: I think, you can send it 
to him in writing. 

SHRI P.K. THUNGON: About the 
individual units, I can send it in writing. 

SHRI HANNAN MOLLAH: From the 
answer it is found that there is no such 
project in Manipur, Meghalaya and Tripura, 
in the North-Eastern region. Why is it so? 
There are Itots of problems in this region and 
there is no project at all in the North-Eastern 
region. What is the Government thinking 
about them? What do they propose to do? 
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Do they propose to take up any projects 
there? 

SHRI PK THUNGON: We are not 
neglecting any part of the country. Wherever 
it is possible techno-economically we are 
encouraging them and we will keep on 
encouraging them. 

About Manipur, Meghalaya and 
Mizoram, we are trying to set up some Units 
01 the Cement Corporation 01 Indian In 

, Mizoram, Tripura and Arunachal Pradesh. 

[ Translation1 

SHRI VIRENDRA SINGH: Mr. Speaker, 
Sir, the han. Member pointed out that the 
North-Eastern States are neglected by the 
Government from industrial point of view and 
the reply to which given by the han. Minister 
isthat he is not neglecting any part industrially. 
However, I would like to know that all that 
projects -either under consideration or being 
implemented-are being conSidered and 
implemented rapidly In Andhra Pradesh. Is It 
because it is the home state of the Han. 
Prime Minister? 

[English1 

SHRI P.K. THUNGON: Sir, I have 
stated In the reply that these are the projects 
which are under implementation and these 

, are within the eXisting PSUs There may be 

one or two projects or one project or no 

project. So, what I have depicted here in the 

statistics is about the projects which are in 

hand and which are under implementation. 

SHRI E. AHAMED: Sir, the Minister has 

been telling that there are a number of 

proposals for the development and 
diversification of some of the existing projects 

in the States of Kerala, Karnataka and Tamil 

Nadu. Out of 243 projects in three important 

Southern States there are only thirty projects 
- seven projects in Kerala; 12 projects in 
Tamil Nadu and 11 projects in Kamataka. 
Out of the total amount spent upto 31st 
March 1992, that is, Rs. 37,676 crore, only a 
sum of Rs. 1,783.8 crore had been spent for 
these three southern States. According to 
me, it is quite inadequate and in a way 
neglect of these three southern States. Out 
of Rs. 37,676 crore, only a sum of Rs. 
1,783.8 crore had been spent forthese three 
southern States. 

I would like to know from the Minister 
how this disparity had occurred. Also Iwould 
like to know what corrective measures the 
Government IS gOing to take in respect of 
these three Important southern States. 

SHRI P.K THUNGON: Sir, already a 
question has been asked by one of the hon. 
Members about the North East. 

MR. SPEAKER All the States will 
complain the same thing. 

SHRI P.K. THUNGON: His question is 
also the same. So far as we are concerned, 
we take whole country as out base for doing 
the work In some places, due to technical 
or feaSibility reasons, Investment must have 
been done more. And in some places, 
Investment might have been done less.But, 
in respect of thiS particular question, we have 
given only about the on-going projects, that 

IS the eXisting public sector undertakings. 

1hey have mdivldua\ proiects witllin tlleir 

respective companies. 11lere\Ofe, it will be 

very ditlicult to iudge the investment aspect 

through this. If we really judge the investment 

aspect on the basis of PSUs as a whole, then 
only we will be able to explain how much 
Investment has been made in different States. 

SHRI E. AHAMED: Let the Minister say 
whether there is any other investment... 

(Interruptions) 
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SHRI DAU DAYALJOSHI: Mr. Speaker, 
Sir, is B.I.R.F. a panacea for sick industrial 
units? My question is that the Government 
always talks of BIRF to revive sick units. 

MR. SPEAKER: He has not talked of it 
at least today. You please come to question. 

SHR! DAU DAYAL JOSHI: How many 
cases of sick units in all are under 

, consideration of BIRF. Out of seven sick 
industrial units in Rajasthan, the case of 
OPC, Kota is under consideration of BIRF 
forthe last nine years. Does the Government 
not have adequate staff for BIRF? How long 
will it take to clear those cases? 

MR. SPEAKER: Idisaliowthlsquestion. 
It does not relate to it. You pleasegothrough 
the question and then ask. 

[Eng/tsh] 

SHRI LOKANATH CHOUDHURY: Sir. 
in 243 on-going projects, this yeClr's tot<1! 
allocation for different projects is Rs. 9,399 
crore. I want to know what was the total 
demand of each project and to what extent 
the allocation will meet it I want to know 
whether any conSideration has been made 
by making allocation to certain projects which 
will be completed earlier so that the cost in 

• those projects will come down. I also want to 
know whether a comparative view was taken 
when the allocation to this amount to as 
made this year. 

SHRI P.K. THUNGON: There is a 
procedure of consideration and clearing the 
projects. There are guidelines and according 
to the guidelines, the investment proposals 
of ministries involving an outlay of Rs. 20 
crores and above are required to be sent to 
the Public Investment Board. First, it comes 
to the Public Investment Board and once the 
Public Investment Board gives a clearance, 

thereafter the allocations are made and on 
the basis of that this year's allocations are 
also made. (Interruptions) 

SHRI LOKANATH CHOUDHURY: I 
want to know whether the Government has 
taken into consideration the whole 
requirement of the amounts required for 
completion of different projects, that have 
been submitted in time or do they allocate 
some money to allow the on-going projects 
to go on continuing without completion. I 
want to know whether the allocation has 
been made with this in view orto see that the 
projects are completed in time so that the 
required result will come and the cost will 
also be less. I want the hon. Minister to 
clarify. 

SHRI P.K. THUNGON: Since the hon. 
Member is very specific, I would also like to 
be very speCific. The main purpose of • 
allocation of funds for a project is with an 
objective of completion as early as possible. 
That is why It have saidthatthe PIB considers 
all pros and cons before it clears projects. 
Once PB considers and clears, thereafter 
the allocations are made. That is why I was 
again and again repeating that the PIB is 
required only to through ali the details. When 
they make sure that it will be implemented, it 
is required and it is for the benefit of the 
country then they clear and then we allot the 
funds . 

SHRI P.C. CHACKO: Sir, the 
Imbalances in the Central Sector investment 
in the public undertakings to some States are 
causing serious concern. The question raised 
by Shri E. Aharned was not answered property 
by the han. Minister. The Central Sector 
investment in Kerala was 4 per cent of the 
total during 60's and now it has gone done to 
2.2 per cent. This is in spite of the fact that 
there are many feasible and important 
projects/proposals pending before the 
Central Government submitted by the State 
for clearance. Will the Minister assure in this 
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House that such projects will be cleared (a) the achievements made by the 
expeditiously and the backlog in the Central INSAT' series during the last three years 
Sector investment will be rectified? and the manner in which the country has 

SHRI P.K. THUNGON: I think, I have 
,done my job on that score already. In any 
case, let me repeat. (Interruptions) 

MR. SPEAKER: Can you give 
clarifications on the floor of the House? It is 
difficult for you to reply to them. 

(Interruptions) 

THE PRIME MINISTER (SHRI P. V. 
NARASIMHA RAO): We also need funds for 
reviving the projects. 

[Translation] 

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, due to lack of big projects In 
North Bihar, it depends on agriculture. This 
is the reason that there is difficulty in forming 
Jharkhand State today. I would like to know 
from the Hon. Prime Minister whether the 
Government propose to implement big 
projects in North Bihar and North-Eastern 
region? 

, [English] 

SHRI P.K. THUNGON: Sir, our country 
consists of so many States - in the north, 
south, east and west - including U.P. That IS 
why I was saying that so far as we are 
concerned, we look althe country as a whole 
and we try to have projects which are techno­
economically feasible. At the same time the 
regional imbalances are also kept In view. 

MR. SPEAKER: Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[ Translation] 

INSAT Series 

*410. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state: 

been benefited thereby; 

(b) the amount spent by the Govemment 
on various' INSAT ' series during each of the 
last three years and the amount earmarked 
forthis purpose in the Eighth Five Year Plan; 

(c) whether the Government have any 
special scheme for making the country seH­
reliant in respect of ' I NSAT , system and to 
evolve launching facility indigenously; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; 

(f) whether some foreign vested interests 
are creating hurdles in our earth satellite 
programme; and 

(g) if so, the details thereof? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGAlAM): (a) 
Indian National Satellite (INSA T) System 
has made considerable progress in the last 
three years. INSAT -1 D, the fourth and the 
last satellite in the foreign procured INSAT -
1 series of satellites, which was launched in 
June, 1990 is performing satisfactorily and 
providing the services. INSAT-2 series of 
satellites are being Indigenously built by 
Indian Space Research Organisation (ISRO). 
The first satellite in the second generation 
INSAT -2 series -INSAT- 2A was launched 
on July 10, 1992. All the orbil raising Master 
Control Facility at Hassan and have been 
successfully completed. All the payloads 
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namely the 18 C-band transponders, 2 high The total Eighth Plan projection for INSAT 
power S-band transponders, the Very High -2 A, B, C. D and E is about Rs. 686 crores. 

Resolution Radiometer. Data Relay 
Transponder and the Search and Rescue 
Payload have been switched" ON ' and has 
been verified to be functioning satisfactorily. 
INSAT -2A is expected to be ready for use 
in the second week of August 1992 after all 
its payloads are checked out. 

The benefits of INSAT System has 
reached every nook and corner of the country. 
In the last three years, a large number of 
terrestrial TV transmitters have been added. 
which receive the national and regional TV 
channels through INSAT stellites. This has 
further increased the area and population 
covered by satellite TV. As on date, there are 
529 TV transmitters in India, A large number 
of Earth Stations (Primary, Remote and Very 
small Aperture Terminal (VAST) type) have 
been added to the eXisting 
telecommunication network which has 
increased the number of telecommunication 
routes and two-way vOice channels camed 
through INSAT satellites. Presently, INSAT 
satellites carry over 4500 two-way speech 
circuits over 141 routes using 131 earth 
stations. About 700 VSATs are operatIOnal 
in two large messaging networks. Remote 
and Hilly areas and island communities have 
been connected to the main land. All the 127 
All India Radio (AIR) stations are networked 

• to receive High-quallty sound channels via 
INSAT. INSAT meteorological magerles 
have immensely helped with mitigtlOn of 
cyclone disasters in the Andhra Pradesh and 
Tamil Nadu coastal areas. 

(b) The year-wise expenditure on various 
INSAT space-segment related schemes/ 
projects since 1989-90 is as follows: 

Year Expenditure 

1989-90 Rs. 163.84 crores 

1990-91 Rs. 86.87 crores 

1991-92 Rs. 143.80 cores. 

(c) and (d). The second generation 
INSAT satellites are indigenously built. Only 
space qualified parts. materials and some 
have been procured from abroad. efforts are 
underway to indigenise as many of these 
parts, materials and components as possible. 
The Geosynchronous Satellite Launch 
Vehicle (GSLV), the development of which is 
expected to be completed by 1995-96, would 
be capable of plaCing INSAT -2 class satellites 
in the Geosynchronous TransferOrbit (GTO). 
thus reducing out dependence on foreign 
launchers. 

(e) Does not arise. 

0) and ~). The recem ban ~ US 
Government on the supply of components 
and equlpments to ISRO will to some extent 
effect our programme. However, because of 
the advance actions taKen, alternate sources 
of procurement have been Identified and 
indigenisation of critical items are being 
progressively realised to ensure that the 
national space programme is not unduly 
affected. 

[ Translation] 

Report of Economic Advisory Council 

*412. SHRI MADAN LAL KHURANA: 
SHRI R. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Economic Advisory 
Council of the Prime Minister has expressed 
great concern over the price increase of 
foodgralns, availability of less stock for the 
Public Distribution System and low capital 
investment in the agriculture sector: 
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(b) if so, the reaction of the Government automatic approval for foreign technology 
in this regard; and agreement's and 51 % foreign equity 

participation is because the manufacture of 
(c) the remediaj steps taken/proposed these items is considered as high priority. 

to be taken by the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) The EconomicAdvisoryCouncil 
while reviewing recent agricultural 
performance and the present situation have, 
amongst other matters, drawn attention to 
these issues. 

(b) and (c). The report has been received 
and is under examination of Government. 

[English] 

Technical Foreign Collaborations 

*413. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
decided to extend the facility of automatic 
approval to technical foreign collaboration 
and 51 per cent foreign eqUity In the field of 
power generation equipment of capacity 
exceeding 60 MW and certain other 
consumer items: 

(b) If so, the reasons therefor; 

(c) whether such facility is likely to effect 
the working of BHEL; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) Yes, SIr. 

(b) The reason for providing facility of 

(cl and (d). The above step is expected 
to make the market for power generation 
equipment competitive for BHEL. 

[ Translation] 

New Industrial Policy 

*414. SHRI CHHEDI PASWAN: 
SHRI ANAND AHIRWAR: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether the Government have 
examined the Impact of new industrial policy 
on the labourers and the problems related to 
them; 

(b) If so, the details thereof; 

(c) whether anytnpartlte committee has 
been constituted In thiS regard; 

(d) if so. the details thereof; 

(e) whetherthe committee has submitted 
ItS report; 

(f) If so, the main recommendations 
thereof; and 

(g) the steps being taken by the 
Government in thiS regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND THE MINISTER 
OF STATE FOR LABOUR (SHRI P.A. 
SANGMA): (a) to (g). A Special Tripartite 
Committee has been constituted by the 
Government to consider the impact of the 
New Industrial Policy on problems affecting 
labour and other related matters and to 
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make appropriate recommendations. The THE MINISTER OF STATE IN THE 
Committee has already me twice. On the MINISTRY OF CIVIL SUPPLIES, 
suggestion of the Special Tripartite CONSUMER AFFAIRS AND PUBLIC 
Committee, Six Industrial Committees. viz., DISTRIBUTION (SHRI KAMALUDDIN 
Industrial Committees on Cotton Textiles, AHMED): (a)to (d). The Central Government 
Jute, Chemicals, Road Transport, Electricity rice, wheat, imported edible oil and kerosene 
Generation and Distribution and Engineering for the Public Distribution System (PDS) on 
have been reactivated to examine the a month to month basis taking into account 
incidence of sickness in different sectors and factors like the demands made by the Statest 
prescribe appropriate remedies. The other UTs, stock position in the Central Pool, inter-
important suggestions ofthe Special Tripartite sa requirements of StateslUTs and seasonal 
Committee include assistance to Public factors. Levy sugar is generally made 
Sector Units whose current working can be available on a uniform norm of 425 gram per 
made profitable to take care of their past capita monthly availability to the projected 

, liabilities and development of a convention population as on 1.10.1986. The Central 
whereby the Board for Industrial and Financial Government has given a 5% adhoc increase 
Reconstruction (BIFR) would await the in the levy sugar allocation to States/UTs 
recommendation of the Special Tripartite from August, 1991 to September, 1992. 
Committeellndustrial Committees on the PDS allocations are supplemented to alocal 
revival of a Public Sector Unit. These have availability within the State. 
been brought to the notice of the Ministries 
concerned. 

[English] 

Criteria fixed for allocation of Essential 
Goods to identified Blocks 

*415. MAJ.GEN. (RETD): BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to state: 

(a) the scales followed by the Union 
Government for distribution of wheat, rice, 
sugar, edible oils etc. to various States-wise 
and item-wise; 

(b) whether the scale for providing 
, foodgrains to U.P. is lower than thatfollowed 

in other States; 

(c) if so, the reasons therefore and the 
action taken by the Union Government in this 
regard; and 

(d) whether any special provision is 
made by the Union Govemment to provide 
ration items to those 1700 identified blocks 
which were selected under the revamped 
Public Distribution System? 

The Union Government does not 
prescribe any scales for distribution of PDS 
commodities in any State. The scales for 
distribution to consumers are fixed by the 
State Governments themselves. 

An additional annual allocation of 2 million 
tonnesofwheatandricehasbeenearmarked 
forthe blocks identified for implementation of 
the revamped PDS. The additional allocations 
made to various States/UTs are meant 
exclusively for distribution in these areas in 
addition to the normal allocations that are 
being made by the States/UTs. Rice and 
wheat meant for distribution to consumers in 
the revamped PDS blocks are issued to the 
StateslUTs at specially subsidised Central 
Issue prices (CIP) which are Rs. 50 per 
qUintal lower than the CIP for normal PDS. 

[ Translation) 

Hindi on Computer Network 

*416. DR. LAL BAHADUR RAWAL: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 
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(a) whether the information in Hindi on for the development of this technology. 
network of the National Informatics Centre is 
being produced; (English] 

(b) if so, the extent of percentage to 
which It is being used; 

(c) whether facilities of communications 
and processing in Hindi are available on all 
computers; 

(d) if not, the reasons therefor; 

(e) the type of software provided for 
processing in Hindi; and 

(f) the steps taken for the development 
of technology? 

THE MINISTER OF STATE FOR 
PLANNING AND PROGRAMME 
IMPLEMENTATION AND MINISTER OF 
STATE IN THE MINISTRY OF NON­
CONVENTIONAL ENERGY SOURCES 
(SHRr SUKH RAM): (a) Yes, Sir. 

(b) All Hindi messages forwarded to 
National Informatics Centre (NIC) by user 
Departments are transmitted on the NIC 
computer network (called NICNET) to 
connected destinations which have installe'i 
bilingual terminals. 

(c) to (e). The computer and the 
communication system of the NICNET is 
capable of transmitting and receiving Hindi 
or English characters, However, special 
terminals (bilingual) are reqUired to display 
the Hindi characters. After technologically 
proven bilingual terminals became available 

, in the market, NIC as a policy has been only 
procuring and deploying the bilingual 
terminals for various Departments of the 
Govemment. 

(f) The Department of Electronics has 
been supporting a Division in the Centre for 
Development of Advanced Computing, Pune 

Diversification of Drug Manufacturing 
Units 

*417. SHRI SOMJIBHAI DAMOR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether attention oftheGovernment 
has been drawn to the news item • Drug 
Companies Branching Out in New Areas" 
appearing in the Hindustan Times dated 
June 24. 1992; 

(b) whether several drug companies 
have stopped making any further investments 
in the pharmaceutical operations and have 
started disvesifYlng in non-drug 
manufactUring areas; 

(c) if so, the reasons therefore; 

(d) whether a Pharmaceutical and Drug 
Industry has now come to a stage where its 
SUrvival is at stake; and 

(e) if so, the steps proposed to be taken 
to remedy to situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
Yes, Sir. 

(b) and (c). There is no authentic 
information In thiS regard. Some drug 
companies are reportedly undertaking such 
diversification in addition to existing activities. 
ThiS could be due to various factors involving 
corporate strategies of the companies. 

(d) No, Sir. 

(e) Does not arise. One ofthe objectives 
of the Drug Policy, 1986 is to encourage 
investments in the pharmaceutical sector 
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and this aspect continues to be a prime 
consideration in the current review ot the 
Drug Policy. 

[ Translation] 

New Industries in Orissa 

*418. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether some proposals to set up 
new industries/lactories in Orissa are under 
consideration ot the Union Government: 

(b) if so, the details thereof along with 
their proposed locations; and 

(c) the time by which these proposals 
are likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) Yes, Sir. 

(b) 18 applications for grant of Letters of 
'ntent are under consideration of the 
30vernment. It would be possible to furnish 
details about proposed locations only after a 
final decision is taken on the applications. 

(c) There are specified time limits for 
disposal of proposals for Industrial Lincences. 
All efforts are made to dispose of the pending 
applications within the stipulated time. 

INSAT -2A 

*419. SHRI P.C. THOMAS: 
SHRI SHRAVAN KUMAR 

PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether INSAT -2A has been placed 
in geostationary position: 

(b) the details of the systems on INSAT 
-2A which have since started working; 

(c) the additional facilities being created 
in regard to communication and other areas 
of public utility; 

(d) the expenditure incurred on the 
INSAT -2A operation: and 

(e) the details of the planto launch such 
space ships from India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY, THE MINISTER IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) All; the systems on-board the INSAT 
-2A spacecraft are functioning satisfactorily. 
All the pyloads, namely, the 18 C-band 
transponders, two S-band high power 
transponders, Very High Resolution 
Radiometer for taking cloud cover Imagery, 
the data collection platform and the Search 
and Rescue Payload, have been switched 
on and have been verified to be working 
satisfactorily. Detailed characterisation is 
being carried out and will take about two to 
three weeks. 

(c) Insat-2A will provide additional 
capacity for long distance 
telecommunications circuits, national and 
regional TV networking and capacity for 
business communications, messaging and 
data communications. 

(d) The total project estimate for INSAT 
-2A and 28 spacecraft is Rs. 329.94 crores 
out of which Rs. 63.20 crores is meant for 
Launch All Risks Insurance of INSAT-2A, 8 
and C spacecrafts and Rs. 110.83 crores for 
facility establishment. INSAT-2A will be 
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operated by'INSAT Master Control Facility (a) the number of the Rural Organisers 
and as such its operational cost will be part appointed under the Centrally sponsored 
of INSAT-MCF expenditure which is scheme for organising rural workers, State-
approximately Rs. 5.00 crores per year. wise; 

(e) Indian Space ResearchOrganisation 
(ISRO) is developing the Geosynchronous 
Satellite Launch VehiCle (GSL V) which will 
be capable of placing INSAT-2 class of 
satellites in Geosynchronous Transfer Orbit 
(GTO). The development is expected to be 

, completed by 1995·96. 

Rural Development and Poverty 
Alleviation Programmes 

*420. PROF. MALINI 
BHADACHARAYA: 

SHRI AMAL DADA: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government are 
considering to prune the Rural Development 
and Poverty AlleViation Programmes in the 
Eighth Plan; 

(b) if so, the details thereof; and 

(c) the reasons for such a cut and the 
quantum thereof? 

THE MINISTER OF STATE OF THE 
• MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 

(b) and (c). Do not arise. 

Rural Workers 

'421. SHRI N. DENNIS: 
SHRI ARJUN CHARAN SETHI: 

Will the Ministerof LABOUR be pleased 
to state: 

(b) the funds allocated since the 
commencement of the scheme till March 
1992, State-wise; 

(c) whether any amount is contributed 
by the State Governments underthis scheme; 

(d) whether any evaluation of the scheme 
has so far been made; and 

'~ff so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): (a) to (e). The 
Centrally Sponsored Scheme of Honorary 
Rural Organisers which is funded on 100% 
baSIS by the Central Government was 
introduction the Sixth Five Year Plan. The 
Scheme was started In August. 1981. 

The purpose of the scheme was to 
organise and educate rural workers by 
appointing rural organisers at block level. 
The scheme was being Implemented by the 
State Governments. Each organlser was 
paid an honorarium of Rs. 2001- per month 
and a fixed conveyance allowance of Rs. SOl 
- per month. The functions of the honorary 
rural organisers briefly were to educate 
workers on tt"Jelr nghts and duties and stress 
the value of Organisation. to help them 
organISe themselves Into cooperatives. trade 
unions etc. 

Details of Honorary Rural Organiser 
(HRO) allocated and posted by the State 
Governments and funds released during the 
period 1983-84 to 1990-91 are at the attached 
statement. 

The progress of Plan Scheme for HROs 
was discussed periodically in meetings taken 
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by SeniortabourMinistryofficials. The State- (ii) The State Govemments were to 
plaCe their financial requirements 
for running the Scheme beyond the 
VII Plan period before the next 
Finance Commission. 

wise review of the scheme was undertaken 
during Jan/Feb; 1986 in the States of 
Karnataka, Maharashtra, Assam and 
Rajasthan by visiting the concemed States. 
In May, 1985 the working of the scheme was 
also discussed in the States LabourMinisters 
• Conference and State Labour Secretaries (iii) The functions of the HROs. were 

modified and detailed into the 
Scheme • Organisation of 
Beneficiaries of Anti-Poverty 
Programme- (OBAPP) run by the 
Department of Rural Development. 

Meeting. 

On the basis of above deliberations, the 
scheme was restricted with the following 
features: 

(i) The deployment of Honorary Rural 
Organisers (HROs.) what to be 
concentrated in specially selected 
areas. 

The DBAPP Scheme of the Department 
of Rural Development was accordingly 
modified. 
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Visit of Foreign Ministers 

*422. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) the oames ofcountries whose foreign 
Ministers visited India during the last three 
years; 

(b) the purpose and outcome of each of 

(c) whether any agreements were signed 
with these countries in fields such as trade, 
economy and culture; and 

(d) if so, the details thereof; country­
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDFALEIR): (a) to (d). The information 
is given in the attached statement. 
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Civil SUpplies Corporations 

*423. SHRI BAPU HARt CHAURE: Will 
the PRIME MINISTER be pleased to state: 

(a) the States where civil Supplies 
COrporations have been set up; 

(b) the steps taken to set up such 
corporations in the remaining States in order 
to streamline the public distribution systems; 
and 

(c) whether the Government have 
extended the public distribution scheme to 
all the rural areas in the State of Maharashtra? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMAlUDDIN 
AHMED): (a) As per available information 
the following States/UTs have set up Civil 
Supplies Corporations:-

(1 ) Andhra Pradesh (2) Bihar(3) Gujarat 
(4) Himachal Pradesh (5) Karnataka (6) 
Kerala (7) Madhya Pradesh (8) Orissa (9) 
Punjab (10) Tamil Nadu (11) Uttar Pradesh 
(12) West Bengal and (13) Union Territory of 
Delhi. 

(b) and (c). The implementation of the 
Public Distribution System (PDS) is with the 
State GovemmentslU.T. Administrations, 
which decide on the modalities and 
arrangements for effective implementation 
of the PDS. Decisions relating to the setting 

, up Civil, Supplies Corporations are also taken 
by them. 

All the rural areas in the State of 
Maharashtra are covered by the PDS. 

Pruning of Workforce by Public Sector 
Undertakings 

*424. DR. D. VENKATESWARA 
RAO: 

SHRI GURUDAS KAMAT: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether several public sector 
Ofganisation have finaflS8d their plans to 
prune their workforce and some loss making 
activities in order to increase their efficiency 
as reported in the Economic Times dated 
July 6, 1992; 

(b) if so, the details thereof; 

(c) the time by which these plans are 
likely to be finalised; and 

(d) the extent to which such pruning is 
likely to increase their profitability? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to (d). Restructuring of 
Central PSEs is a continuous process Which 
inter-alia includes rationalisation of workforce 
through voluntary Retirement Scheme and 
other activities of the Public Sector 
Enterprises. There are some restructuring 
proposals under the consideration of the 
Government which will be finalised at the 
eaniest possible time. The extent of increase 
in profitability of the concerned enterprise 
will depend on the terms of the scheme of 
restructuring. 

Remote Sensing 

'425. SHRI M.V.V.S. MURTHY: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Government have plans 
to use remote sensing to evolve action plans 
for the development of backward districts in 
the country; and 

(b) if so, the details of the projects and 
the number of districts to be covered thereby; 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRV OF SCIENCE AND 
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TECHNOLOGY. DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes, Sir. 

(b) Integrated studies for generating 
action plans for development at micro level 
has been taken up by the Department of 
Space in 149 districts of the country. These 
studies aim at identifying locale-specilicaction 
plans uSing thematic maps on natural 
resources generated uSing data from the 
Indian Remote Sensing Satellites and 
integrating them with meteorological data. 
socio-economic Information and surveys 
conducted at sites for assessing the specifIC 
needs of the people. These 149 distrICts. 
details are In the attached statement, were 
chosen based on specific criteria laid down 

by a National Committee and in consultation 
with the State Governments. The estimated 
cost of the study per district is Rs. 30 lakhs. 
In the first phase. It is proposed to generate 
action plans for one watershed or block from 
each of these districts which would cost Rs. 
12.5 lakhs each. The study is funded jointly 
by Government of India and State 
Governments. Financial allocation for these 
studies are made on annual basis. All 
concerned Departments, from the State and 
Central Government and voluntary agencies 
are Involved in these studies. Action plans 
generated already for 6 watersheds are 
being reViewed by Expert Committees. 
Implementation of these action plans will be 
carried out during the 8th Five Year Plan. In 
respect of the remaining 143 districts. the 
action plan will be generated during the 8th 
Five Year Plan. 
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Engine of Marutll000 Car Talks Between Indian and US 

'426 SHRI MOHAN RAWlE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Maruti 1000 has 970 cc 
engine as reported in the Hindustan Times 
dated July 9, 1992; 

(b) whetherthe words Marutl1 000 have 
created the impression that the Maruti 1000 
is a 1 000 cc. car; 

(c) whether this fact has even been told 
to the public by the Marutl Udyog Limited that 
Marutl 1000 car has a 970 cc engine; 

(d) whether the Monopolies and 
Restrictive Trade PractICes Commission is 
investigating the matter: 

(e) If so, the reacllon ofthe Government 
thereto; and 

(f) the remedial steps takenlbeing taken 
in this regard? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AIID DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI PK 
THUNGON): (a) Yes, Sir. 

(b) and (c). The literature and technical 
specifications of the Maruti 1000 car clearly 
indicate that the engine displacement is 970 
cc. Naming the car' Marutl 1000 ' does not 
mean that the engine capacity should be 
exactly 100 cc. It IS a common practICe all 
over the world to describe the car's engine 
capacity by rounding II off to the nearest 100 
cc. 

(d) The monopolies & Restrictive Trade 
Practices Commission have ordered 
prehrrunary InvesligatlOn In the matter. 

(e) and (f). Does not anse. 

Delegations at Rio 

'427. SHRI MOHAN SINGH (DEORIA): 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Indian and US delegations 
held any talks at Rio de Janeiro recently; and 

(b) if so, the bilateral and multilateral 
matters figured in the talks and the broad 
outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS SHRI 
EDUARDO FALEIRO): (a) and (b). At the 
UN Conference of Environment and 
Development (UNCED) held in RiodeJanelro 
In June 1992. The Indian delegation held 
consultations With delegations of different 
countries Including USA at which matters 
concerning UNCED were discussed. These 
consultations contributed to UNCED 
reaching frUitful conclUSion Including the 
adoption of the RIO Declaration on 
Environment and Development, Agenda -21 
and a non-legally binding authOritative 
statement of prinCiples for a global consensus 
on the management, conservation and 
sustainable development of all types of 
forests. Bilateral matters were not discussed 
dUring these consultations. 

Pak's Pushing Minorities into India 

4221. SHRI PARAS RAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware 
of the recent reports regarding Pakistan's 
pushing mlnOrllies into India through Rann of 
Kutch: 

(b) if so, the details thereof and the 
reaction of the government thereto; 
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(c) whether a Border Seeunty Force has 
found some decomposed bodies In Rann of 
Kutch Sector of the border, and 

(d) if so, the ~talls thereof and the 
reactIOn of the govemment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA) (a) and (b) Government are 
aware of Pakistani attempts to push 
Bangladeshi nationals IOtO India across the 
Indo-PakIStan border One such Incident 
has also carne to the notice of our security 
force~ 10 the Rann of Kutch area These 
Pakistani actions are mhuman, Illegal and 
. totally unacceptable 

(c) and (d) 40 dead bodies were 
detached 10 May 1992, by the BSF In the 
Rann of Kutch These persons had died due 
to dehydration A protest In the matter has 
already been lodged With Pakistani 
authontles 

[ TranslatIon] 

4222 SHRI N J RATHVA Will the 
PRIME MINISTER be pleased to state 

(a) whethertheGovemment propose to 
strengthen the Bankmg DIVISion of Central 
Bureau of Investigation and opening ((lOre 
bfflces of banlong diVISion In other big cities 
outside Deihl, 

(b) If so, the details thereof, and 

(C) the time by which these offices are 
likely to be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GlRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA) (a)to (c) Government 
have sanctIoned adequate additional 
lemporary posts at various levels forthe CBI 

to enable It to Investigate the Irregularities In 
the securrty transactions etc CB I Will be free 
to deploy the staff In vanous parts of the 
country accord 109 to Its needs 

Handicapped Persons In Government 
Services 

4223 SHRI BHAGWAN SHANKAR 
RAWAT 

SHRI GURUDAS KAMAT 

Will the PRIME MINISTER be pleased 
to state 

(a) the number of handICapped persons 
registered In the employment exchanges 
dUring the last three years, State-Wise, 

(b) the number of handicapped persons 
prOVided Jobs dunng the last three years, 

(c) the number of vacancies reserved 
for handicapped persons, and 

(d) the steps taken to fill up the vacancies 
reserved for handicapped? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARETALVA) (a)and(b) Statements 
I and II are enclosed 

(c) and (d) Three percent of the 
vacancies In group 'C' & ' D' posts/services 
under the Government of India, filled by 
direct recrurtment and promollon are reserved 
for phySically handicapped persons Out of 
these, 1 % IS reserved for the Visually 
handicapped 1 % for the nearing 
handicapped and 1 % forthe orthopaedlcally 
handicapped Close monitoring IS being done 
by the Government to ensure that the 
vacancies reserved for the phYSically 
handicapped are filled as per orders SpeCial 
RecrUitment Drives mcludmg speCial 
examinations for the blind have been 
conducted for filling the reserved vacancies 
for the phYSically handICapped 
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Nurrber of handicapped persons provided jobs during the last three years through the 
Employment Exchanges 

Year Nu/TtJer placed in employment 

1988 5475 

1989 3949 

1990 3939 

1991 (January - June) 2213 

Note: Data include intormation tor Special Elll>loyment Exchanges also. 

S\ra\eg\es 'or EIgh\h Plan 

4224. SHRI JEEWAN SHARMA: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the major strategies on which great 
stress is to be given during the Eighth Plan; 

(b) whether the Government have any 
scheme on irnputs like balance feed, health 
care and marketing, Improvement in storage 
and infrastructural facilities; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCE (SHRI SUKH RAM): (a) The Eighth 
Plan would stress on human development .. 
population control, literacy, health lor all by 
means 01 providing drinking water, adequate 
food, health services, etc., and infrastructure 
for the growth of the economy w~h greater 

participation of the people. Economic growth 

would be oriented towards employment 

generation and poverty alleviation with 
emphasis on reduction in regional disparities. 
The interest of the poor will be taken care by 
ensuring adequate supply of food through 
effective working of the public distribution 
system and adequate employment 
opportunities. Participation of the people will 
be encouraged and the Government would 
strengthen institutional facilities like 
strengthening of' Panchayati Raj, 
Cooperatives etc. In social services people's 
involvements would also be stressed. In the 
public sector a strategy analogous to 
corporate planning by sharing responsibilities 
by the Centre and the States would be 
followed. Forthe rest of the economic system, 
the plan would mainly be indicative in nature. 
The long term strategy of maintaining offood 
security would be pursued and the farming 
activities would be encouraged to help them 
grow into agro-business Market mechanism 

would be encouraged as efficiency promoting 
strategy. 

(b) and (c). In fuHillment of the objective 
of ' Health for All ' the Eighth Plan schemes 
would include those on balanced feed and 
health care comprising of the pursuance of 
Integrated Child Development Service (ICDS) 

having inputs such as nutrition, health check-
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up and referral services targetted at pre- runs in major and medium projects, stepping-
school children and expectant and nursing up of efficiency and development of modem 
mothers from the disadvantaged sections! irrigation facilities. 
VUlnerable groups, supplementary food to 
them and nutrition and health education. In [Translation] 
addition, the schemes on provision of safe 
drinking water, sanitation, hygine and family Wasteland Development Board 
planning would be pursued. 

The Eighth Plan would strengthen the 
marketing infrastructure for agricultural 
commodities within and outside the country 
and ir1l>roving the logistics in the movement 
and storage of goods. Efficient marking by 
cooperatives of producers would be 
intensified. 

In the infrastructural sectors, in addHion 
to communication the development of 
transport services would be stressed with 
encouragement of private sector 
participation. Essential inputs schemes would 
include strengthening of road network, 
improvement in the conditions of existing 
road, removal of bottlenecks to smooth flow 
of railway traffic, stepping up of the pace of 
electrification of railways creation of adequate 
cargo and shipping capacities, strengthening 
of container network and development of 
inland water transport. 

To meet the increasing demand for 
energy, the medium term energy plan would 
be a component olthe long-term energy plan 
with emphasis on imprOVing the performance 
of existing plants by reinforCing higher 
effiCiency norms and developing non­
conventional energy sources. 

Regarding Irrigation inputs, stress would 
be given on reduction of costs and time over-

Allocation 

1990-91 80.00 

1991-92 121.50 

4225. SHRI SUSHIL CHANDRA 
VARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) the date of establishment of the 
Wasteland Development ~oard; the Budget 
allocation made therefor during the lastthree 
years; and the total amount spent, 
programme-wise and year-wise; 

(b) the targ9ts fixed and achievements 
made by the Board during the last three 
years, years-wise; 

(c) the composition and terms of 
reference of the managing Committee of the 
Board;the number of vacant posts at present 
and the date from which these are laying 
vacant; and 

(d) the time by when these posts are 
proposed to be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT (COL. RAM SINGH): (a) 
The NatIOnal Wastelands Development Board 
was established on 7th May, 1985. The 
allocation and utilisation of funds on the 
schemes and programmes of the National 
Wastelands Development Board during the 
last three years is given below:-

Utilisation 
(Rs. in crores) 

83.78 

121.93 

_19_9_2_-9_3 ________ _.:1...:_1.:::.:5 . .:_OO=--___ -=36:.:.3=5 ~Upto June 1992) 
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(b) The National Wastelands during the Seventh Plan period (1985-90) 
Development Board is the nodal agency at was B.B. million hectares against the target 
the Central level to coordinate and monitor of 8.6 million hectares. The targets and 
afforestationl1ree plating activities under the achievement for 1990-91 and 1991-92 are 
20 Point programme. The total achievement given below:-



113 Written Answers 

0) 

(.) ~..._ 
::::::3~ 
-guc::: 
Cl. .S ..!!! 
.._ .-
til ~ '" 
e c::: e 
"'(..!!!~ 

c: 
~ 
~ 
.!!l 
.c: 
(.) 
"'( 

c::: o..._ 
O)~ 

'" c:: ·S c::: Q) ._ . O)~ t: ~ 
~ .S :::...!!! Q) 

~ '5,0 Q..-, 
Q).s._~ .c: 
Q) .!!_! &.;;: I .c: 

->c U) 1:1 .._ Cl..1 
..!!! I 
.S 

I til e 
"'( 

I e 
° t3 0) 

.S .S 
(.) 1:1 ..._ 

fI) ""':::.~ 0) -guc::: .S Cl. .S ..!!! '5 
~1:fUi Q) 

Q) 
ec:::e U) 

I 
"'(..!!!~ 

I I 

I ~I 
c::: o..._ 
O)~ 

c:::.§ c:: 
O),g c::: ..!!! 
S::J.!!!q, 
'5.() Cl..-Q):s .... ~ 
~{5~& 

en 
10 
.....: 

cry 
en 
co 
N 

10 
10 

0 
~ 
0 
10 
N 

en 
6 en 
en 

SRAVANA 14. 1914 (SAKA) Written Answers 114 

cry 
0 
ci 

co 
to 
r-..: 
cry 

10 
ci 

0 
0 
ci 
10 



AttJLlST£ I.P.PP 
(c) and (d). The composition andterms 

of reference of the National Wastelands 
Development Board are given in the 
Statement. lllere is no Managing Committee 
of the Board and, as such, the question of 
filling up the vacant posts In the mangement 

Committee does not arise. 

STATEMENT 

(To be PublIShed in part I Section I of the 
Gazette of India Extra-Ordinary) 

No. 1,4190-MI 
Govememnt of India 

. Ministry of Environment and Forests 

New Delhi 
Dated: 12.12.91 

RESOLUTION 

By Resolution No. '1.4190-MI dated 
11.6.90 certain changes were made in the 
corllXlSition, role andfunctions of the National 
Wastelands Development Board. It has now 

been decided to modHy the corrposition of 
the Board as given below:-

Co!l1)Osition 

A Ex-officio MerrtJers: 

(1) Chairman - Union Minister for 

Environment and forests 

(2) vice-Chairman - To be nominated by 
the Chairman 

(3) to (11) Members - Member. Planning 

Commission (in charge of Environment). 
Secretaries to the 

Govt. of India (in the 

Departments of:­

Agriculture & 
Cooperation 

Rural Development 

Agricultural 

Research & 

Education 

Expenditure (who will 

be Member finance) 

Science 

& Technology 

Member-Secretary, 

National; land 

Use and Conse­

rvation Board. 

Inspector General of 

Forests, Govt. 

of India. 

Chairman, National 

Bank for 

Agriculture and Rural 

Development. 

B. Nominated members 

(12-13) Members - Members of Parlia­

ment (one each 

from the Lok Sabha, 
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andtheRajya Sabha) Role and FlJI1Cfions:-

(14-20) Members - Representatives(not 

exceeding 

7) of Vounatary 

agencies, 
Cooperative 

Institutions, 

Tribals, etc, cone­

emedwith 

wastelands develo­

pment and 

related activities (to 

be nominated fortwo 

years by the 

Chairman) 

(21-25) Mermers - Representatives of 

State 

Gcvemments(not 

exceeding 5) 

not below the level of 

Secretary to State 

Govt. 

C. Mermer-Secretary Sec ret a r y 

(Environment & 

Forests),Govemment of India. 

(26) Member Secretary 

The role and functions of the National 

Wastelands Development Board remain the 
same as mentioned in Resolution No. 1.41 

9O-MI dated 11.6.90. 

-sdl-

(R. Rajamani) 

Secretary to the Government of India 

The National Wastelands Development 
Board will be mainly responsible for the 
Wastelands Development Programme aimed 
at checking land degradation and putting 
wastelands in the country to sustainable 
use, increasing biomass availability, specially 
fuelwood, fodder and forest produce, and 
restoring the ecological balance. The Board 
will adopt a mission approach for enlisting 
people's participation, harnessing science 
and technology and acheveing inter­
disciplinary coordination in the Planning and 
implementatIon of the Wastelands 
Development Programme. To this end, it 
will:-

(i) Formulate, in collaboration with the 
NatIonal land Use and Conservation 
Board, a perspective plan for the 
mangementldevelopment of the 
wastelands in the country in a 
sustainable manner. 

(ii) Identify wastelands, create a reliable 
date base and collaborate the 
concerned Central and State 
Departmentsl Agencies, local Boicles 
, Voluntary Agencies and other Non­
GovemmentOrganisations to mobiles 
the resources and support reqUIred 
for the Wastelands Development 
Programme. 

(Iii) Evolve mechanisms for integrated 
development of wastelands through 
systematic planning and 
implementation, in a cost effective 
manner, speicaUy to meet the needs 
of the people In the rural areas In 

respect of fuelwood, fodder and forest 
produce. 

(iv) Restore, through natural regeneration 
or appropriate intervention, the forest 
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cover in the country for ecological 
securtiy and to meet the fulewoOd. 
fodder and other needs of the rural 
communities. 

(v) Raise fuelwoOd. fodder and timber on 
non-forest and pnvate wastelands in 
order to reduce the pressure on the 
frest areas and to meet the needs of 
industry and market. 

(vi) Sponsor research and extensIon of 
research findlOgs to dissemmate new 
and approprate technologies for 
watelands development. 

(vii) Create general awareness and help 
forster a people's movement for the 
wastelands Development 
Programmes WIth the assistance of 
Voluntary AgenCIes, Non-
Government OrganIsations. 
Panchayat Raj InstiiUtlons and others. 
and promote participatory ana 
!llJstainable mangement of community 
public lands and other similar 
degradeo common property 
resources. 

(viii) Coordinate and monitor the Action 
Plans for activities related to 
wastelanos development. 
afforestation, tree planting. soil and 
misture conservation, etc, in order to 
upgrade land quality in a systematic 
and cost effective manner. 

(ix) Undertake a" other measures 
necessary for promotIng wastelands 
development in the country. 

[English] 

Compensation Package for Retrenched 
Workers 

4226 SHRI GOVINDRAO NIKAM: Wlii 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment are trylOg 
to work out a colllMmsation paCkage for 
retrenchment of surplus workers in public 
sector undertakings; 

(b) whether specIal bonds for retrenched 
staff are likely to be proposed: and 

(c) if so, the detaIls thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES (SHRI P.K. 
THUNGON): (a) and (c). At present there IS 
a modal Voluntary Retirement Scheme (VAS) 
under WhICh payments are made to the 
employees of PSEs who opt for voluntary 
retirement. Proposals lor funding VRS from 
the National Renewal FInd which has been 
set up 10 February, 1992. to cater to the faU 
out of restructunng of publIC sector on Its 
employees are bemg actively pursued. 
Proposals for fleXIble fInancIal instruments 
to make VRS payments are also under 
actIve exammallon. 

Development Work in Public Sector 
Undertaking in West Bengal 

4227. SHRI JITENDRA NATH DAS: 
WIll the PRIME MINISTER be pleased to 
state: 

(a) the various development works 
undertaken In publIC sector undertakings In 
West Bengal during the last two years; and 

(b) the progress made so far in each 
such undertaking? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
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OF PUBLIC ENTERPRICES (SHRI PK expansion, development and replacement 
THUNGON): (a) and (b). EnterprISe SpecifIC etc., dUring last too years in each of the 
development work are being undertaken by Central PSEs having ItS registered offICe In 
different publIC enterprises from time to tllne. the State of West Bengal is given In the 
However. c;)pltal expenditure Incurred on enclosed statement. 
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[Translation] 
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Theft of Uranium Reserves 

4228. SHRI LALIT ORAON.· 1#71 Ille 
PRIME MINISTER be pleased to stale: 

(a) whether the Government are aware 
of the cases of theft of the uranium in Bihar; 

(b) if so, the number of such cases 
reported during the last three years; 

(c) the number of such cases reported 
during the last three years. 

(c) the number of cases registered and 
the names of place thereof; and 

(d) the value of uranium seized 
therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 

'RANGARAJAN KUMARMANGLAM) (a) 
Reports have appeared ;,om time to time 
regarding alleged theft of uranium during the 
past four years. However, on analysis, it was 
foundthatthe samples of the seized materials 
did not contain uranium. 

(b) to (d). Does not arise. 

[English] 

lAS in Central Secretariat 

4229. SHRI KIRIP CHALlHA: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of lAS Officers from the 
Assam Cadre working as Joint Secretary 
and above in the Central Secretariat; 

(b) whether the number of such officers 
is very less as cOfll>8red to the officers of 

other States; and 

(c) II so, Ille rea SOilS Illereo/l 

THE MINIS TEl;? OF STA TE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The number of lAS 
officers from the Joint Cadre of Assam 
Meghalya, working as Joint Secretary and 
above in the Central Secretariat IS Ten (as on 
1-2-1992). 

(b) No, Sir, the number of such officers 
is not less than the number of officers from 
other Cadres of comparable size. 

(c) Does not arise. 

Migration of Talented Persons 

4230. SHRI RAM NARAIN BERWA: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether hundreds of young talented 
persons are migrating to other countries for 
seeking better job opportunities; 

(b) if so, the percentage of these highly 
educated young persons migrating to other 
countries at .present; and 

(c) the steps the Government envisage 
~o stop the outflow of talented persons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Some 
young educated persons do migrate to other 
countries forseeking better job opportunities. 
Since such persons do not need any clearance 
under the Emigration Act. 1983, no statistics 
in this regard is being maintained by the 
Ministry of Labour. 
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(c) Information IS being collected and wages to 45 days wages; 
will be laid on the Table of the House. 

4231 SHRI BHUBANESHWAF? 
PARSADMEHTA:W,lIthePRIME MINISTER 
be pleased to state 

(a) whether the computer Maintenance 
Corporation (CMC) has violated the 
prescnbed procedures of BPE In the 

appointment of financial consultants, 

(b) " so, the details thereof and the 
reasons therefor, 

(c) the details of the consultant appolnled 

by the CMC Ltd , 

(d) whether all the consultants have 

submitted their constancy report, 

(e) If so, the details of the report. and 

(f) " not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 

OCEAN DEVELOPMENT) (SHRI 

RANGARAJAN KUMARMANGLAM) (a) to 

(f) The Inforamtlon IS being collected and Will 
be laid on the Table of the Lok Sabha 

New Industrial Relations Law 

4232 SHRIMATIBASVARAJESWARI 
Will the Mlntster of LABOUR be pleased to 
state 

(a) whether the group of MinISters on a 
new Industnal relations law recommended 

an Increse In retrenchment and closure 
compensation to workers from the 15 days of 

(b) If so, the other recommendatIons 
made by the MInISters; and 

(e) the recommendations of the 
RamanuJam Commlftee which are opposed 
by the group of Ministers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR) (a) to (c). The report 

of RamanuJam Committee on New Industnal 
RelatIOns Law, which IS not entirely 

unantmous, was considered In the 40th 
Labour Ministers Conference In February 
1992 In pursuance of the deCiSions taken In 

the conference a group of fIVe State Labour 

MInisters under the chairmanship of Minister 

of State for coal and Labour was constituted 
to examine the areas of disagreement In the 

report wrth a VieW to arriving at a consensus 
The group met on 25th April, 1st June and 
24th July 1992 anddlsucssedthecontentlous 
Issues on the Ramanuam Committee Report 
In ItS meeting held on last June, the group 
deCided to recommend for conSideration by 
the Indian labour Conference that workers 
should be given compensatlu:l of 45 day s 

pay Instead of 15 days pay as at present In 

c,ase 01 closure and retrenchment for every 
completed years of service by all the Industnal 

Units regardless of the number of their 

employees and turnover The report of the 

group, when finalised, IS to be placed for 

conSideration by the Indian labour 
Conference 

Welfare Scheme for Tea Gardeners 

4233 SHRI D D KHANORIA Will the 
Mlntster of LABOUR be pleased to state 

(a) whether the Government have 
Introduced any welfare scheme for the tea 
gardeners, 

(b) If so, the details thereof; and 
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Cc) the funds earmarked for the welfare (b) the total number of stOckyards in 
for the tea gardeners dUring 1992-93 State- West Bengal and the number out of them 
Wise? which are functioning; 

. DEPUTY MINISTER INTHE MINISTRY 
OF LABOUR (SHRI PABAN SINGH 

GHATOWAR); (a) to (c). The information is 

being collected and will be laid on the Table 

of the House. 

Sectoral Allocations of Annual Pi.iln 
1992-93 

4234. SHRI GEORGE FERNANIJES: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Govemment of Bihar is 
facing diffICulty In making Sectoral allocations 
of the annual plan 1992-93: 

(b) if so, whether State Advisory Planning 

commission had any discussion with the 

Central Planning Commission In January, 
1992;ano 

(C) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
• MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION AND 

MINISTER OF STATE IN THE MINISTRY 

OF NON-CONVENTIONAL ENERGY 

SOURCE (SHRI SUKH RAM): (a) and (b) 
No, Sir. 

(C) Does not arise. 

Coal Stockyards in West Bengal 

4235. SHRI SANAT KUMAR MANDAL: 
WilitheMinisterofCOAlbepleasedtostate: 

(a) whether the stockyard operation 
sCheme of the Coal India Limited (Cll) is In 

shambles in West Bengal; 

(c) the reasons for most coal stockyards 
in West Bengal not operating; and 

(d) the steps being taken to streamline 

the worKing of the stockyards to ensure the 

availability of coal for domestic and small 
industries? 

THE DEPUTY MINISTER OF COAL 

(SHIR S.B. NYAMAGOUDA): (a) to (d). 
Information is being collected and to the 

extent availble Will be laid on the Table of the 
House. 

Representations Pending wHh RPF 
Commissioner Bombay 

4236. SHRI RAM NAIK: Will the Minister 

of LABOUR be pleased to state: 

(a) whether a numberof representations 

from the employees of the mackinnon on 

Mackenzie and Company pending with the 
Regional Provident Fund commissioner. 
Bombay; 

(b) rt so, the details thereat and the 

dates from which these representations 

pending with the reasons therefor: 

(c) whether the orders issued by the 

Bombay High Court on a writ application filed 
during 19991 by the employees of the above 

company have been implemented by the 

Regional Provident Fund CommiSSioner. 
Bombay; and 

(d) if so, when and if not. the reasons 
therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 

SINGH GHATOWAR): (a) and (b). One 
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representation about grant of exemption and 
crediting interest at the statlJtory rale was 

received by the Regional Office, BOmbay on 

6.4.1992. The Employees ~rovident Fund 
Organisation has noted the v~ws expressed 

in the c0I1l>'aint. 

(c) and (d). The Regional Provident 
Fund Commissioner. Bombay has initiated 
suitable action on the directions of the High 

Court. 

Deaths due to Collapse of a Wall in 
H.O.C.L. 

4237. SHRI MOHAN RAWAlE: Will the 
PRIME MINISTER be pleased to referto the 
reply given to Unstarred question No. 4791 
on 28th August. 1992 and state: 

(a) whetherthe investigations have since 
been completed and responsibility fixed; 

(b) if so. the details thereol; 

(c) the action taken aganist the persons 
held responsible; 

(d) the details of compesnallon given to 
the next of the klns of the victims; and 

(e) in case the investigation has not so 
far been completed the reasons for delay 
and when it is likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
to (e). Mis .Hindustan Organic Chemicals 
Ltd. (HOel) have informed that local police 
had filed a case under Section 304 (A) Iof 
Indian Penal Code against Shri N. E.limje. 

• Stores Supervisor Grade. II of HOeL and 
Shri Shaji. Driver of the Excavator. employed 
by the contractor. The case IS pending in the 
court. 

Action under the Worknman's 
Compensation Act has also been completed 

and HOCl has deposited As. 4. 52 lakhs 

worked out as per the Act with the 

Commissioner of Workman compensation 
who is a Civil Jdge (Senior Division Alibag. In 
addition, HOCl has already paid ex-gratia 
payment of Rs. 3.5lakhs to the next of the kin 
of the deceased and one dependant from 
each of the deceased families has been 
given employment in the counrty. In one 
case where the children of the deceasd are 

still in school. the company is rembursing the 
education expenses.The eldest son will be 
offered employment Immediately otter 
comptetlon of 18 years of age. 

The information With regard to the 
investiation under Factories Act isbeing 
collected from the concemed authonty ofthe 
Government of Maharashtra and the same 
will be laid on the Table of the Sabha. 

[ Translation] 

Deaths Due of Silicosis 

4238. SHRI MRUTYUNJAYA NAYAK: 
Will the MInister of lABOUR be pleased to 
refer to the reply given on march 11. 1992 to 
Unstarred Question No. 2357 and state: 

(a) whetehr the information with regard 
to the deaths occured due to Silicosis has 
since been collected; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). According 
to the information received from the 
Government of Madhya Pradesh. till February 
1992. 155 persons have died due to silicosis 
in mandsour DistrICt of Madhya Pradesh. 
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Coal Movement 

4239. SHRI PRAFUl PATEL: Will the 
Minister of COAl be pleased to state: 

(a) whether the s~nc:itiv'" task of 
coordinating coal movem~'i tovarious 
priority sectors has suffered a setback as 
resorted in "The Economic Times· dated 

• May 19, 1992; 

(b) if so, the details thereof; and 
(c) the manner in which the Govemment 

propose to overcome thIS problem? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). The news items 
referred, reported that the Union Govemment 
has decided to abolish the post of Secretary, 
CoordinatIOn and that this action would have 
adverse impact ant he sensitive task of 
coordinating coal movemnt to various priority 
sectors. The Government has since 
appointed a Senior OffICer as Secretary, 
Coordination and the meetings to review and 
coordinate performance of infrasturcture 
under the Chairmanship of Secretary, 
Coordination have been resumed. 

Funding of R&D Projects in Science 
and Technology 

4240 PROF. RAM KAPESE: Will the 
Prime Minister be pleased to state: 

(a) the details of funds allocated per 1 0, 
000 persons for Research and Development 
Projects in Science andT echnology in regard 
to 1 0 major institutions as well as R&D 
Centres during thelast three years, year­
wise and State-wsie; and 

(b) the steps being taken to make this 
funding ratio equal for all the States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVElOPMENT) (SHRI 
RANGARAJAN KUMARMANGLAM) (a) 
Govemment funding for extramural research 
and development projects in SCience and 
Technology per 10,000 persons during 
theyear 1988-89, 1989-90 and 1990-91 
respectively was about RS.6650, Rs. 7300 
and Rs. 11950. 10 major Institution-Wise, 10 
major R&D centre-wise and State-wise 
details on extramural R &D projects for the 
three year period 1988-89 to 1 '990-91 are 
given in Statements J,II, and III respectivley. 

(b) The R&D schemes are publicized 
for inviting project proposals. The proposals 
received are examined through appropriate 
mechanism. (s) 
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Rnanclal Assistance to States for have been provided In all ration shops of 
Development Activities kendrlya Bhandar 

4241 SHRI HARISH NARAYAN 
PRABHU ZANTYE Will the Minister of 

,Planntng and Programme Implementation 
be pleased to state the funds allocated to 
each of the Centrally sponsored schemes 
dunng 1991-92, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRYOF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTRYOF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) Information 
IS being collected and will be laid on the Table 
of the House 

r Translation} 

Under-weight of Items at Ration Shops 
of Kendrlya Bhandar 

4242 SHRI RAMESHWAR PATIDAR 
Will the PRIME MINISTER be pleased to 
state 

(a) whether the Government have 
received any complaints regardIng under­
weighing of goods at cetaln ration shops of 
Kendnya Bhandardue to non use of balances 
etc 

(b) If so, the details thereof and the 
reasons therefor, and 

(cl the steps taken by the Government 
In thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
.CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED) (a) No, Sir Kendnya Bhandarhas 
reponed that requisite welghtmg machines 

(b) and (c) Do not anse 

[EnglIsh] 

Export of CDlr 

4243 SHRIMATI VASHUNDHARA 
RAJE WlllthePRIMEMINISTERbepleased 
to state 

(a) the names olthe countries whICh are 
Importing COif from India, 

(b) the total amount of foreign exchange 
earned by exporting cOlr to each of these 
countries dUring the last three years, 

(c) whetherthe Government have taken 
steps to Increase the export of COif to EEC 
countries also and 

(d) If so, the target set for the export of 
cOir to EEC countries dUring 1991-92 and 
remaining years of the EIghth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES ) AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF P J KURIEN) (a) 
and (b) The names of countnes whICh are 
Importing cOlr from India and total value of 
cOlr exported to each of these countries 
dUring the last three years are as per 
statement enclosed 

(c) and (d) The COif Board, which IS a 
statuory body, has taken various measures 
to boost the export of cOlr and colr products 
10 the InternatIonal Market 

The Board has undertaken 10lnl publlcrty 
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programme with British and German colr 
Associations for promoting consumption of 
Indian coir in these cou ntreis. The Board also 
participate in international exhibillons and 
organises participates in international 
exhibitions and organises market 

development delegations to these countries 
are fixed annually, on global basis and no 
separte targets for EEC countries have been 
fixed. Targets lor the a VIII five Year Plan 
penod, however, have not been forrrJally 
fixed. 
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Development of Hilly Areas of (b) If so, the details thereof? 
Slkklm 

4244. SHRIMATI Oil KUMAR I 
BHANDARI: Will the Minister of PLANNING 

- AND PROGRAMME be pleased to state: 

(a) whether the Government provide 
funds for development of hilly areas of 
Sikkim in addition to the annual grants given 
to the State; 

(b) if so, the total amount provided for 
this purpose during each of the last three 
years; 

(c) whether the Government propose to 
increase the said amount; 

(d) if so, give the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRYOF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 
OF NOt.!-CONVENTIONAL ENERGY 
SOURCES (SUKH RAM). (a) No, Sir. No 
Special Central ASSistance IS provided for 
the development of hilly areas of Sikklm in 
addition to the Central ASSistance allocated 
for its State Plan. 

(b) to (e). Do not anse. 

White Paper on Restructured Public 
Sector Undertakings 

4245 SHRI P.G. NARAYANAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the ~ovemrnent propose to 
bring out a white paper containing a detailed 
study of assests and liabilities of the public 
sector undetakings proposed to be 
restructured; and 

lHE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRICES)(SHRI P.K. 
lHUNGON): No, Sir. 

(b) Does not arise. 

Persons for Indian Origin in Sri 
Lanka 

4246. Shrl Syed Shahabuddin: Will the 
Prime Minister be pleased to state: 

(a) the status of implementation of the 
Shastn-Bandaranyake agreement on 
persons of Indian origin in Sri Lanka as on 
March 31,1992, 

(b) the total number of persons covered 
under the agreement; 

(c) the total r 'mber of persons 
repatriated by March 31, 1992 With their 
natural Increase; 

(d) the total number of persons who 
have been granted Sn Lankan citizenship by 
March 31, 1992, With their natural Increase; 

(e) the total number of persons who 
have opted for repatnatlon to India but whose 
cases are pending, 

(f) the total number of persons who have 
opted for citizenship of Sri Lanka, but whose 
cases are pending With the Sri Lankan 
authorities; and 

(g) the total number of persons who 
remained undecided as on March 31, 1992? 

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNALAFF~S (SHRI 
R.l. BHATIA): (a) to (d). In teUllS' of the Indo­
Sri Lanka Agreements of 1964 and 1974 
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India was to grant citizenship to 6,00,000 and Rural Technology on 26th August, 1989 
persons and Sri Lankawastograntcitizenshrp have since been filled up; 
to 3, 75,000 persons. As per the accord of 
15.1.86 between the Governments of India 
and Sri Lanka, Sir Lanka was to grant 
Citizenship to a further 94, 000 persons in 
VieW of the very fact that only 5, 06, 000 
persons applied for Indian citizenship within 
the strpulated penod, India's commitment to 
grant citizenship came down from 6,00,000 
to 5, 06, 000. 

Total n umber of persons of Indian origlng 
who have been granted Indian citizenship 
upto 31st marCh 1992; 5, 92, 669 (4,20,311 
accountable and 1, 72, 358 natural 
increasee). 

The total number of persors who have 
been granted Sri Lankan citizenship upto 
31.·288;3,37,620(2,37,151 accountable 
and 1,00,496 natural increase). Date after 
31.12.88 has not been furnished by Sri 
Lanka Government. 

The total number of persons who have 
been repatnated to Inda till 31 st March, 
1992; 4. 61. 755 (3., 37. 645 accountable 
and 1, 24, 110 natural increase) 

(e) Total number 01 persons who have 
been granted Indian citlzonshlp and are 
awaiting repatriatIOn 1, 30. 914 (82, 666 
accountable and 4E. 248 natural Increase). 

(f) Date not furnished oy Sf! lanka 
Government 

(g) Number of persons whose 
applications for grant of Indian citizenship 
are pending, for want of response from the 
applICants: 73, 644 (70, 113 accountable 
and 3. 531 natural increase) 

[ Translation] 

Vacant Posts in Capart 

4247. SHRIGAYA PRASAD KORI: Wlii 
the PRIME MINtSTER be pleased to state: 

(a) whether the posts advertISed by 
, Councilfor Advancement 01 Peoiple's Action 

(b) it not, the time by which the said 
posts are likely to be filled up; 

(C) whether the '40 point" roster is being 
adopted In CAPART; 

(d) if so, the details thereof; and 

(e) it not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) Yes, Sir. 

(b) to (e). CAPART came into existince 
on 1st September, 1986 after merger of two 
Independent autonomous bodies i.e. CART 
and PAD I. The recrutlment systems, as 

approved by the Executive Committee, was 
being folowed by the Council. The recruitment 
rules as amended from lirne to time by the 
Government of India are being followed by 
the CouncIl. "40 POint" roster is adopted in 
CAPART. However. to get an exact idea of 
vacancies and backlog. a rete red senior 
offlcertromCommislOn on Scheduled Castes 
ws engaged by the Council to undertake the 
exercise of IdentifYing the vacant reserved 
posts. The report has since become available 

and backlog will be filled expendltiously. 

[Englishj 

Non-Payment of Salary to the 
Employees of Hindustan Fertilizer 

Corporation Ltd. 

4248. SHRI SATY AGOPAL MISRA: Will 

the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 

that the employees of the different units of 
the Hindustan Fetilizers Corporation Limtted 
have not been recleving their monthly salaries 
regular1y; 
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(b)whether the HFCL IS not able to pay the assistance of World Bank, and 
the salanes to Its employees In future also, 
and (b) If so, the details thereof State-wise 

(c) If so, the steps proposed to be taken 
to remedy the SituatIOns? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR CHINTA MOHAN) (a) 
In the past few months, there has been delay 
In the payment of salaries due to the financial 
constraints being faced Hlndustan Fertilizer 
Corporation Limited (HFC) 

(b) and (c) Every effort IS being made to 
mobllse funds for HFC to enable It to meet Its 
obligations 

Wortd Bank Assistance for Micro­
Hydel Projects 

4249 SHRI SUBASH CHANDRA 
NAYAK win the PRIME MINISTER be 
pleased to state 

(a) whether the Govemment propose to 
set up MIni Hydel ProJects In the States with 

location-Wise? 

THE MINISTER Of STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SUKH RAM) (a) Yes, Sir 

(b) A total of 52 Irrigation canals and 
dams based sites as per the statement 
attached, In the State of Andhra Pradesh, 
Kamataka, Kerala, Punjab and Tamil Nadu 
were analyed and structured In few 
standardised type deSigns to minimiSe 
Investment requirements and thereby 
enhance the economic Viability of the 
schemes the project IS In the process of 
being appraised by the World Bank The 
poroject envisages setting of these mlnl­
small hydel schemes through private and 
public sector entrepreneurs financed on a 
commerCial baSIS through Indian Renwable 
Energy Development Agency (IREDA) of 
thiS MInistry 
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Coal Resources In Stat. low ash coal; and 

4250. KUMARI PUSHPA DEVI SINGH: 
Will the Ministerof COAL be pleased to state: 

(a) whether the Central Mine Planning 
and Desingn Institute (CMPDI) has made 
any studey on the apporeaxlmate coal 
resources in the country particularly In Orissa. 
Bihar. Madhya Pradesh. Maharashtra and 
West Bengal; 

(b) if so, the details thereof; 

(c) whetherCMPDlls planning to devise 
ways to bring down sulphur content from the 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) and (b). Geologial Survey of 
India is responsible for carrying out regional 
exploration on a continuos basis to locate 
coal resources In the country. As on 1.1.92. 
the total reserves of the country has been 
estimated as 196 billion tonnes byGSI. The 
coal reserves In the States of Bihar, Orissa, 
Madhya Pradesh, Mahrashtra and West 
Bengal as on '-1 92 are indicated below' 
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(e) and (d). Central Mine Planning and 
Design Institute Ud., has taken up the project 
for investigating the distriwtion pattern of 

sulphur in the coals of North-Eastern region 

to identify suitable sources which can be 
beneficiated to bring down the sulphurcontent 
with in the acceptable limit of Steel Plants. 

Computer Centres in Kerala 

4251 SHRITHAYllJOHNANJAlOSE: 
WiUthe Ministerof Planning and Programme 
Implementaion be pleased to state: 

(a) whether there is any proposal te 
establish more computer centres in Kerala; 

(b) if so, the details with locations thereof: 

cc) the expenditure likely to be incurred 

Location 

thereon; and 

(d) the details of the computer centres 

alredy commissioned in Kerala? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 

OF NON-CONVENTIONAL ENERGY 
SOURCES (SUKH RAM): (a) No, Sir. 

(b) and (c). Do not arise. 

Cd) In line with its objective to provide 
computer based services to central 

Government Departments, state 
Governments and District Administrations. 

NIC has alraedy established Computer 
Centres in Kerala as given below: 

Computer Installed 

NIC-Kerala State Centre 
Trivandrum 

ND-550 Super Mini computer 
and three 80386 based Super At 

Chief Minister Office 
Trivandrum 

Chief Secretary's Office 
Trivandrum 

Government of Kerala 
Secretariate Trivandrum 

Vikas Bhavan Complex 
Trivandurm 

14 District Informatics 

Centres in 14 District 
Headquarters of Kerala 

80386 based Super AT 

80286 based Super AT 

80386 based Super AT 

80386 based Super AT 

80386 based Super AT 
Computer in each District 

Following Computer Centres have been set up by Departmeni of Revenuee., CBEC with 
the technical support of NIC. 

Collect orate of Central 
Excise, Cochin 

EISA 80486 based·Computer 
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Location Cotrputer Installed 

7 Computer Centres in 
Seven Central Excise' 
Divisions at Trivan(Jrum, 

Kottayam, Cochin 
Kottayam, Cochin 

ISA 80486 based Computer 
in each Division 

(2 Centres), Calicut. 
Trichur and cannanore 

New Schemes for Khadl In Gujarat 

4252. SHRI CHANDRESH PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) the new schemes formulated for 
development of Khadi & Cottage and Village 
Industries in various places of Jamnagar and 
Rajkot Districts of Gujarat during 1991-92 till 
July 1992; 

(b) the amount sanctioned and actu<¥lY 
spent on these schemes and dunng each of 

'the last three years; and 

(c) the 8fT1lIoyrnentgenerated and profits 

eamed through these schemes during the 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
and (b). KVIC proVideS funds to the GuJarat 

State KVI Board for implementing the 
development programmes of Khadi and 
village industries in GUJarat State. Funds are 

allocated as a whole to the GUJarat State. 
KVIC do not mamtaln district-wise 

informa110n. Thefundsdisbursedto the State 
KVI Board during the lastthree are as follows:-
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(c) The employment provided during the last three years is indic-.ated below: 

(In lakh persons) 

Year Khadi V.I. 

1988-89 0.69 0.28 

1989-90 0.63 0.32 

1990-91 0.55 0.31 

KVI activities are carried on no profit no loss basis. 

Redeployment of Labour 

4253 SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether the Govemment have made 
any assessment regarding the labour which 
IS likely to be rendered jobless due to closure 
of sick mills; 

(b) if so, the details thereof; 

(c) whether the Government have 
evolved any formula to redeployment of 
labour; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). 
Government has so for not made any 
assessment olthe labourhkelyto be rendered 
surplus on account of closure of sick mills. 

{c) and (d). Government has set up tile 
Nalional Renewal Fund (HRF) to provide a 
SOCial safety net which will protect the workers 
from the adverse consequences of the 
technological transformation. 

Un agenda for Preventive Diplomacy 

4254. SHRI SARAT CHANDRA 
PATTANAYAK: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government are aware 
of the new U.N. Secretary General's U.N. 
Agenda for preventive diplomacy and peaCE 
keeping: and 

(b) if so, reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUOARDO FALEIR): The U.N. Secretary 
General has submitted a report entitled 'An 
Agenda for Peace'. The Report has been 
presented to the members of the U.N. and 
will be discussed at the 47th UNGA. The 
Gove-nment will make its contributIOns on 
the report In that forum. 

Assets of Burma Refugees 

4255. SHRI ANBARASU ERA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the assets left behind by the 
Burma refugees were transferred to Hind 
Azad Bank and repaid to them during pre­
Independence period; 

(b) If so, whether such accounts are 
maintained till now In any bank in India; 

(c) whether such assets were repaid to 
those Burmea refugees by Hind Azad Bank 
dunng pre-independence period: 
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(d) If so. the details thereof; and Government of Maharashtra, was granted 
Industrial licences dated 30.5. 1986 and 

(e) if not, the position In regard to such 
assets of Burma refugees transferred to is 
tnvested in Hind AZad Bank? 

.. THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
.R.L BHATIA): (a) to (e). The Azad Hind 
Bank, set up In 1944 by Netaji Subhash 
_Chander Bose to mobilise resources to 
.support the Independence struggle, had 
assets comprising gold. jewellary and cash 
f-
jn Japanese currency. These assets were 
seized by the British after they returned to 
Burma in 1945. After Burma achieved her 
Independence. the British Government 
l~anded over the Bank and Its assets to the 
Burmese Government. 

Explosive Factory In Maharashtra 

4256. SHRI RAMCHANDRA 
CHANGARE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government had 
given clearance to set up an explosive 
manufacturing factory to Dyn India Ltd. at 
Seloo in Wardha district. Maharasntra. if so, 
the details thereof; 

(b) whether the State Government had 
also acquired land for this factory, if so, the 
details thereof: 

(c) whether the cultivators whose land 
has been acquired were paid adequate 
compensation. if so, the details thereof; and 

(d) whether the Dyn India Ltd. has not 
ita,l1ed any activityforthe construction olthe 
~clory so far. if so. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRIMATI 
KRISHAN SAHI): (a) MIS. Dyn India Ltd .. 
Bombay a joint sector project of the State 

25.11.1987 for setting up industrial units at 
Seloo, District Wardha in the State of 
Maharashtra for the manufacture of 
Detonators, Detoinating Fuses, Cast 
Boosters and PETN. with an investment in 
fixed assets of about Rs. 1767 lakhs. The 
validity of these hncenes, however, expired 
on 29.5.1988 and 24.11.1989 respectively. 

(b) land admeaesuring 202 hectares 
was acquired for setting up the proposed 
project. 

(c) The CUltivators whose land had been 
acquired were paid compensation to the 
tune of Rs. 60 lakhs. 

(d) As per the State Government of 
Maharashtra, due to unfavourale changes In 
rates of import duty and fluctuations in foreign 
exchange ratess, project cost escalated 
substantially making It fmaclally unviable. 
The company could not. therefore, set up the 
proposed manufacturing facilities. 

Deputatln of Haryana lAS/IPS Officers 

4257. SHRI AVTAR SINGH BHADANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of lAS/IPS officers of 
Haryana Cadre on deputation in Delhi; 

(b) the number of officers who have 
completed their deputation tenurs with details; 

(c) whether the Union Government 
propose to increase this quota; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The number of lAS 
and IPS officers of Haryana cadre on cenra! 
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deputation in Delhi is 21 and 12 respectively hasbeentakentodevelopwlhinthecounlry 
as on 1417/1992. by providing tedlnolgyassistancefromlSRO 

to Industry. The results are pronising. As ~ 
(b) None of these lAS qand IPS officers as kevlar Fbre is concerned, both ISAO and 

has corrpleted his tenure. National Aeronatical Laboratory (NAl) 

(c) There is no proposal to increase the 
Central Deputation Reserve of Haryana 
cadre. 

(d) Does not arise. 

SUpply of PSLV materials from 
USA 

4258. SHRI BIJOY KRISHNA 
HANDIOUE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government 
contemplate to take alternative steps to 
acquire materials and components used in 
launch vehicles under the Polar Satellite 
Launch Vehicle Programme in view of the 
U.S.. Administration's decision to tighten 
controls on export of these materials; and 

(b) if so, the besides importing them 
from other countries whether ISRO and 
other related research organisations are 
explorillg the possibility of indigenous 

, manufacture of these esstlnllal components 
and mat~rials, particularly Kevlar fibre a,nd 
carbon phenolic cloth, used In rocket motors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONIC AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM) (a) 
and (b). Yes, Sir. Government has reviewed 
the impact of US ban on the ISRO Launch 
Vehicle programme iric/uding polar Stellite 

launch Vehcle (PSL V) and alternate step~ 
have been planned, These include besides 
importing them from other countries, R&D 
efforts in ISRO as well as in Indian Industries. 
Regarding carbon Phenelic cloth, action 

Council for Scientific & Industrial Researct. 
(CSIR) have developed equivalent matenaJ 
con!orming to the prorties of KevIar 49 on a 
laboratory scale. The technology is in the 
process of being transferred to suit • .JIe 
industry for large scale production. 

[ Translation] 

Investment of Money of Employees. 
provident Fund in Shares 

4259. SHRI ARVIND TRIVEDI: Will the 
Minister a! LABOUR be pleased to state: 

(a) whether several corrpanies in the 
private sector are misusing the money of 
employees provident fund by investing it in 
shares; 

(b) if so, the particulars of such private 
companies; 

(c) whether Government propose to 
take any action against them; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE· 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No instal1C(:"of 
investment olthe EfT1lIoyees' Provident Fund 
in shares has come to the notice of the 
Government. 

(b) to (e). Do not arise. 

[English} 

Blo-Gas Programmes 

4260. SHRIGUMAN MAL lOOHA: 
SHRI K. RAMAUUR~EE 

TINDIVANAM: 

Will the PRIME MINISTER be pleased 
to state: 
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. (a)theprogrammesforBio-gasforfamily availability of cattle dung as feedstock,. 
and community type for each St~te: inadeqaute post-installation servicing 

(b) whether the Govemment propose to 
set up- bio-gas plants using night soil; 

(c) H so, the details thereof; 

(d) the problems in wide scale in its 
Implementation; 

(e) the contribution of Draught Animal 
Power in equivalent MW in comparsion to 
other conventional sources of energy; 

(f) the programmes for extension of 
technologies like Animal Drawn Multi Tool 
Bar, Puncture less Types for animal carts 
and other implements; and 

(g) the allocation during Seventh Plan 
and proposed for Eighth Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SUKH RAM): (a) to (c). A target 
of setting up of 1.35 lakh family type biogas 
plants and 50 Communityllnstitutional and 
Night -Soil Biogas Plants (CBPIIBPINBP) 
have been envisaged under two separate 
programmes for 1992-93. State-wise targets 
for National Project on Biogas Development 
(NPBD) are given at Statement 'A'. State­
wise taretss for community, institutional and 
night soil biogas plants (CBPIIBPINBP) are 
being finalised in consultation with the State 
Govemmentsaoo programme implementing 
agencies. 

(d) The main constraints felt in the wide 
scale promotion of biogas technology are 
limited resources, lack of awareness high 
cost of installation of plants, adequate 

facilties, inadequate organisational structure 
at block levels. and social problems 
particularly for managing community biogas 
plants. 

(e) On the basis of assumption that a 
draught animal can generate work equivalent 
to 112 horse power and that there are about 
80 million draught animals in India, the draught 
animals may handle work equivalent to 40 
million horse power. 

(f) The department has been funding 
projects for development and demonstration 
of human and animal operated machines 
with a view to improve the efficiency of these 
machines and reduce the drudgery. 
T ropiculture:a multi purpose trailer, used for 
various agricultural operations and rural 
transport has been developed by 
International Crop Research Institute forthe 
Semi- Arid Tripics (ICRISAT) and 
demonstrated in the States of Tamil Nadu, 
Andhra Pradesh and Maharashtra. The field 
feed back on the technology has been 
obtained and has been forwarded to' the 
research Organisation for further 
improvement. 

Improved bullock carts have been 
developed under the programme by 
CARTMAN, Bangalore and Agricultural 
Engineering College, Trichy which are being 
demonstrated successfully in the southern 
States of the country. The department has 
also been funding projects on improved hand 
carts, wheel barrows, leaf cup making 
machines, sulabh pump, cycle trailer, ha"d 
looms. 

(g) An allocation ot Rs. 2.54 era res was 
made lartaking up the HAEP programme far 
the 7th Five Year Plan. The praposalfarthe 
8th Five Year Plan is the process of 
finalisation. 



199 Written Answers 

~ 
0> 
t\, 
0> 
0> -... ..... 

Z ~ w !!l :E Q) w ~ ... 
e( ~ ... 
C/) Q) 

'" ~ 
~ 
!!! 
U) 

...... 
.,; 

~ .__ 

!e c: 
..!!! 
0.. 

'" til 

l 
Q) 

I I 
I i 
I I 

I 

I 

I 
i 
I 

~, 

I 
~I I 

! 
~ 

I 

I 
E I 

~ i 
! 

S c: 
Q) 
t)) 
~ 

~ 
0 

0:: 
l: 
~ 

<:\I 

c: 
~ 

~ 
Si 

I I I 
-\ \~ 

AUGUST 5. 1992 

0 0 0 0 0 0 
0 0 0 I/) 0 
0 0 I/) I/) 

M en 
C\I 

.s::: 
UJ 
<D .s::: 

UJ "0 
Q) III 
-0 a:: 
~ 
a.. (ij 

.s::: 
~ 0 iii E <II .... .s::: c: III :u <II <II -0 ::l UJ 3" c: .s::: 0 .« UJ 

Iii <t <t 0 0 

N l'"i ~ uj cO 

Written Answers 200 

0 0 0 0 0 0 
0 0 0 0 0 0 en ~ I/) 0 0 

M M C\I ~ 

, 
I . 
I 

I· 
0 . 
I 
! 
I 
I 

.s::: ~ 

E UJ .s::: 
CD .s::: UJ 
-0 UJ Q) 
<II III -0 a:: :loC ~ 
m o!I III 0.. .><: III <II III c: .s::: ::l u iii III >. III E .s::: 

~ III 
E c: ~ -0 E .... 

III III CD III 
I III 

I .., :loC :loC ~ 
I 
I 

I 
I 
I 

~ cD a; a ~ N I. 



201 Wrlnen Answers 

....... 
iii 

~ 
~ 
c: 
..!!! 
!l. 

'" CO) <II 

.~ 
co 
Q) 

~ 
~ 

~ 
E 
~ 

s 
c: 
Q) 
0) 
"( 

C 
0 
0::: 
c: ..._ 

(\j 
~ 
c: 
.~ 

I 
~ 
~ 

tii I 
I 
I 

I 
I 

~ -
-.: 
U) 

I 

I 
I 

0010 
010"­
o 
o 

~ 
nl .E >.. 

(/) 
III ::; ('II 

Iii iii Q. .c 
.c c Ol 
('II ('II Q) 

:::E :::E :::E 

(") ~ u; 

SRAVANA 14, 1914 (SAKA) 

000 000 
N 0 0 0 0 0 

o 0> 0 
(") 

c: "0 III E c: 
('II III .D .c 

III (jj E (5 Iii <Il ('II 

C) (/) C III 5i. N iii .x 
~ 

III C§ ::::I z a.. a: (jj 

cD r..: IX) a) ci .... 
N N 

Written Answers 202 

o 0 0 
0100 
o 0 
10 0 
"-

.c: 
en 

::::I CD 
"0 "0 
III III 
z ~ a:: 

::::I iii E Q. 
III ~ 5 I-

N M .,j 
N N N 

o 10 
o 
o 
"-

iii 
.D 
0 
.Q 
Z 

ftj all co c: c: 
z III 

E 
(jj III 

"0 CD c: 
3: « 

u; cD 
N N 



""' wi 

! 
l! 
c: 
J!! a.: t") on .., 

CO) til 

~ 
iii 

l .... 
~ e 
~ 

~ c: CD • 
~ 

> as 

~ 
:I: 
..... 

~ as 

~ 
Ct 

.c as 

~ 
t\I iii z 

.2' GIl 
c: "'0 
~ c as ..... 

as "'0 § .c as 

~ 
0 0 

li 

N 0 

"'0 ::> 
GI 0 GI 
3: GIl "'0 c as as .c 

:E E to 
.oX as ~ til 0 -' 

AUGUST ~ 1992 

o 
N 

~ 
GI 
.c 
.Q 
"'0 
C 
0 
Q. 

0 
:> 
~ 

o o 
t") 

m 
0 
0 
Z 

o 
o 

a:-
~ 

a 
GI 
0 
iD e 
0 
lL 

o 
o o 
It) 
~ 

"'iii 

~ 



205"""'AnsIMIW SfMVANA 14. 1914{SAKA) ~.AnsWIS 206 
IIfIIUIJiM 01 WInd EiIeIgy (a) whether the Govemrnsnt have 

I8CBivBd corrpIaints with f8ga1d to non-
4261.DR.RAVlIlAl.L.U:WflthePRIME payment of ES.I. Provident Funds etc. to 

MINISTER be pIeasBd to stale: 

(a) the progress made by the 
Government in U1i1ising Wind Energy 
aspeciaIy in coastaI_ and iSlands; and 

(b) whetharthaGovamment propose to 
set up any demonstration units irreach of the 
locations across the country? 

Ti IE UNSTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
The Ministry of Non-Conventional Energy 
Sources has bean implementing the Wind 
Energy Programme co wRing wind surveys, 
windpunps, grkkomectedand stand-aJone 
wind power genetqlion in different parts of 
the country, including coastal areas and 
islands. Wind surveys havabeen undertaken 
in 22 StalesAJTs, and manyprorrising windy 
sias haw been identified. Under the wind 
puII1)demonstration programme, 2900 wind 
PUflllS have so far been installed in 23 
StateslUTs. Wind power projects of 
aggregate capaciIy of 43 MW have been 
conmissioned in 9 States and 19. 6 MW 
aggregate capacity projects are under 
in1>lamentation, including private sector 
installations. Out of the cofT1)leted projects, 
projects at 8 sites with aggregate capacity of 
about 19.6 lAW are located in the coastal 
areas. Over 1 00 smal wind battery chargers 
haw also been installed in different parts of 
the country under the demonstration 
programme. The wind energy programme is 
being continued during the Eighth Plan. 

[T r.msIafi1tJ) 

Non-Patmani of ESI. PF In Universal 
Rubber .. II. 

4262. SHRI MUMTAJ ANSARI: Wi. the 
Minister of LA80UR be pleased to state: 

8IJl)Ioyees and evasion of income-tax by the 
UnIversal Rubber Mills limited, Noida 
Ghaziabad since 1991; 

(b) if so, the action taken by the 
Governmeni so far in this regard; and 

(c) if not, whether Government propose 
to take any action against such con.,anies 
after conducting investigations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The 
information is being collected and will be laid 
on the table of the House. 

[English] 

Irregularities in cue 

4263 SHRI M.V.V.S.MURTHY: 
SHRI ANANTRAO ' 

DESHMUKH: 
SHRI ANAND RATNA 

MURYA: 
SHkl AVT AR SINGH 

BHADAN: 
SHRt BHUBANKESHWAR 

PRASAD MEHTA: 
SHRI JASWANT SINGH: 
SHRIPANDlJRANGPlJN)U( 

FUINDKAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe ColJ1)troller and Auditor 
General of India has criticised the working of 
the CMC Ltd. and the Department of 
Electronics in his report No. 11 (CommerciaQ 
of 1991; 

(b) if so, the details thereof and the 
reaction of the Government thereto; 
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(c) whether the CMC has incurred a 
hugh loss during the last three years; 

(d) if so, the reasons therefor; and 

(e) the remedial measures taken! 
proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 

ELECTRONICS AND DEPARTMENT OF 
OCCAN DEVELOPMENT) (SHRI 

RANGARAJAN KUMARMANGLAM) (a) The 
Report of the Comptroller and Auditor 
General. Union Government No.11 
(Commercial) of 1991 reviews the functioning 

of CMC Ltd. and not of the Department of 
Electronics. The Report has been laid on the 
Table ofthe House on 6th may. 1992. 

(b) Government has taken cognizance 
of the observation of the Comptroller and 
Auditor General and the CMC Ltd. has been 
directed to take corrective action on the 
deficiencies brought out in the Report. 

(c) to (e). During the last 3 years. CMC 
Ltd. incurred a loss of Rs, 6.76 erores only on 
the year 1990-91. The loss was on account 
of disbursal of areas relating to the pay 

• revision of employees w.e.!. 1.1.1987 CMC 
Ltd. has made a provision for payment of 

arrears on account of pay revision due from 

1.1.1992. 

[Translation] 

Residential Accommodation for C.B.I. 
Officials 

4264. PROF. (SHRIMATI) SAVITHRI 
LAKSHMANAN: 

SHRI AVTAR SINGH 
BHADANA. 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there are sufficient 
residential accommodation forC.BJ. Officials 
In the country; 

(b) if so, the details thereof; and 

(c) if not, the steps being taken in this 
regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANES AND PENSIONS(SHRIMATI 

MARGARET ALVA): (a) to (c). Government 
is fully alive to the need for sufficient residential 

accommodation for CBI staff. CBI has 

residential accommodation under CBI Pool 
in Delhi and other places and its officers are 
also entitled to general pool accommodation 
outside Delhi. The issue of allowing general 

pool accommodallon tothe CBI staff in Delhi, 

has also been taken up with the Ministry of 
Urban Development for consideration. In 
addition proposals from the CBlforpurchasel 
acquisition of landlconstrction of residential 

quarters at various places are at various 
stages of Implementation. 

Brain Drain 

4265 SHRIMATJ KRISHNENDRA 
KAUR: Will the PRIME MINISTERbe pleased 

to state: 

(a) whether any survey has recently 

been conducted to assess the quantum of 

brain drain from the country; 

(b) if so, the details thereof; and 

Cc) the remedial steps taken or proposed 
to be taken In that direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
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ELECTRONIC AND DEPARTMENT OF hasooenmadetoscientificinstitutions 
OCEAN DEVELOPMENT)(SHRI to improve working conditions 
RANGARAJAN KUMARMANTAGAlAM): sCientists. 
(a) and (b). Some scientists, engineers, 
medical graduates etc. from India do migrate 
to other countries. From pilot studies of 
selected graduates of liT and AIIMS, it is 
clearthatseveralgoabroadforhigherstudies 
in the first Instance and seek prolonged 
employment thereafter, It is, 

, therefore,proving extremely difficultt to keep 
track of the actual number of personnel 
deciding on staying abroad. 

(c) A number of measures have been 
taken from time to time to attract Indian 
scientists and technologists settled abroad 
to come back to the country. Some of these 
are: 

There IS provIsion for temporary 
placement of scientists and 
technolegists under the scheme of 
Scientists Pool. 

A provisions has also been made for 
creation of supe rnumerary posts. 

Facilities to import equipment have 
been provided to the scientists and 
technologists retuming from abroad. 

With a view to assisting non-resident 
Indians to secure expendl110ns IS 
clearance of their applications for 
setting up of industrial units in the 
country, a Special Cell has been 
created in the Ministry of Industry. 

Programmes have been launched 
through which core groups of scientists 
are created in the country with all 
necessary modern facilties required 
for pursing research In new and 
fronlies areas of science. 

Delegation of enhanced 
administrative and financial powers 

Indian origin professional men and 
women who have distinguished the in 
selves In their fields of activity and are 
settled abroad are being invited for 
short term technICal assignments to 
assist In our developmental efforts in 
fornller and emerging areas of science 
and technology. 

Afghan Mujahideens in Kashmir Valley 

4266. PROF. PREM DHUMAl: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
of the reports regarding presence of Afghan 
Mujahldeens In Kashmir Valley; 

(b) if so, whether the Government have 
taken up thiS matter with Afghanistan and 
international community; ano 

(c)if so, the response thereto? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) While Government have 
seen reports to thiS effect, there IS no 
corroborative eVidence to confirm the 
presence of Afghan MUJahldeen ,"Jammu & 

Kashmir. 

(b) and (c). Do not anse. 

Expert Panel on Agriculture 

4267. PROF UMMAREDDY 
VENKATESHWARLU: Will the Minister of 
Planning anO Programme Implementation 
be pleased to state. 

(a) whether the Planning commiSSion 
has constituted an "Expert Penel on 
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AgricuIture'tosuggestAgro-exportstrategy; MINISTRYOF~AIlS(9R 

EDUAROO FAl.EIRO):~aJd (b). Yes. Sir. 
(b) I so, when it was constituted and Its The Government has 1fI01IJd the U K's 

COfJ1)OSition; favouring of poIprocass in«ashmr, which is 
in line with our own poqat this mailer. 

(c) whether the Committee has 
subnitted Its recommendations; and 

(d) I so, the salient features of the 
I8COf11Rl8ndations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTRY OF STATE IN TIiE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES ( SHRI SUKH RAM): (a) to (d). 
No,Sir.Nosuch'ExpertpanelonAgncunure­
has beenconstituted. However, the Planning 
commission set upa group to study the need 
forstr8ngtheningtheinfrastrudureforexport 
of agricultural commodities and processed 
food and to provide export demand project 
foreachcomrnodily andthe respective supply 
projections under alternative resource use 
scenario, under the chairmanship of Dr. 
Jayant PatiI, Merrber(Agriculture), Planning 
Conmision on 6th December, 1991. The 
group presented its report to the Planning 
Commission on 17thFebruary, 1992 

UK's favouring of Pol Process In 
Kashmir. 

4268. SHRI RABI RAY: WIt the PRIME 
MINISTER be pleased to state: 

(a)whetherattentionoftheGowmment 
has been drawn to the news-item regarding 
UK's factoring of poD process in Kashmir as 
appeared in the 'Incian Express darted July 
6,l992;and 

(b) if so,thereadionof the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 

Desert Devall, nt 'Programma In . ..,... 
4269. SHRI BHUPINDER SINGH 

HOODA: Will the PRNE MINISTER be 
pleased to state: 

(a)whethertheUnionGovenmenthave 
received any request from the Government 
of Haryana to implement certain schemes in 
the State under the Desert Development 
Programmes; 

(b) If so, the details thereof and the 
decision taken thereon; and 

(cl the details of the on-going schemes 
under the programme in Haryana and the 
results achieved therefrom so far? 

nE MINISTER OF STATE IN mE 
MINISTRY OF RURAl DEVELOPMENT 
(SHRI UTTAMBI-W H. PATEL): (a) No, Sir. 

(b) Question does not arise. 

(c) The various schemes under the 
Desert Development Programme are 
categorised in the Core Sector Activities of 
"land Developmenr, "Water Resources 
Development" andAfforestalionand Pasture 
Dewelapment". Besides,olherrrisceUaneous 
activIie6 such as FISheries Dewelopment 
and pnwision of drinking water supply for 
livestock are also taken up under the 
programme. A statement showing physical 
achievements and expenditure incurred 
under Core Sectors of Desert Development 
Programme since VIIth FIVe Year Plan IS 

annexed 
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Landless Fanners In Gujarat 

4270. SHRI HARISINH CHAVDA: Will 
the PRIME MINISTER be pleased to state: 

(a) the estimated number of landelss 
farmers in Gujarat as on date; 

(b) whetherthe Union Government have 
any scheme to provide land to these farmers; 

(c) if so, the details thereof; and 

Cd) the time by when the land is likely 10 
be provided to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

(SHRI UTTAMBHAI H. PATEL): (a) Ministry 
of Rural Development has not made any 

estimate of number of landless farmers in 

the States. However. Census of India. 1991 
Report Indicates that there are 32. 42. 069 
agnculturallabourers In the Slate of GUjarat 

(b) to (d). Union Government have no 
scheme to provide land to these farmers, as 
land being as Slate subject, role of 
Govemment of India is mainly advIsory and 
coordlnanlive. However. Stales have been 
advised from time to time distribute available 
ceiling surplus land, Government, wasteland 
and Bhoooan Lands expedrt:ously. Under 
the Centrally sponsored Scheme of Financial; 

Year 

1988-89 

1989-90 

1990-91 

1991-92 

ApproX. total 
production (MT) 

66,300 

71,600 

75,000 

NA 

Assistance to Assignees of Ceil;ng Surplus 

land financial assistance to the tune of As, 
2500/- per hectare is also provided to make 

such Lands cultivable. 

[ Translation] 

Production of Insecticides 

4271. SHRI MOHAMMAD ALI 
ASHRAF FATM!: 

SHRI RAM LAKHAN SINGH 
YADAV: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the production and demand of the 
insecticides and pesticides In the country 
dunng the last three years, year-wise; and 

(b) the action taken or proposed to be 
taken on the complaints received In regardto 
the Irregularities prevailing In the process of 
registration forthe production of insecticides! 
pesticides? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
The production and demand of Insecticides 
and Pesticides 10 the country dunng the last 
3 years are as under:-

Estimated demand (MT) 
(as estimated by 

Working Group) 

N.A 

79,482 

NA 

91,040 
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(b)UnderthelnsecticidesAct,1968,Ministry (a) whether the atlentlon of the 
of Agriculture grants regIstratIon for Government has been drawn to the newsltem 
pestICides and InsectICides. As per available caplloned" 3 5 potential Jobs lost In year", 
Information, no complamt has been receIVed appeanng In the dally "T eleg raph' of May 22, 
m regard to irregularities m the process of 1992; 

granting registration. 

(English] 

Central Assistance for Bombay 

42n. SHRI DATTA MEGHE' Will the 
MIOIslerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state 

(a) whether the Government of 
Maharashtra had In October, 1991 requested 
for special Central assistance for problems 
of Bombay, 

(b) If so, the details thereof; and 

(c) the decISIon taken by the Unton 
Government In thIS regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) (a) and (b) 
The Government 01 Maharashtra requested 
the Planning CommISSion for allocation of 
Special Central assistance for the problems 
of Bombay In a meeting held between the 
Deputy Chairman, Planning CommiSSIOn and 
the Chief MInlsterof Maharashtra In October. 
1991 at Bombay 

(c) An amount of Rs 50 crores has been 
provided for the problems 01 Bombay within 
the overall allocallon of formula based (net) 
Central AsSistance without earmarKing en 
'.he Annual Plan of the State for 1992·93 

Increase in Unemployment 

4273. DR. JY ANATA RONGPI: Will the 
MInister of Planntng and programme 
ImplementatIOn be pleased to state. 

(b) II so, the steps taken by the 
Government for curbing thiS trend, and 

(cl the details of the total unemployment 
and the number of Jobs created In public and 
pnvate sectors and Government departments 
dunng the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENT A TlON AND 
MIN1STRY OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) (a) Yes, Sir 
The caplion was '35m Jobs lost In a year" 
The drop In the rate of growth of GOP dUring 
1991·92 might have brought about a decline 
In the rate of growth of employment, but no 
exercise to asses the extent of decline has 
been made In the planning Commission 

(b) Employment generaliOn IS one of the 
thrust aresas of the Eighth plan The major 
elements of employment strategy of the 
Eighth Plan are faster and geographically 
dIVersified growth of agriculture, wasteland 
development, development of the rural non 
farm sector, promotion of the small a'ld 
decentrallsed manufactUring sector, 
development of rural Intrastructure and 
hOUSing and expansion of SOCial services, 
especially In rural areas The plan IS expected 
to generate additional employment 
opportumtles 01 the order 01 8to 9 million par 
annum. on an average 

(c) Total unemployment In April, 1992 IS 
estimated to be about 17 million As regards 
Jobs In public and private sectors available 
Information relates to employment In the 
publIC sector and organised private sector 
and IS given In the attached statement 
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Sale 0' equity of Public Sector 
enterprises 

4274. PROF SUSANT A 
CHAKRABORTY:WiHthe PRIME MINISTER 
be pleased to slate: 

(a) whether the revenues of the public 
seclor enterprises were capitalised and the 
revaluation of their assets were made before 
the sale of the equity and the assets of these 
public sedor enterprises; and 

(b) if so, the modues-operandi of selling 
of the shares of these enterprises? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISE) (SHRI P.K. 
THUNGOtt,(a) and (b). The shares of Public 
Sector Undertakings were auctioned in the 
form of bundles to the Financial Institutions, 
Mutual Funds and Merchant Banks in the 
public sector. While the net revenues of such 
undertakings are capitalised in the form of 
reserves and surplus, the revaluation of their 
assets were not made before the sale oftheir 
equity shares. 

[Ttanslationj 

Trade Corridor between Indian and 
Singapore 

4275.SHRIMATISUMITRAMAHAJAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a proposal to create trade 
corridor between India and Singapure is 
underconsideration of the Govemm&nt; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY {DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The proposal Is aimed at development 

and upgradation of infrastructuralfaciHies at 
a selected site with a view to attracting 
investment by Singapore companies. 

[ Ttanslation} 

Compensation to Dependants of 
Workers 

4276. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of LABOUR be 
pleased to state: 

(a) whether there IS any provision of 
compensation to be paid to the dependents 
of the workers who die In harness; 

(b) if so, the details thereof; 

(c) the time limitfixed by the Govememnt 
by which the compensation is to be paid; 

(d) whetherthe Government propose to 
shorten this time limit; and 

(e) whether any compensation is also 
paid to the workers who sustain injuries while 
attending to their duties? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) Yes, Sirproytded 
the worker is covered under the Employees 
State Insuracne Act, 1948 or the Workmen's 
CoOl)ensation Act, 1923. 

(b) amount of compensation payable to 
dependents of a workers who dies as a result 
of employment injury IS as follows; 

(i) Under the Employees State Insurance 
Act; A monthly pension at the rate of about 
70% of the" average daily wage of the 
deceased worker. 

(ii) Under the Workment's compensation 
Act; LUlll>sum compensation at the rate of 
40% of the monthly wages of the deceased 
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workman muhiplied by the relevant factor as There is no solar energy centre established 
given in Schedule IV to the Act subject to a in the State of Assam so far. 
minimumof Rs. 20, 0001-. Where the monthly 
wages oft he wor1<men exceed Rs. 10001, his 
monthly wage shall be deemed to be Rs. 
10001- only. 

(c) Under the Employees State 
Insurance Act, the benefit is paid/payable 
within three months. Under the Wor1<men's 
Compensation Act. compensation is required 
to be paid as soon as it falls due. 

(d) No, Sir. 

(e) Yes. Sir. 

[English] 

Bio-Gas Plants and Solar Energy 
Centre In Assam 

4277. SHRI UDDHAB BARMAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of blo-gas plants and 
solar energy centres in Assam till date, 
location-wise; 

(b) the number of such plants/centres 
proposed to be set up in Assam during 1992-
93; and 

(c) the financial assistance proposed to 
be provided to the State during the above 
period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) A total of 
about 10,800 biogas plants have been set up 
covering a large number of villages in 18 
districts of the State of Assam during the 
period1981-82toJune, 1992. under National 
Project on Biogas Development (NPBD). 

(b) A target of setting up of 1000 family 
type biogas plants has been allocated to the 
State nodel department of J'.ssam for 1992-
93 under NPBD. There is no proposal for 
establishing a solar energy centre in Assam 
during 1992-93. However, provision exists 
for installation of 365 M2 collector area for 
different types of solar thermal systems and 
distribution of 50 solar cookers under cost-
sharing schemes. 

(c) Adequate budget provision has been 
made for providing financial assistance to 
tl!e State of Asam for the allocated target for 
setting up offamily type biogas plants during 
1992-93 under HPBD. A provisions of Rs. 
4.0 lakhs for solar thermal systems and Rs. 
8, 2501- for distribution of solar cookers has 
also been made for Assam for 1992-93 
under separate schemes. 

Development of Non-conventional 
Energy sources In Uttar Pradesh 

4278. SHRI SATYA DEO SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Governemnt have 
formulated any scheme for the development 
of non-<:aoventional energy sources in Uttar 
Pradesh; 

(b) if so, the details thereof; and 

(c) the quantum of Non-Conventional 
Energy being utilised in the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES ( SHRI SUKH RAM): (a) and (b). 
For the development of Non-Conventional 
Energy Sources, the Government has taken 
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up nation-wide programmes of research. 
development. demonstration and 
dissemination of new and renowable energy 
systems and devices including In Uttar 
Pradesh. These Programmes are being 
Implemented through State Governments 
and State Nodal Agencies besides 
autonomous Institutions and research 
orgaOlsatlons 

The State Govemment of Uttar Pradesh 
nas formulated plan for promotion and 

utilization 01 non-conventional energy 
sources Installation of non-coventlonal 
energy systems & deViceS planned to be 

taken up by the State Government dUring the 
year 1992-93 IS given at the enclosed 
Statement-I 

(C) status of installation of non· 
conventional energy systems & deVices for 
different applications In the State of Uttar 
Pradesh IS given at the enclosed Statement· 
II 
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Alleged Imtgularltles In Implementation 
ofD.P.A.P. 

4279. SHRI VIlAS MUTTEMWAR: Will 
the PRIME MINISTER be 'pleased to state: 

(a) whetherthe Union Government have 
conducted any enquiry into the irregularities 
in the implementation of the Drought Prone 
Areas Programme operating in various 
States; and 

(b) if so. the States where such inqUiry 

has been conducted and the outcome 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 

(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI H. 
PATEL): (a) No report about Irregularities in 
the implementation of the Drought prone 
Area Programme in different States has 

, been received by Govemment of India. 

(b) Does not arise. 

[English] 

Lignite Based Power Plant in Tamil 
Nadu 

4280. SHRI KADAMBUR M.R. 
JANARTHANAN: Will the Minister of COAL 
be pleased to state: 

(a) whether the Lignite based power 
generation project proposed by the Tamil 
Nadu Govemment at jayakondam has been 
sanctioned by the Union Govemment; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B.NYAMA 
GOUDA): (a) No, SIr. 

(b) Does not arise. 

(c) The State Govt. of Tamilnadu on 

October, 91 requested the MinIStry of Coal. 
Govt. of India to accold approval to undertake 

mining of Ignite 10 Jayamkondacholpuram 
area for thermal power generation through 

joint sector ventue between Tamilnadu 
Industrial Development CorporatIOn and MI 
s MenaJly Bharat Engg. Co. Mining of coaV 
lignite in the private sector is not permissible 
under the existent provisons of Coal Mines 
NationalisatlOn Acts. The Act IS. however. 

being amended through appropriate 
legISlation to perm mining of coalllignite for 

captIVate power generatIOn. After the Act 
and relevant rules are suitably amended. the 
proposal ofthe StateGovt. ofTamilnadu. for 
exploitation of IglOte for captivate thermal 

power generation 10 the pnvate~OInt sector 
would be considered on the State Govt 
fumlshlng col1l>lete detailS. 

MinIStry of Coal. Government of India 
has. however. conveyed to the State 
Government of Tamllnadu, no objection. In 

pnnciple to the exploitatIOn of Ignite reserves 
In Jayamkondacholapruam area, outside the 

lease-hold area of NLC. for thermal power 
generation by the State Government 

undertaking. 

Mobilisation of Resources by state 
Governments 

4281. SHRI K. PRADHANI: Will the 
Minister of Planmng and programme be 
pleased to state: 

(a) whether the Planning Commission 
has asked the State Governments to take 
necessary steps for the mobilisation of 
resources; and 

(b) if so. the steps taken by the different 

State Governments during 1991-92 in this 
regald? 



THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTRY OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 

(b) Steps taken by the State 
Governments for additional resources 
mobiHsation include budgetary measures 
(tax and non-tax), revision, of tariffs and 
farers by State Electricity Boards and State 
Road Transport Corporations respectively, 
impounding of DA, and economy in 
expenditure. 

Rally by Federation of All India 
foodgralns Dealer Association 

4282. SHRI K.P. REDDAIHA YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

_ (a) whether the federation of All India 
,Foodgrain Dealers Association have 
announced a rally on July 28, 1992 in New 
Delhi against extension of term of Essential 
Commodities Ad, 1955; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) to (c). A rally was organised by 
the Federdation of All India Foodgrains 
Dealers; Association at New Delhi on 
28.7.1992 to protest against the provisions 
0, ~he Essentiqi Commodities (Special 
Provisions) Act, 1981 and their further 
continuation beyond 31.8.1992. The issue 
relating to the extension of the valdity of the 
provisions is presently under consideration 
of the Government. The views of this 

Organisation and others presented to 
Government earlier have been noted. 

Patenting of Living organism 

4283. SHRI MANORANJAN BHAKTA: 
SHRI GEORGE 

FERNANDES: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the foreign compaOles and 
Government of the developed countries are 
tying to Impose the patenting of living 
organism; 

(b) if so, whether the Government have 
taken any measures to safeguard the. 
interests of the country in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRIMATI 
KRISHNA SAHI): (a) In the negotiating group 
on Trade-related aspects of Intellectual 
Property Rights (TRIPs) under the ongoing 
Uruguay Round of multilateral trade 
negotitaions, the developed countries, In 
general have been insisting on prOlvding 
patent protection to inventions rel~ing to 
living organisms. In the compromise proposal 
put forward by the Director General of the 
General Agreement on Trade and Tariff 
(GATT), it is provided that member -countries 
may, undercertain conditons, exclude plants 
and animals and essentially bidogical 
processes for the production of plants and 
animals, from patentability. However, micro­
organisms and non-biologocal and micro­
biological processes for the production of 
plants and animals cannot be excluded. It is 
provided that this postlon wHI be reviewed 
after tour years from the entry into force 01 
the TRIPs agreement. 

(b) and (c). Living entities are not 
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patentable under the law goveming patents be taken but. the Govemment to protect the 
In India, namely, the Patent Act, 1970. There intersts and welfare of people of Indian origin 
is no proposal to amend the Act. living aborad from incidents of attacks on 

them? 
UnHorm Pension Scham. In 
Govenvnent Departments 

4284. DR. VISWANATHAM KANtTHI: 
SHRt SUDARSHAN 

RAYCHAUDHURi 
SHRI ANll BASU: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Govern ment propose to 
introduce a uniform pension scheme in all 
the Government Departments; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONAL PUBLIC 
GRIEVANCESANDPESNIONS (SHRIMATI 
MARGARET AlVA): (a) The Central Civil 
Services (Pension). Rules, 1972 apply to all 
pensionable ellllloyees in all ministries, 
departments and offices of Central 
Government except Railway employees and 
Armed Forces Personnel. The Railway 
eflllloyees are Governed by speparate set 
of rules but these are Indentical with the rules 
contained in the Central Civil Services 
(Pension) Rules, 1972. There are, however. 
conspicous differeces in the rules applicable 
to Armed Forces Personnel on Account 01 
different conditions of service applicable to 
them. There is no proposal to adopt uniform 
Pension rules common to all the above­
mentioned categories. 

(b) Does not arise. 

People of Indian Origin Abroad 

4285. SHRI R. DHANUSKODI 
ATHITHAN: Will the PRIME MINISTER be 
pleased to state: the steps taken proposed to 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRr. R.l. BHATIA;: Whenever incidents of 
attack on people of Indian origin come to the 
notice of the concerned Indian MiSSion, they 
take it up with the concerned authorities to 
ensures protection oftha interests and welfare 
of those affected. 

Accidents in Coal mines 

4286. SHRI HARD HAN ROY: Will the 
Minister 01 COAL be pleased to state: 

(a) whether a number of aCCidents have 
taken place dunng 199210 the E.C.l. Mines; 

(b) if so, the total number of aCCidents, 
mme-wise and in order of type; 

(c) the causes of accidents in each 
case; 

(d) the number 01 casualties (fatal. 
serious InJury); 

(e) whether the internal safety 
Organisation of E.C.l. have any role in 
prevention/eradication of accidents; 

(f) if so, the details thereof; 
(g) whether a number 01 coal mines 

have been closed; and 

(h) if so, the number of such mines, 
company-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGODUDA): (a)to(d). Details of fatal 
accidents that occurred in E.C.l. during the 
period January to June, 1992 are given as 
under;-
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Besides there ware 57 serious 

accidents Invofvlng Injuries to 62 
persons. 

(e) and (f). The Internal safety 
Organestaion of the Corrpany acts effedively 
in the prevention of the Accidents through a 
regular safety audit and ensuring stricter 
compliance of statutory provisions relating to 
safety in coal mines. 

(g) and (h). Only one mine has been 
closed during 1992 in Bel on economic 
grounds. 

Applications for Industrial units In 
Punjab 

4287. SHRI KAMAl CHAUDHARY: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of apphcatlons receIVed 
by the Union Gov(..rnment for setting up of 

industries in Punjab during each of the last 
three years ending March 31,1992; 

(b) the nUnDerof applications approved 
and the nUnDer of them rejected during the 
said period; 

(c) the reasons for keeping these 
applications pending for such a long time; 
and 

(d) the steps taken by the Governments 
for earty disposal of these applications? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b)the 
follOWing table indicates the number of 
applications received dunng the last three 
years for setting up of Industries In Punjab 
and their disposal postion: 
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(c) 0isp0saI of individual cases depends indusry due to high production and stagnant 
on the policy adopted by the concerned demandleadingtomassivepiieupofstocks; 
administrative Ministry in respect of the item 
of manufacture as also the competent (b) if so, the details thereof; 

technical authority. 

(d) Regular monitoring ot pending 
applications is done through follow up with 
administrative Ministries and other technical 

authorities. 

Crisis In salt Industry 

4288. SHRIMATI BHAVANA 
CHIKHAUA: 

SHRI RATllAl VARMA: 
SHRIMA TI KRISHNENDRA 

KAUR (DEEPA): 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is a crisis in the salt 

Year Production 
(in lakh tonnes) 

1989 98.7 

1990 124.00 

1991 123.94 

(d) In view of (a) & (b), the question does 
not arise. 

Transit Facllties Through Bangladesh 

4289. DRSUDHIR RAY: Winthe PRIUE 
MINISTER be pleased to state: 

(a) whether the Government have 
requested Bangladesh for transit facilties to 
North Eastern States through that country; 

(b) if so, the details thereof; 

(c) whether Bangladesh has agreed to 
discuss this matter; and 

(c) the details of production of salt vis-a­
vis demand during each ot the last three 
years; and 

(d) the remedial measures being 
contemplated by the Governmentto help the 
salt industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
There is no crises in the san industry due to 
high production and staggnat demand. 

(c) The san production and the issues 
made during the last 3 years are as under:-

Issues 

93.56 . 

104.07 

110.00 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
RL. BHATIA): (a) to (d). Government have 
requested the Government of Bangladesh 
for transit facilities through Bangladesh to 
our North Eastern States. The rnatterremains 
under discussion between the two 
Governments. 

Review of Industrial Policy 

4290. SHRI SUDARSAN 
RAYCHAUDHURI: Will the PRIME 
MINISTER be pleased to state: 
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(a)whethertheUnionGovemmenthaVe 

received any proposals from some Central 
trade unions to review its industrial policy; 

(b) if so, the detail thereof; and 

(c)the reaction of the Union Govememnt 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSYTRIAL DEVELOPMENT ) 
(SHRIMATI KRISHANA SAHI): (a) No , Sir. 

Cb) and Ccl. Does arise. 

Incentives to small scale units 

4291.SHRIDHARMANNAMONDAYVA 
SADUL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are 
considering to give further encouragement 
and incentives in the form of relaxation in 
payment of production cess and loans from 
financial institutions at reduced rare to small 
seals units during the current financial year; 
and during the Eighth Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSRIES (PROF. 
P.J. KURIEN): (a) and (b). The incentives for 
promoting and strengthening small, tiny and 
village enterprises have already been 
mentioned in the policy package announced 
by the Government on 6th August, 1991. 

Expanslo of NFL, Bijaypur, M.P. 

4292. SHRI DIGVLlAYA SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the proposal to double the 
capacity of natiuaonal Fertilizer Ltd., Bijapur, 
Madhya Pradesh is still pending with the 

Union Government for clearance; and 

(b) if so, the time by when afinaldecision 
is likely to be taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTlLlSERS(DR. CHINTA MOHAN): (a) 
to (b). National Fertilisers Limited (NFL) has 
proposed doubling the capacity of their 
Vljaipurfertiliserplant. They have been asked 
to prepare a detailed project report which is 
still awaited. 

Statement made by Pakistan's Prime 
Minister in Kashmir 

4293. SHRI LAL. K. ADVANI: 
DR. A.K. PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
of the recent statement made by the Prime 
Minister of Paskistan regarding liberation of 
Kashmir; 

(b) if so, the reaction of the Government 
thereto; and 

(c) whether the Government had taken 
up this matter with Pakistan; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) to (d). Government have, on several 
occasions, told Government of Pakistan that 
inflammatory and provocative statements 
can only incite people to violence and are not 
conducive to building trust and confidence. 
The constitute an interference in our internal 
affairs and vitiate the atmosphere of bilateral 
relations. 
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AccIdent eoq,ensatlon 

4294. Sl-ltl RAM lAKHAN SINGH 
YNJAV: 

SHRI KASHIRAM RANA: 

WiUtheMinisterof lABOUR be pleased 
to state: 

(a) whether amount of compensation 
paid differs from accident to accident in 
Industries; 

(b) if so, the reasons therefor; and 

Cc) the efforts being made by the Union 
GoYemmentto bring uniformity in this regard 
and ensure payment of equal amount of 
~on to the next of kin of the 
deceased? 

THE DEPUTY MINISTER IN THE 
UlNISlRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The 
Wof1(men's· Compensation Act, 1923 
provides for payment of cof1l>8nsation for 
dealhIinjury by accident to workmenltheir 
dependents. Under the Act, the amount of 
~ is determined with reference 
to the age and the wage of tne worker at the 
accident and the consequence1hereof, that 
is whetberthe accident !las resulted in death 
or ~ or permanent disablement 
The contracting of any diseases listed in 
Schedule 81 to the Act is also deemed to be 
an IIIJUI'Y by accident This method of 
~~asconsidered fair 
andntaSOlllilbleandassuchiisnolproposed 
to make atrf changes therein. 

.... ...."...... • P.F. br p.s. Us. 

.c!95. SHRI BASUDEBACHAmA: Will 
........ allABOURbepieasedlostare: 

la) the nuntJerof Central NlIic Sector 

Undertakings defaulting in making in respect 
of P.F. both in respect of Employees' 
contribution; 

(b) the reasons therefor, and 

(c) the action Government propose to 
take for effecting timely payment of P.F. 
contribution? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Due to 
financial difficulties, seventy eight Central 
Public Sector Undertakings are reported to 
have defaulted in payment of P. F. 
contribution. 

(c) Action is taken uncJerthe Employees' 
Provident Fund and Miscellaneous 
Provisions Act, 1952, which provides for 
setting up ~evenue Recovery machinery 
and attanchement of bank accounts! 
properties for ensuring timely payment of 
P.F. dues. 

[T rans/alion] 

Agreement for Expansion of Maruti 
Udyog Limited 

4296. SHRICHINMAYANANDSWAMI: 
Win the PRIME MINISTER be pleased to 
state: 

(a) whether the Maruti Udyog limited 
have recently signed any get agreement for 
further expansion with the Suzuki COrJl)any 
{Japan} ltd; 

(b) if so, the detals thereof? 

Tl-E MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K 
1Hl.N3ON): (a) and (b). Maruti Udyog 
Umiled'sexpansionproject hasbeencleared 
bythaGovenvnent,subjedtoenvironmental 
cIaarance. The project includes capacity 
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expansion by 70,000 units per annum and 
Introduction of a new car. The agreement for 
this new car has not been signed so far 
between Suzuki. Motor Corporation and 
Maruti Udyog Ltd. 

Per Capita Plan Expenditure 

4297. SHRI GIRIDHARI LAL 
BHARGAVA: Will the MINISTER OF 
PLANNING AND PROGRAMME 
Implementation be pleased to state: 

(a) the per capita national average of 
plan expenditure and the per capita average 
plan expenditure of Rajasthan as against 
the national average and the details of Sixth 
and Seventh Five Year Plan in this regard; 

(b) whether the percentage of the per 
capita average plan expenditure is 

continuously falling in Rajasthan as against 
the national per capita average; and 

(c) whether the Union Government 
propose to revise the policy directive 
principles for providing assistance to the 
States keeping in view the constants' 
deteriorating the economic condition of 
Rajasthan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Per capita National Average of Plan 
Expenditure and per capita Average Plan 
Expenditure of Rajasthan for the Sixth and 
Seventh Five Year Plans and percentage 
changes thereof are is given below: 
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(c) The new Mukherjee Formula 10r each 01 the last three years; 

allocating Central Plan Assistance to States 
during the Eighth plan has been evolved 
after considerable debate and discussion in 
the National Development Council in Us 
meeting in 1991. There is no proposal at 
present to revise this formula. 

Rehabilitation of Bonded Labour 

4298. SHRI ASHT BHUJA PRASAD 
SHUKLA: Will the Minister of LABOUR be 
pleased to state: 

(a) the amount provided to the 
Government of Uttar Pradesh for the 
rehabilitation of bonded labourers dUring 

(b) the amount provided to each of the 
voluntary organisations in this regard; and 

(c) the number of bonded labourers 
rehabilitated? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). the amount 
of Central grant released to Uttar Pradesh 
(As Central Share of assistance) under the 
Centrally Sponsored Scheme for 
rehabilitation of bonded labourers and the 
number of bonded labourers rehabilitated 
during the last three years (1989 -90 to 
1991-92) IS as under:-

Year Amount of Central grant 
released to Uttar Pradesh 
(Rs. in lakhs). 

Number of bonded 
labourers rehabi­
litated. 

1989-90 48.B4 580 

1990-91 Nil> 223 

1991-92 Nil> 351 

> No proposal for release ot Central grant tor rehabilitation ot bonded labourers was 
received from the Govemment ot Uttar pradesh. 

[English] 

legislation on Indian passport Act 

4300. SHRI G.M.C. BALAYOGI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Govemment propose to 
Introduce any legislation on Indian passport 
Act; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
A.L. BHATIA): (a) and (b). Yes, Sir. The 
Amendment Bill is designed to improve the 

passport faciltles and deter violations of the 
Passport Act. 

Joint Projects by Indo-French Scientific 
Council 

4301. SHRI RAMAKRISHANA 
KUSUMARIA: 

SHRIMATI MAHENDRA 
KUMARI: 

SHRI N. K. BALlYAN: 

Will the PRIME MINISTER be ~aased 
to state: 

(a) whether the scientific Council of the 
Indo-French Centre for the promotion of 
Advanced Research has indentified 13 
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newdrugs; Bio-medical Engineering 
(e.g. design of Ci(1lficial aids) 

priority areas of research as long term joint 

projects; 

(b) if so, the details thereof; 

(c) whether these project proposals have 
since been approved by the Government 
of India; and 

(d) if so, the time by which they are likely 

to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes Sir. 

The scientific Council of the Indo-F rench 
Centre for the Promotion of Advanced 
Research (IFCPAR) has identified Priority 
areas for collaborative research projects 
underthese areas. The Council had originally 
identified 13 thrust areas. The list has since 
been revised and expanded to 15 areas. 

(b) The identified thrust areas are as 
follows: 

1. Pure and Applied mathematics 

2. Theoretical Computer Science; 
Natural Language Processing; 

Computer systems 

3. Cellular and Molecular Biologyl 
Genetics; Genetic Engineenng; 
Biotechnology including 
Applications to medicine and 
Agronomy. 

4. Medical Science Epidemiology; 
Immunology; virology; 
Development of new vaccines and 

5. Chemistry of natural products with 
Spelfial reference to biologically 
active compounds; Agr~hemicals 

6. Catalysis -Science and Engineering 

7. Liquid Interface Science 

8. Material Science and Engineering; 
Advanced Ceramics, Composites; 
Polymers 

9. Rare Earths 

10. Astro -phYSICS and Radio Astronomy 

11. Geophysics; Geosphere Biosphere 

12. Remote Sensing 

13. Water Resources 

14. Semi-conductor PhYSICS; Opto­
ElectrOniCS; Micro electronics 

15. Separation Science and Technology. 

(c) and (d). Project proposals received 
in the thrust areas, after due evaluation and 
acceptance by the Scientific Council of 
IFCPAR, are under Implementation after 
approval by the Government of India and 
the Government of France. 

[ Trans/ation] 

Hospitals with Beedi Labourers Welfare 
Fund 

4302. SHRI DAU DAYAL JOSHI: Will 
the Minister of LABOUR be pleased to state: 

(a) the places in the country where the 
hospitals with the Beedi Labourers WeHare 
Fund are functioning and the number of 
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Import of Paper 
262 

beds In each of these hospitals; 

(b) whether cof11>laints aJ'8 received 
from time to time In regard to 
mismanagement in the hospitals; and 

Cc) If so, the steps taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Two Hospitals­
One 50 -bedded T. B. Hospital at Karma 
(Bihar) and one 1() bedded Hospital at 
Mysore (Karnataka) - are presently 
functioning underthe Seedi Wori(ers Welfare 
Fund. 

(b) and (c). No specific complaint about 
mis-management of these hospitals have 
been received in the recent past. Whenever 
allegations of any kind are receIVed, the 
WeHare Commissioner of the region are 
asked to look into them. 

4303. SHRIMATIGIRIJA DEVI:Wlllthe 
PRIME MINISTER be pleased to state: 

(a) the total quantity of paper i"l>Orted; 
during each of the last three years; 

(b) the countries from where such 
Imports were made; 

(c) whetherthe Government propose to 
become self rehant in production of paper. 
and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) The total 
estimated quantity of paper, paper board 
and manufactures thereof i"l>Orted during 
the period from 1988-89till December, 1991 
IS given below:-

Year Quantity (tn tonnes) 
--------------------------

1988-89 

1989-90 

1990-91 

April '91 to 
December'91 

(b) Paper, paper-board and 
manufactures thereof were i"l>Orted mainly 
from Republic of China, Japan, Singapore, 
Australia, Rnland, Germany, U.K., U.S.A 
etc. 

(c) and Cd). Out country IS nearly self­
\sufficient in so far as common varieties of 
paper and paper board aJ'8 concerned. 
Imports are restricted to special varieties of 
paper. With a view to encourage paper 

36776 

60418 

46700 

27144 

industry, the New Industrial Policy has 
exell"l'ted from licenSing the paper units 
(based on minimum75%pulpfrombagasse, 
agricultural reSidues and other non­
conventional raw matertais }subjectto certain 
conditions. Manufacture of writing and 
printing paper and uncoated kraft paper 
containing not less than 75% by weight of 
pulp made from bagasse IS exe"1lted from 
excise duty. Import of waste paper and pulp 
is a aDowed at a low rate of customs duty. 
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Contract Labour In Textile .... 

4304. SHRICHHITUBHAlGAMIT: Will 
the Minister of LABOUR be pleased to slate: 

(a) the number of labourers working In 
the textile rr* of Surat in Gujara' on 
contrad basis; 

(b) whether any action has been taken 
or to be taken against the nil owners and 
companies for violating the labour we.are 
laws; and 

(c) if so, the detais thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The 
information is being collected and wiD be laid 
on the Table of the House. 

[Ttanstamn) 

Educated and Uneducated Unemployed 
persons 

4305. SHRI ACHARIA VISHWANATH 
DAS SHASTRI: Will the Minister of 
PLANNING PROGRAMME InlMementation 
be pleased to slate: 

(a) the number of educated and 
uneducated u~yed persons in the 
country as per the 1991 census; 

(b) the names of the States having 
maximum une~yment; 

(c) the percentage of the total 
un8fJ1)Ioyed persons of both categories in 
these Slates; 

(d) the number 01 persons provided 
8fIl)Ioyment during the Seventh FIVe Year 
Planandlhetargetfixedinthisregardforthe 

Eighth Fwe )'88r Pfan; and 

(e) the details of the various schemes, 
which are being implemented by the 
Government for the rehabilitation of the 
employees and the workers rendered 
unel1llk>yed due to the new economic policy 
of the Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
f'n.JGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
The information is not yet available as the 
data collected in this regard in the course of 
the 1991 Census are under process. 

(d) Information regarding the number of 
persons provided with employment dunng 
the Seventh Plan period is not available. On 
the basis of the surveys on employment and 
unemployment conducted by NSSO In 1983 
and 1987-88, the net increase in usual 
principal Status employment between 1983 
and 1987-88 is estimated as 32.1 million. 
The Eighth FIVe Yearplan envisages creation 
of additional ef1l>loyment opportunities of 
the order of 8 to 9 million per year In an 
average. 

(e) The Government has created a 
National Renewal fund to provide a social 
safety net to the labour force by providing 
assistance to cover the cost of retraining and 
re-deployment of labour arising as a result of 
modernisation and technology upgradation 
and also to provide col1ll8nsation to labour 
affected by restructuring of any industrial 
unit. 

Pollution by Vikram Cement Factory 

4307. DR.LAXMINARAYANPANDEY: 
WiD the PRIME MINISTER be pleased to 
state: 

(a) whether Vkram Cement Factory in 
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Mandsaur district of Madhya Pradesh is not The " PA Is an autonomous Institution 
using pollution control equipments; which primarily deals with mattets relating 

(b) If so, the reasons therefor; 

(c) whether employees of the cement 
1actory and farmets of the neighboring areas 
Clre suffering from lung diseases because of 
the dust emitted by the factory; and 

(d) if so, the remedial steps taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
{SHRIMATI KRISHNA SAHI): (a) and (b). 
Vikram Cement Factory in Mandsaur District 
of Madhya Pradesh is using pollution control 
equipments. 

(c) and (d). We have not received any 
col1l>laint in this regard. 

[English] 

Indian Institute of Public 
Administration 

4308. SHRIMATI MAHENDRA 
,KUMARI: Will the PRIME MINISTER be 
pleased to state: 

(a) the functions of Indian Institute of 
Public Administration (II PAl; 

(b) the programme and courses 
conducted by the IIPA during 1990-91; 

(c) whetherthe Govemment have given 
maintenance grant to the II PA fortha year 
1990-1991; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCE AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Functions of the 
Indian Institute of Public Administration (II 
PAl 

conduct ot activities in training. research and 

Consultancy in the filed of public 
administration. tt has also programmes for 
publications and case studies. 

The main objectives of the Institute as 
provided in the Memorandum of Association 
are as follows:-

(i) to promote and provide for the study 
of public Administration and economic and 
political science with special reference to 
public administration and the machinery of 
government and for educational purposes 
incidental thereto; 

(ii) to undertake, organise and facilitate 
study courses, conferences and lectures 
and research in matters relating to public 
administration and the machinery of 
government: 

(iii) to undertake and provide for the 
publication of a journal and of research 
papers and books to impart training in and 
promote study of public administration; 

(iv) to establish and maintain libraries 
and information services to facilitate the 
study of public administration and spreading 
information in regard thereto; 

(v) to constitute orcauseto be constituted 
Regional Branches at convenient centres in 
India to promote the objects of the Society; 

(vi) to cooperate with approved 
institutions and bodies for the purpose of 
helping the cause of public administration; 

(b) during 1990-91 the II PA conducted 
47 programmes as per details given at the 
enclosed statement. 

(c) the Government gave a sum of As. 
113.58lakhs as maintenance grant to II PA 
during 1990-91. 
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(d) The details of this grant are as 
follows:-

Grant from Deptt. of Pel$onnel and 
Training 

Pay & Allowance 
Faculty & Staff Rs. 82.70 lakh 

For other expenses Rs.14.51Iakh 

Total Rs. 97.21 lakh 

Grant from Min. of Urban Development 

For the Centre for 
Urban Studies Rs. 16.37 lakh 

Grant Total: Rs. 113.58 lakh 

STATEMENT 

Indian Institute of Public 
Administration New Deihl 

TRAINING PROGRAMMES 
Conducted During 1990-91 

Management Development 
Programmes (Sponsored by the 
Training Division of Department 
of personnel & Training Ministry 
of Personnel, Public Grievances 
and Pensions, Government of 
India) 

51 
No. 

Name of the Course/ 
Duration 

A .. Management Orientation 
programmes 

1. Seventh Course on Zero Base 
. Budgeting 
July 16-21, 1990 

2. Sixth Course on Managerial 

51 
No. 

3. 

4. 

5. 

6. 

Finance 

Name of the COurse! 
Duration 

August 20-25, 1990 

Rrst Course on Leadership and 
Motivation 
September 3-8,1990 

Eighth Course on Zero Base 
Budgeting 
November 5-10, 1990 

Fifteenth Course on Personnel 
Management 
November 12-24. 1990 

First Course on Lagal 
DISCUSSion 
of Administrative DeciSions 

December 3-15. 1990 

7. Seventh Course on Managerial 
Finance 
December 17-22.1990 

8. Ninth Course on Criminal 
Justice Administration 
january 7-1 ~.1991 

9. Twenty -eighth Course on 
Budgeting 
and Financial Control 
January 14-19.1990 

10. Second Course on Policy and 
Administration Tribal 
Development 
February 11-16. 1991 

11. First Course on Organisation 
Behaviour 
February 18-23. 1991 

B. Special Programmes 

1. Sixteenth Advanced Profe­
ssional Programme in Public 
Administration July 2. 1990 -
March 301991 
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51 Name of the Course/ 51 NameoftheCoursei 
No. Duration 

2. Seventeenth Manage-ment 
Development Programme for 
Progr-amme for Ernpanclled 
Deputy Securities CSS 
July 10 - August 4,1990 

3. Second Advanced 
Programme on 
Planning and Implementation 
of Food Policy and Public 
Distribution 
August 20 -September 1 ,1990 

4. Three-Week Training Course 
for lAS 
Officers (17-30 years seniority) 
on 
Industrial Policy Planning 
Development 
November 5-23, 990 

5. Three-Week Training Courses 
for lAS 
Officers (1 0-16 years seniority) 
January 14 -February 1,1991 

Management Development 
Programmes -II 

A. Sponsored Programme 
(conducted all the request of other 

organisations) 

1. 

2. 

ILO-LAPTA-II PA -Training 
Workshop on 
Population-Human Resources 
and 
Development Planning for 
SAARC 
Countries (Sponsored by ILO) 
April 2-13, 1990 

Seventh Vertical Interaction 
Cou~on 
P.olicing a District for IPS 
officers 
(Sponsored by Bureau of 

No. Duration 

Police 
Research and Development) 
May 14-19,1990 

3. Orientation Training Courses 
for Reid 
Officers and Other officer of 
Central 
Social Welfare Board 
(Sponsored by 
Central Social Welfare Board, 
New Delhi) 
(June 25 -July 20, 1990) 

4. Fourth Orientation Programme 
for Officers of Indian legal 
ServICe 

5. 

6. 

(Sponsored by Department of 
Legal 
Affairs Ministry of Law and 
Justice 
Government of India, New 
Delhi) 
July 23-28, 1990 

Country Familiarisation 
Prog ramme for Trainees ofthe 
Sri Lanka Institute of 
Development 
Administration Colombo 
July 30 -August 10, 1990 

Ninth Training Seminar on 
Management 
of Law and Order for IPS 
Officers 
(Sponsored by Bureau of 
Police 
Research and Development 
September 10-15. 1990 

7. . First Orientation Course on 
Social 
Development Through Youth 
Activities (Sponsored by 
Department 
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51 
No. 

Name of the Course! 
Duration 

of Youth Affairs and Sports, 
Ministry 

of Human Resource 
Development 
September 24 -October 5, 
1990 

8. Eighth Course on 
Development Through 
Participation (Sponsored by 
Department 
of Rural Development, Ministry 
of 
Culture, Government of India) 
October 1-12, 1990 

9. Training Course on 
Management 

10. 

11. 

for Officers of DANIDA Health 
and 
Family Welfare Project, 
Madhya 
Pradesh (Sponsored by 
Department 
of DAN IDA Health and Family 
Welfare) 
November 5-15, 1990 

Third Orientation Course on 
Tribal 
Development and its 
Administration 
(Sponsored by Department of 
Tribal 
Development Division, Ministry 
of Welfare Government of 
India) 
November 26-30, 1990 

Eighth Vertical Interaction 
Course 
on 'Policing a District' for IPS 
Officers 
(Sponsored by Bureau of 

51 
No. 

12. 

13. 

14. 

i5. 

. Police 

Written Answers 272 

Name of the Course/ 
Duration 

Research and Development, 
Ministry 
Home Affaris, Government of 
India) 
December 10-15, 1991 

Management Development 
Programme 
for medical Officers of Central 
Health 
Service (Sponsored by 
Department of 
Health, Ministry of Health and 
Family 
WeHare, Government of India) 
January 2-12, 1991 

Second Training Programme 
on 
Implementation of 
Development 
Programme for Scheduled 
Castes 
(Sponsored by Ministry of 
Welfare) 
January 28 -February 2, 1991 

Ninth Course on Development 
Through 
Participation (Sponsored by 
Department 
of Rural Development, Ministry 
of 
Agriculture, Government of 
India, 
February 4-14, 1991 

Ninth Vertical Interaction 
Course on 
"Policing a District" for IPS 
Officers 
(Sponsored by Bureau of 
Police 
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51 Name of the Course/ 51 Name of the Course! 
No. Duration No. Duration 

Research and Development) 
March 4-9, 1991 

B. Fee-based Programmes 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Sixth Course on Approach to 
Zero Base Budgeting 
April 16-20, 1990 

Fifth Course on Administration 
WeHare Measures in Public 
Sector 
Enterprises (In collaboration 
with 
Department of Public 
Enterprises, 
July 2-7, 1990 

Orientation Programme on 
Policy 
Analysis Administration of 
Public 
Distribution System at National 
(In collaboration with U.P. 
Academy 
of Administration, Nalnital, U. 
P. 
October 8-13,1990 

Sixth Course Administration of 
Welfare Measures in Public 
Sector 
Enterpnses (In colabaration 
with Department of Public 
Enterprises) 
December 31, 1990 January 
4,1991 

Second Course on Project 
Management 
January 21-25, 1991 

Twelfth Course on 
Management Accounting 
January 28 February 8, 1991 

Second Course on Forecasting 
Techniques for Decision 

Making 
February 18-22,1991 

Centre for Urban Studies 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Thirteenth Course on Urban 
Plan Administration 
July 16-27, 1990 

Sixth Course on Management 
of 
Urban Development 
August 20-31, 1990 

Sixth Course on Vigilance in 
Urban Administration 
September 5-14, 1990 

Third Course on Managing 
Slum Improvement 
October 8 - 12, 1990 

Second Course on Urban 
Project 
Formulation and Appraisal 
November 19-23, 1990 

Fourth Course on MIS for 
Urban Planning 
December 3-12, 1990 

Second Course on 
Management of 
Urban Water Supply 
January 16-25, 1991 

Third Course on Urban Project 
Implementation 
Monitonng and Evaluation 
February 6-15,1991 

Fifth Course on Solid Waste 
Management 
and Environmental 
Cleanliness 
February 18-22, 1991 
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Industrial LIcensing for Bulk Drugs (SHRIMATI KRISHNA SAHI): (a) to (d). 

Since the announcement of the new 
4309. SHRI MAHESH KANODIA: Will liberalised industrial policy in July, 1991, till 

the PRIME MINISTER be pleased to state: date, the Special Approval Committee (Non­

(a) whether all bulk drugs and 
formulations have come under the new 
industrial licensing scheme; and 

(b) If so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). Bulk drugs and formulations have 
been placed under cO"l>ulsory licensing 
pending the review of the Drug Policy, in 
order to ensure that the provisions of the 
existing Drug Policy, 1986, are incorporated 
Wh~e giving approvals for manufacture of 
drugs. 

[Translation] 

HR. Based Industries In Madhya 
Pradesh 

4310. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some Non- Resident Indians 
have sent some proposals for setting up 
industries in Madhya Pradesh; 

(b) If so, he details thereof; 

(c) the locations where such industries 
are likely to be set up; 

(d) the proposed investment likely to be 
made by them in the State; and 

(e) the time by which these industries 
,are proposed to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 

Resident Indians) has received two proposals 
from Non-Resident Indians for location 
industries in Madhya pradesh viz., (i) from 
Shri Pran Nath Mehta for import of second 
hand capital goods for a clf value of Rs. 
15.12 lakhs from Czechoslovakia/Germany 
for their unit at Industrial Estate Bhilai in the 
State of Madhya Pradesh for undertaking 
job work for manufacture of machinery parts, 
involving an investment of Rs. 27.57 lakhs 
and (ii) from Shri Atul K. Satho (CIa Shree 
Pacetronix Pvt Ltd. ) for imports of second 
hand capital goods cif value of US$ 79,585 
from U.S.A. for their unit at District Dhar in 
the State of Madhya Pradesh. for the 
manufacture of cardiac pacemakers. 
involving an investment of Rs. 183.10 lakhs. 

Approval has already been accorded to 
the proposals on 25.9.91 and 31.12.91 
respectively. 

(e) As per information supplied by the 
applicant. regarding the first unit, the 
proposed activity involves undertaking of 
only job work and the project is expected to 
be set up after December, 1993, when the 
Ncn-Resident Indian is expected to return to 
India. For the second project. the unit is 
expected to start production in October, 
1992. 

Construction of Projects 

4311. SHRI RATILAL VARMA: 
SHRI DEVI BUX SINGH: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the details of the projects costing 
more then 100 crores and construction of 
which is going on as per schedule; 
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(b) the details of the projects which 
could not be corJl)leted within the stipulated 
time; and 

(c) the steps taken by the Govemment 
to corJl)lete those projects in time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
As perthe flash Report monitoring system of 
the Department of programme 

Implementation, as on 1 sf July 1992, there 
are 124 central projects, each costing As. 
100 crore and above, underirrl>lementation. 
Of these, SO projects are on schedule 
(Including 5 ahead of schedule) and the 
remaining 74 projects are behind their 
approved time schedule, as per the lists 
given In the statements I & II respectively. 

(c) For an early completion, the projects 
are being closely monitored at various levels. 
In the monthly reports brought out by the 
Department of Programme Implementation, 
the problem areas are highlighted for 
necessary corrective action bytheconcemed 
agencies. 
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Committee on Literacy 

4312. SHRI BARE LALJATAV: 
SHRI MRUTYUNJAYA 

NAYAK: 

Will the MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Committee on literacy 
constituted by the National Development 
Council has submitted its report; 

(b) if so, the details thereof; and 

(c) the action being taken by the 
Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 

(b) and (c). Do not arise. 

, [English] 

Wave Energy Plants 

conducted in these districts; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b). surveywasconducledforinstallation 
of integrated wave energy plants at 
Thangassery in Kerala on the Westem Coast, 
and Mus Point in Car Nicobar Islands. 

(c) No, Sir. 

(d) No. Sir. 

(e) Does not arise. 

[ Translation] 

Mafia Gang in Coalfields 

4314. SHRI RAM TAHAL 
CHOUDHARY: Will the Minister of COAL be 
pleased to state: 

(a) whether the mafia gang is still active 
4313. SHRI SUDHIR SAWANT: Will in the coalfields of Bihar; 

the PRIME MINISTER be pleased to state: 

(a) the details of areas where survey 
was conducted for installation of integrated 
wave energy plants especially on the Western 
Coast; 

(b) the areas found suitable for such 
plants on the Western Coast; 

(c) whether the Government propose to 
locate such a plant in Sindhudurg and 
Ratnagiri districts of Maharashtra; 

(d) whether any survey has been 

(b) tl-e efforts made by the Govemment 
to put a check on its activities; 

(c) whether the Govemment have found 
out the possibility of connivance between 
the mafia gang and the concerned officials; 
and 

(d) whether the Government have 
conducted any enquiry in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY ·FOR COAL (SHRI S. B. 
NYAMAGOUDA): (a) to (d). Anti-social 
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elements commonly referred to as Mafia, 
indulge in activities of comering contract 
worb, exploitation of labour by money 
ending and pilferage of coal from loaded rail 
wagons etc. Being clandestine in nature, it 
is not possible to specify them. 

In order to maintain law and order and 
peace, in the coal mining areas, coal 
coflllClnies have taken the foHowing steps:-

(i) Induction of Central Industrial 
Security Force. 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

Rotational transfer of staff. 

Strengthening of the vigilance 
machinery. 

Improvement in wireless 
communication. 

Improvement in roads. 

Departmentalization if coal 
transportation. 

In coordination with the local 
administration preventive detention 
of anti-social elements, noevidence 
of connivance between the anti­
social elements and coal company 
officials has surfaced. 

[English} 

Investment on PH Coal Mining 

4315. SHRIK. V. THANGKABAlU:WiII 
the MINISTER OF COAL be pleased to 
state: 

(a) whether the attention of the 
Govemment has been drawn to a news-item 
appearing in the "Telegraph" dated May 8, 
1992 captioned "Huge investment on pit coal 
mining made no if1l>act"; 

(b) if so, whether atterthe nationalisation 
of the coal mining industry huge capital 
investment has been made by Govemment; 

(c) if so, the total capital investment 
made upto March, 1992 after the 
nationalisation of Coal industry; and 

(d) the total percentage of increase in 
the production of coal as well as its prices 
consequent .upon this capital Investment in 
the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. 
NYAMAGOUDA): (a) Yes Sir. 

(b) and (c). The Total capital investment 
in Coal India limited upto March 1992 since 
natlonalisatlOn IS Rs. 10,320 crores 
(Provisional). 

(d) The percentage increase in the 
production and cost price since 
nationalisation are 192% and 541 % 
respectively. 

Projects for North Eastern States 

4316. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the projects of the 
Department of AtomiC Energy In North 
Eastern States; and 

(b) the details of the Institutions under 
the Department of AtomiC Energy In North 
Eastern States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJANKUMARAMANGALAM): (a) 
The Atomic Minerals of the Department of 
Atomic Energy with its regional headquarters 
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atShlllongisentrustedwith the responsibility of omaments to people ~t Goa; and 
forsurvey, location, prospecting, assessment 
and evaluation of atomic minerals in North 
Eastern States. At present investigations 
are being carried out at Domiasiat area in 
West Khasi Hills District, Meghalaya and in 
other areas in Arunachal Pradesh and 
Mizoram. These are essentially in the nature 
of geological survey. 

310 

(b) Technical assistance is provided to 
the Dr. B. Borooah Cancer Institute in 
Guwahati a Radio Immuno Assay Centre is 
operating at Dibrugarh. 

Percentage of Rural Cadldates In All 
India Services 

4317. SHfUCHETANP.S.CHAUHAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the percentage of selection 
of candidates for All India Services from 
rural areas has been very low as compared 
to the urban candidates; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARETALVA): (a) and (b). There are 
no universally accepted criteria forclassifying 
candidates into rural and urban categories. 
The UPSC is expected to select the best 
available candidates and is also to ensure 
equal opportunities for all eligible applicants. 
H is, therefore, not possible to give definite 
information about percentage of candidates 
selected to the All India Services from rural 
areas and urban areas. 

[ Translation] 

Agreement with Portugal on Return of 
Ornaments 

4318. SHRIRAJVEERSINGH: Willthe 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
signed any agreement with Portugal on retum 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALElRO): (a) Yes, Sir. 

(b) An Agreement was signed on 
February 14, 1991 in New Delhi between the 
State Bank of India and the Bane National 
UHramarino of Libson. Underthis Agreement, 
the ornaments were returned by the 
Portuguese authorities in July 1991. 

[English] 

Rural Development and Poverty 
Alleviation Plan 

4319. SHRI NIRMAL KANTI 
CHATTERJEE: Will the MINISTER OF 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the proposal for rural development 
and poverty alleviation plan; 

(b) whether National Development 
Council discussed the issue in its last 
meeting; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No new 
schemes for rural development and poverty 
alleviation in the rural areas have been 
Included in the draft Eighth Five Year Plan 
Document. However, the major on...going 
schemes of employment generation in the 
rural areas like Integrated Rural Development 
Programme (IRDP) and Jawahar Rojgar 
Yojna (JRY) are to be continued during the 
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9th Plan period. On the other hand, approach thereby increasing the economic interaction 

of integrated area development will be between India and other developed, as well 
adopted during the 8th plan. This is based on as developing countries. 
the premise that decentralised planning will 
make better il"Jl)Clct on the problems of [English] 
poverty and une11l>loyment. The details of 
this approach are included in the 8th Five Nuclear Proliferation Treaty 

Year Plan document. 

(b) and (c). The National Development 
Council discussed the draft Eighth Five Year 
Plan document in its 44th meeting held on 

22-23 May, 1992. while the above approach 

was generally supported in this meeting, it 
was also agreed to revamp the on-going 
poverty alleviation programmes in 
consultation with the States. It was felt that 

there should be adequate flexibility left to the 

states regarding choice of schemes/activities 
relevant to them. The ratio between material 
and wage component under JRY was also to 
be looked into. It was further noted that in the 

last NDC meeting held in December, 1991 
it had been agreed to includes land reforms 
as one of the pertormance criteria so that the 

States had some incentive to implement 
land reforms expeditiously. 

[ Translation] 

Impact of New Economic Policy 

4320. SHRI UPENDRA NA TH VERMA: 
Will the PRIME MINISTER be pleased to 
state the impact of new economic policy on 
bilateral and multilateral relations with foreign 
countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R. L. BHATIA): The new economic policy 
has had a positive impact on India's bilateral 
as well as multilateral relations. The new 
policies have been appreciated and larger 
investment flows. as a result. have started 
coming from many developed countries. 

The policieS are aimed at effectively 
integrating India into the global economy, 

4321. SHRI K. P. UNNIKRISHNAN: 
Will the PRIME MINISTER be pleased to 
state: 

(al whether India has been under 

increasingpNSStJre to sign the nuclear non­
proliferation treaty during the recent months; 

(b) whether the subject figured during 
the Prime Minister's talks with the leaders of 

different Nations the Prime Minister visited 
recently; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNAlAFFAIRS (SHRI 

EDUARDO FALEIRO): (a) Some of the NPT 
signatory States have been calling for 
universalization of the Treaty and, in this 

connection they have in general terms been 
urging States which are not parties to the 
NPT to sign the Treaty. 

(b) and (c). Yes. Sir. The question of 
proliferation of nuclear weapons came up 
during the Prime Minister's visit to various 
countries and his talks with some of the 
leaders concerned. they enquired whether 
there was any change in India's stand on 
NPT in the Post -Cold War Context. Prime 
Minister made it clear that while India was 
committed to non-proliferation, it considered 
the NPT discriminatory. 

Use of Catchment Gauge in RCFl 

4323. SHRI S. B. THORAT: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Rashtriya Chemicals & 
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Fertilizers ltd. IS operating Its Nltnc Acid (d) the efforts being made to set up 
Plantwlthoutfhe catchment gauge, resuiling those undertakings dunng the Eighth Plan? 
In enormous loss of platinum and rhodium 
running to crores of rupees - mostly In 

foreign exchange Since the metalls Imported, 
and 

(b) If so, the action taken/proposed to be 
taken to ensure regular use of catchment 
gauge required fOr running of NitrIC ACid 
Plant for collection of platinum and rhodium 
to save foreign exchange? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR CHINTA MOHAN) (a) 
From 7th January, 1992, Rashtnya 
Chemicals Fertilizers Ltd (RCF) are not 
uSing the catchment gauze In Its nltnc aCid 
plant of 750 tonnes per day capacity ThiS IS 
because of the termination of the contract 
with the supplier of the catchment gauze 
who submitted an allegedly false test 
certificate of quality and metal content 

(b) RCF IS taking necessary actIOn to 
aVOid loss In thiS regard 

[ TranslatIOn] 

Public Sector Undertakings in Gujarat 

4324 SHRI KASHIRAM RANA Will the 
PRIME MINISTER be pleased to state 

(a) whether the publiC sector 
undertakings In GUJarat are running In loss 
because the producllon ofthese undertakings 
IS less than their Installed capacity, 

(b) If so, the efforts being made to 
Increase their production capacity, 

(c) the number of pUbliC sector 
undertakings which were to be set up In 
GUJarat on the baSIS of technical economic 
Viability dunng the last two years but could 
not be set up, and 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P K 
THUNGON) (a) and (b) There were two 
public sector undertakings haVing their 
registered offices In the State of GUJarat as 
on 31 3 1991 ,namely Indian PetrochemICals 
Corporation Ltd, and NTC (GuJarat) Ltd 
IPCl has been a major profit earning central 
public sector undertaking whereas NTC 
(GuJarat) Ltd , IS a Sick taken over enterprise 
already Included In the list of sICk undertakings 
which are referable to BIFR for formUlating 
revival/rehabilitation schemes 

(c) and (d) The numoer of major projects 
In the central public sector planned are 
Indicated on pages 32,48, 44 of the PublIC 
Enterpnses Survey 1988 89, 1989-90 and 
1990-91 (Vol 1) respectively whICh were 
placed before the parliament In the BUdget 
Session each year These show the plans 
and stages of completion/Implementations 
of these prolects In respective States, even 
covenng the penod of Eighth Five Year Plan 

[English] 

Projects in Kamataka under Eighth 
Plan 

4325 SHRI SHIVAPPA KODAKANT 
GOWDANA Will the Minister of Planning 
and Programme Implementallon be pleased 
to state the details of the maJor development 
projects likely to be taken up In Karnataka 
dUring the Eighth Five Year Plan penod? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) A statement 
IS laid on the Table of the House 
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Import of Rifampicin Appointment of SCslSTs 

4326. SHRIV.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(al the quantum of rifampicin imported 
during 1990-91 and 1991-92; and the 
expenditure incurred thereon; and 

(b) the steps taken or proposed to be 
taken to encourage the production of 
rifampicin in the country from basic stage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZER (DR. CHINTA MOHAN): (a) 

lio import of Rifampicin allowed in the year 
1990-91 and 1991-92; 

(b) For encouraging basic stage 
manufacture, production in the organised 

• sector is permitted only from the stage of the 
Intermediate Rita S for a specified time. 
Imports olthe penultimate and intermediates 
are also regulated toensurethat basIc stage 
manufacture IS achieved at the earliest. 

(b) sc 

ST 

(c) 1208. 

(d) SC 

ST 

In regard to categories to which the 
reservation orders apply In DOSIISRO, the 
Department follows the pattem of reservation 
01 posts at the time 01 recruitment to SCIST 
candidates as other Departments do. The 
DeRartment of Space has been exempted 
frort} the purview of reservation orders on 
Se/ST, in respect of promotion to S&1. 
posts. in view of the non-vacacy oriented 

4327. SHRI KODIKKUNNIL SURESH: 
Will the PRIME MINISTER be pleased to 
state: 

(al the number of employees working in 
VikramSarabhai Space Centre. Trivandrum; 

(b) the number out of them beloglOg to 
SC/ST; 

(c) he number of employees promoted 
to Class I grade therin; and 

(d) the number out of them belonging to 
SC/ST? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (al 5602 (As on 
30.6.1992) 

370 

93 

7 

NIL 

scheme of ment promotion. The Flexible 
complementing Scheme followed by the 
Department allows It to promote aU technical 
people who are eligible, based on their ment, 
irrespective of the availability of vacancies. 
Out of the figure of 1208 mentioned at (c) 
above. 1159 are Scientific and Technical 
Officers. 
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Implementation of Projects In U.P. 

4328. SHRI BRLJ BUSHAN SHARAN 
SINGH: Will the MINISTER OF PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) the number of projects being 
implemented by Uttar Pradesh Government 
with the assistance ofthe Union Government; 

(b) whether most of the projects are 
lying unimplemented for want of funds; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
Central Assistance is allocated to State 
Plans in the form of block loans and grants 
and not schemelproject wise. Schemel 
projectwise provision and utilisation thereof 
in the State Plans are made by the State 
Governments themselves. 

Wasteland Development Project In 
Gujarat 

4329. SHRI HARIN PATIAK: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of districts in Gujarat 
covered under the Integrated Wasteland 
Development Projects; 

(b) the annual target fixed under this 
project during the last three years and the 
achievements made thereunder so far; and 

(c) the names of the districts proposed 
to be covered under this project during the 
next year? 

. 
THE MINISTER OF STATE FOR RURAL 

DEVelOPMENT (DEPARTMENT OF 
WASTELANDS DEVelOPMENT) 
(COL. RAM SINGH): (a) and (b). Projects 
underthe scheme for Integrated Wastelands 
Development projects have been sanctioned 
for Bhavnagar, Panchahals, Junagarh, 
Jamnagar and Surenderanagar districts of 
Gujarat during the last three years. As against 
the target of 3425 hectares, achievement 
reported uptoJune, 1992 was 2673 hectares. 

(c) The projects already sanctioned in 
the above mentioned districts are proposed 
to be expanded during next year. 

[English] 

Transfer of funds for Rural 
Development Schemes to State 

4330. SHRI K. RAMAMURTHEE 
TINDIVANAM: Will the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the States which have demanded for 
transfer of funds for various Centrally 
sponsored rural development schemes to 
them; 

(b) whether these rural development 
schemes will continue to be financed by the 
Union Government after their transfer; 

(c) if not, the proportionate share of 
Union Government and State Government ' 
in these schemes; and 

(d) the reasons for asking the State 
Governments to finance these schemes in 
case of thtlir transfer? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
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SOURCE (SHRI SUKHRAM): (a)Asperthe (b) if so, the details thereof; 
decision taken In the meeting of National 
Development Council held in [)ecent)er, 

1991, thefollowing three Cenlfally Sponsored 
Schemes in rural development sector, as 
identified by the Narasimha Rao Committee, 
have to be transferred to the States: 

(I) Establishment of Rural Godowns. 

Oil Financial Assistance to Assignees 
of surplus land. 

(iii) Development of Markets. 

However, some states like West Bengal 
and Madhya Pradesh have recently 
demanded that funds for rural development 
may be allocated to them in united fashion 
to be spent on schemes of their choice 
instead of being earmarked for Centrally 
Sponsored rural schemes. 

(b) and (c). After the above mentioned 
three schemes are transferred to states, 
these would be included in their respective 
state plans and funds would be provided by 

,the States out of their own resources. 

(d) Once the schemes are included in 
the State Plans, the States would have to 
provide funds for them out of their own 
resources. 

[ Translation] 

Policy for Tiny Sector 

4331. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
finalise the policy for tiny sector soon, as 
reported in the Economic Times dated June 
18,1992; 

(c) whether the Govemment propose to 
consult various State Govemment in this 
regard; 

(d) if so, the details thereof; and 

(e) the time by which the policy is likely 
to be il1l>lemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAll SCAlE INDUSTRIES AND 
AGRO AND RURAl INDUSTRIES (PROF. 
P. J. KURIEN): (a) to (e). Details of the 
package forthe tiny sectorare being worked 
out in consultation with the concerned 
Ministries Departments. 

[English] 

Fertiliser at Subsidised Rate . 
4332. SHRI RAMASHRAY PRASAD 

SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is any plan to make 
available fertilisers at subsidised rate for 
Kharif crop; 

(b) if so, the details thereof. ~d 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILISERS (DR. CHINT A MOHAN): (a) 
to (c). At present all major fertilisers are 
being made available to the farmers at 
subsidised rates. 

Digging of Wells and Installation of 
Handpurnps 

4333. SHRI PRAKASH V. PATIl: 
SHRI HARISINH CHAVDA: 
SHRI K. P. REDDAIAH YADAV: 

Will the PRIME MINISTER be pleased 
to state: 
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ta) whether the Government have (b) Does not anse 
formulated any plan for dl9glng wells and 
installing handpufTl)S In every village of the 
country within a speaflC penod 

(b) If so, the details thereof, 

(c) the number of wells and handpl TIpS 

provided to villages under thIS SC erne 
dunrJgthe last three years and the expenditure 

, Incurred thereon, State wise and 

(d) the nurroer of wells and hanapumps 
proposed to De proVided dUring the current 
finanCial year State Wise and the expenditure 
likely to be Incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI un AMBHAI H 
PATEL) (a) No, Sir 

(c) Does not anse However safe 
dnnklng water faCIlitieS In rural areas are 
provided based on surface water sources 
(gravity feed, piped water supply etc) and 
ground water sources (handpumps sanitary 
wells etc) Scherraes for supply of dnnklng 
water through open wells are not allowed 
underCeotral1y Sponsored Accelerated Rural 
Water Supply Programrrae The details 01 
numberofvdlages provided With sale dnnklng 
water dunng the last three years and the 
expenditure Incurred thereon are as at 
Staierraent I 

(d) Does not anse The details of number 
of Villages proposed to De covered dunng 
the current financial year State wise and 
the expenditure likely to be Incurred are at 
Statement II 
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-exemption from Rule 4 (8) to SCIST Constitutional validity of this rule in Mohan 
Candidate. Kumar Singhania vIs UOI and Ors. (1992 

(supple -1) SCC 594). 
4334. SHRI RAM VILAS PASWAN: 

SHRI DHARMABHIKSHAM: [Translation] 

Will the PRIME MINISTER be pleased Exploitation of Child Labour 
to state: 

(a) whether, in a memorandum, 
submitted to the Government supported by 
MPs, a request was made to exempt the SCI 
ST candidates from Rule 4 (B) of the Civil 
Services Examination; 

(b) if so, whether the Government have 
agreed to the exemption sought; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) No, Sir. 

(c) The restriction contained in the 
second provision to Rule 4 of the Civil 
Services Examination Rules has been 
introduced on the basis of the 
recommendation made by the Estimates 
Committee (1th Lok Sabha) in its nth 
report. The Supreme Court has upheld the 

4335. SHRI DEVI BUX SINGH: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government are aware 
that child labour are being exploited in 
various industries of the country by violating 
the laws in this regard; 

(b) if so, the number of such cases 
detected during the last three years; 

(c) the nature of action taken against 
guiHy industrialialists; and 

(d) the steps taken by the Government 
to check the exploitation of child labour? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes Sir. 

(b) and (c). Penal action is taken against 
the person who violate the legislative 
provision is regard to employment of Child 
Labour. Action taken during the last three 
years is as follows:-
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(d) These are as hsted In Part (d) of the 
answer to Lok Sabha usa 3257 on 
29.7.1992 

(EnglISh] 

Atomic Power Plant in Orissa 

4336 SHRI K P SINGH DEO Will the 
PRIME MINISTER be pleased to state 

(a) whether the Government propose 
establish a nuclear power plant 10 Onssa 

(b) If so, the details thereof, and 

(c) the time by whICh the plant IS likely to 
be estabhshed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM) (a) 
and(b) No, Sir There IS no proposal In the 
Eighth Five year Plan to set up a nuclear 
power plant In Onssa 

(c) Due to availability at coal resources 
In the Eastern ElectriCity Region at which 
Orissa IS a part, prlorrty for seltlng UP ot 
nuclear power statIOns IS low 

'Kalahand,' as no Industry Distnct 

4337 SHRI SUBASH CHANDRA 
NAYAK Will the PRIME MINISTER be 
pleased to slale 

(a) whether the Government propC'seto 
declare Kalahandl In Onssa as 'No Industry 
DistriCt', 

(b) If so, the details thereof, and 

(C) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SH~IMATI 

KRISHNA SAHI~ (a) No, Sir 

(b) Does not anse 

(C) DistrICts which did nol have any large 
or medium unit according to the District 
fndustnes Centre Acllon Plan 1979 -80 were 
declared No Industry Dlstncts As Kalahandl 
,n Onssa did not fulfil thiS crrterlon, II was not 
deClared a No Industry DistrICt 

Closure of Stone Crushers In Delhi 

4338 DR D VENKATESWARARAO 
Will the Minister of LABOUR be pleased to 
state 

(a) whether due to the closure of stone 
crushers In Deihl the Idborers working therein 
have become Jobless ana 

(b) If so the action the Government 
propose to talk to prOVide alternative Job to 
them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR) (a)and(b) According 

'le Information received from Deihl 
A 'llstratlOn. all the mechanICal stone 
:rushers In the Union Terntory of Deihl shall 
stop operatlngllunctlonlng with effect from 
August 15. 1992 as perlhe recent Judgement 
of the Hon ble Supreme Court In M C Mehta 
Vs Union of India and others All the Stone 
Crushers are to be shifted to mechanical 
crushing zone In Dlstt Fandabad (Haryana) 
as per the direction of the Supreme (,oun 
Presently no labourer has been rendered 
Jobless 

[ Translation] 

Micro-Hydro ElectriC Projects 

4339 SHRI N J RATHVA Will the 
PRIME MINISTER be pleased to state 

(a) the number of MICro hydro electriC 
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pIOjeds being operated in the COUnt/Y with 
the assistance of World Bank State-wise, 

Iocafion-wise; 

(b) the amount provided so far by the 
World bank for the purpose; and 

(e) the time by which these projects w 
IcaIy to be COfI1lIeted? 

THE MINISTER OF STATE-OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAl. ENERGY 
SOURCES (SHRI SUKH RAM): {a}No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(EngIsffl 

Price Policy of cue 

4340. SHRI BHUBANESHWAR 
PRASAD METHA: Will the PRIME 
MINISTER be pleased to state: 

(a) whetherthe COfTl>Uler Maintenance 
CorporaIion(CMC)haslaiddown any pricing 
poicy indicating the rate of returns on tum 
kay jobs or any guidelines for acceptance of 
jobs below the margin; 

(b) if so, the details thereof; and 

(c) if not reasons therefor? 

nE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
~D MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
B.ECTAONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJANKUMARAMANGAlAM):(a) 
and (b)- Yes, Sir. CMC Ltd., a pubflC sector , 

undertaking under the administrativecontro/ 
of the Department of Electronics has 
introduced a widely followed pricing policy 
fortumkey projects which takes into account 
CMC's costs for various cof1l)Onents of the 
projects viz. MaterialslEquipment, Cost of 
Software Devetopment; Personpower cost, 
system Software or Database Cost (bought 
out), CofTl>UlertimeJData Entry Cost, Travel 
and Administrative Cost, Project 
Management Costs, Training Consumables, 
and spares etc. 

A job can be accepted by the CMC Ltd. 
below the margin in one of the following 
cases: 

where the development work 
corresponds to a new business 
area and similar jobs and returns 
are expected from many customers 
in future. 

to _make breakthroughs for new 
technologies. 

for commercial reasons. 

(c) Does not arise. 

[ Translation] 

Patronage Fund 

4341. SHRISANATKUMARMANDAL: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission 
is holding a patronage fund; 

(b) if so, its corpus and objectives thereof; 

r 
(c) the administering authority of thi..; 

fund; and 

(d) the Criteria laid down for funding the 
voluntary agencies and the aaencies to 
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whom funds have been disbursed so far? (a) the total number of employees, 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 

(b) to (d). Do not arise. 

[English) 

Development of Hilly Areas 

4342. MAJ. GEN. (RTD.) BHUWAN 
CHANDRA KHANDURI): Will the Minister of 
PLANNING PROGRAMME 
IMPLEMENTING be pleased to state: 

(a) the targets fixed for development of 
hilly Districts in Uttar Pradesh during the 
Eighth Five Year Plan; 

(b) the details of the incomplete projects 
for which the provision of funds has been 
made in the first year of the plan; 

(c) the criteria adopted in allocation of 
funds or in sanctioning of projects for the 
development of these districts; and 

(d) the district-wise details of the 
projects and development works for which 
InvestlT1l3ntwas made during lastthree years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (d). 
l[lformation is being collected and will be laid 
on the Table of the House. 

., 
SC/ST In Public Sector Undertakings 

4343. SHRI MOHAN RAWALE: Will the 
PRIME MINISTER be pleased to state: 

category-wise in each of the undertakings 
under the administrative control of his 
ministry; 

(b) the number of Scheduled Castes/ 
Scheduled Tribes employees out of them, 
category-wise; 

(c) whether orders have been issued to 
the undertakings to implement reservation 
for Scheduled Castes and Scheduled Tribes 
both for initial appointment and promotion; 

(d) whether the quota reserved for 
Scheduled Castes/Scheduled Tribes in these 
undertakings is complete; and 

(e) if not, the steps being taken to fill up 
the quota at the earliest and the time by 
which the quota IS expected to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRIAL AND 
DEPARTMENT OF PUBLIC 
ENTERPRISES) (SHRI P. K. THUNGON)' 
(a) and (b). A statement is enclosed. 

(c) Yes, Sir. 

(d) and (e). The Public Sector Enterprises 
have been advised fromtimetotimeto make 
vigorous efforts to fill up the backlog 
vacancies reserved for Scheduled Castes & 

Scheduled Tribes. Various steps such as 
relaxations and concessions with regard to 
age limit, examination fees, reimbursement 
of travelling expenses for attending 
interviews, separate interview for candidates 
belonging to SC/STs, inclusion of a member 
belonging to SC/ST in DPC selection 
committee, banning of dereservation In 

direct recruitment, etc. have been taken to 
fill up the backlog vacancies reserved for 
SC/STs. 
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Abbteviation 

AY&CO 

BHEL 

BBUNL 

BYNL 

BOGL 

BLC 

CCI 

CCIL 

EPI 

HCL 

HEC 

HMT 

HPF 

HSl 

HPC 

ILK 

MAMC 

MUl 

NBCIL 

NIL 

NEPA 

NIDC 

NSIC 
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Andrew Yule & Co. Ltd. 

Bharat Heavy Electricals Ltd. 

Sharat Bharl Udyog Nigam Ltd. 

Bharat Yantra Nigam Ltd. 

Bharat Ophthalmic Glass Ltd. 

Bharat Leather Corporation Ltd. 

Cement Corporation of India Ltd. 

Cycle CO!pOration of India ltd. 

Engineering Projects (Indian) Ltd. 

Hindustan Cables Limited. 

Heavy Engineering Corporation ltd. 

HMTLimited. 

Hindustan Photo Films Manufacturing Co, Limited. 

Hindustan Salts Limited. 

Hindustan Paper Corporation ltd. 

Instrumentation Limited, Kota. 

Mining & Allied Machinery Corporation ltd. 

Maruti Udyog Limited. 

National Bicycle Corporation of India Ltd. 

National Instruments Limited. 

Napa Limited. 

National Industrial Development Corporation ltd. 

National Small Industries Corporation ltd. 
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PTl praga Tools limited. 

RIC Rehabilitation Industries Corporation Ltd. 

Sil Scooters India Limited. 

TAFCO Tannery & Footwear Corporation of India Ltd. 

TCll Tyre. Corporation of India Ltd. 

[Trans/ationj 

CommHtae for Small Scala Units 

4344. SHRI MRUlYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Committee constituted 
to study the condition of sick small scale 
industrieS and to suggest measurers for 
their rehabilitl!tion has submitted its report; 

(b) if so. the action being taken by the 
Government thereon; and 

(c) if not- the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (PROF. 
P.J. KURIEN): (a) to (c). The Committee on 
small scale units constituted by the Reserve 
Bank of India under the chairmanship of 
Shri P.R. Nayak. Ex-Dy. Govemor of the 
Bank. to reviewthe arrangements for meeting 
the working capital and term loan 
requirements of small scale industries and 
for the rehabilitation of sick small scale 
industries is likely to submit its report by the 
end of August 1992. 

[Eng/ish] 

Candidates Recruited Through Special 
Drive 

4345. SHRIDATTATRAYABANDARU: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of SC/ST candidates 
recruited throug h Special Recruitment Drives 
against backlog reserved posts during each 
of the last three years. group-wise posts; 

(b) the number of backlog posts 
remained unfilled as on March 31. 1992. 
group-wise; 

(c) the reasons therefor and the steps 
taken to fill up these posts; and 

(d) the time by which these posts are 
likely to be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Special 
Recruitment Drives have been undertaken 
during the year 1989. 1990-91 and 1991-92 
to fill up the backlog of reservation for 
Scheduled Castes and Scheduled Tribes in 
Ministries/Departments of the Central 
Govemment. The backlog identified and the 
number of candidates offered appointment 
are as follows: 
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(c) and (d) A substantial number of MARGARET ALVA) (a) and (b). The 
vacancies which require some technICal Judgement of the supreme Court In the case 
Quahflcatlons remain unfilled due to the reason of R V Patel Vs Ahmadabad MUnicipal 
that suitable candidates from Scheduled Corporation was In relation to the servICe 
Castes and Scheduled Tnbes are not rules framed by the Government of GUJarat 
available In adequate numbers to fill up the As state Public Services have been Included 
posts Recruitment efforts are continuing In In List II (State List) of the Seventh Schedule 
MlnlstneslDepartmentstoflllupthe remaining to the Constitution. It IS for the Government 
backlog of GUJarat to take acllon on the Supreme 

Revival of Sick Public Sector 
Undertakings 

4346 SHRI GEORGE FERNANDES 
Will the MInister of LABOUR be pleased to 
state 

(a) whetherthefunds are being prOVided 
for the reVival 01 Sick Public Sector 
Under!aklngs. 

(b) whether any diSCUSSions were held 
with the management and labour Unions of 
each,. Sick publiC sector undertakings In thiS 
regard, and 

(c) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR) (a) to (c) The 
Informalion IS being collected and Will be 
placed on the Table of the House 

Misconduct for Workmen 

4347 SHRI JEEWAN SHi\RMA Will 
the PRIME MINISTER be pleased to refer 
to the reply on March 25. 1992 to Unstarred 
Question No 4613 and state 

«a) whether the Information has since 
been collected and If so, the details thereof 
and 

(b) If not· the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 

Court'sJudgement In so far as the workmen 
employees In the Industnal establishments 
under the control of the Central Government 
are concerned. under the Industrial 
Employment (Standing Orders) Act. 1946 
and the rules Iramed thereunder, the specifIC 
acts and omiSSions which constitute 
miSCOnduct have given In the Model Standing 
Orders as per the statements I and II 
enclosed 

STATEMENT ·1 

Acts and OmIssIons whIch Constitute 
'MIsconduct for Workmen In Industnal 

Estabftshments under Non-Coal Mines 

The follOWing acts and omissions shall 
be treated as misconduct, 

(a) Wilful InsubordinatIOn or 
disobedience whether alone or In 
combination With others. to any 
lawful and reasonable order of a 
supenor 

(b) theft. fraud or dlshone.sty In 

connection With the employer s 
bUSiness property. 

(C) Wilful damage to or employer s 
goods or property. 

(d) taking crglvlng bribes or any Illegal 
gratlflc<Jtlon 

(e) habitual absence Without leave or 
absence Without leave for more 
than 10 days. 
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(fJ habitual late attendance, 

(g) habitual breach ot any law 
applicable to the establishment, 

(h) riotous or disorderly behaviour 
during working hours at the 
establishment orany act subversive 
of discipline, 

(i) habitual negligence or negled of 
work, 

0> frequent repetition of any act or 
omission for which a fine may be 
i"llOsed to a maximum of 2 percent 
of the wages in a month, 

(k) striking work or inciting others to 
strike work in contravention of the 
provision of any law, or rule having 
the force of law. 

STATEMENT 

Acts and Omissions which constitute 
'Misconduct' for Worlcmen in Industrial 

Establishments in Coal Mines 

The following shall denote misconduct; 

(a) Theft, fraud or dishonesty in 
connection with the employer's 
business or property. 

(b) Taking or giving of brides or an 
illegal grati1ication whatsoever in 
connedion with the employer's 
business or his own interests. 

(c) Wilful insubordination or 
disobedience, whether along or in 
conjunction with another or others, 
orof any lawful or reasonable order 
of a superior. The order of the 
superior should normally be in 
writing. 

(d) Habitual late attendance and 
habitual absence without leave or 
without sufficient cause. 

(e) Drunkenness, fighting or riotous, 
disorderly or indecent behaviour 
while on duty at the place of work. 

(f) Habitual negled of work. 

(g) Habitual indiscipline. 

(h) Smoking underground orwithin the 
mine area in places where it is 
prohibited. 

(i) Causing wilful damage to work in 
progress or to property of the 
employer. 

(j) Sleeping on duty. 

(k) Malingering or slowing down work. 

(I) Acceptance of gifts from 
subordinate employees. 

(m) Conviction in any Court of law for 
any criminal offence involving moral 
turpitude. 

(n) Continuous absence without 
permission and without satisfactory 
cause for more than ten days. 

(0) Giving false information regarding 
one's name. age, father's name 
qualification or previous service at 
the time of the employment. 

(p) Leaving work without permissions 
or sufficient reason. 

(q) AnybreachoftheMinesAct,1952, 
or any other Act or any rules 
regulations or bye-laws thereunder, 
or of any standing Orders. 
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(r) Threatening abusing or assaulting (b) if so; the details tl'rereof; 

any superior or co-worker. 

(s) HabItual money lending. 

(t) Preaching of or inciting to violence. 

(u) Abetmentoforattemptatabetment 
of any of the above acts of 
misconduct. 

(v) Going on illegal strike either singly 
orwith other workers without giving 
14 days previous notice. 

(w) Disclosing to any unauthorised 
person of any confidential 
information in regard to the working 
or process of the establishment 
which may come into the 
possession of the workman in the 
course of his work. 

(x) Refusal to accept any charge -
sheet or order or notice 
communicated in writing. 

(y) Failure orrefusalto wear or use any 
protective equipment given by the 

el1l>'oyer. 

Expansion of H.O.C.L. 

4348. SHRI P.C. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Hindustan Organic 
Chemicals ltd. In Ambalamugal, Cochin, 
Kerala is proposed to be expanded; 

Year 

1989-90 

1990-91 

1991-92 

(c) the details of profits earned or 
losses incurred by the company during the 
last three years, year-wise; 

(d) the expected increase in production 
and profit after proposed expansion; and the 
stage at which the expansion programme 
stands at present together with the 
expenditure likely to be incurred thereon; 
and 

(e) the number of el1l>loyees working in 
H.O.C.l. at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). Dunng the Eighth Five year Plan, MI 
s. Hindustan Organic Chemicals ltd, (Hool) 
propose to expandtheirunit at Cochinasper 
the details given below: 

(i) Increasing the production of phenol 
from40,OOOTPAto 60,OOOTPA and Acetone 
from 24,600 TPA to 36,900 TPA at an 
investment of about Rs. 50 crores. 

(ii) In addition, under the diversification 
programme, a new plant of Hydrogen 
peroxide of 1 0,000 TPA capacity with Rs. 40 
crores investment is proposed to be set up. 

(c) The Cochin unit of HOC has earned 
profits from the first year of commissioning 
and the profits eamed during'the last three 
years were as follows: 

Profit (Rs. crores) 

14.63 

~8.62 

38.94 
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(d)As a result of the proposed expansion 
the production is likely to increase by 32,300 
TPA and the profit by abOut Rs. 20 crores per 
annum. At present HOC is negotiating with 
the foreign supplierforfinalising the contracts 
with regard to the know-how fee, scope of 
work and the other related marers. The rotal 
expenditure on the two projects Will be about 
Rs. 90 crores. 

(e) The total number of employees 
workmg In Cachln unit of H.O.C.L. IS 418 at 
present. 

Growth of Small Scale Sector 

4349. SHRI P.G. NARAYANAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the growth rate of small 
scale sector dunng 1991-92 was estimated 

. to be lower then three per cent; 

(b) whether setback In produclion and 
employment also witnessed during 1991-92 
In that sector: 

(c) if so. the reasons therefor; and 

(d) the remedial measures belOg taken 
to Improve the pertormance ot the small 
scale sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (PROF. 
P. J. KURIEN): (al The esllmated rate of 
growth in the SSI Sectordunng 1991-92was 
3.0% whICh was lower than the growth rate 
of 8.5% registered dunng the prevIous year 
of 1990-91. 

(b) the estimated rate of growth In 
employment and production In 1991-92 was 
also lower than that In 1990-91. 

(c) Various factors that have been 

responsible forthedeclineingrowthrateare 

foreign exchange constraints. demand 
recession. high interest rate on WOrking 
capital provided by banks and shortage of 

raw matena/s. 

(d) Remedia/ measures taken by the 
Government to Improve performance of the 
small scale sector are settlOg up of a 
Committee by RBI to look IOta the credit 
needs and SICkness In Ine small scale 
sector. relaxatIOn 10 Import restrictions. 
reduction In Interest rate by 1% on bank 
loans Tram 20% to , 9% and Implementation 
of the vanous POliCY measures announced 
for small and tiny sector units on 6th August. 
1991. 

[ Translation] 

Special Recruitment Drive in Capart 

4350 SHRIGAYAPRASADKORI Will 
the PRIME MINISTER be pleased to state. 

(a) whether a speCial recrUitment drive 
tor Scheduled Castes and Scheduled T nbes 
has since been launched In the CounCil for 
Advancement of Peoples Action and Rural 
Technology: 

(b) If so, the appointments made 
thereunder so fardunng the last three years, 
year-wise, and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT (SHRf UTTAMBHAI H 
PATEL)' (a) to (c) The CounCil for 
Advancement of People's Action and Rural 
Technology came IOtO eXistence on 1 st 
September. 1986 after the merger oi two 
Independent autonomous bodies I e. CART 
and PADI Before thiS. the recrUitment 
system as approved by the Executive 
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eommIleB. was being followed. CAPART [TtansIatk1nj 
tolloWSteCNitment policy of the Govemment 
in raspec:tof reservation tor SCISTs. In order BiD -Gas P1ants In Bihar 
to get an exad idea vacancies and backlog. 

a retired senior officer of Commission ot 4352. SHRI LAlIT ORAON: WiI the 
Scheduled Castes was engaged by the PRIME MINISTER be pleased to state: 
Council to under -take the exercise ot 
identifying vacant reserved posts. The 
report has since beCOme available and 
backlog of the reserved posts win be filled 
expeditiously . 

Central Public Sector Undertakings 

4351. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of Central Public Sector 
undertakings as on 1.4.1991 and 1.4.1992; 

(b) the number of sick units included in 
(a) above on those dates; 

(c) the number of those which have 
been privatised. partially or wholly. during 
1991-92; and 

(d) the number of those which have 
been closed or whose closure has decided 
as on 1.4. 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P. K. 
THUNGON): (a) and (b). There were 246 
Central PubliC Sector Enterprises as on 31. 
3.1991 uptowhichperiodonlytheinformalion 
is available. Under the Sick Industrial 
Companies out of 246 were identified as 
'6ick. taking into consideration the 
performance upto 1990-91. 

(c) and (d). No Central Public Sector 
Enterprise has been privatised or closed so 
far. However. dinvestment in selected PSEs 
was done during 1991-92. 

(a) the number of bio-gas plants set up 
on the Bihar during the last three years; 

(b) the amount providedforthe purpose 
to the State during the above period; 

(c) whether a number of plants set up 
are not functioning properly; and 

(d) if so, the details thereot? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) A total 
of about 14.400 family type biogas plants 
and 8 institutional biogas plants have been 
set up in the State ot Bihar during the years 
1989-90 to 1991-92 under the centrally 
sponsored SChemes. National Projects for 
Biogas Development and Community. 
Institutional and Night Soil Biogas Plants 
Programme. respectively. 

(b) A total sum ot about Rs. 2.50 crores 
was sanctioned to the State nodal agency 
under the National Project tor Biogas 
Development during the period 1989-90 to 
1991-92. An amount of Rs. 4.80 Iakhs was 
sanctioned to Khadi and Village Industries 

. CommISSion for biogas plants in Bihar State 
during the year 1990 -91 of the above period, 
under a separate programme. 

(c) and (d). According to a recent survey 
study cf biogas plants set up during the 
Seventh Five -Year Plan period (1985 -8610 
1989-90) by the National Council of Applied 
Economic Research (NCAER). New Delhi. 
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about 55 percent of the commissioned plants 
were found in working order In the State of 
Bihar. The study reported that the remaining 
plants were non-functional due to various 
technical, operational and social problems, 
such as non-feeding of cattle dung slurry in 
plants, improper construction of plats, 
corrosion of gas holders and pipelines, 
choking of inlet and outlet pipes, shifting of 
recidences and cattle sheds and litigation. 

[English] 

Unemployed Persons In Keral. 

4353. SHRITHA YIlJOHN ANJOLOSE: 
Will the Minister of LABOUR be pleased to 
state: 

category 

1. All 

(a) Male 

(b) Female 

2. Educateo 
(Matnc & aboVEI) 

3. Sch. Caste 

4. Sch. Tribe 

5. Physically Handicapped 

(b) EfJl)Ioyment is a thrust areas in the 
Eighth Plan and the developement 
programmes in different sedors envisaged 
in the Eighth Plan are likely to·generate 
Stb;tantial8f11llOYlT1ent opportUnities whicn 
are expected to benefit the unerflJlOyed in 
KeIata also. The goat is to achieve a near­
fuII~ SWafJoninthecououyover 
a period 0( a decade. 

... ·s Investment in GupraI 

.f354. SHRICHANlRESHPATEL: Will 
Ihe PRIME IItNISTER be pleased to state: 

(a) the total number of unef1l)loyed 
persons as on March 31, 1992 in Kerala 
category-wise; and 

(b) the efforts being made to provide 
elll>'oyment to them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Category·wlSe 

number of Job·seekers on the live registers 
of elll>loyment exchanges, all of whom are 
not necessanly unefll>loyed, in Kerala as on 
31 st December, 1990 were as gIVen below:-

Number (In thousands) 

3426.7 

1745.8 

1680.9 

2076.6 

307.7 

16.5 

23.7 

(a) the response from NRrs for setting 
up small, medium and large scale industries 
in various parts 0( the country including 

Gujaral. is encouraging alter the new 
snduStnaksaIlOO policy; 

(b) if so, the details thereof; and 

(c) the details 0( the NRfs who have LR 
up various industries III Gujaral their 
lOCaIDns and arnoort tnveSIed 11'1 eacfl 

prof8Cf? 
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THE MINISTER OF STATE IN THE (b) The proposals involve a total fixed 
MINISTRY OF INDUSTRY (DEPARTMENT capital investment of Rs. 27,879.18 lakhs 
OF INDUSTRiAl DEVElOPMENn (a) and cover setting up of printing press, beer, 
Since the announcement ot the new Industrial computer, etc. 
Policy on 24.7.91, till date, the Special 
Approval Committee (Non-Resident Indians) 
has accorded approvalto 76 NR I proposals 
which include 06 from Gujarat. 

(cl Details are given in the Statement 
attached. 
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Pennanent Anned Force Under 
Authority of U.N. 

4355. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the U.N. Secretary General 
has recommended for the creation of a 
permanent armed force under the authority 
of U.N. together aggression in any part of 
the world: 

(b) Ifsc "'esalle~tf3aturesthereof;and 

(C) the reaction of the Government 
thereto? 

THE-MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (c). The U.N. 
Secretary General in his report entitled 'An 
Agenda for Peace' has inter-alia suggested 
that member State undertaKe to maKe armed 
forces, assistance and facilities available to 
the Security Council for the purpose of 
maintaining or restoring International peace 
and security, not only on an ad-hoc basis but 
also on a permanent basis. The proposals 
made in the Report are being examined and 
Government of India's views on the same 
would be presented at the 47th session of 
the United Nations General Assembly later 
this year. 

Indians In Britain 

4356. SHRI GURUDAS KAMAT: 
SHRI SHARVAN KUMAR 

PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether attention of the Government 
has been drawn to the newsitem regarding 
Indians working n Britain as appeared in the 
'Economic Times' dated June 22. 1992: and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) The Government has noted the 
findings and conclusions of the 1991 Report 
of the UK Commission for Racial Equality 
(CRE), which has been referred to in the 
news item. The Report does not indicate any 
alarming worsening of the situallon; northat 
people of Indian origin are being singaled out 
or discriminalLon. 

Monitoring of J.R.Y. 

4357. PROF. SAVITHRI 
LEKSHMANAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the State Government are 
having any machinery for monitoring the 
Implementation of Jawahar Rozgar Yojana; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) and (b). Yes, Sir. The monitoring 
of Jawahar Rozgar Yojana (JRY) at the 
State level is done by the State Level Co­
ordination Committee (SLCC) forthe rural 
development programmes. A representative 
of the Ministry of Rural Development, 
Government of India, IS also Invited to 
participate in the meetings of this Committee. 
The States also prescribe the periodiqal 
retums/reports through which they monitor 
the performance of JRY activities in ~e 
districts. Besides, the officers d~aling with 
JRY at the State headquarters are required 
to visit districts regularly and ensure that the 
oroaramme is beina imolemented 
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satisfactorily and in accordance with the 
prescribed procedure and specifications. 

SUrvey of Rural Landless persons 

4358. SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any survey to find out the 
number of rural landless and homeless 
laborers in Tamil Nadu has recently been 
conducted under a Centrally sponsored 
scheme; 

(b) if so, the outcome thereof; 

(c) whether any financial assistance has 
been granted to the State of Tamil Nadu 
therefor; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) No, SIr. 

(b) to (d). Does not arise. 

Equity Shares to Public Sector 
Employees 

4359. SHRISHRAVANKUMARPATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Standing Conference 
on Public Enterprises has recommended for 
equity shares for the employees of public 
sector undertakings; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment's 
thereto? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) and (c). Govemment have appointed 
a Committee to suggest modalities of 
further disinvestment. The recommendations 
of the Standing Conference on Public 
Enterprises have been conveyed to the 
Committee for its consideration. Final report 
of the Commit1ee IS awaited. 

Economic Growth Rate 

4360. SHRI R. SURENDER REDDY: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 

pleased to state: 

(a) whether the Organisation of the 
Economic Corporation and Development 
(OECD) has forecast that India's economic 
growth IS likely to accelerate to about 4% thiS 
year; 

(b) if so, the facts thereof: and 

(c) the extent to whICh the economic 
growth is likely to be accelerated? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 

(b) This has been stated in their bi­
annual publication "Economic Outlook" 

(c) No exact quantitative estimates have 
been made. 

Jobs to Physically Handicapped in 
Public Sector Undertakings 

4361. SHRI RAM CHANDRA 
GHANGARE: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether the Government have 
pmvid8d various jab oppottunities to the 
physicaIyhardcapf >edpersons in thepcblic 
sector undertakings; 

(b) if so, the names of such undetakings 
and the number of handicapped persons 
~ by them dwing 1991-92Ii1.June 
30, 1992; and 

(c)thea:tionconten.,ratedagainStu.. 
public sector undertakings who haw not 
fiht inthemquiredquOla of the handicapped 
persons? 

THE MINISTER OF STATE IN THE 
UlNISTRYOF INDUSTRY (DEPARTMENT 

OF HEAVY INDUSTRIAL AND 
DEPARTMENTOF PUBLICENTERffilSEJ 
(SHRt P. K. THUNGON): (a) Yes Sir. 3% ot 
vacancies in Group 'C' & Group '0' posts in 
Public Sector Undertakings have been 
reservedfor phYSICally handicapped persons. 

(b) Details are given in the enclosed 
statement 

Ic) Ministry of Welfare, a nodal Ministry 
tof ~y handicapped persons, is 
regutany pursuing the appointment of 
physically handicapped persons in PSUs 
nominated by the Ministry of Welfare on the 
basis of special recruitment drive- 1990 
conducted through the Staff Selection 
Commission. 
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Invention of E.LC.O. by Nayveli 
llgnHe Corporation 

4362. SHRI RAJESH KUMAR: 
SHRIMATISHEELAGAUTAM: 
SHRI MUMTAZ ANSARI: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Neyveli Lignite 
Corporation has Invented a new kind of fuel 
named E.LC.O.; 

(b) if so, the likely annual production of 
this fuel: and 

(c) the quantum of coal likely to be saved 
by the use of E.LC.O. fuel? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) No, Sir. However, carbonised 
lignite briquettes, brand named as 'LECO' 

. and fines are produced in NLC's Briquetting 
and Carbonisation plant at Neyveli. 

(b) Average production of LECO and 
fines corroined together is about 2.5 lakh 
tonnes/annum. 

(c) The quantity of coal saved on account 
of use of lECO on an average is about 4.15 
lakh tonnes/annum. 

Development of Non- Conventional 
Energy Sources 

4363. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 

(a) whether the Government have 
formulated any plan for development of non­
conventional energy sources in Madhya 
pradesh; 

(b) if so, the details thereof; and 

(c) theachievementsmadesofarinthis 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Govemment is implementing nation-wide 
programmes on non- conventional energy 
sources including in the State of Madhya 
Pradesh. It is proposed to continue with the 
Implementation of vanous programmes 
during the year 1992-93 and the 8th Five 
year Plan (1992-97). The State Government 
of Madhya PradeSh have proposed an outlay 
of Rs. 4.22 crores forthe Annual Plan (1992-
93) and Rs.· 20.77 crores for the 8th Five 
Year Plan (1992-97). Installation of non­
conventional energy systems and devices 
proposed to be taken up by the State of 
Madhya Pradesh during the year 1992-93 is 
given at Statement -1 

(<:) Status of implementation of non­
conventional energy systems anddevices In 
the State of Madhya Pradesh is given at 
Statement -II. 
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Sio Gas Research Centres in Madhya No. 3448 on August 29. 1990 and state; 
Pradesh 

4364. SHRI ANAND AHIRWAR: Will 
the PRIME MINISTER be pleased to state: 

(a) the State where Blo- gas Research 
and Development Centres are proposed to 
be set uP. location-wise; 

(b) whetherthe Government propose to 
open such centres in Sagar district of Madhya 
Pradesh; and 

(cl if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) The 
Government have been providing assistance 
for research and development projects which 
are presenlly In progress at institutions 
located at Anand and Vallabh Vidya Nagar 
(Gujarat), Hissar and Kamal (Haryana). 
Tnvandrum (Keralal. Bangalore and Mysore 
(Karnataka). Sangll and Pune (Maharashtra). 
Bhubaneswar (Onssa). Ludhlana (Punjab). 
udaipur (Rajasthan). Annumalamagar. 
Coimbatore and Madras (Tamil Nadu), 
Kharagpur (West Bengal) and New Delhi. 
and not for BlOgas Research and 
Development Centres In any State. 

(b) and (c). Proposals on research and 
development In blogas have not been 
received tram any institution located in 
district Sagar. Madhya Pradesh. 

[English] 

Construction of Samaj Sadans in 
Government colonies 

4365. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
refer to the reply given to Un starred Question 

(a) whether the land earrnarked for the 
constructions of Sarnaj Sadans in Sector 
VIII. R K. Puram has since been cleared and 
the buildings plans approved; 

(b) if so. the reasons for not constructing 
the Samaj Sadan so far; 

(c) whether the construction work of a 
number of Sarna] Sadans In Deihl is being 
held up on account of delay in clearance of 
layout plans and sanction of funds; and 

(d) if so. the reasons therefor and the 
time by which these are likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (d). Action has 
been initiated to clearthe land earmarked for 
Samaj Sadan in Sector VIII. R K. Puram. 
Administrative approval and expenditure 
sanction for the construction of this Samaj 
Sadan were accorded In 1987. However. 
the Inter-departmental committee which 
was constituted in 1989 has been asked to 
review the various Samaj Sadan Projects 
submitted to them. 

Private Involvement in Developing 
Wind Energy 

4366. SHRIMATI BASAVA 
RAJESWARI: WillthePRIMEMINISTERbe 
pleased to state: 

(a) whether the Government of 
Kamataka has announced a policy clearing 
wayforthe private Investment fordeveloping 
wind energy potential in the State; 

(b) the details of projects pending 
clearance by the Union Government; and 

(~) the details cleared by the 
Government so far and the present stage of 
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ll-E MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, Sir. 
The Government of Karnataka have 
announced a policy for encouraging private 
participation in the development of wind 
power projects in the State of Kamataka. 

(b) and (c). A O. 55 MW demonstration 
wind farm project has been installed at 
T a1acauvery in Kodagu District. One projects 
for setting up of a 2 MW wind farm at 
Kappatagudda in Dharwar District has been 
sanctioned by the Centre against the State 
Government's proposalfora 4,5 MW project. 
The State Government has indicated that 
action is being taken by them towards 
preparation of feasibility reports for setting 
upwind power projects at other known windy 
sites in the State. 

Development of Barren land 

4368. SHRI CHHEDI PASWAN: 
SHRI ANAND AHIRWAR: 
SHRIGOPlNATHGAJAPATHI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose 
to formulate new schemes for development 
of barren land; 

(b) if so, the details thereof: and 

(c) the funds earmarked therefor during 
.the Eighth Plan?· 

Name of the State 

1. Andhra Pradesh 

2. Assam 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTElANDS 
DEVELOPMENT) (COL RAM SINGH): (a) 
to (c). AforastatiOn and tree planting are 
continuing activities undertaken for 
developing wastelands, including barren 
lands, India different orgoing schemes of the 
Central and State governments. There is no 
proposaItofomlulate a separate new scheme 
for developing barren lands. However, it is 
proposed to expand substantially the 
coverage of the Wastelands Development 
Programme during the Eighth Five Year 
Plan, which is under finaJisation. 

Mobile Ration Shops 

4369. DR. RAMESH CHAND TOMAR: 
SHRI DEVI BUX SINGH: 
SHRI RAMKRISHNA 

KUSMARIA: 

Will the 'PRIME MINISTER be pleased 
to state: 

(a) whetherthe Union Governrnent have 
provided mobile ration shops to the State 
Governments; and 

(b) if so, the number of such vehicles 
provided to each State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHEMED): (a) Yes, Sir. Union Government 
has been providing financial assistance to 
State Governments torthe purchase of vans 
to be used as mobile Fair Price Shops. 

(b) The information is as below: 

Nurrber of vehicles for which assistance 
provided 

33 

18 
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Name of the State NurrtJer of vehicles for which I/$SiStance 
provided 

3. Bihar 76 

4. Himachal PradMh 18 

5. Kamataka 26 

6. Madhya Pradasb 44 

7. Maharashtra 24 

8. Manipur 16 

9. Meghalaya 6 

10. Mizoram 4 

11. Nagaland 11 

12. Orissa 48 

13. Rajasthan 61 

14. Sikkim 4 

15. Tamil Nadu 11 

16. Uttar Pradesh 72 

17. Chandigarh 2 

18 Jammu & Kashmir 13 

t'unJab 4 

~U. Kerala 9 

21. Haryana 10 

Total 510 
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Jnsec:tfcicfes Unft. 

4370. SHRIMATI DIPIKA H. 
TOPIWAlA: 

SHRI BALRAJ PASSI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the names of industries 
manulacturing insecticides in public and 
private sector separately, State-wise; 

(b) the names of insecticides being 
manulactured in those industries; 

(c) whetherthe Govemment have issued 
any instructions to those industrieS to follow 
adequate safety measures; and 

(d) the manner in which the Government 
'exercise control on those industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 

FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). There is only one Central Public 
Sector Undertaking, M/s. Hindustan 
')!nsecticides Ltd. (HILl manufacture DDT, 
SHC, Endosullan, Malathion and 
'Monocrotophos. A large number of units! 
companies including small scale units are 
e'19aged in the manufacture of insecticides. 
It is considered that the time and effort 

. involved in the collection/compilation of data 
will not be commensurate with the results 
likely to be achieved. 

(C) and (d). Government issues suitable 
instructions to the manufactures of 
1O~~cticides to follow adequate safety 
;I~sures. Under the FactOries Act, 1948, 
~he ~j:snary responsibility for ensuring safety 
a."'q,\ictory lies with the factory management. 
The State Governments and Union Territories 
Admn. verify from time to time if the 

management is complying with the safety 
provisions or not. 

Central StaffIng Scheme 

4371. SHRI DILEEPSHAI SANGHANI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the Central deputation r~serve of 
various All India Services and how many of 
them are filled up at present Service-wise; 

(b) the percentage of posts falling under 
Central Staffing Scheme which are filled up 
by different all India Services, service-wise 
and level of post-wise: 

(c) the reasons for low representation of 
Indian Forest Service under Central Staffing 
Scheme; and 

(d) whether the Government are taking 
necessary steps to increase the 
representation of Indian Forest Service 10 

the Central Staffing Scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (d). The 
information is being collected and will be laid 
on the Table of the House. 

Internal Market for Industrial Produce 

4372. PROF. SUSANTA 
CHAKRABORTY: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the primary condition for 
Industrial Development is to strengthen the 
internal market; 

(b) if so, the measures taken by the 
Government to make the internal market 
broad- based during 1991-92; and 
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(c) the outcome of these measures so THE MINISTER OF STATE IN THE 
taken? MINISTRY OF EXTERNAL AFFAIRS (SHRI 

EDUARDO FAlEIRO): (a) Yes, Sir. 
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVElOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) 
Strengthening the internal market is one of 
the vital conditions for Industrial 
Development. 

(b) Policy initiatIVes announced In the 
Statement on Industrial Policy in July, 1991, 
Trade Policy in August, 1991, and consequent 
changes introduced in the Export & Import 
Rolicy, 1992-97, and intliatives taken in the 
Union Budget, 1992-93, are some of the 
measures taken by the Government. 

(c) These policy measures are expected 
to yield favorable results. 

Israel Prime Minister's Peace Talks 
with Arab Countries 

4373. SHRIMOHANSINGH(DEORIA): 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware 
of the announcement made by the Prime 
Minister of Israel regarcltng intliation of peace 
talks with Arab countries; and 

(b) if so, the reaction of the Govemment 
thereto? 

(b) Govemment welcome efforts towards 
achieving a just and honorable settlement of 
the problems of the region acceptable to all 
parties concerned. 

Eastern Coalfield Workshops 

4374. SHRIHARADHANROY: Will the 
Minister of COAL be pleased to state: 

(a) the details of the number of 
workshops set up by Eastem Coalfields 
limited; 

(b) whether any workshop has beef' 
closed down by ECl; 

(c) if so, the details thereof and the 
reasons therefor; 

(d) whether the ECl is contemplating to 
set up new workshops; and 

(e) it so, the details thereot? 

THE DEPUTY MINISTER IN THE, 
MINISTRY OF COAL (SHRI S. B. NYAMA 
GOUDA): (a) At present, there are eight 
numbers each of regional workShop and unit 
workshop in Eastem coalfields Ltd. at tl'le 
following locatlons:-



417 Written Answers SRAVANA 14. 1914 (SAKA) Written Answers 418 

CI) 
CJ) 

il (5 ;:: ... rtI ~ :l rtI 
.s::; 0. CJ) (5 rtI .s::; 

'6 
._ (5 iii ~ E oX 

CJ) 

~ !'II E (11 .:.t! ~ .:.t! ~ 
0 

E c: III .s::; ii) CJ) 
~ (11 ~ .t::I 1:: CI :l ·c 
§ .s::; .s::: 0 III 0 iii .s::; 0 ::.::: CJ) Q_ Z Z CJ) 0 co 

~ N C') -.:t Lri cci ,.._: ai 



419 Written Answers AUGUST 5, 1992 Wrkten Answers 420 

In addition, at the colliery level, there NYAMAGOUDA): (a) According to 
are 15 workshops with open cast mines and information furnished by Coal India Limited 
52 with underground mines. (Cll) the number of their coal producing 

mines as on 1.4.1992 was 440. 
(b) and (c). Only two colliery level 

workshops have been closed, at Kapasara 
and Bajna OCPs, as these projects have 
exhausted their life. Equipment from these 
workshops is being shifted to other 
workshops. 

(d) and (e). New workshops are being 
set up Rajmahal, Sonepur Bazari, Jambad 
and Jhnanjra. 

[ Translation] 

Collieries Running in Loss 

4375. SHRI VILAS MUTIEMWAR: 
SHRI DHARMABHIKSHAM: 
SHRI MRUTYUNJAYANAYAK: 

Will the Minister of COAL be pleased to 
state: 

(a) the n umber of collieries where in 
mining work is being done by Coal India 
Limited; 

(b) the collieries out of them running in 
loss; 

(c) the details of the loss of each such 
colliery; 

(d) whether the Government have 
investigated the causes of loss; 

(e) if so, the details thereof; and 

(f) the steps taken by the Govemment 
for checking the wasteful expenditure being 
incurred in the collieries and the manner of 
reducing this expenditure? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. 

(b) and (c). The information is being 
collected and to the extent available will be 
laid on the Table of the House. 

(d) and (e). The main reasons for such 
losses are: 

(i) 

(ii) 

In Eastern Coalfields Limited (ECl) 
and Bharat Coking Coal Limited 
(BCCl), the composition of 
underg round production of the total 
production is higher. Cost of 
underground mining IS generally 
higher than the cost of open-cast 
mining. 

The average size of the mines in 
ECl and BCCl is small. The size 
of the mine determines the 
economic of production. By and 
large, due to the presence of old 
working and existence of various 
geo-mining problems. even after 
re-Organisation of some of the 
mines, the average size olthe mines 
in ECl and BCCl is small. 

(iii) Most of the mines in Jharia and 
Raniganj Coalfields have adverse· 
geo-mining conditions and require 
stowing of sand in winning of coal. 
This adds to the cost of winning of 
coal. 

(iv) Surplus manpower in ECland BCCL. 

(v) 

(vi) 

Problems of availability of power 
and acquisition of land beil\7 
pronounced in areas where coal 
mining operations are beingca~~ 
out. 

Non-inclusion of certain 
cOmponents of cost namely interest, 
depreciation and return on equity in 
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the administered price of coal on a rehabilitation of equipments. 
nurrber of occasions in the past. Procurement of Heavy Earth 

(vii) lime lag between incidence of wage 
revision as well as escalation in 
price of inputs and revision of coal 
price. 

(f) Steps for Checking and reducing the 
expenditure incurred in the collieries include 
the following: 

(i) 

(ii) 

(a) 

Various measures have been taken 
to effectively control and contain 
the cost of production so as to have 
an adequate margin for sustained 
growth. While growth in production 
is being maintained, there has 
been consistent Improvement 10 

overall productivity. There has been 
a reduction in the unit cost of 
prOduction in real terms oy 
contain 109 the increase In unit cost 
against the rate of Inflation. 

Following additional steps have 
been taken for achieVing higher 
production and productivity so that 
the cost of production IS kept to the 
minimum:· 

Improved manpower planning 
including redeployment of surplus 
workers and restricting the intake 
of new hands against vacancies 
caused by natural wastage. 

(b) Control of increase in manpower 
through voluntary retirement. 

(c) Concept of all men all jobs is being 
tried on experimental basis. 

(d) Improvement in availability and 
utilisation of Heavy Earth Moving 
Machinery by providing adequate 
workshop support. improved 
management of spares and timely 

Moving Machinery's and other 
equipments are scrutinised more 
closely so that addition to plant and 
machinery is minimised. 

(e) Special emphasis on underground 
mines to improve the productivity 
and profitability. 

(f) 

(g) 

Steps taken for maintaining better 
coordination With Stale 
Governments and also with the 
appropriate authOrities tor 
acqUisition of reqUisite land so that 
the mining activities can be taken 
as per schedule. 

Capital expenditure reductron 
without impairing short terms/long 
term production potential so that 
impact of interest and depreciation 
10 the future cost of production IS 
minimised. 

[English) 

Achievements of C.SJ.R. 

4376. SHRIMATI BHAVNA 
CHIKHILlA: 

SHRI CHETAN P. S. 
CHAUHAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherCSIR oranyof its laboratories 
has made any significant achievement 
during 1990·91 : 

(b) if so, the details thereof; and 

(c) the research projects proposed to be 
carried out during 1992·93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
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MINISTRY OF SCIENCE AND (c) During the Eighth FIVe Year Plan, 
TECHNOLOGY (DEPARTMENT OF starting from th&year 1992-93, the CSIR 
ELECTRONICS AND DEPARTMENT OF would be concentrating on programmes in 
OCEAN DEVELOPMENT) (SHRI the following four categories: 
RANGARAJANKUMARAMANGAlAM): (a) 
and (b). During the year 1990-91, CSIR 
laboratories developed about 50 new 
knowhow and signed about 150 technology 
licence agreements, failed about 200 patents 
andcontrbutedabout 1900 scientiflCpapers. 
The industrial produCtion for the year, based 
on CSIR technologies, was estimated around 
Rs. 1300 crores. Some of the significant 
achievements during the year were: 

i. 

ii. 

CommetciaJisation of: 

novel catalystforasingle step 
process for the production of 
ethyllenzene; 

bimettalic refmming catalyst 
(for naphtha reforming) 

- tedlnologies fOf cyanocrrylate 
adhesivesandsodium azide (a 
mild explosIVe) and 
oentchroman(a nonsteroidal 
female contraceptive) 

development 01: 

. aluminium alloy rivets for 
aiR::raft manufacture 

liquid nitrogen SOUID 

Exportot: 

knowhow for gugulipid (a 
hypolipidaemic) to France 

pentasil zeolite catalyst (for 
mild hydrocracking) to HoBand 

consuIancyselVices to China 
for set ling up a Polymer 
ReseaR:h Institute. 

Industry and economy oriented 

- Societal welfare 

Basic research 

- Support activities and technical 
services for R&D 

Electronic Industry in the North 
Eastern Region 

4378. SHRI KIRIP CHAlIHA: Wilt the 
PRIME MINISTER be pleased to state: 

(a) whether much progress have not 
been achieved in Assam and other North 
Eastern States in the field of electronic 
industry as compared to other parts of the 
country; and 

(b) if so. the steps takenlproposed to be 
taken bytheGovernmentforthe development 

of electronic industry in this regions? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPAJllMENT OF 
OCEAN DEVElOPMENT) (SHRI 
RANGARAJANKUMARAMANGAlAM): (a) 
and (b). There has been progress towards 
promotion of electronics industry in Assam 
and other North-Eastem States. The total 
production of electronics from these States 
was As. 3.2 crores during 1991. The Stala 
Governments andtheirpromotional agencies 

provide facilities and incentivesforattradinB 
entrepreneurs to set up electronic industries 
in the States. The steps taken by the 
Department of Electronics for promotion of 
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electronics industry in the North-Eastem 
region are given in Statement below. 

STATEMENT 

The following steps have been taken by 
the Department of Electronics (DOE) for 
promotion of electronics industry in the North 
Eastem Region. 

1. At the suggestion of DOE, State 
Govemments of Assam, Manipur, 
Meghalaya and Mizoram have set 
up State Electronics and 
Development Corporations 
(SEDCs). 

2. Under Standardisation, Testing and 
OualityControl (STOC) Programme 
of the Department of Electronics, 
an Electronics Test and 
Development Centre (ETDC) has 
been set up at Guwahati for the 
region. 

3. 

4. 

5. 

A Centre for Electronics Design 
and Technology (CEDT). an 
autonomous registered society 
under Department of Electronics 
has been set upat Imphalto i~ 
training with special emphasis on 
deSign, product development. 
technology and manufacturing 
processes for the region. 

Electronics Computer and 
Manpower development 
programmes; Master for Computer 
Applications (MCA), PostGraduate! 
Post Polytechnic Diploma in 
Computer Application (PGDCAI 
PPDCA). Diploma in Computer 
Engineering (OCE) and ITt level 
Instructors'Training Programme 'in 
Computers have been supported 
in a number of educational 
institutions in the region. 

To in1>rovethequatity of engineers 

6. 

and technicians by way of 
strengthening of existing 
infrastructural facilities in 
laboratories upgradation of course 
curriculum and enhancing the 
teaching skills of the faculty; an 
Electronics Industry Development 
programme (Manpower 
Component) has been initiated with 
the World Bank assistance. Under 
this project, Assam Engineering 
Institute. Guwahati has been 
covered as one of the institutions. 

To improve the quality of Tea, a 
Computerised monitoring system 
for withering, drying fermentation 
and rolling processes oftea industry 
has been developed by MIs. Assam 
State Electronics Development 
Corporation (AMTRON) with 
funding from DOE. 

7. Electronics Trade & Technology 
Development Corporation (ET& T) 
Ltd., a public sector undertaking 
under the Department of 
Electronics is providing Consultancy 
services for setting up of an 
electronics industrial estate in 
Mizoram. 

B. CMC Ltd,. a public sector 
undertaking underthe Department 
of Electronics is providing computer 
system consultancy/maintenance 
and software developmenVsupport 
services to a number of 
orgamsatlons in the region. 

Sick Public Sector Undertakings 

4379. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of public sector 
undertakings reponed sick during 1991-92. 
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(b) the derails of public sector (a)whethertheUnionGovernmenthave 
undertakings out of them which have receivedaproposalfrom the Governmentot 
Improved their performance since then; Madhya Pradesh for inclusion of Aajgarh 

district of the State in the Drought Prone 
(cl the uAdertakings which have not Area Programme: and 

improved their performance: 

(d) the action proposed to increase their 
performance: and 

(el the total capital locked in such 
undertakings which are not improving their 
performance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEAVYINDUSTRYANDDEPAATMENT 
OF PUBLIC ENTERPRISES) ( SHRI P. K. 
THUNGON): (a) Accounts for the year 
1991-92 are not due for submission before 
the parliament. However, based on the 
performance upto 1990-91, 54 Central PSEs 
are Identified as sick Industrial companies 
under Sick Industnal Companies (Special 
Provisions) Act, 1985 

(b) and (c). Out 01 these 54 PSEs. 17 
nad decreased their losses dUring 1990-9 i 
as compared to the prevIous year whereas 
the balance 37 PSEs have Increased the If 
loses dUring 1990-91. 

(d) enterprise specific action is taken by 
the concerned administrative Minlstry/ 
Department and the PSEs to improve the 
performance. 

(e) the investment made in 54 PSEs as 
on 31.3.91 was Rs. 9052.56 crores, out of 
which 37 PSEs as referred In part (b) & (c) 
above had the Investment of Rs. 2961.76 
crores as on that date. 

Drought Prone Areas in M. P. 

4380. SHRI DIGVUAYA SINGH: Will 
the PRIME MINISTER be pleased to state: 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DE~ARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) and (b). A proposal was received 
InJuly. 1989fromthe State Governnment 01 

Madhya Pradesh lor InclUSion 01 six blocks, 
namely Khilchipur, Rajgarh. Blaora, 
Narsinghgrah, Sarangpur and Zlfapur of 
Rajgarh district under Drought Prone Areas 
Programmes (DPAP). The matter relating a 
inclusion or exclusion 01 areas was to be 
conSidered by the National Committee 
headed by Shri L.C. Jain, the then Member 
of Planning CommiSSion. The CommJltee. 
however, did not cover this aspect but 
recommended In Its report submitted to 
Government of India In august', 1990 that 
DPAP be translered to the State 

Suggestions from Bharatiya Mazdoor 
Sangh 

4381. SHRI LAL K. ADVANI: 
DR.A. K. PATEL: 

WilitheMlnlsterof LABOUR be pleased 
to state: 

(a) whether the Bharatiya Mazdoor 
Sangh has mooted the suggestion of 
entrusting the responsibility of running Sick 
public undertakings to workers' co-operatives 
as an alternative to clOSing down such 
undertakings, 

(b) if so, the details of the proposal/ 
sugestions made by Bharatya Mazdoor 
Sangh;and 
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(C) the reaction of the Government in Delhi under the Minimum Wages Act has 
thereto? not been held; 

TTHE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). In the 
second meeting of the Special Tripartite 
Committee held on January 20, 1992 some 
representatives of Central trade union 
organisations suggested the setting up of 
worKers' co-operatives wherever worKers 
were willing. Details have not yet been worKed 
out. 

Merger of Slngarenl Collieries with Cil 

4382. PEOF. UMMAREDDY 
VENKATESWARILU: Will the Minister of 
COAL be pleased to state: 

(a) whether the Slngereni Collienes are 
being merged with the Coal India Limited: 

(b) if so, the reasons therefor and the 
details theretlf; and 

(c) the time by which it IS likely to be 
merged? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRt S.B. 
NYAMAGOUDA): (a) There is at present no 
proposal for merger of Singazreni Colheroes 
Company limited (SCCL) with the Coal 
India limited. 

(b) and (c). Does not arise. 

[ Translation) 

Minimum Wages Advisory Board 

4383. SHRt GtRIDHARI .• LAL 
BHARGAVA: Will the Minister of LABOUR 
be pleased to state: 

(a) since when the meeting of the 
MinimumWages Advisory Board constututed 

(b) whether the Delhi Administration ;s 
taking any step to fix the minimum wages for 
the industrial workers in Delhi under the 
Minimum Wages Act as per the judgement 
announced on dated 31.10.1991 by the 
Supreme Court in this regard; and 

(c) the time by which the proposal for reo 
fixation of Minimum Wages is hkely to be 
submitted to the minimum wages AdviSOry 
Board in thiS regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a)Thelastmetlngof 
the reconstituted Minimum Wages AdVISOry 
Board was tlelld on 30.7.92 

(b) The baSIS for revlslonlflxatlon of 
minimum rates of wages was considered by 
the Board at Its above meeting. 

(c) The Board IS to meet again on 
September 18, 1992 to further conSider the 
matter 

Persons Registered with Employment 
Exchanges 

4384. SHRI MUMTAZ ANSARI: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the State-wise total nu mber of Central 
Employment EXchanges functioning In the 
country; 

(b) the total number of persons 
reg istered wit h Employment Exchanges and 
the Employment provided during the last 
three years -wise and catagory-wise: 
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(clwhetherthe Govemment propose to (b) A statement containing category-
provide Unemployment allowance to wise number of registrations made by 
unel1l>'oyed persons; employment exchanges and number of 

placements effected through employment 
(d) if so, the details thereot; and exchanges in the country during 1988, 1989 

and 1990 is annexed. 
(e) whetherthe Govemment propose to 

formulate a scheme for the special 
recruitment of the persons belonging to the 
minority community? 

THE DEPUTY MINISTER lN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) There is only one 
Central Employment Exchange in the country 
located in New Delhi. 

(C) Govemment of India has no proposal 
to provide unemployment allowance to 
unemployed persons. 

(d) Question does not arise. 

(e) Govemment oflndia has no proposal 
to formulate schemes for the special 
recruitment of persons belonging to the 
Minority Community. 
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STATEMENT 

Viable and Non-Viable Undertakings 

4385. DR. VASANT PAWAR: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of public sector units 
which are considered sick as on June 30, 
1992; 

(b) the plans chalked out to revive these 
units; 

(c) whatherthe Government propose to 
divide these sick units into viable and non­
viable ones; 

(d) the scheme proposed to help the 
workers in these Viable units: and 

(e) whether the Govern ment propose to 
invite Private Parties to revIVe viable units. 
if so. the deails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND 
DEPARTMENT OF PUBLIC 
ENTERPRISES). (SHRI P. K. THUNGON): 
(a) to (e). Based on the performance upto 
1990-91, 54 Central PSEs are identtified as 
sick under the Provisions of Sick Industrial 
CofT'4Xlnies (Special Provisions) Act, 1985. 
the Statewise list of which is enclosed as 
statement. These PSEs are referable to the 
Board for Industrial & Financial 
Reconstructionfortheformulation of suitable 
viable revivaVrehabilitation packages. 
National Renewal Fund has been created to 
protect the interests of workers. 

Government is not against seeking 
Participation form private parties for the 
revival of such units. 

Statewise List of Sick Industrial 
Enterprises in Central Public Sector. 

51. 
No. 

1. 

2. 

3. 

4. 

State/Name of PSE 

Andhra Pradesh 

Southern Pesticides ltd. 

Assam 

North Eastern Regional 
Agricultural Mldg. Corpn. 

Bihar 

Bharat Refractories ltd. 

Heavy Engineering 
Corpn.ltd. 

Gujarat 

5.· NTC (Gujarat) ltd. 

6. 

7. 

8. 

9. 

10. 

11. 

Haryana 

Indian Drugs & 
Pharmaceuticals Ltd. 

Kamataka 

Bharat Gold Mines ltd. 

Vl9nyan Industries Ltd. 

Madya National Paper 
Mills Ltd. 

NTC (APKKM) Ltd. 

KeraJa 

Cochin Shipyard Ltd. 
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SI. 
No. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

StatelName of PSE 

Madhya Pradesh 

NTC (M.P.) Ltd. 

Maharashtra 

Maharashtra Antibiotics 
Ltd. 

Richardson and Cruddas 
(1972) Ltd. 

National Bicycle Corpn. 
Ltd. 

NTC (Maharashtra 
North) Ltd. 

NTC (South 
Maharashtra) Ltd. 

Nagaiand 

Nagaland Pulp & Paper 
MIlls Ltd. 

Orissa 

Orissa Drugs & 
Chemicals Ltd. 

Uttar Pradesh 

20. Triveni Structurals Ltd. 

21. 

22. 

23. 

24. 

Bharat Pumps & 
Compressors Ltd. 

Scooters India Ltd. 

Tannery & Footwear 
Corpn. Ltd. 

British India Corpn. Ltd. 

SI. 
No. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

StateIName of PSE 

Cawnpore Textile Ltd. 

Elgin Mills ltd. 

NTC (U.P) Ltd. 

U. P. Drugs & 
Pharmaceuticals Ltd. 

West Bengal 

Indian Iron & Steel Co. 
Ltd. 

Bengal Chemicals & 

Pharmaceuticals Ltd. 

SmIth Stanistreet & 
PharmaceutICals Ltd. 

Bharat Process & 
MechanIcal Engineers 
Ltd. 

BraIthwaite & Co. Ltd. 

Mining & Allied 
Machinery Corpn. Ltd. 

Weighbird India Ltd. 

Bharat Breakes & Valves 
ltd. 

37. Biecco Lawrie Ltd. 

38. Cycle Corpn. of India ltd. 

39. 

40. 

41. 

. Hoogly Dock & Port 
Engineers Ltd. 

Bharat Ophthalmic 
Glass Ltd. 

National Jute 
Manufacturers Corpn. 
Ltd. 
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Per Capita Income of States ------------------------
SI. 
No. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

State/Name of PSE 

Rehabilitation Industries 
Ltd. 

Birds. Jute and Exports 
Corpn. 

Tyre Corpn. of India Ltd. 

National Instruments 
Ltd. 

NTC (West Bengal) ltd. 

Central Inland Water 
Transport Corpn. 

Bengal Immunity Ltd. 

Delhi 

FertilizerCorpn. of India 
Ltd. 

Hindustan Fertilizer 
Corpn. 

Hindustan Shipyard Ltd. 

Central Electronics Ltd. 

National Seeds Corpn. 
Ltd. 

Intelligent Commun­
ications System Ltd. 

4386. SHRI RAMKRISHNA 
KUSMARIA: 

SHRIMATI MAHENDRA 
KUMARI: 

SHRI N. K. BALlYAN: 

Will the Minister of PLANNING AND 
PROGRAMME Implementation be pleased 
to stale: 

(a) whether there has been appreciable 
increase in the per capita income of each 
State during Fifth. Sixth and Seventh Plan; 

(b) if so. the details thereof, planwise; 
and 

(c) the per capita plan expenditure of 
each state dunng the above period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
There has been notable increase In per 
capita Income of the States during Fifth, 
Sixth and Seventh plans. Statement showing 
per capita Income (Net -State Domestic 
product at Constant prices) for the terminal 
years of the Fourth, Fifth. Sixth and Seventh 
plan is given in the enclosed Statement -I. 
Data for 1980-81 has been additionally given. 

(c) Statement -II shows the per caplta 
Plan expenditure of each State during Fifth, 
c::.ixth and Seventh plans. 
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Fair Price Shops in Delhi Creation of Institutional Structures 

4387. SHRI PARASRAM 
BHARDWAJ 

SHRI N DENNIS 

Will the PRIME MINISTER be pleased 
to state 

(a) whether there IS shortage of 
foodgralns at fair pnce snaps In Deihl, 

(b) If so, the details thereof clrcle,wlse, 

(c)whether the Government propose to 
open fair pnce shops In Deihl, 

(d) If so, the details thereof. 

(e) whether there IS any such proposal 
to open a fair shop at Sansad Vlhar, and 

(f) If so, the time by which It IS likely to be 
opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPL.'ES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED) (a) and (b) Deihl Administration 
has reported that foodgralns are generally 
available at the falrpnce shops (EPS}forthe 
consumers registered With them except 
when supplies are delayed In a few ShOpS 
due to unavoidable reasons 

(c) and (d) Deihl Administration has a 
nom of 5000 cereal Units attached to one fair 
price shop DeCISion to open new FPS In any 
area IS taken on the baSIS of these norms 

(e) and (f) Deihl Administration has 
reported that a license has been Issued for 
running a fair price shop In West Enclave 
adjacent to Sansad Vlhar, which Will also 
serve the reSidents of Sansad Vlhar The 
FPS has started functioning from 1 0 7 1992 

4389 PROF RAM KAPSE Will the 
Mlnlsterof PLANNING AND PROGRAMME 
Implementation be pleased to state 

(a) whetherthe task force ott he planning 
CommiSSion has submitted Its report on 
creation of Instltullonal Structures. 

(b) If so, the salient features of the 
report, and 

(c) the acllon taken or proposed to be 
taken for the ImplementatIOn of the 
recommendations of the task force? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AN:) 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES(SHRISUKHRAM) (alto(c) No 
Tas" Force on creation of InstitutIOnal 
structures has been set up There was a 
Task Force on Self Managed Institutions for 
Itegrated Development The salient features 
of ItS report are -

(I) Setting up of Gram V,Kas Sangam 
In Villages for the purpose of 
development Without political 
overtones, 

(II) 

(III) 

(IV) 

Setting up of a national nucleus for 
the promotion of VOluntary 
institutions and supporting them 
With token seed capital. 

SimplificatIOn of Cooperatives 
SOCieties Act and Societies 
Reglstrallon Act. and 

Training up of community leaders 
for managing voluntary 
organisations for development 
purpose The recommendations of 



455 Written Answers AUGUST 5, 1992 Written Answers 4

the Task Force are under (c) if so, the features thereof; and
impkmlentaOOn. AVoluntary AcOOn
Advisory Council under the
Chairmansh4>0fOeputy Chairman.
pjanning Commission has been
set up. A [)jredory of Scberras for
Voluntalj' Organisations ren by1h:e
various Ministries of Govemn ant
of Incflla is under preparatir: L A
WOfi(shop of NGOs on Cf.e~i:(,;1'l61
Nationwide Netwoo< of N('-}(Ys ~f
accelerated deve90pmenl -was

. ad ~h ~•• '1 i09~oryaolS . on L:::11 ~ ..;;-:-~,. ,-,' c..

Diversion of Funds under Development
Programmes

4390. SHRt MANOAANJAN
BHAKT~

SHRI GEORGE fERNANOES:

wm the Minis1er of Pt.ANN1NG AND
PROGRAMME Implementation be pleased
to slate:

(a) whether the funds meant for
development programmes providing
e~!oyment and eradiica!ion ?tpoverty have
been diverted by some state Governments:

(b) whether planning Commission
proposes to set up any monHtoring agency
for co-ordination the i~emenlation of such
programmes:

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF ntE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
M.iN~TEROF STATE IN THE MINISTR~'
OF NON-CONVENTIONAL ENERGY
SOl.1flCES{SHRJ SUKH RAM): (a) Yes. Sir.
Under National Rural Employment
.Prograrrene (NREP) some states ~:!ti
incurred expenditure on the schemes and:
for purposes outside the scope of the- '
programme. This was pointed out in the
Report of Public Accounts Committee which
wassubm1tled in the Parliament in 1985. The
position of funds diverted out of the 'scopeot
NREP and recouped by the States and stillta ..
be recouped is given in the enciosoe
statement Under Integrated Rura~
Development Programme (IRDP). the
conaH:rent evaluation report for the period
january- Decerroer, 1989 revec-ed iisai in
16'Y", cases, IRDP funds were given to,
inelftgible families at the Nanonal levet

(b) and- (c). Yes, Sir. The existing,
arrangements for monitoring and evaluation
of poverty alleviation programmes are being:
strenqthened,

Cd)Does not arise.
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Public Sector Undertakings In Madhya running in losses; 
Pradesh 

[Translation] 

4391. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of public sector 
undertakings in Madhya Pradesh; 

(b) the details of the profit eamed or loss 
suffered by each of these undertakings 
during each of the last three years; 

(c) the public sector units which have 
been closed down on account of their being 

(d) the reasons for the sickness of each 
of these undertakings; and 

(e) the action taken to make them 
economically viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISE) (SHRI P. K. 
THUNGON): (a) and (b). There were five 
Central Public Sector Undertakings with 
their registered offices In the State of Madhya 
Pradesh as on 31-3-1991. The details of net 
profit/loss of each undertaking is given as 
under:-
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(c) No Central Public Sector has been Uttar Pradesh and MacIIya Pradesh for 
ctosed down so far on account of running in setting up conventional kIdusbies in these 
losses. States; 

(d) and (e). The Causes of sicknessI 
losses are enterprise specific. The general 
reasons are over-staffing, old plant 
machinery, outdated technology, low 
productivity, lack of cash flow to meet fresh 
order, etc. Enterprise specific action is taken 
by the concemedenterprises, administrative 
Departments to improve the performance of 
public sector enterprises. Sick Industrial 
Enterprises covered under the provisions of 
SICA are referable to BIFR for formulating 
revivallrahabilitation plans. 

Conventlonallnclustrles 

4392. SHRISATYADEOSINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whethertttb Union Government have 
received requests from the Governments of 

States 

No. of applications 
received during 
1-1-89, to 30th 
June, 1992. 

u.P. 

87 

(c) The Planning Commission provides 
central assistance to the States in the form 
of block loans and grants to finance their 
Annual Plans, which also includes allocation 
for industnes. 

Unemployed Skilled and Unskilled 
Persons 

4393. SHRI RATI.Al VARMA: 
SHRI DEVI BUX SINGH: 

Will the Ministerof LABOURbepieased 

(b) if so; the details 1heraof; and 

(c) the flrl3nCial assistance, the Union 
Government propose to extend to each of 
these States for this purpose? 

mE MINISTER OF STATE IN THE 
MINISTRY OF NXJSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
There is no separate category of industries 
known as conventional industries. However, 
the number of applications received from 
undertakings belonging to Slate Public 
Sector/State Industrial Development 
Corporations of Uttar Pradesh and Madhya 
Pradeshdunng 1-1-1989t03OlhJune, 1992 
for setting up of various industries in 
respectrve Slates IS as below:-

M.P. 

10 

unskilled unefl1lloyed persons at present in 
the country category-wise and State-wise; 

(b) the percentage of increase during 
the last three years; 

(c) whetherthe Governmentformulated 
or propose to formulate any action plan in 
order to control the unefl1lloyrnent problem 
in the country; and 

(d) if so, the details thereof? 

to state: THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 

(a) the nurmerof registered skilled and SINGH GHATOWAR): (a) and (b). Of the 
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total nUmber of persons registered with the 
Employment Exchanges, about 80% are 
those who are freshers without any spec~ic 

occupational classification. Information on 

the number of persons wno tJ(f(/dllk! 
catogorisedasSkilledlSemtskilled&unskilled, 
not all of whom are necessarily unemployed, 
as on 31 sl December. 1988 (lates available). 
State-wise, is annexed. 

The numberof registered skilled/semi­
skilled and unskilled persons in 1988 
decreased by 0.6% and 7% respectively as 
compared to their number in 1987. 

(c) and (d). Employment is a thrust area 
of the Eighth Five Year Plan. The plan 

emphasis the needfor a high rate of economic 
growth, combined with faster growth of 
sectors, subsectors and areas which have 

relatively high errployment potential for 
61t?17JWClt?R Ill" PilC" DI empJoyment 

generation. Geographically and crop-wise 
diversified agricultural development, 
wasteland development and forestry, 
development and forestry, development of 
rural non-farm sector and rural infrastructure, 
faster growth of small and decentralised 
manufacturing and, expansion of housing, 
are the basic elements of the employment­
oriented growth strategy envisaged in the 
Plan. The plan is expected to create 8 to 9 
million additional employment opportunities 
per year. on an average. 
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WOrXs Undertaken by Voluntary 
Organisation in Orissa 

4394. SHRI SARAT CHANDRA 
PATIANAYAK: Will the PRIME MINISTER 
be pleased to state: 

(a) whetherthe Councilfor Advance "'100: 

of Peoples Action and Rural Technology 
has provided assistance to any voluntary 
Organisation to undertaken certain wetfare 

, projects in Orissa dUring the last three years; 

(b) if so, the details thereOT; 

(c) whether any evaluation of the work 
done by the voluntary organisation In Solanglr 
district of Orissa has been done by CAPART; 
and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) and (b). Council for 
Advancement of People's Action and Rural 
Technology has provided assistance to 116 
Voluntary Organisations to undertake 203 
welfare projects in Orissa dUring the last 
three years at atotalcostofRs. 2,86,51, 4141 

(c) and (d). Shagapat Path agar, a 
Voluntary Organisation In Dlstnct Bolangir, 
Orissa, was sanctioned a project by the 
council fordairy units under Integrated Rural 
Development Programme In November 1988 
at a total cost of Rs. 1,80,351. An amount 
of Rs. 96,776 was released to the 
Organisation as first instalment on 11-1-
1989. The project was evaluated by the 
Monitor trom CAPART In May 1990 who 
intimated that the Organisation had spent 
Hs. 3,700:- only and the remaining amount 

was lying in the bank, He also pointed out 
that the Organisation was not getting loan 
from the bank and therefore the matter 
should be taken up with the bank for grant of 
loan to the beneficiaries. Accordingly, the 
issue has already been taken up with the 
concerned authorities of the bank. 

Facilities to Atomic Energy Scientists 
and Experts 

4395 SHRI AVTAR SINGH 
BHANOANA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the estimated target to 
produce 10,000 M.W. nuclear power by the 
two thousand A.D. IS stili in the schemes of 
the Union Government: 

(b) if so, whether the scientists/atomic 
energy experts of the eXisting atomic power 
platns will be trained to achieve this target; 

(c) whetherthey will be provided facilities 
like administrative service of1lcers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT IF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
While the target of 10000 MWe as part of the 
first stage nuclear power programme 
remains, the timing of achievement will 
depend upon availability of funds. As per 
OAFs Eighth Five Year Plan proposal. a 
target of 5700 MWe of pressurised heavy 
water reactors (PHWRs) is envisaged by 
2002 AD. subject to availability of funds: 
This is apart from 2 x100 MWe Soviet 
VVERs proposed at Kudankulam, Tamil 
Nadu, on WhiCh there IS uncertainly due to 
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the recent political developments in the 
erstwhile Soviet Union. 

(b) Manpower needs of the programme 
are assessed in advance for actions on 
recruitment and training as necessary. 

(c) and (d). The service conditions of 
scientists and engineers are satisfactory 
and follow the norms approved by 
Government. 

Public Sector Undertakings In Orissa 

4396. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of publiC sector 
undertakings in Orissa; 

(b) the total amount of investment made 
In each of these undertakings; 

(c) the performance of each of these 
public sector undertakings In terms of 
employment generation, export and benefit 

tothe people during the last three years; and 

(d) the steps taken to improve the 
performance of these public sector 
undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P.K. 
THUNGON): (a) to (c). There were five 
Central Public Sector Undertakings with 
their registered officers in the State of 
Orissaason31-3-1991. Details of investment 
In terms of equity and loans, employment 
and value of exports are given in the attached 
statement. 

(d) Enterprise speCifiC action IS taken by 
the concerned enterprises, administrative 
Ministries/Departments to improve the 
performance of publiC sector enterprises. 
Some of the Steps taken have been 
mentioned at page 115 of volume -I of PubliC 
Enterprises Survey 1990-91. 
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Stocks of Edible Oils 

4397. SHRI K. P. UNNIKRISHNAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the available stocks and supply 
position of edible oils in the country as on 
June 30, 1992; 

(b) whethertheGovernment propose to 
import edible oils like Palmolein for the next 
two quarters of the year 1992; and 

(c) if so, the arrangements being 
contemplated in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) No firm position of stocks of 
edible oils as on June 30, 1992 is available. 
There was, however, no report of scarcity of 
edible oil from any part of the country. 

(b) Yes, Sir. 

(c) The Canalising Agency, State Trading 
Corporations of India ltd., will import edible 
oil in accordance with the procedure adopted 

by it. 

D. A. to Trade Unions 

4398. SHRI UDA Y PRAT AP SINGH: 
SHRI MANORANJAN 

BHAKTA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any decision has been 
taken by the Tripartite Committee appointed 
to review the formula for payment of 
Dt. mess Allowance to the employees of the 
Central Public Sector Enterprises; 

(b) if so, the details thereof; and 

(c) if not, the time by which the final 
dicision is likely to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OFHEA VYINDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P. K. 
THUNGON): (a) Yes, Sir. 

(b) The tripartite DA Committee, at its 
meeting heldon 23rdJuly, 1992, unanimously 
decided to recommend the following to the 
Finance Minister and to the Government for 
approval:-

(i) 

(ii) 

IDA rate should be enhanced from 
Rs. 1.65 to Rs. 2.00 per point 
Increase linked to AICPI800 points 
w.e.f.1.1.1989. 

The arrears from 1.1.1989 to 
31.12.1991 would be credited to 
the Provident Fund of the 
employees to the extent of 5% and 
50% would be disbursed in cash. 

(iii) Slab system should be considered 
for intorduction from 1992. 

(c) Does not arise. 

Float Glass Plant by Japan 

4399. SHRI V. S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Ashai Glass Company, 
Japan has agreed to invest Rs. 500 crore for 
setting up a float galss manufacturing plant 
near Bombay; 

(b) if so, the details thera"f; and 
(c) the time by which this proposal 

project is likely to be completed? 
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THE MINISTER OF STATE IN THE maintained by the Government for public 
MINISTRY OF INDUSTRY (DEPARTMENT sector undertakings referred to BIFR; 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Yes Sir. MIs. Ashai Float Glass Co. Japan 
have submitted a proposal for setting up a 
Float Glass Manufacturing plant in Distt. 
Raigad (Kulaba) in Maharashtra for a 
capacity of 25 million sq. meters on 2mm 
basis per annum. They have since 
incorporated a new Co. MIs. Float Glass 
India ltd. to implement the project, who 
have submitted an information memorandum 
to Min. of Industry in Sept. '91. The proposal 
for foreign collaboration with MIs. Ashai 
Float Glass Co. ltd., Japan has been 
approved. The foreign equity participation IS 
Rs. 45.9crores (i. e. 51% of the total equity). 
The estimated project cost is Rs. 375 crores. 

(c) The likely date for stan up of plant is 
January. 1994. 

Budgetary Assistance to Public Sector 
Undertakings 

4400. SHRI BASUDEB ACHARIA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether cash-flow towards planned 
, and non-planned budgetary assistance is 

(b) the total amount remitted against 
budgetary assistance both planned ana 
non-planned In respect of the public sector 
undertakings referred to BIFR; and 

(c) the financial assistance, renClered to 
each undertaking referred to BIFR during 
the current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI P. K 
THUNGON): (a) and (c). Based on the 
pertormance upto 1990-91, 54 Central Public 
Sector Enterprises have been indent If led as 
Sick under the Provision of Sick Industrial 
Companies (Special Provisions) Act, 1985 
which are required to be referred to Board for 
Industrial & Financial Reconstruction. The 
revised estimate for 1991-92 and Budget 
estimate for 1992-93 for Plan Investment 
and Non-Plan loan are given in the 
Statement enclosed. Apart from it Rs. 148.75 
crores have been earmarked as non-plan 
loan for implementation of Voluntary 
Retirement Schemes of various PSEs 
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LIg ......... AIIoaIIion of lAS 0ffIcars to Slates 

4401. SKtI RA8I RAY: 
SHRI SUSll CHANDRA 

VARMA: 

Wilthe PRIME MINISTER be pleased 
toslale: 

(a) whether several Slates have urged 
• the CentraiGovemment to impose a cut on 

aIocaIion of lAS ofIlICefS; 

(b) if so, the details thereof; and 

(c)whelhertheGovemment have taken 
any dacision In thIS matter? 

TlE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCESANDPENSIONS(SKUMATI 
MARGARET AI.. VA): (a) to (c). The mode of 
dete"'Mialion of vacancies, state WISe, IS 
through consultation with State 
GoIIemments. Some States Govemments 
have SlJgg6Sled a reduction in the intake of 
L A. S. Officers to be recruiled through Civil 
Senrices Examination, 1991 has been 
rnargwaaIy reduceO 

rAUl.. NAlXJ 

4402. SHRIMATI VASUNDHARA 
RAJE: Will the Ministerof COAlbepleased 
to state: 

(a) the nurmer of lignite mines and the 
approximate deposits in each mine, State­
wise' 

(b) the performance of each mine in last 
three years; 

(c) the extent of deposits of lignite In 
Rajasthan; 

(d) whether there was disruptIon of 
production in the cunent year; 

(e) if so, the reasons therefor; anC1 

(f) the steps taken forproperexploratlon 
of lignite reserve in Rajasthan and elsewhere 
tn the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAl (SHRI S.B. NYAMA 
GOUDA): (a) while occurrence of lignite has 
been found in various Slates in the country, 
mnlng of IIgOltes IS at present done only in 
the States of Tamilnadu, Gujarat and 
Rajasthan. The number of rtgnite mines and 
the approxImate depoSits tn each moe tn 

these States are gIVen oelow·-

Area (in sq.1m) Reserves (in mI.) 
(Mineable Reserves) 

loIRe I 21.4. 290 

loIRe II 26.0 390 

GWARAT 
(Geologteal Reserves) 

8.2 94 
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Atea (in sq./m) 

3.18 

RAJASTHAN 

5.0 

WrIten Answets 498 

Resetves (III tnt) 
(IIinBabIe RssenIes) 

20 

78 

(b) The production pefformance of these nines during the last three years is indicated 
below:-
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(c) about 870 m.l (Geological reserves) Gujarat 
of lignite deposits are estimated to be 
available in Bikaner, Barrner and Nagaur 
districts in Rajasthan. 

(d) and (e). Yes, Sir. There was disruption 
of production in Neyveli mines during June 
and July, 1992. In June, 1992, the disruption 
of production was for four days in Mines I & 

. II due to All India strikes resorted to on 
16.6.92 and strike by local employees for 
three days succeeding the All India strike. In 
July, 1992, the disruption of production was 
for two days in Mine I by local work force. 

(f) Steps taken/being taken for 
exploration of lignite reserves in Rajasthan 
and other States in the country are indicated 
below: 

Rajasthan 

lignite reserves in Bikaner and Barrner 
districts of Rajasthan have been explored 
and reserves estimated based on regionaV 
semi-detailed drilling on 400 M grid carried 
out by MECl with NlC as nodal agency. The 
data generated in these blocks are sufficient 
for attempting feasibility studies. Only after 
ascertaining the possibility of exploitation, 
the potential blocks could be taken for 
detailed exploration on 200 M grid pattem. 

The lignite deposits in Nagur district of 
Rajasthan have been explored by the Deptt. 
of Mining and Geology Govt of. 

Tamil Nadu 

All the known blocks in Neyveli field 
have been covered by detailed exploration 
on 400 M grid to attempt feasibility studies. 
Regional exploration utilising the allocation 
from promotional funds is being carried out 
in Mannargudi block in Nagaiquide -Milleth 
Distt. and in east of Veeranam block in South 
Areot Distt. 

Exploration In all the lignite blocks in 
Gujarat State have been carried out by the 
Deptt. of Mining and Geology, Govt. of 
Gujaral. 

Jammu & Kashmir 

Exploration in Nichahom sector was 
commenced through MECl in July, 1989 
and was closed in December, 91 after 
detailed drilling 1890 mtrs. in 16 boreholes. 
Furtherdrilling could not be continued dueto 
extreme cold condition. Also there was 
frequent interruption in drilling due to the 
then prevailing condition. Continued 
disturbed climate in J & K has made further 
commencement of drilling not possible so 
far. 

Kerala 

Lignite occurrence has been reported in 
Kerala in Cannanore, Allepey and Varkalai 
districts. Reserves estimated is about 100 
m.t. 

[ Translation) 

Production of Semi- Conductors 

4403. SHRIMATI SUMITRA MAHAJAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any unit is producing semi­
conductors are present in the country; 

(b) if so, the details thereof and if not. 
the reasons therefor; and 

(c) whether any such scheme is being 
considered for the future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
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AND MINISTER OF STATE IN THE isproducingsliconsinglBaystaiingoIsand 
MINISTRY OF SCIENCE AND wafers in so as semiconductor as a material 
TECHNOLOGY (DEPARTMENT OF is concerned. As regcuds serniconcb:lor 
ElECTRONICS AND DEPARTMENT OF devices.lbedetails cuegiven inlheenclosed 
OCEAN DEVElOPMENT) (SHRI stalement 
RANGARAJANKUMARAMANGAlAM):(a) 
and (b). Yes. Sir. MIs. Metkem, Tamil Nadu (c) Does noI arise. 

STATEIENT 

List of Sen*:onductor Industries (In Production) 

Sr. No. Name Location(s) 

1. MIs. Bharat Heavy Electricals ltd. Bangalore. Kamataka 

2. Mis. Bharat Electronics ltd. Bangalore. Kamalaka 

3. MIs. Semiconductor ~x Ltd. MohalL Punjab 

4. MIs. Electronics Cofporalion of .Hyderabad. Andhra Pradesh 
India ltd 

5. MIs. Ketron Power Devices Ltd. Thrissur. Kerala 

6., MIs. Ke.ron Rectifiers Ltd. Thrissur. Kerala 

7. MIs. Punjab Wireless Ltd. Mohali. Punjab 

8. MIs. MeItron Semiconductors Ltd. Nasik. Maharashtra 

9. MIs. NGEFLtd. Bangalore. Kamataka 

10. MIs. Nayar EIectronics(P} Ltd. Nasik. Maharashtra 

11. MIs. Gujarat Semiconductors Pvt Ltd. VlSnagar. Gujarat 

12. MIs. Continental Device Incia Ltd. NewOelhi 

13. MIs. Usha Rectifiers Corporation Faridabad. Haryana 
(India) ltd. BhimtaJ. Uttar Pradesh 

14. MIs. Ham Seniconductor ltd. Bhimtal. Uttar Pradesh 

15. MIs. HinciJsfan Conductors Ltd. Nadiad. Gujarat 

16. MIs. Universal Semiconc:b::tOlS Pune. MaharashIra 
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Sr. No. Name Location(s) 

17. MIs. RIR International Rectifiers Ltd. Baroda, Gujarat 

18. MIs. Hind Rectifiers Ltd. Bombay, Maharashtra 

19. MIs. Sujata Semiconductors (P) Ltd. Bombay, Maharashtra 

20. MIs. Spic Electronics & Systems Madras, Tamil Nadu 
ltd. 

21. MIs. Solid State Electronics Co. Pvt. Bombay, Maharashtra 
Ltd. 

22. MIs. Khandelwal Herrmann Bombay, Maharashtra 
Electronics Ltd. Dhar. Madhya Pradesh 

23. Mis. Ramtronics (India) Ltd. Ghaziabad. Uttar PradeSh 

24. Mis. Greaves Semiconductors Ltd. Hyderabad, Andhra Pradesh 

25. Mis. Semiconductors Ltd. Pune. Maharashtra 

26. Mis. Silicon Power Electronics Pune, Maharashtra 

27. Mis. Monolithic Devices & Bombay, Maharashtra 
Electronics (P) Ltd. 

28. Mis. Sikkim Time Corporation Ltd. Gangtok, Sikkim 

29. M/s. Power Electronics 

30. Mis. ANind Desai 

31. Mis. Intersil (India) Ltd. 

[English] 

litigation on Service Matters 

4404. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there IS any proposal to 
bring down the litigation on service matters 

Delhi 

Bombay, Maharashtra 

Bombay, Maharashtra 

in Government officers which are on the high 
side; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS tSHRIMA 1\ 
MARGARET ALVA): (a) and (b). With a view 
to bring down the litigation in service matters 
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the Central Administrative Trbunal has been 
set up under the provisions of AdlTllnistrative 
Tribunals Act, 1985 which excludes the 
iurisdiction of the High Courts. This Act also 
provides that the Tribunal shall not ordinarily 
admit an application unless it is satisfied that 
the applicant had availed of aU the remedies 
available to him underthe relevant Service~ 
Rules as to redressalof grievances. Further, 
as per Section 27 of the Act the order of the 
Tribunal finally disposing of an application 
or an appeal shall be flOal and shall not be 
called In question In any Court other than the 
Supreme Court. 

Rural Development Projects of Punjab 

4405. SHRI KAMAL CHAUDHARY: 
Will the PRIME MINISTER be pleased to 
state 

(a) whether the Govern' 19nt of PunJab 
has submitted proJects regarding rural 
development to Union Government for 
approval dunng tne year 1989·90, 1990·91 
and 1991·92; 

(b) if so, the details thereot, year-wise; 

(e) the details of the projects, out of 
them, approved till now; and 

(d) the time by which the rest of the 
projects are likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVElOPMENT 
(DEPARTMENT OF RURAL 
DEVElOPMENn (SHRI UTTAMBHAI H. 
PATEL); (a) to (d). A proposalforDrinking 
Water Supply in villages of Hoshiarpur, 
Ropar and Patiala Districts was received by 
the Ministry of Rural Oev~,opment from the 
State of Punjab during f 990-91. After 
obtaining certain cfarificationsfromthe State 
Government, thiS proposal is under 
consideration of the T echnicat wing of the 
Ministry. No other proj9d from the State of 

Punjab was received by this Ministry under 
Rural Development Programmes during the 
year 1989-90 and 1991-92. 

Koodangulam Atomic Power Project 

4406. SHRIRAM NAIK: Willthe PRIME 
MINISTER be pleased to state: 

(a) whether the Government have 
decided to drop the Koodangulam power 
projects of Nuclear Power Corporation in 
Tamil Nadu; 

(b) if so, the reasons thereof; 

(c) the total expenditure Incurred so far 
on major Items of work; 

(d) the prObable date by which the 
cO"1>letion of projects was expected; and 

(e) the reVised date by which the projects 
will now likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 1 

ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGAlAM): (a) 
and (b). No. Sir. 

Two reactors each with a capacity of 
1000 MWe were proposed to be set up as 
perthe Inter-Governrnent Agreement (IGA) 
between USSR and IndJasigned in November 
1988. However, recent develOpments in the 
erstwhile USSR have introduced 
uncertainties. 

(c) The total expenditure incurradon th~ 
proposed project is Rs. 5.34 croms (as of 

June, 1992). 

(d) and (e). The two units of the proj9CI 
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were planned for completion towards 1998 Rural Water Supply Programme was Rs. 
and 1999. Presently the schedule for 17.62 crores in addition to Rs. 0.44 crore in 
completion is uncertain due to reasons the Mini-Mission Project in CacharlDarrang. 
given in (a) and (b) above. 

Monitoring of Drinking Water Supply 
Scheme in Assam 

4407. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any monitoring has been 
done in regard to the Centrally Sponsored 
drinking water supply schemes in Assam 
during 1991-92; 

(b) if so, the outcome thereof; and; 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) Yes, Sir. 

(b) As against the target of coverage of 
834 villages with safe drinking waterfacilities, 
739 villages were covered in 1991-92, 
benefitting population of 6.23lakhs vis-a-vis 
the target of 6.04 lakhs. The expenditure 
under Centrally Sponsored Accelerated 

(c) Does not arise. 

[ Translation] 

Investment in Industries In Uttar 
Pradesh 

4408. DR. LALBAHADURRAWAL:Will 
the PRIME MINISTER be pleased to state: 

(a) the investment proposed to be made 
by the Government during the current 
financial year and the Eighth Five year Plan 
to set up medium and heavy industries in 
Uttar Pradesh; 

(b) whether there is any proposal to 
allocate funds during the period to set up 
small scale industries also in this State; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATIKRISHNASAHI): (a)to(c). Yes, 
Sir. The proposed investment (outlay) is 
given below: 
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Development of Hilly Areas 

4409. SHRI N. J. RATHVA: Will the 
Ministerof PLANNING AND PROGRAMME 
Implementation be pleased to state: 

(a) the funds provided to the States for 
the development of hilly area during the last 
three years, State-wise; 

(b) the States which have been accorded 
"Special Status" being hilly states; 

(c) whether the Government are 
contemplating to accord special status to 
hilly areas of some other states; 

(d) if so, the details thereof; 

(e) the state-wise allocated for the 

development of hilly areas; and 

(f) the details of the amount provided to 
States under this head in Eighth Five Year 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND. 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (f). 
The following table s~ows the allocation of 
Special Central Assistanceto the designated 
hill areas covered by the Hill Areas 
Development Programme and the Western 
Ghats Development Programme and also 
provisions made in the Eighth Five Year 
Plan, state-wise. 
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(b) Certain Slates have been classified (b) Success of a cloud seeding operation 
as 'Special category Slates' because they cannot be guaranteed because it is largely 
have a relatively weak resource base. These at the research stage. 
States includes hilt'States (i.e., States in 
which hill areas are co-extensive with the 
bOundaries of the state), such as Jammu & 
Kashmir, Himachal Pradesh. Sikklm. 
Manipur, Meghalaya, Nagaland, Tripura. 
Arunachal Pradesh and Mizoram. 

(c) and (d). There is no proposal for 
giving "Special Status· to any other State. 

[Eng/ish] 

Rair. by Cloud Seeding 

4410. SHRI SANAT KUMAR 
MANDAl: 

SHRIYASHWANTRAOPATIl: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the outcome of the experiments 
conducted to produce rain with the help of 
silver iodide in the drought prone area of 
Kutch In Gujarat; 

(b) the extent to which the cloud seeding 
technology has proved to be a success; 

(c) whether the Government propose to 
carry out such experiments in other drought­
prone areas; and 

(d) if so, details thereo'? 

THE MINISTER OF STATE IN THE 
MINISTRy.oF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
'OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
No such experiments are conducted by the 
Government. 

(c) Indian Institute ofTropical Meterology 
(IITM) Pune. has been providing technical 
assistance to State Governmentsl 
Organisations In their Cloud seeding 
operatIOns by salt seeding techniques on 
receipt of their request. 

(d) State Government Organisations of 
Gujarat, Maharashtra and Karnataka, have 
contacted the Indian Institute of Tropical 
Meteorology, Pune for artificial rain making 
expenments. The Institute has assured them 
aU possible assistance. 

Rent Paid on Office Buildings and 
Guest Houses by E. P. F. Organisation 

4411. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Employees ProVident 
Fund (E.PF) organisation is paying heavy 
on office buildmgs and guest houses In 

Delhi: 

(b) if so, the monthly rent being paid for 
office buildmgsandguest houses separately 
in Delhi and Bombay; and 

(c) whether EPF organisation propose 
to open sub-accounts offices in Delhi, if so, 
the details thereof and the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). The 
Employees' Provident Fund Organisation 
has hired buildings on rent for offices in Delhi 
and Bombay and for guest house in DeihL 
The rent for these buildings has been fixed 
o~ the basis of assessment made either by 
the Central PubliC Works Department orthe 
fair Rent Committee. Therefore, these 
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rents are not considered heavy. 

(c) Yes Sir However, the proposals to 

open new office in Delhi are yet to be 
finalised. 

Privatlsatlon of Public SectorUnhf. tit. 
Maharashtra 

4412. SHRI MOHANRAWA~1h9 
PRIME MINISTER be pleased to -~.' 

(a) whether some publicsootor unilsin 
Maharashtra are being privatised; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (DEPARTMENT 

OF HEAVY INDUSTRYAND DEPARTMENT 

OF PUBLIC ENTERPRISES) (SHRI P. K. 
THUNGON): (a) No, Sir. 

(b) and (c). Do not arise. 

[ Translation) 

Reserved PostsJn Capart 

4413. SHRI GAYA PRASAD KORI: Will 
the PRIME MINISTER be pleased to state: 

(a) the total strength of employees in 
Council for Advancement of Peoples Action 
and Rural Technology category-Wise and 
the number 01 SC/ST candidates therein; 

'"'1b) whether the posts reserved for 
.Scheduled Castes and Scheduled Tribes 
are.being appropnatelyfilled up in the above 
Institution; . 

(c) the number of reserved posts lying 
vacant there; and 

(d) the time by which these are likely to 
be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTIAMBHAI H. 
PATEL): (a) The total strength of employees 
in the Councillor Advancement of People's 
Action and Rural Technology In position, 
category-wise, and the number of SC/sT 
candidates therein is given below: 
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(b) to (d). TheCouncilfor Advancement GRIEVANCES AND PENSIONS (SHRIMATI 
of People's Action and Rural Technology MARGARET ALVA): (a) to (c) and (e). The 
came into existence on 1-9- 1986 after the information is being collected and wUl be laid 
merger of erstwhile CART and PADI. Since on the Table of the House. 

then the posts have been filled up according 
to recruitment rules as approved by the (d) Not centrally maintained. 
Executive Committee. The instructions 
issued by the Govt. of India regc:rding 
reservation of posts for Scheduled Castel 
Scheduled Tribe candidates are also being 
followed. In order to get an exact idea of 
vacancies and backlog, the Council engaged 
the services of a retired senior officer of the 
Commission on Scheduled Castes to identify 
vacant reserved posts. The report of the 
officer has since become available and the 
backlog will be filled expeditiously. 

[English] 

Number of Higher Posts In the 
Government 

4414.SHRISYEDSHAHABUDDIN:WiII 
the PRIME MINISTER be pleased to state: 

(a) total number of Joint Secretaries. 
Additional Secretaries, SpeCial Secretaries 
and Secretaries to the Government of India 
and persons holding posts equivalentthereto 
as on 1.4.92; 

(b) break-up of the officers holding the 
above posts by All India/Central Services or 
departmental; cadres to which they belong; 

(c) break-up officers belonging to All 
India Services or cadre by Sates/cadre of 
allotment; 

(d)b!eak-upofthose belonging to Central 
services by State of domicile; and 

(e) in the case of Joint Secretaries the 
lowest year of allotment, service-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

Oceano Graphic expeditions 

4415. SHRIDATTATRAYABANDARU: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of Oceano graphic 
expedition carried out by our country during 
the last three years; 

(b) the quantum of funds allocated for 
oceanographicexpenments and expeditions 
dunng the above period; and 

(c) how is the permanent Station set up 
by the Indian Scientists on the Antarctica is 
functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
During the lastthree years, three expeditions, 
namely 9th, 10th and 11 th Indian ScientifIC 
Expeditions to Antarctica were organized. 

(b) Rs. 40.10 crores were allocated for 
the Antarctic Expedition Programme during 
this period. 

(c) The fndian permanent station, Maitri, 
is functioning satisfactorily. 

Cases by CSI in Kerala 

4416. SHRllHAYILJOHNANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 
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(a) the number of cases registered by [English] 
C.B.!.ln the state of Kerala during the last 
three years; and expansion of NOCIL 

(b) the number of t:ases in which the 
inquiry is still pending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMATI 
MARGARET ALVA): (a) In the State of 
Kerala, the C.B. I. have registered 112 
cases during the last three years i.e. from 
1989-92 (up to 30.6.1992). 

(b) 30 cases are still pending 
investigation. 

[ Translation] 

Afforestation by CCL 

4417. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Ministerof COAL 
be pleased to state: 

(a)the details of the schemes formulated 
and the works done by the Coal Industry 
from the environment point of view during 
the last three years; 

(b) the amount spent thereon; 

(c) whether any complaints have been 
received by the Government regarding 
misappropriation of amount earmarked for 
afforestation by CCL: 

(d) if so, the details thereof; and 

(e) the steps taken to check the misuse 
of funds? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA 
.eoUDA): (a)to (e). The information is being 
collected and will be laid on the table of the 
House. 

4418. DR. D. VENKATESWARA 
RAO: 

SHRI R. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Anglo-Dutch Oil and 
Petro Chemicals Group has decided to 
invest Rs. 1000 crores in National Organic 
Ltd; 

(b) if so, the details of programmes 
formulated thereunder; 

(c) whether any expansion programme 
of NOCll is also under consideration; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
and (b). NOCll has informed that investment 
by the Royal Dutch Shell Groups of 
Companies in NOClls Expansion! 
Modemisation programme for Petrochemical 
complex at Thane, will be decided after the 
details funding plan has been evolved. 

(c) and (d). The expansion! 
modernisation programme for NOCll's 
petrochemicals complex at Thane was 
approved and a letter of intent issued to the 
Company on 16.11.1989. Accordingly, the 
c.racker capacity will be enhanced from 
60,000 TPA to 300,000 TPA of Ethylene, 
Capacities of co-products and down stream 
units will also increase. 

Non-Conventional Energy Sources In 
Gujarat 

4419. SHRI CHANDRESH PATEL: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of steps taken by the 
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Government 0 harness Non- Conventional 

EnelTlY Sources in Gujarat alongwith the 
amount proposed to be allocated for the 
purpose during 1992-93; and 

(b) the details of energy utilised through 
various non- conventional sources and the 
amount allocated to the State during the last 
three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) 
Government has taken a n umber of steps for 
hamessing non-conventional energy sources 
in Gujarat. For the promotion and utilisation 
of renewable energy systems & devices in 

, the State of Gujarat, a full-fledged nodal 
agency, namely, Gujarat Energy 
Development Agency' (GEDA) has been 
established in 1979. Research, development 
demonstration and dissemination activities 
in the area of non-conventional energy 
sources are being undertaken by GE DA and 
other institutions involved in the NRSE 

programmes. Financial incentives, such as 
subsidy, soft-term loans and physical 
incentives in the form of depreciation 
allowance and relief in sales tax, excise duty 
and custom duty are provided to the users 
and manufactures. In addition, publicity and 
awareness compaign are also being 
undertaken. 

For the year 1992-93 Rs. 3.00 crores 
have been allocated to GEDA by the State 
Government for non-conventional energy 
sources. The Ministry of Non- Conventional 
Energy Sources has allocated physical 
targets for implementation of vartous 
programmes in the State of GUJarat and 
corresponding to the physical targets, funds 
are being provided during the year. 

(b) The status of Installation of various 
types of non-conventional energy systems & 
devices in the State of Gujarat for the last 
three years is given In Statement below. 
During the last three years an amount of Rs. 
39.99 Crores were allocated to GUjarat for 
promotion and utilisation of various types of 
non-conventional energy systems & devices. 



529 Written Answers 

~ I 
(7j -I 

I I 

c 
o 

~ 
Q) 
c 
Q) 
Ol 

Q; 
:!!: 
o 
Q. 

£ 
~ 
l§ 
"0 
c 
~ 

(\J 

SRAVANA 14, 1914 (SAKA) 

E 
Q) 
1i) 
>­

C/) 

Ol 
c .a 
Q) 

J: .... 
~ 
III 

3: 
iii 
(5 
C/) 

o 
.;: >-
:g-@l 
E .... o Q) 
O(l. 

UI o 
Z 
o 
C') 

oS 
3: 
"0 
Q) 
"0 
'> e 
Q. 
Q) 
Ol 
.!!! 
::> 

LO 

UI o 
Z 
o o 
o 
<:i 
...... 

'5 
o .c 
~ 
UI 

C 
III 
0::: 
UI 
III 
Ol o 
co 
Q) 
N 
(jj 

~ 

E 
III 
U. 

(j) 
~ 
III 
t5 
Q) 

;;. 
c 
o .a c 
III 

0::: 
>-
~ 
Q) 
c 
W 

Wfltten Answers 530 

UI 

C 
<1l a:: 
UI 
III 
Ol 
o 
Ii) 

"iii 
c 
o 

~ 
1i) 

,§ 
>-g 
:::l 
E 
E 
o 
() 

co 

UI 
o 
Z 
m 
C') 

~ 
Z 
<0 
(\J 

o 



531 Written Answers AUGUST 5, 1992 Written Answers 532 

ui 
"0 

0 ui 
~ 

iii ui z ui 0 iii 
0 0 0 0 Z 0 

~ 
(\') Z Z 0 Z II') Z .., Ol C') '¢ 0 ..- co ..s N <.D C') '¢ 

III 
Qj 
III a_ 
E III :l C a_ 

~ 
to .., ~ Ci 

Q) ·E ~ III 
.~ to 

"0 :l Q) 

~ C\I c 0 CD 0 

~ 
·c c :0 Q) 

~ 
to 0 "0 Q) "0 

c (5 III 
CD 

~ C/) 

Ci III C '5 to 
l:. E oX 0 .D 

0 
~ 

:l ~ CI) ::l c( ·0 a. 0 {i5 :0 ,g >0- C/) 
Q; a. U e' m 1: iii w CD 

CD c "0 Q) 

~ 
~ ~ a: w C/) Z 

(ij I ..: N C') '¢ Lt) 10 
! 
• 



533 Written Answers SRAVANA 14, 1914 (SAKA) Written Answers 534 

Wasteland Development Schemes which the wastelands identified thorough 
visual interpretatIOn of statellite imageries 

4420. SHRI A. SURENDER REDDY: works out to 23.9 million hectares. Phase III 
, Will the PRIME MINISTER be pleased to 
state: 

(a) whether the National Waste Land 
Development Board has sponsored through 
the Department of Space, pilot projects in 
various States to use geographical 
information system to suggest wasteland 
development schemes; 

(b) if so, the details thereof; 

(c) the total area of wasteland identified 
by the Space Department for the purpose; 
and 

(d) the time by wnen a final decision for 
wasteland development is likely to be taken 
and the progress made in that regard so tar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

,(DEPARTMENT OF WASTELANDS 
DEVELOPMENT): (COL. RAM SINGH): (a) 
and (b). The National Wastelands 
Development Board has taken up 
Geographic Information Systems (GIS) pilot 
projects in 10 districts of nine States in the 
country in association with different 
institutions. Of these. four pilot projects in 
Purulia (West Bengal) Sundergarh (Orissa). 
Bellary (Karnataka) and Dungarpur 
(Rajasthan) districts have been taken through 
the Department of Space to examine the 
efficacy of the GIS approach in the context 
of wastelands development. 

(c)' Apart from the GIS pilot projects 
mentioned above tna National Wastelands 
identifICation Projects was launched in 1986 
to identified, categones and map wastelands 
in the country. In pnases I and II of the 
Project. 146 districts in the country were 
covered. The total geographical area of these 
146 districts is 188.82 million hectare. of 

of the Project. in which 91 districts are being 
mapped, is expected to.be completed by the 
end of the year. 

(d) T~e National Wastelands 
Development Board (NWDB) was 
established on 7th May. 1985 NWDB is the 
nadal agency at the Central level to 
coordinate and monitor the programme of 
afforestation and tree planting activities in 
the country. On an overall basis, the 
achievement was 8.8 million hectares during 
the Seventh Five Year Plan period (1985-
90). Ouring the years 1990-91 and 1991-92. 
the achievements were 1.39 and 1.69 million 
hectares respectively. 

[ Translation] 

LIfting of Coal 

4421. SHRI RAJESH KUMAR: 
SHRIMATISHEELAGUATAM: 
SHRI RAM TAHAL 

CHOUDHARY: 

Will the Minister of COALbepleasedto 
state: 

(a) whether the Government are aware 
that people are allowed to lift coal from the 
Rajrappa and Kathara collieries of the Coal 
India Limited. Ranchi without caUing for 
tenders; 

(b) if so, tne reasons therefor; and 

(c) the remedial measures being adopted 
by the Government to check this arbitrary 
practice in the Coal India Limited? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. 
NYAMAGOUDA): (a) No, Sir. Coallndia Ltd. 
have reported that the entire coal produced 



535 Written Answers AUGUST 5, 1992 Written Answers 536 

SHRI R. SURENDER REDDY: in Rajrappa and Kathara Collieries is being 
utilised by the linked washeries of Central 
Coalfields Ltd. 

(b) and (c). Do not arise. 

Khadl and Village Industries 

4422. SHRI CHHEDI PASWAN: 
SHRllAL BABU RAI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the various Commissionsl 
Committees constituted by the Government 
during the last three years to go into the 
alleged irregularities committed in khadi and 
villages industries a.nd to bring improvement 
in the pay scales and service conditions of 
the employees working therein; 

(b) the salient features of the reports 
submitted by each of these Commissions; 

(c) whether the Government have 
implemented these reports; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES (PROF 
P. J. KURIEN): (a) to (d). The Govt. of India 
constituted a High PowerCommrttee inJune 
1990 under the Chairmanship of Shri K. C. 
Sodhia to look into and suggest measures 
regarding the pay scales and other service 
conditions of the employees of Khadi 
institutions with special reference to their 
grievances. The Committee submitted its 
report in October 1991, and its 
recommendations are under examination. 

[English] 

Child Labour 

4423. SHRI N. DENNIS: 
DR. D. VENKATESWARA 

RAO: 
SHRI V. DHANANJAYA 

KUMAR: 

SHRr RAMASH RAY PRASAD 
SINGH: 

SHRI SANAT KUMAR 
MANDAL: 

SHRI GURUDAS KAMAT: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whetherthe Government propose to 
identify more industries in which child labour 
is to be prohibited and cover their families 
under income generating schemes; 

(b) whether any concrete proposals have 
been formulated in this regard; 

(c) if so, the details thereof; and 

(d) the steps proposed to be taken to 
stop the child labour menace in the country 
completely? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (d). 
Identification of industries for prohibition of 
child labour is a continuing process. A Child 
Labour Technical Advisory has been 
constituted under Section 5 (1) of the Child 
Labour(Prohibitions & Regulation) Act, 1986 
to advise the Government for the purpose 
of additions of occupations and processes to 
the list of prohibited industries in the Schedule 
under Sections 3 of the Act. 

Such families can avail of the assistance 
under poverty alleviations schemes of the 
government as per their eligibility. 

The projects set up under the National 
Child Labour Policy, 1987, envisage coverage 
under programmes In areas of health, 
education, integrated child development and 
anti-poverty programmes for the benefit of 
child labour and theirfamilies. These projects 
have initiated in identified areas of child 
labour concentration 
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Financial assistance to voluntary (Net State Domestic Product at Constant
organisations to take up action - oriented Prices) by States as well as per capita net
projects benefitting child labour is also national products for last three years.
available under a plan scheme.

The incidence of child labour in the
country is mainly due to socio-economic
compulsions. Enforcement of child labour.
legislation is principally the responsibility of
the State Governments/Administrations of
Union Territories. With a view to further
strengthen the enforcement machinery, a
50% financial assistance is given to State to
State Government tInder" centraliy
sponsored plan scheme.

Per Capita Income

4424. SHRI M. V. V. S. MURTHY: Will
the Minister of PLANNING AND
PROGRAMME Implementation be pleased
to state:

(a) the details of the per capita income
vis-a-vis national average during the last
three years State-wtse:

(b) the details of the percentage of
workers against the population of each
State: and

(c) the steps being taken to raise the per
capita income of those States whose per
capita income is below the national average?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY
OF NON-CONGENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a)
Statement -1 gives the per capita income

(b) Percentage of workers in the total
population by States as on 31st March,
1991 is given in the enclosed Statement - 11.

(c) Development schemes/programmes
are being implemented by the State
Government for raising the productivity of
different sectors of the economy as well as
the income level of the people. In addition,
to address the specific problems of States,
the Eigrlth Plan stresses beuer uiiiisai.or: c~
water resources, adoption of hightechnology,
specially in areas of rice production in
Eastern States, diversification of agricultural
activities, dry!and farming, seed
development, development of horticulture.
animal husbandary and poultry. etc. The
formula for the devolution of Central
Assistance to State plans specially uses
. distance and deviations from all India average
level of per capita income to increase the
w6:gh!3C;Gof distribution j'l favour of St;:;tO"1

with lower per capita income. Incidence of
poverty is given aweightage in implementing
some of the poverty alleviation schemes.
Increase in industrial productivity through
setting up of industrial growth centres,
development of infrastructural activities:
providing better facilities for investment in
agro-industries, emphasis on poverty
alleviation programmes specially by providing
better employment opportunities, effective
implementation of Jawahar Rozgar Yojana
(jRY), iniegrated Rural Development
Programme (IRDP), Hill Area Development
Programme, Special Area Programme etc.,
are also being emphasised during the Eighth
Five Year Plan.
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THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) to (c). According to
information furnished by Coal India Ltd. (Cll)
there is no provision for renewal of leases of
land for coal mining under the provisions of
West Bengal Estate Acquisition Act, 1953.
HoweverCoallndia Limited have represented
against a move for resumption of some
lands, which representation can not be
construed as application for renewal ouease.

551 Written Answers

Fire in Nandtra Colliery

4425. SHRI MOHAN SINGH (DEORIA):
Will the Minister of COAL be pleased to
state:

(a) whether Nadira Colliery at Talcher
caught fire;

(b) if so, the details thereof;

(c) whether any enquiry has been
instituted;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) to (e). There was an
incident of fire in Nandira Colliery of Mahanadi
Coalfields Limited on 7.6.92 due to short
circuiting in an electric cable. There was no
casualty or serious injury in this incident. A
high level committee has been appcmtod
under the Chief General Manager
(Production), Mahahandi Coalfields Ltd. to

'inquire into the cause and circumstances
leading to the fire and to make
recommendations to avoid recurrence of
such incidents.

Renewal of Leases by ECl

4426. SHRI HARADHAN ROY: Will the
Minister of COAL be pleased to state:

(a) whether the Eastern Coalfields
Limited has moved the GovemmentofWest
Bengal for the renewal of leases of land for
Coalmines as per provisions of the West
Bengal Estate Acquisition Act, 1953;

(b) if so, the details thereof; and

(c) if not the reasons therefor?

Installation of Space Technology in
Assam

4428. SHRI K<fRIPCHALlHA: Will the
PRIME MINISTER be pleased to state:

(a) the details of the installations
connected with space technology functioning
in Assam and other North-Eastern states;
and

(b) the details of further involvement of
NE states in space technology being
envisaged during the current plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF PARUAMENTTARY
AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARMANGALAM):
Remote Sensing Application Centres
(RSACs) have been set up in Assam and all
other North-Eastern States by the concerned
State Governments. Department of Space
(DOS) has provided technical guidance and
some funding for setting up these Centres.
These State Remote Sensing Application
Centres are carrying out various application
projects in the areas such as forestry,
agriculture, flood, ground water, soil erosion,
land use land cover etc., using remote
sensing statellite data. Several medium and
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smaI SfaIeIiIe Earth Station have been sponsored by ISAO) PROGRAMME. OOS 
established in the NoIth-Eastem Region tor is providing funds tor Space Science 
pnMdng stateIIe basedtea:onmunication Research in Manipur University 
services.. Asatellite-based Rural Telegraphy 
Network ~ of 50 terminals in the 
Noith-Eastem Region is being established 
wiha hubstalionalShillongto enhancethe 
conmunication in the region. Assamese TV 
news service has been introduced since 
March 1991 using Indian National Satellite 
(INSA n transponder in a time share mode 
with uplinking facility at Guwahati. 
Programme Production have been set up in 
mspediveSlatecapilalsintheNorth-Eastem 
Region and also at Silcharand Dibrugarh for 
production ofprogranmes forNorth-Eastem 
ragionat service. 

Under the RESPOND (i.e Research 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

lMizoram 

Nagaland 

The satellite based Rural Telegraphy 
• Net work wiH be commissioned during the 
8th Year Plan. Further. DOS will continue to 
provide support for strengthening the remote 
sensingactivilies in the North-Eastem region. 

World Bank Loan to Andhra Pradesh 
for Repairing Drainage Etc. 

4429. PROF. UMAREDDY 
VENKATESWARAlU: Will the PRIME 
MINISTER be pleased to state: 

(a)wheIher Ihe repal"works of drainage. 

(b) During the 8th Five Year Plan. the 
Remote Sensing Application Centres will 
continue to be involved in various national 
projects such as wasteland mapping ground 
water potential zone mapping. land useland 
cover mapping and flood monitoring. It is 
proPOSed to involve these Centres in the 
Integrated missions of sustainable 
development. Under this project. following 
districts in the North -Eastern region have 
been selected for generation of locale 
specificactlon plans for sustainable 
development: 

East Siang 

Karbianglong. Kamrup 

Imphal 

West Khasi 

Aizwal 

Kohima 

North Tripura 

canals and roads in Andhra Pradesh have 
been taken up under World Bank aid; 

(b) if so. the details thereof; 

(c) the expenditure IOCUrred so far on 
the projects; 

(d) whether the tenders accepted for 
these works were abnormally in excess of 
the estimated amount; and 

(e) if so, the details thereof and the 
reasons therefor? 
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THE MINISTER OF STATE IN THE (a) the minimum wages notified under 
MINISTRY OF RURAl DEVELOPMENT the Minimum Wages Ad for the various 
(DEPARTMENT OF RURAL industrial centres of the country; and 
DEVELOPMENT) (SHRI UTTAMBHAI H. 
PATEL): (a) and (b). Under the Irrigation and 
Drainage. and Roads and Bridges 
components of Andhra Pradesh Cyclone 

• emergency Reconstruction Project being 
financed by the World Bank. repair works of 
drainage. canals and roads have been taken 
up by the Government of Andhra pradesh. 

Irrigation and Drainage: 

This component would finance 
reconstruction and rehabilitation of the 
irrigation and drainage systems in the delta 
areas. covering over 1 million hectares and 
the Upland portion of districts in the cyclone 
affected areas. 

Roads and Blidges 

This component provides for 
construction and repairs of the most urgent 
of about 13,000 kms. of State and 12,000 
kms. of rural roads damaged by the May, 
1990 cyclone. about 100 km. of road 
embarkments. and related bridges and 
culverts damaged to varying degrees. 

(c) Total utilisation of World Bank 
assistance upto the end of June, 1992 was 
US $ 91.016 million. 

(d) and (e). Floating and acceptance of 
tenders for the Project is not responsibility 
of the Central Govemmantand no information 
in this regard is available. 

[ Translation] 

Minimum Wages Act 

4430. SHRI GIRIDHARI LAL 
BHARGAVA: WUI the Minister of LABOUR 
be pleased to state: 

(b) the criteria adoptedforfixing minimum 
wages under the Minimum Wages Ad for 
the industrial labour in various States? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The Mimmum 
Wages Ad, 1.948 does not provide for fixation 
of Minimum wages industrial centre-wise. 

(b) In fixing the minimum wages, the 
norms speCified by the Indian Labour 
Conference held in 1957 and the prevalent 
socio-economic conditions etc. are taken 
into consideration. 

Supply of Coal by Bharat Coking Coal 

4431. SHRI LALIT ORAON: Will the 
Minister of COAL be pleased to state: 

(a) whether the control of coking coal 
has been lifted in Bihar underthe liberalised 
sale scheme; 

(b) whether the chairman-cum­
managing Director of Bharat Coking coal 
has issued orders to supply coal at control 
ratetothosecoaldealerswhohavedeposited 
the amount before February, 1992; 

(c) whether there is a backlog of 12.000 
rnt. tonne of coal at Sammastipur district 
(Bihar) with the B.C.C.L. from the year 1990; 

(d) if so. the time by which the 
Government propose to supply the coal 
from B.C.C.L. against the amount deposited 
before February. 1992? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. 
NYAMAGOUDA): (a) to (d). Information is 
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being collected and to the extent available 
would be on the Table of the House. 

Unauthorised Mining In Collieries of 
Bihar 

4432. SHRIMATI GIRUA DEVI: Will 
the Minister of COAL be pleased to state: 

(a) whether the Government have 
received any reports about the mining work 
in the collieries of Bihar going on 
unauthorisedly and clandestinely; and 

(b) the steps proposed to be taken by 
the Govemment to check illegal mining in 
the collieries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. 
NYAMAGOUDA): (a) According to 
information received from Coal India Limited 
there are no reports of any large scale 
unauthorised/illegal extraction of coal in 
coalfields of Coal India Limited situated in 
Bihar. However, spMadic reports about illegal 
extraction of coal from abandoned mines of 
old coalfields are received. • 

(b) Coal companies keep a watch and 
take prompt action to check any attempts to 
removed coal unauthorisedlyfromtheir lease­
hold areas. 

[English] 

Compensation to the Workers of 
lIgnHe Mines 

4433. SHRIMATI BASAVA 
RAJESWARI: Will the Minister of COAL be 

pleased to state: 

(a) whether the Government have given 

compensation to the workers who died 

recently In an accident in Neyveli Lignite 

mines; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF COAL (SHRI S.B. NYAMA 

GOUDA): (a) and (b). An accidenttook place 

on 16.6.1992 In the B & C plant of NLC 

inJunng 14 workers, two of whom Shri 

Ranganathan and Adaikalan subsequently 

.succumbedtothelr injuries. Exgratia payment 

of Rs. 1,00,000 each to the next of kin of the 
deceased has been released. The following 

additional amounts have also been released: 
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Provident Fund as admissible shall be the 8th Five Year Plan document. 
released upon receipt of applications from 
the nominated beneficiaries. Employment 
shall also be provided to one dependent 
each of the deceased workmen. 

Elimination of Poverty 

4435. SHRI MANORANJAN BHAKTA: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION b9 
pleased to state: 

(a) whether the Planning CommiSSion 
propose to formulate any fesh plan for 
elimination of poverty; 

(b) if so, whether this issue was also 
discussed in the National Development 
Council; 

(c) if so, the broad features thereof and 
the steps taken or proposed to be taken in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCE (SHRI SUKH RAM): (a) No new 
schemes for rural development and poverty 
alleviation in the rural areas have been 
included in the draft Eighth Five Year Plan 
Document. However, the major on-going 
schemes of employment generation in the 
rural areas like Integrated Rural Development 

,Programme (IRDP) and Jawahar Rojar 
Yojana (JRY) are to be continued dunng the 
8th Plan period. On the other hand, the 
approach of integrated area development IS 
to be adopted during the 8th Plan. This is 
based on the premise that decentralised 
planning will make better Impact on the 
problems of poverty and unemployment. 
The details of this approach are included in 

(b) and (c). The National Development 
Council discussed the draft Eighth Five Year 
plan document In its 44th meeting held on 
22nd-23rd May, 1992. While the above 
approach was generally supported in this 
meeting, It was also agreed to revamp the 
on-going poverty alleviation programmes in 
consu~ation with the States. It was felt that 
there should be adequate flexibility left to the 
States as to which of the development 
schemes/activities were relevant to them 
and such activities would be implemented. 
The ratio between matenal and wage 
component under JRYwould also havetobe 
looked Into. It was further noted that 10 the 
last NDC meeting held In December, 1991 it 
had been agreed to Include land reforms as 
on of the performance crltena so that the 
States had some Incentive to implement 
land reforms expeditiously. Further steps for 
revamping of on-golOg poverty alleviation 
programmes have been Initiated. Recently, 
a meeting of Secretaries of Rural 
Development Departments in vanous States 
was organised by Ministry of Rural 
Development to diSCUSS the new approach 
to be adopted during the 8th Plan. A meeting 
with the Mlnistenal level will be organised 
shortly. 

[ Translation) 

Cases Pending with the Central 
Vigilance Commission of SC/ST 

Officers 

4437. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
refertothe reply given on March, 18, 1992to 
Unstarred Question No. 3486 and state: 

(a) whether the requisite information 
has been collected; 

{b) if so, the detaNs thereof; and 
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(c) H not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRlMATI 
MARGARET ALVA): (a) Yes, Sir. 

(bl A statement fulfilling the Assurance, 
given in reply to Unstarred Question No. 
3486, is enclosed. 

(cl Dose not arise. 
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(b) No, Sir. 
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Sale of Russian Rocket Engine to India 

4438. SHRIGEORGEFERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the PRIME MINISTER be pleased 
to stale: 

(a) whether the US Secretary of State 
has taken up with the Govemment the issue 
of sale of Russian rocket engine to India; and 

(b) if so, the response c: 'he Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) The issue was 
raised by US Secretary of State in a lener to 
Prime Minister in April 1992. 

(b) Government have not accepted the 
US position on this Issue. 

Mahanadi Coalfield 

4439. SHRI SARAT CHANDRA 
'PATTANAYAK:WilltheMinisterof COAL be 
pleased to state: 

(a) whether the office of the Mahanadl 
Coalfield has started functioning in Sambalpur 
district of Orissa; 

(b) if so, whether any representation 
has been made for local recruitment in the 
said office; and 

(c) if so, the total number of employees 
recruited In the offICe so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) Yes, Sir. 

(c) One recruited so far, through local 
employment eXChange. 

[ Translation] 

Unemployed Medical and Engineering 
Graduates 

4440. SHRI RAMESHWAR 
PATIDAR: 

SHRI J. CHOKKA RAO: 

Will the Minister of lABOUR be pleased 
to state. 

(a) the number of unemployed r:nedical 
and engineering graduates in the rolls of 
employment exchanges In the country as on 
March, 31,1992 State-wise; and 

(b) The steps taken or proposed to be 
taken to Increase the lob opportunities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The Number of 
medical and engineering personnels 
(Graduates and post-graduates) on the live 
registers of employment exchanges, not all 
of whom are necessarily unemployed, in the 
country as in 31 st December, 1990 (latest 
available), State-wise, are furnished in the 
statement annexed. 

(b) Generation of employment is one of 
the central objective of the Eighth Five Year 
Plan. The development programmes in 
different sectors envlsaed in the Plan are 
likely to generate substanllal employment 
opportUl,ities. The medical and engmeering 
graduates are also likely to be benefited from 
this. 
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Production of Coal at Talcher 

4441. SHRI K. PRADHANI: Will the 
Minister of COAL be pleased to state: 

(a) the grades of coal produced at Talcher 
and Ib valley coalfields in Orissa; 

(b) whether the ' A' grade coal available 
at Talcher is not in demand; and 

(c) if iso. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) All grades of non-coking coal 
i.e. Superior intermediate as well as power 
grade coal are produced in the Coalfields of 
Orissa. 

(b) No. Sir. 

(c) Does not arise. 

[ Translation) 

Court Orders on Service Matters 

4442. SHRI MADAN LAL KHURANA: 
, Will the PRIME MINISTER be pleased to 
state: 

(a) the numberof courts orders pending 
action on servi~ matters; and 

(b) frum when these are pending? 

THE MINIS1ER OF STATE IN THE 
MINISTRY 'OF ~ERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRIMATI. MARGARET ALVA): (a) and 
(b). The information is not centrally monitored. 
It is the responsibility of the concemed 
administrative authority to take necessary 
action on court orders on service matters. 

Surplus lAS Officers 

4443. SHRI GURUDAS KAMAT: Will 
the PRIME MINISTER be pleased to state: 

(a) the total number of lAS Officers 
rendered surplus as on July 1. 1992: 

(b) whether the Government have 
planned about their alternative adjustment: 
and 

(c) if so; the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSON~JEL. PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRIMATI. MARGARET ALVA): (a) No 
lAS officer has been rendered surplus as on 
11711992. 

(b) and (c). Does not arise. 

Import of Coal 

4444. SHRIMATI VASUNDHARA 
RAJE: 

SHRI N.J. RATHVA: 

Will the Minister of COAL be pleased to 
state: 

(a) the details of the coal imported from 
various countries and the amount of foreign 
exchange spent there on during the last 
three years, year-wise and Country-wise: 

(b) the names of the countries from 
which coal is proposed to be imported during 
the current year the quantity estimated to e 
imported and the rate at which it is proposed 
to be imported; 

(c) the amount of foreign exchange 
proposed to be spend on the said import; and 
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(d) the steps being take by the MINISTRY OF COAL (SHRI S B 
Government to procrure coal from within the NYAMAGOUDA) (a) Quantities of coking 
country's coal reserves keeping In view Its coal Imported by steel plants from vanous 
demand In the country? countnesdunng thepenod 1989-90to 1991-

THE DEPUTY MINISTER IN THE 92 are given below -
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(b) and (c). Steel plants are likely to IMPLEMENTATION be pleased to state: 

Import about seven million lonnes of 

metallurgical grade cocking coal. Purchase 

price of coal is negotiated by the steel plants 
with the overseas suppliers. 

(d) Some of the steps bemg taken 10 

augment indigenous availability of C' kmg 
coal, inter-alia, include"-

i) 

ii) 

iii) 

iv) 

v) 

increase In raw coking coal 
availability by reorganising eXISting 
mines and development of new 
mines; 

restoration of coking coal sources 
which were delinked in 1984-85 
fromwasheries on account of quality 
consideration; 

commissioning of two new 
washeries, one each at Madhuband 
& Kedla for Increasing the existing 
washing capacity; 

modification of the existing coking 
coal washeries by implementation 
of recommendations of the Altekar 
Committee to improve the capacrty 
utilisation as well as the quality 01 
washed cocking coal; 

cocking coal mines Meghalaya & 
Asssn are being identified to make 
available increased quantities of 
low ash coking coal. 

With implementation of these steps, the 
import of cocking coal by the steel plants is 
likely to come down progressively. 

[ Translation) 

Constitution of of Authority to Clean 
Rivers 

4445. SHRI ANAND AHIRWAR: Will the 
Ministerof PLANNING AND PROGRAMME 

(a) whether the Environment and Forest 

Ministryhas sent anydraft plan to the Planning 
Commission for constitution an Authority in 

order to clean the rivers; 

(b) if so, the details thereof; 

(c) the action taken/proposed to be 
faken thereon? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCE (SHRISUKHRAM): (a)to(c). The 
Ministry of Environment and Forest has 
prepared an approach document to 
undertake pollution abatement works on the 
most polluted stretches of some of the major 
nvers In the country. The matter is under 
examination. 

[English) 

Investment for Industrial Sector of 
Punjab 

4446. SHRI KAMAL CHAUDHARY: Will 
the Minister 01 PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(al whether the Union Government 
propose to Increase the amount of Central 
capital investment for industrial sector of 
Punjab during Eighth Five Year Plan; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
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OF NON-CONVENTIONAL ENERGY Committee meetings the administrative 
SOURCE (SHRI SUKH RAM): (a) and (b). MinistrylManagement concerned and not 
The Government have allocated two theworkers'uOlonweresupposedtoprovide 
Industrial Growth Centres-one each at the trade unions data on sick units. So far 
Bhatinda in the Bhatinda DistrICt and at IDPl & NTC management have furnished 
Pathankot in GUrdaspur DistrICt In the State the data in sick units to the Min istry of labour 
of Punjab for promoting industrialisallon ot which have been passed on to all the trade 
the backward areas of the Punjab. As perthe union organisations who are members otthe 
approved financial pattern, out of the total Industrial Tripartite Committees. 
investment of Rs. 30 crores for each Growth 
Centre, the Central Govemment's share as 
equity would be Rs. 10 crores. 

(c) Does not arise. 

Revival of Sick UnHs 

4447. SHRI BASUDEB ACHARIA: Will 
the Minister of LABOUR be pleased to state: 

(a) whether the workers union of the 
chronically sick industrial units have furnished 
the relevant documents to the Union 
Government as directed by the tnpartite 
committee; 

(b) if so, the details thereof, unit-wise; 
and 

(c) if not, the action proposed to be 
taken against the management of these 
units who have not furnished these 
documents? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). As per 
the decision taken in the Industrial Tripartite 

(c) Does not arise. 

New Industries in Assam 

4448. SHRI PROBEN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Union Government have 
received any proposals from the Govemment 
of Assam for setting up of new Industries in 
the State dUring each of the last three years; 
and 

(b) if so, the details thereof and the 
quantum of assistance given by the Union 
Govemmentdunng 1990-91 and 1991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT ) 
(SHRIMATI KRISHNAN SAHI): (a) and (b). 
The table below indicates the year-wise 
break-up of No. of applications received 
from the State Public Sector Undertakings! 
State Industrial Development Corporation 
during the last three years for setting up 
industries 10 Assam and their disposal 
position. 
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The Planing Commission provides 
Central Assistance to the States in the form 
of block loans and grants to finance their 
Annual Plans which includes allocation for 
industries. 

[ Translation] 

Development of Small Sector 

4449. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Union Government have 
proposed a fourfold Increase In the allocation 
for the development of small scale industries 
in the Eighth Five Tear Plan penod; and 

. (b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE ;:~DUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (PROF. 
P.J. KURIEN): (a) and (b). The tentative 
outlayforSmall Scale Industnes during Eighth 
Five Year Plan is 01 the order 01 Rs. 2812. 14 
crores for Centre and State/UTs. 

, [English] 

Radiation Threat In Lucknow Colony 

4450. SHRI SHRA VAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether attention of the Government 
has been drawn to the report appearing in 
the Pioneering dated May 15, 1992 regarding 
Radiation Threat in Lucknow Colony; and 

(b) if so, the considered view of the 
Government thereto indicating the 
assessment of hazard presented by effluents 
and other material used in the processes? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF''''STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
and (b). Yes, Sir. Bhabha Atomic Research 
Centre has examined the deSign and 
procedures of the work being conducted at 
Uttar Pradesh, Ground Water Department, 
Aliganj, Lucknow. It has been established 
that there is no hazard to the workers or to 
the public due to the radioactive Tritium 
Oxide used in the processes or due to 
effluents. 

Engagement of Staff Through 
Contractors 

4451. SHRI NAWAL KISHORE RAI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government had issued 
instructions to public sector units not to 
engage statl through private contractors and 
agencies; 

(b) whether these instructions have been 
followed by NDDB; and 

(c) if not, the details thereof and the 
action taken in the matter. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AN~DEPAR™ENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) The employment of 
contract labour is governed by the Contract 
Labour (Regulation & Abolition) Act, 1970. 
The Public Sector Undertakings have been 
advised that contract labour should not 
normally be appOinted on Jobs of a perennial 
nature and the causal workers also should 
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not be appointed on jobs which are of a (e) whether fishermen of Konkan region 
permanent nature. of Maharashtra are also the beneficiaries of 

this technology; 
(b) and (C). The National Dairy 

Development Board (NDDB) is not a Public 
Sector Undertaking. However, they do award 
contracts for security, mess, maintenance 
etc. to licensed contractors as such jobs are 
not incidental to or do not form part of the 
organisational objectives., In all such cases 
procedures laid down by law are followed 

, scrupulously. 

IRDP Benefits to Youth 

4452. SHRI JITENDRA NATH DAS: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have any 
proposal to increase the percentage of 
Integrated Rural Development Programme 
benefits to the youth trained under Training 
for Rural Youth for Self Employment: and 

(b) if so, the details thereto 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) No, Sir. 

(b) Question does not arise. 

Satellite Technology for Fishermen 

4453. SHRI SUDHIR SAWANT: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Satellite imagery is being 
utilised to assist fishermen; 

(b) if is, the details of methodology 
adopted to inform the fishermen; 

(c) whether such practice has yielded 
any positive results; 

(d) if so, the details thereof; 

(f) the areas where such scheme is 
being implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
Yes Sir. 

(b) Data from meteorological satellite is 
used to generate sea surface temperature 
,maps indicating features such as thermal 
fronts, sgyres. eddies, currents, circulation 
patterns, upwelling zones etc. which are 
indicative of fishery potential zones. Based 
on this information, twice a week. charts are 
prepared indicating potential fisheries zones 
and sent to fisheries departments and 
fisheries association/unions of respective 
maritime States. The dissemination of these 
charts to the State fisheries departments 
and fishermen associations/union is done 
through Telexltelegramltelephone and FAX, 
wherever such facilities are available and 
through Newspaper media all All India RadiO 
bulletins. 

(c) Yes Sir. 

(d). The feedback received from different 
States indicate that there is increased fish 
catch 20 to 30 % more than the normal catch 
in the notified areas. 

(e) Yes, Sir. 

(f) Does not arise. 

(g) The scheme is being implemented 
for all the maritime States including Andaman 
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Nicobar and lakshadweep Islands. 

[ Translation] 

Central Food Technology Research 
Institute 

4454. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
open branches of Central Food Technology 
Research Institute in some States; 

(b) if so, the locations thereof, State­
wise; 

(c) the time by which this proposal is 
likely to be finalised: and 

(d) the amount required by the 
Governmentfor opening of these branches? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT (SHRI 
RANGARAJAN KUMARAMANGAlAM): (a) 
NO,Sir. 

(b) to (d). Do not arise. 

Statement Correcting Reply to Lok 
Sabha u.s.a. No. 148 on 8th July 1992 RE. 
1992-93 As Plan Holiday" 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): In answer 
to part (a) of Unstarred Question No. 148 
answered on 8th July, the following was 
stated: 

• The public sector plan outlay for 
192·93 is Rs. 79, 698 crores as 
compared to the plan outlay of Rs. 
71,074 crores for 1991-92". 

The corrected part (c) of the reply will 
now be read as: 

• (c) The public sector plan outlay 
for 1992-93 is Rs. 80,772 crores as 
compared to the plan outlay of Rs. 
71,076 crores for 1991-92" 

Annual Plan Document for 1992-93 has 
not yet been prepared. Based on the data 
available at that stage, an outlay of Rs. 
79,698 crores for Annual Plan 1992-93 was 
indicated in the Eighth Plan Document 
submitted to NDC in May, 1992. The same 
outlay figure was given in reply to Unstarred 
Question No. 148. 

The latest State-wise data on Annual 
Plan 1992-93 was complied In conneection 
wiht Lok Sabha Unsl1arredQuestion No. 160 
answered on 8th July, 1992. Theretore the 
outlay figure of Rs. 79, 698 for 1992-93 
based on the NDC Document prepared earlier 
needs to be updated to Rs. 80,772 crores. 

Thedelay occurred as the error came to 
notice recently. The inconvenience caused 
to the Lok Sabha is regretted. 

12.00 hrs. 

RE STRIKE BY JOURNALISTS 

(Interruptions) 

[ Translation] 

MR. SPEAKER: You need not be 
reminded of II every day. Everyone of you 
should speak one by one. 

Shn Ram Vilas Pas wan 
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SHRI RAM VILAS PASWAN (Rosera) IS that despite the recommendations made 

Mr, SpeaKer, Sir I am sorry to say that today by the Bachawat Committee In ItS report for 

no newspaper has appeared Yesterday, we the Journalists, their problems have been 

raised the maHer In the House that owners of overlooked, That IS why Journalists, where 

newspapers are not Implementing the on stnke yesterday and today no newspaper 

recommendatIOns Yesterday all the has appeared The security-scam was 

JOUrnalists In our country were on strike discussed In the House, and the hon Minister 
throughout the day Their demand IS that gave reply to It but this Issue has not been 
atterthewage board that constituted In 1980 mentioned anywhere The Journalists, 

anotherwage boaawasduetobeconstltuted problems are a senous matter and they are 

In 1990 as It IS constituted alter every 10 being neglected, The Government should 

years, but It could not The recommendations take Its deCISion In this regard as early as 
'TIade by the wage board constituted In 1980 pOSSible Thelrdemand IS forthe constitution 
were Implemented In 1990 by us But this of a permanent wage-board The 

Governmentdld not Irrlplement the Bachawat Government should take a deCISion In this 
Repon als.o During our party s rule we has regard and make an announcement ot the 
sent the Attoney General to court and we deCISion here and solve their problem 

won the case In the court, yet the Government 

IS failing In Implementing the 

recommendations The Central Government 
may say that the power of monitoring or 
Implementing the recommendations vests In 

the State Government, but the tact IS that the 

power of monitoring vests In the Central 
Government under the Ministry of Labour 
There'ore I want te request the Government 

that It IS their demand that a permanent 
wage- board should be constituted so that 

the rise In inflation and price rise can be 

linked With the Issue Yesterday all were on 

stnke, be they agencies or Journalists 
Consequently, the Important reporting of the 

proceedings of Parliament on security-scam 
yesterday could not be done Shrl Ghulam 

Nabl Azad IS sitting here Yesterday he had 

given an assurance In the House that he 

would covey to the Government the feelings 
of the House I understand that thiS IS qUite 

an Important Issue The Government should 

take deCISion on rt at once so thatlhe condition 

of working Journalists can be Improved and 
such a Situation may not take place In future 

Therefore, I request the Government to 
think over It seriously and make a statement 

In tne House 

DR LAXMINARAYAN PANDEY 

(Mdnds1J' Mr Speaker Sir my submiSSIO[1 

SHRI RAM NAIK ( Bombay North) Mr 

Speaker, Sir, I am hungry since morning and 
I suppose other hon Members of the House 
would be also hungry because I did not get 
newspaper to read There IS an urge tor 

reading newspapers dally 

MR SPEAKER PhYSical urge? 

SHRI RAM NAIK It IS Intellectual urge 

I had no work do for an hour or one-and-a-

half hour In the morning today and I think all 

of us might have become indisposed In the 
morning today I received 20-25 phone calls 

which enquired about the proceedings In the 

House yesterday They asked whether 
somebody has resigned or not? In thiS 

connection I told them that Finance Minister 

has not reslgned but they might read It the 

next day They asKed what tney read the 

next day, etc My submiSSion IS that thiS IS 
genuine demand of Journalists and a Wage 

Board must be constituted forthWith forthem 
At the same time, there must be some 

mechanism With regard to their otherdemano 
by which the Ir demand for dearness allowance 

and other demands are met automatically 

When the matter IS raised here and there IS 

such talk In the House, the Government_may 
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Invite them for negotiations and take a MR. SPEAKER No, Mr Achana, NOT 
decISion. At least the Government clarify rts like this It IS trespassing another area, Shn 
role In connection wrth the matter raised Bansal ,may speak now 
yesterday, this IS my demand 

[EnglIsh] 

SHRI RAMESH CHENNITHALA 
{Kottayam) Mr Speaker, Sir, This IS a very 
senous Issue We are all concemed about 
this Yesterday the working Journalists went 
on stnke Today we are not able to read the 
newspapers. I requests the Government to 
take urgent measures so thatthelr problems 
can be solved 

These working Journalists through their 
union has been raising the Issue about the 
report of Bachawat committee and for new 
wage board, for qUite a number of months 
ThiS IS not a new Issue But unfortunately the 
Government has not taken any senous view 
on thiS I request the Government to take 
urgent measures In thiS regard so that the 
Journalists can be heard and thiS problem 
can be settled Without any further delay 
Thank you 

SHRI BASUDEB ACHARIA (Bankura) 
Sir, I support the demand made by other 
hon Members Yesterday also we spoke 
supporting the demands of the working 
jOursalists Yesterday Shn Ghulam Nabl Azad 
assured thiS House that he Will convey the 
feelings of the entire House to the 
Government We now demand that the 
Government should come out With a 
statement Almost all the newspapers that 
are published from Deihl are not published 
today The Government should come out 
With a statement saying that the award Will ' 
be Implementea 

There IS another matter on which I gave 
nolice yesterday also and today also I gave 
a SimIlar notIce, Shnmatl Geeta Mukherjee 
has also gIven a notice It IS regarding the 
BengalPottenes 

(InterruptIons) 

{TranslatIOn] 

SHRI MADAN LAL KHURANA (South 
Deihl) All are agreed, please convey the 
feelings of the hon Members to the 
Government· 

[English] 

SHRI PAWAN KUMAR BANSAL 
(Chandlgarh) Mr SpeaKer, SIr, haVing have 
to begin a day Without the morning 
newspapers, makes you teel that you have 
missed the morning and that the day IS not 
well begun It IS a senous matter, I say that 
when these lournallsts " both working and 
non·worklng 'resorted to stnke, they have 
be~n pushed to the wall It IS only a token 
stnke that they had called lor yesterday, for 
one day only We know the result of It 

Without taking more time, I would JOin 
other han Members 01 thiS House In urging 
the Government to take Immediate steps In 
thiS regard Something must be done today 
only The representatives of the vanous 
unions must be called and a way must been 
found out to their satlsfacllon so that the 
people are not depnved of their newspapers 
Thank you 

SHRI RABI RAY (Kendrapada) Mr 
Speaker Sir, Shn Ram Vilas Pas wan raised 
a question yesteraay to which Shn Ghulam 
Nabl Azad had given a reply The non 
publication 01 all the newspapers IS a 
slgnlflcants happening about which the 
Government knew Since both Shn Panja 
andShn Sangmaare sitting here, Iwouldlike 
to say through you that It IS a SIgnifIcant 
nappenlng and to relations between the 
press and the M Ps IS well·known to you 
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Therefore, I would like to request both the 
hon. Ministers through you that they should 
have responded to it before we rose because 
they know about it. Shri Ghulam Nabi Azad 
replied yesterday. So, I would like them to 
give reply immediately. All the newspapers 
did not appear and all the hon. members of 
Parliament were deprived of newspapers. 
Therefore,lwould like both the hon. Ministers 
to give a reply instantly. 

[English) 

SHRI BASUDEB ACHARIA: Can you 
not make a statement? (Interruptions) 

SHRIA. CHARLES (Trivandrum): Sir, in 
fact today is one ofthe saddest day. Everyday 
our moming routine starts with a cup of tea 
and a newspaper. In Kerala, even the ordinary 
rickshaw-walla starts his day with a 
newspaper. but today, we have been deprive 
of it. The demands of the journalists are very 
reasonable. So, I would u.rge upon the hon. 
Minister to come forward with a bold 
statement for constituting a wage board to 
meet their demands so that not only the 
Members of Parliament, but the common 
people in the whole country will have the 
privilege of getting the news everyday in the 
morning. So,I supportthelrdemands.lthink, 
the whole House is unanimous on this 
issue. (Interruptions) 

[Translation) 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Speaker, Sir, I am also a 
journalist and do the editing work. 
(Interruptions) 

Honorable, Sir, i feel that this is a very 
difficult work. That is why, the Government 
should accept the Bhachavat Committee 
report immediately and if this report is not 
accepted then I understand that at present 
there has been a strike for one day only but 

now we shall unitedly work for giving it a 
shape of a movement. Therefore, you should 
immediately take acti!)n and give a reply in 
the House just now, My suomission is only 
that you should accept their demands. 

[English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): Mr. Speaker, Sir, I 
must inform the House that the hon. Minister 
for Parliamentary Affairs, to his credit. did 
bring to my notice the sentiments expressed 
by the hon. Members yesterday. There are 
four matters pending In connection With the 
working journalists, First IS the pension 
schemd for the working Journalists: second 
IS the effective Implementation of the 
Bachawat Award: third is the constitution of 
the new wage board and the fourth IS the 
matter relating to allowances liKe medical 
allowance, LTC, etc. 

Some time ago, I have promised it on 
the floorofto other House thall will convene 
the meeting of the representatives of the 
working journalists' union to discus all these 
four mattes. Accordingly, I have convened 
the first meeting of the representatives of the 
union of the working journalists some time 
ago, where we have been able to resolve the 
issue of pension scheme which has been 
worked out by to Government and it has 
been accepted by the working journalists. I 
am very happy about that. I can assure thiS 
House and the working joumalists who are 
all my friends that as far as other three 
matters are concerned, I will immediately 
convene a meeting of the working journalists, 
I will also have to call a meeting of the 
management as far 'as the newspapers are 
concerned. My assurance is that I will try to 
resolve this issue. My Government has got 
an open mind on all these issues and I will 
convene a meeting very soon. (Interruptions) 
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(Translation] all and the workers of this factory whose 

SHRI MADAN LAL KHURANA (South 
Delhi): They have done nothing even after 
being given notice of strike. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, as far as Bhachavat Committee 
is concerned, we had dealt with it in our time. 
Mr. Speaker, Sir, no owner of any paper 
would like to implement this, till you do not 
take action against them. 

SHRISURYANARAYANYADAV:When 
, you should get it done fast. 

MR. SPEAKER: When you are 
mentioning about the owner also then, you 
can get it done fast. (Interruptions) 

SHRISURYANARAYANYADAV: lam 
not the owner. (Interruptions) 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Speaker, Sir, I want to raise 
tthe vexed question of the workers of the 
Bengal Potteries Limited, on behalf of all 
ttrade unions and also the Officers ' 
Association. Our workers are on' dharna' in 
the Boat Club from yesterday. They have a 
very sad experience, because that ffactory 
was on the point of nationalisation, but then 
it was dee notified. 

The wages are being paid by the 
Government due to the assurance given on 
the floor of the House but no working capital 
was given. After, that, Tatas Consultative 
Committee gave a viability report. Even, 
then, when last year we met Prof. P.J. 
Khurien, all of us from West Bengal from all 
Parties, he said then that another inquiry is 
to be held. I heard from Shrimati Krishna 
Sahi that these inquiry reports have reached 
yesterday, If that is so, we would very much 
like that this should be settled once and for 

products are a pride of India should not be 
laid down, nor this factory should be laid 
down by the Government of India. 

MR. SPEAKER: Mr. Mohan Singh also 
wants to say something on this point. 

SHRI MOHAN SINGH (Deoria): It is on 
a different aspect. 

MR. SPEAKER: If it is on a different 
aspect then I Will call you later. 

SHRI BASUDEB ACHARIA (Bankura) 
On this I have given a notice yesterday. 
Today also, I gave a notice, We raised this 
issue a number of times. 

MR. SPEAKER: You are standing up 
two times 

SHRI BASUDEB ACHARIA: About the 
problems of Bengal Potteries, the premier 
industry of West Bengal, I have to say that 
this unit was taken over by the Government 
and suddenly in 1986. it was denotified. 
(Interruptions) 

[ Translation] 

MR. SPEAKER: I have not given you 
permiSSion. you are speaking without my 
permission. (Interruptions) 

[English] 

MR. SPEAKER: I will call you later. 

SHRI BASUDEB ACHARIA: Then the 
union went to court. Comrade Shri Somnath 
Chatterjee is fighting in the High Court ana 
since 1986, it is hanging. We have been 
demanding in every Session and all the trade 
unions are jointly fighting forthe revival olthe 
unit and for nationalisation of the unit. Tata 
Consultancy Services gave a report in 1986 
and they suggested that, with an investment 
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of Rs. 15 crores, that unit can be revived, Hazaribagh with railway line from the time 01- 11

Since 1986, no action was taken by the the, first Prime Minister the late Pandit. ~ :.
Central Government and. the Central JawaharLal Nehru to the late Indira Gqndhi.
Government, on the other hand, denotiffied Rajiv Gandhi and the then railway Minister
the unit. Now the Central Government has the late Shri Jagjivan Ram. the late Shri
paid Rs. 115 crores to meet the salary bills of Kedar Pandey and the late Lalit Narayan
four thousand employees Mishra but it has not been linked till today.'

We 'demand that the CfH' ra-
Government should take immediate '::(;' ,s t:'
revive the unit and the Bengal F:~~(:\.J'~·~>

. should be nationalised by spendir.r; Ft; ,:.
crores and the Iiabilittes of the unit s''').;k~t:e

" written off: Ur.less the liab.ln ,eo ;,:,'.f w!,tkm
off. that unit cannot be revive ,!

So. it isthe demand of the entire House
that Bengal Potteries which is avery Important
unit of our State should be revived and it
should be nationalised,

[ Translation]

SHRI AYUB KHAN (Jhunjhunu): Mr.
SpeaKer, Sir,l hail from Ralastba». .Jhunjhunu
isone of its oistr:c: There''IS--='tempte nj k·,'ni',~ .;:)U ",) I , •.••••.• I "_.4 ••.•.• I, "":,, •• u ...

Sati in Jhunjhhnu where on 28th August
every year a festival is organised. Through
you, I would like to point out to the
Government that lakhs of people go to attend,
that festival. Arrangements should be made
for running special trains and buses for the
people who go there to attend that festival
and medical aid should also be prcvided to
them. Thank you.

SHRIBHUBANESHWAR PRASAD
MEHTA (Hazaribagh): Mr. Speaker, Sir,
Hazaribagh city of Bihar which is also the
headquarters of the northern Chhota Nagpur
Division, has not been linked by railway line ~
till today. Mineral and forest wealth are in
abundance In Hazaribagh district and the
State and the Centra! Government earn
billions of rupees as revenue. The British
Governor also made a recommendation to
link Hazartibagh city by railway line. Many
assurances have been given to link

it was said in reply to my question and
leI!w's. that this scheme is to economically
I,;i~:)lti.which is a misstatement of facts.
NjiJ)\'! percent of the coal mines of C.C.L.'
Corncanv of Coal India Limited are in', . ,
H.:lz;:mb.lgb wnere rrore than two croros
to f',ne:; of coal is prooucec. Besides that new,
coalfields are being identified, Roadtransport
is used to transport other minerals and torest :
wealth worth billions of rupees every year.
Hazaribagh District Headquarters is very
important from the point of view of tourism
also. Tourists come every month in thousands'
to see the religious places and areas of
natural beauty of this place, In such
circumstances calling it unprofitable ismerely
an excuse for not including it in the 8th plan.
Lot of resentment is Oiel..,llinq in :r,c; minds •

'.. I ••...•

of the people of Hazaribagh, Giridih. Chatra '
and Northern Chota Nagpur. That is why, In
October 1992, people decided to imposed
an economic' blockade Gran Chord line',
through the Hazaribagh railway Sangarsh ,
Samiti. Even otherwise, this regions falls in
Jhar'r<handwhich has always been neglected,
Therefore. I request the Government to '
include it in the Eighty five Year Plan and link, i
Hazaribagh by a railway line.

SHRI CHHEDI PASWAN (Sasaram):
Mr. Speaker, Sir, when Indian sportsmen get
Gold. Silver and Bronze medals in the games
held in foreign countries we express our
happiness in the House. But it is a matter of
great distress that Indian sportsmen have
not been able to Winany medal in Barcelona
Olympics, We feel ashamed. when we do not
find the name of our country in the medallist.
The main reason behind this is the wrong
procedure of selection of players. The officials
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appOinted for this purpose of not possess 
any knowledge of sports Very little provIsion 
has been made for the sports In the budget 

Through you I demand from the Government 
to enhance the provIsion In the budget of this 
purpose and clear spons policy may please 
be chalked out so that our country may also 
get prominence In the field of sports 

I would like to say one more thing that 

you do not give adequate time to speak to us 
because we are back benchers You should 

also pay attention towards the back benchers 
You gave me chance to speak only when I 
came forward Everyday we see In the zero 
hour that you call only those people who 
Keep speaking throuqhout the day 
(InterruptIOns) 

[English) 

MR SPEAKER NCN I take strong 
objection to what you are saying You do not 
r<nowthe Parliamentary practice IWIII request 
'he Whip of the Party to take up thiS malte' 
With thiS Member 

( Interrupttons) 

MR SPEAKER I am not speaking You 
are speaKing here 

(InterruptIOns) 

[ Translation] 

SHRI VIRENDRA SINGH (Mlrzapur) 
Mr Speaker Sir In OlympiC Games II was 

not merely a defeat of the country but It was 
a shameful defeat also Earlier also I have 
pOinted out to the House regarding thiS 
shameful defeat that selection of players for 
OlympIC Games IS done partially and 
dishonestly The main reason for thiS IS that 
the persons who have been made offiCials to 
select players at the nallonal and State level 

are the persons Whoa have stake In politiCS 
They had nothing to do With games In their 

hfe times, for example Shn V C Shukla has 

• en appOinted as an offiCial of the OlympICS 
ASSOCiation I know he had nothing to do With 
games throughout hiS liff' In Uttar Pradesh 
pandlt Lokpatl Tnpathl has oeen appOinted 
as an offiCial of the OlympiC ASSOCiation He 

too has nothing to do With qames I sucn 
persons are made the orflclals of the OlympICS 
been ASSOCiatIOn and there are such off IClalS 
for the selection there then I can say 10 

confidently that they had n.ever got an 
opportunity 10 play In a IOl,rnarnent In thelf 

Ii e You had displayed YOvf generosity to be 
kind enough to hold dScuSSion on tnls ISSUE: 
In thiS House I Wdnt 10 requesl the 
Government to mJKe a s'atement as to why 
India IS faCing such a shamelul deteat It wa" 
nOI only In the Barcelona OlympiCS OUI also 
In all Asoad and Common wea 'f] Games 
(Interruptions) They go there ana a replV 1<; 

made that players suflered f'orlthls son or 
that sort of disease There IS no dearth a 
players In India They shotlld be selected 
properly They srauld be selected fight form 
the Village level I car say It confidently that 
If It IS done India WI I never lace defeat In 
OlympICS The coaches who Imparted 
training to players lor Barcelona OlympICS 
did not go there 

[English] 

MR SPEAKER That IS not gOing on 
record (Interruptions) 

[ Translation] 

SHRI VIRENDRA SINGH I am sorry to 

say that In spite of the large population of our 
country we taced a snameful deteat there 
(InterruptIOns) 

[English) 

AN HON MEMBER He IS telling d 

fact (Interruptions I 

MR SPEAKER You nave to do 11 



607 Re. Strike by Journalists 

according to the rules. 

AUGUST 5, 1992 Re. Strike by Journalists 608 

( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Will you allow a discussion on the dismal 
performance at Olympics. (Interruptions) 

MR. SPEAKER: It is all right. You have 
seen how the Members react. You should 
understand that there are other Members 
also having other points to make. 

( Interruptions) 

SHRI BASUDEB ACHARIA: Are you 
allowing a discussion on th is? (Interruptions) 

MR. SPEAKER: Please sit down 

(Interruptions) 

[Translation] 

SHRI VIRENDRA SINGH: The image of 
the nation has been tarnished which is not a 
trivial thing. There should be a discussion in 
the House as to why did India face a shameful 
defeat in Olympics. Even today there is no 
dearth of good players in the country. We 
have better players than any other Olympic 
players. Bun the officials of the Olympics 
Association do not select them impartially. 
Therefore, this issue should be discussed. 
The Government should make a statement 
in this regard. 

SHRI TEJ NARAYAN SINGH (Buxar): 
There IS drought In Bihar. There was no 
sufficient rain there to sow kharif or paddy 
crops. There is not even electricity there. On 
account of this the farmers are facing great 
hardships, they cannot do farming. The 
labaourers are also facing great hardships. 
The farmers, however, get food, but the 
labourers do not get food because they are 
jobless now. Forthree months in any season, 
the labourers used to engage themselves in 

cultivation, but today the Govemment has 
made no arrangements for all of those 
labourers in Bihar. The Sone Canal 
constructed by the British rulers has dried 
up. It has no waterin it. It has caused trouble 
to farmers ot 8 districts. They could not grow 
paddy crops. On account of it, all the labourers 
are jobless, Therefore, I demand from the 
Government of India that in order to provide 
them work every day for their survival, it 
should chalk out a scheme so that the 
labourers might get employment at least for 
three or four months and they may get food 
for work. Althe same time I demand from the 
Government of India to provide rations, oil, 
pulses, rice etc. through Public Distribution 
System to the poor people. These shops are 
run by the people who have access to high 
ups. They get rations from these shops very 
easily, but the people like Harijans, who live 
below the poverty line, do not get their 
rations. Therefore, the Government should 
make arrangement for this. 

[English] 

MR. SPEAKER: I can do it one after the 
other. Let the Members understand this. 
( Interruptions) 

[ Translation] 

SHRI CHINMAYANAND SWAMI 
(Badaun): Thousands of people ofthecountry 
are stranded in Jammu and Kashmir on the 
way to their pilgrimage to Shri Amarnathjee. 
They are not finding any definite path. I want 
to say that this pilgrimage is traditional and its 
starting point in Sri nagar has been the 
'Dashnami Akhada ' for thousand of years. 
After the worship of Holy Mace was over, 
pilgrimage ~tarted pilgrimages. In ten days 
they reached the holy cave of Amaranth. 
There were ten' padavas' (halts) on the way 
and they were worshipped as the. ten points 
of knowledge. After worshiping in the 
Shankaracharya temple, people used to walk 
on foot via Brijbihara. People used to come 
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from all States like Kamataka, Kerala and 
Madras etc. and joined the pilgrimage under 
the leadership of sadhus. This thousand 
year old pilgrimage continued during the 
tenure of the then Jammu and Kashmir 
Govemor. His excellency, Shri Jag Mohan 
also. There was the trouble also at that time, 
but on the pretext of security risk, attempt is 
being made to discounting the pilgrimage. 
This year the saints had raised this point in 
Uliain Kumbh anddemandedthallheJammu 
and Kashmir Government allow them to 
perform pilgrimage on the traditional route. 
On the 30th, I met the han. Minister of Home 
Affairs and requested him to allow the 
pilgrimage to be performed on the traditional 
route and place of worship of the Holy Mace 
must be the Dashnami Akhade in Srinagar. 
The hon. Minister of Home Affairs assured 
us to get the pilgnmage performed on there 
traditional route as also according to rituals, 
no matter if all pilgrims are not Included In this 
pilgnmage. Some people will be provided 
security. The speCial advisortp the Governor 
of that State also made an agreement with 
the holy men of the Yatra Samiti to the effect 
that they would make arrangement for starting 
the Amarnath Yatra with the Holy Mace from 
Dashami Akhada in Srinagar, but 
unfortunately all these arrangements for the 
pilgrimage were cancelled at the eleventh 
hour and an effort was made to take Sadhus 
direct to Jammu from Chandanbadi and the 
traditional route was changed. Thousands of 
pilgrims are stranded there. Theydon't know 
where to go. The sadhus, who were walking 
on foot on the traditional route from Jammu, 
were stopped at the Nagouta Check Post 
and they sat on dharna there, then they were 
transported to Ramban on 70 trucks. After 
that place, where did they go, is not known. 
All are going astray. I want to know from the 
Government as to what has it done for the 
security of those pilgrims. Why is it not 
allowing them to go on the traditional route. 
In the name of security, why our rights to 
religion are being violated? This is our 
Fundamental Right and we want the 

restoration that our Fundamental Rights 
should be safeguarded. Orthe Government 
should admit that its rule has ceased to 
continue in Kashmir and it has totally come 
to an end there. If it admits that it has its rule 
in Kashmir, then our rights to religion should 
be safeguarded. The Holy Mace should be 
worshipped traditional and the pilgrimage 
should be started from that every point and 
on that very route and all the pilgrims who 
have been allowed to go, should be provided 
security and other facilities so that they may 
have a sight in the Amarnath cave on the day 
of the Raksha Bandhan. 

Mr. Speaker, Sir, I would like to say one 
thing more that this pilgirmage IS a unique 
symbol of the Hindu-Muslim unity as the 
money which is offered there, IS dlstrrbuted 
among the Hindus and the Muslims. The 
deity is worshipped by both the communities 
so it is not a pilgrimage to disrupt communal 
harmony, rather it is a pilgrimage to bring 
about communal harmony. It is the 
responsibility of the Government to ensure 
its success. Out sentiments should not be 
hurt in the name of security. We have deep 
auguish and With thiS auguish we requestthe 
Government to ensure the traditional route 
to the pilgrimage and provide security to the 
pllgnms. 

SHRI LAL. K. ADV ANI (Gandhi Nagar): 
Mr. Speaker, Sir, presently the Minister of 
Parliamentary Affairs representing the 
Govemment is setting here. He also hails 
from Jammu and Kashmir and so he very 
well knows the importance of Amamath 
Yatra. 

Mr. Speaker, Sir, Amarnath Yatra IS the 
most important pilgrrmage of India. I 
remember all this happened when It was the 
Govemment headed by V.P. Singh and Shrr 
Jagmohan was the Governor of J & K. ThiS 
Yatra should not be stopped at any cost. 
Arrangement should be made for thiS 
purpose. I would urge that the Government 
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should make a statement follcwlng Shn 
Chmmayanand s statement Security 
arrangements should be made forthose who 
have gone on Yatra and this Amarnath yatra 
should be properly gone on With holy rnace 
It IS an as honorable act to nation QUite similar 
to hOlsllng of national flag there I Wish that 
Amaranth yatra should continue smoothly 
every year It IS a matter of national prestige 
tor us So I urge the Government 10 make a 
statement 

SHRI NIT ISH KUMAR (Barh) Mr 
Speaker Sir I personally feel that the 
question raised by Shn Chlnmayanand and 
supported by the Leader 01 the Opposition 
Shn Advanl IS a questIOn of fundamental 
nghts According to our Constitutional every 
citizen has a nght to follow any religion or 
system 01 worship because India IS a secular 
country Any man practising any religion 
should have full right to worship andto go on 
a pilgrimage I feel Pilgrimage to Amaranth IS 
an old and traditional yatra so It should not 
be disturbed In any case ardtheGovernment 
should ensure that the fltty crores of the 
people IS not disturbed I do not associate 
myself With thiS Issue If It has been raised 
With any political motive But It IS a Question 
of an indiVidual s liberty and tradition It 
should be followed It they want to go through 
!he oldtradrtlonal way they Should be allowed 
and Government should make a clearcut 
statement If there IS any danger from the 
securrty pOint of view The Government should 
also prOVide proper security so that It IS felt 
that India IS a secular country In the real 
sense and It gLoarantee~ the religions freedom 
to all (Interruptions) 

SHRI MADAN LAL KHURANA (South 

Deihl) Mr Speak Sir the Government should 
either make a statement or 

explain (Interruptions, 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRIGHULAM NABIAZAD) Mr 
Speaker, Sir, I agree With the leader of the 

opposition and hon Members that Amarnath 
yatra has been always welcome by Hindu 
and Muslims both not only' In Jammu and 
Kasmlr but also In entire India and espeCially 
In Kashmir I remember very well that when 
I was a student I got two chances to go there 
on toot With my Hlnpu fnends I also went 
there With Smt Indira Gandhi when I was 
Junior Minister In the Ministry of Information 
and Broadcasting (Interruptions) Even I am 
today ready to accompany you I fully respect 
your sentiments Under the Constitutional 
proVISions and out of Constitutional provIsions 
In our society Hindu MUSlims Sikh Chnstlan 
and Citizens ot all religiOUS have full freedom 
to follow their respective religions and 
Government IS responSible to prOVide securrty 
to them while gOing on the pilgrimage I will 
convey your sentiments and those of mine 10 

the State Government thinking to the 
Governor and hon Home Minister also I Will 
urge them to prOVide lull security 10 the 
traditional holy mace and the accompanying 
pllgnms so that the sentiments of the vIsitors 
whether they are Members of the House or 
common people may be honoured 

[English] 

SHRI KV THANGKABALU 
(Dharmapun) The Sri Lankan Navy offiCials 
are often apprehending our fishermen and 
the boats which are used by them for fishing 
are taken away Keeping them In the custody 
and torturing them IS a regular occurrence 
For the last so many years we have been 
demanding for a permanent senJement about 
thiS Issue 

On last Saturday about half a dozen 
mechanized boats and more than 20 
fishermen from Rameshwaram from Tamil 
Nadu were taken away by the Shrr Lankan 
Navy and they are torturing them at 
Thalalmannar 

Earlier the fishermen used to go on the 
sea for fishing at the night and come back In 
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the morning .. Now due to the Government's time. they went earlier in the day so that they
orders they are going in the morning and can return in the evening, the same day.
coming back in the evening. No fisherman of While the Srilankan Navy complain that the
Indian origin is going out of the way or going fishermen have crossed the territorial waters.
out of the territorial waters of India. But, to fish the foreign exchange earning prawns
inspite of the fact that they are not which are available in large numbers. the
contravening any law of the international fishermen stoutly denied this allegation, The
borders the Sri Lankan Navy are often coming families of the fishermen are not worried
into the Indian waters to take away our about the captured fishermen.
fishermen and are torturing them. This is a
very pathetic situation which is happening Though the 1974 agreement reached
. every now and then. between India and Srilanka provided for

fishing righ.ts, our fishermen are notable to
We have. been demanding that' the go near th~'Kachchath;vu for iishin9. This

Government Should solve this matter., The kind of atrocity of the Srilankan Government
20 and more fishermen who were taken should not be allowed to continue further in
away by them are not released so far inspite the interest of our fishermen. The Srilankan
of the repeated requests to the Government Government instead of honouring this
of India. The families of the fishermen are agreement, are often harassing and attacking
actually in trouble. They are telephoning us our fishermen. This atrocityshouldbe stopped
and requesting us tor their early release., I Iorthwnh. Therefore, the Chief Minister ot
urge upon the Government of India to talk to Tamilnadu has also been insisting since long
the Srilankan officials immediately to see that only solution to this problem is to get
that the boat as well as the fishermen return back Kachchathivu.
W::rl ~?iAty. Th.s i.:.; a veiY very serious issue
as regards Tarnilnaou and I. on behalf of the'
people of Tamilnadu, urge upon the Centra!

. Government to take immediate steps to~.I

c release them early. Thank you.

SHRI P G NARAYANAN
(Gobichettipalayam): Sir. ithas been reported
that about half a dozen mechanised boats
.with more than twenty fishermen from
Rameswaran were taken away by the
Srilankan Navy to Talaimannaron Saturday,
Inthis connection, the leader of the fishermen
community at Rameswaram had sent
telegrams to the Chief Ministerof Tamilnadu
to take up the matter with the Centre so that
the griev3:~ces of the fishermen are
redressed. Ear-Heralso, several fishermen
were taken away by the Srilankan Navy. This
is going on since long time.

Normally the fishermen used togo out
for sea, for fishing at night and return to the
shore in the small hours next day, But this

'. • • L '~'.

Theretore I urge u~fJ{l tne G~·\:3;;-,.~~n~
to immediate!y take matter With the
Srilankan Oovernrr >» '.,," e safe return of
the fishermen.

SHRIMATI MALlNI BHA ITACHARAYA
(Jadavpur) Sir, today there is a rally at the
Delhi Boat Club, of about400eminentcitizens
of Calcutta who have come to Delhi to press
the long-standing demands forthe civic and
municipal development of Calcutta.

Sir. much earlierwhen late RajivGandhi
was the Prime Minister, there was a
comprehensive plan for the all round
development of Calcutta including
improvement of roads, drainage system water
supply, lighting, transport, etc. Subsequently
this plan was also supported by the
recommendations of the Charles-Correa
Commission. The implementation of this
necessitated a sum of Rs. 1827 crares which
were not within the meagre resources of the
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State. Subsequently, the citizens of Calcutta 
came to Oelhi several times with this demand; 
the Mayor of Calcutta met the then Prime 
Minister Shri RajivGandhi; and subsequently 
ShtiV.P. Singh. But, so far nothing has come 
out of it. Therefore, today, the citizens of 
many different professions. 

MR. SPEAKER: Is this subject coming 
underthe State·wise list, or Concurrent list or 
the Union list? 

SHRIMATIMAUNI BHATTACHARAYA: 
One of the demands is that this should be 
declared as a city of national importance 
because Calcutta is not just a city of West 
Bengal. It seves the entire Eastern region. 
It is one of the most important industrial and 
cultural centres of India. That is why, today, 
the citizens of many different professions, 
many different political creeds have come 
together; they have already met the Prime 
Minister and the Vice-Chairman of the 
Planning Commission. I am glad that one of 
the Union Ministers Shri Ajit Panja was also 
with us and has supported our demands 
because he is also a representative of 
Calcutta. The demands that are being voiced 
are: Central financial assistance to the tune 
of Rs. 1,827 crores for all·round development 
of Calcutta, modernisation of Calcutta Port, 
completion of work of the Metro Railway, 
completion of the Circular Railway and 

,restoration of the importance of Calcutta 
Airport as an international airport. 

I want to draw the attention of the 
Government and the House to these 
demands made by the eminent citizens of 
Calcutta. I hope that without delay through 
allocatIOn in the Planning Commission, these 
resources will be made available to the city 
of Calcutta. 

[ Translation] 

SHRI MOHAN SINGH (Deoria): Mr. 
Speaker, Sir, through my notice I am giving 

a very sad news to the House. On the one 
hand on 9th August we are celebrating golden 
jubilee of Quit India Movement on the other 
hand one oftha greatestfighters and leaders 
of this movement Shri Achyut Patvardhan 
died this morning at Banaras. He has been 
on a visit to lucknow on 30th delivera lecture 
on Acharaya Narendra Dev. I urge you to 
convene a meeting of all the responsible 
leaders to pay homage in this House today 
or tomorrow, because he has contributed a 
lot in the freedom struggle of India. He was 
82 years old. That is all I wanted to inform 
you. 

MR. SP.EAKER: Please don't be hasty 
in the information which you have given. We 
don't want to take any action in hurry. We will 
do whatever is proper after collecting all 
information in this regard. 

SHRILAl. K. ADVANI: Mr. Speaker, 
Sir, I have also receive this information. 

MR. SPEAKER: We will assemble in 
the Central Hall on 8th August in connection 
with Quit India Movement of 1942. We will do 
whatever is proper. 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, I would like to draw your 
attention and that of the House towards a 
very tragic incident. I feel the people who are 
faCing problems, will not get justice if ,I speak 
them here. Whatever I will say will be 
insufficient to express their woes. 

Sir, for several days we have been 
discussing· kala-azar havoc in Bihar. 
According to my information about 30 districts 
of Bihar are under its grip, especially Vaishali, 
Godda, Samastipur, Muzaffarpur etc. are 
more affected. All the villages of Vaishali 
district are under the gnp of this disease. It is 
not merely a disease it has very dangerous 
social effect. In this district people are unable 
to marry their sons and daughters. All the 
poor people are migrating to other places 
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Mr. Speaker, Sir, Jamal Is a village 
where people seek loan of Rs. 30, 40, 50 
thousands for treatment but still they die, 
which leads them to a pitiable situation. A 
person named Zalim Singh sold his land for 
Rs. 52 thousand to spend money for 
treatment. He spent all the money. Now he 
says that he Is just like a corpse and believes 
that they are no more human beings. 

Mr. Speaker, Sir, the situation is so 
worse that small and marginal farmers are 
becoming land labourers because they are 
spending so huge amount of money on 
treatment. They are forced to sell their lands. 
They become bounded labourers. Mr. 
Speaker, Sir, the State Government alone 
can not control this situation. Sir, Bihar is the 
second largest state of India. About 2.5 lakh 
people are suffering from this disease. 

Mr. Speaker. Sir, we have come to know 
that the assistance provided by the Central 
Government in order to save people is not 
sufficient. Mr. Speaker, Sir, according to my 
information Dr. C.P. Thankur, Professor 
emeritus in medicine e opines that the poor 

, people are unable to do anything against this 
disease. The Government had made a 
mention of a medicine called Amphotericin -
B. H has to be imported, H is said that this 
medicine has no side-effect. Therefore, I 
would like to draw the attention of the 
Government to Kala azarwhich has taken an 
epidemic form. Its social effects are very 
disastrous. Due to it, people become more 
poorer. 

Therefore, I would like to request the 
Union Govemment to discuss the matter 
with the State Government and take steps to 
eradicate the disease. 

SHRI RAM VIALS PASWAN (Rosera): 
Mr. Speaker, Sir, for the first time I was 
elected to this house in 1977 and since I have 

been raising this Issue continuously -
(Interruptions). Atthattime Shri Raj Narayan 
used to be the HeaHh Minister. At my instance 
assistance had been taken from the W.H. O. 
After that no action has been taken in this 
regard whichever party came to power. I 
belong to the area about which Shri Rabi Ray 
has raised a question and it does not look 
nice to raise this issue time and again. If a 
member of a family is afflicted with this 
disease, the whole family falls its victim. H is 
as good as cancer. Expenditure per patient 
on the treatment of this disease comes 
approximately to Rs. 10,OOO/-to Rs. 12,000. 
Shri Ghulam Nabi Azad is present here. I 
have already met the Hon. Minister of Health 
several times. The Government of India 
should take it seriously to eradicate it. H 
should seek assistance from the W.H.O. 

[English] 

SHRI HARISH NARAYAN PRANBHU 
ZANTYE (Panaji): Mr. Speaker Sir, I wantto 
draw the attention of the Govemment to the 
deteriorating telecommunication services, 
and their sorry state of affairs in the developing 
State of Goa. The pathetic plight of the 
communication system is that most of the 
lines are dead and not funclloning in Panaji 
- Capital of Goa for a long period inspite of 
wide protests from public in local newspapers 
and discussion in the State Assembly and 
a.:>peal to the Central Authority. H is saddening 
to note that all this has produced no relief to 
the people at Goa who feel very much 
anguished over the poor state of affairs in 
telecommunication services. This has also 
resulted in heavy loss of revenue to the 
Government, Industrialists and tourism and 
the people at large. 

Instead of taking immediate action, the 
Telecommunication Authority is blaming the 
State Electricity Department for causing 
damage to communication cables. The Chief 
Secretary and State Electricity Department 
have refuted the charge as baseless. The 
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tossing of blame exercise is adding salt to tne 

wound wrthout offenng any tangible relief to 

the suffering people of Goa. 

I have a strong feeling that the situation 

is fast developing grave and calls for drastic 

and server measures immediately. Those 

who are responsibleforthe present deadlock 

should be accountable and punished 
accordingly. Formation of Telephone 
Advisory Committee for Goa needs be 

expedited. Corruption in the 
Telecommunication Department in Goa is 
rempant and calls for immediate investigation 
and action against defaulting officials. 
Irregularities committed in grant of pay­
ohones need to be looked into. Preference to 
needy and poor unemployed youth from 
weaker sections for society and handicapped 
persons should be granted such facilities. 

Goa is a developing State and efficient 
and fault free communication system is highly 
essential. I am surethe hon. Communication 
Minister who is known for his dynamism, 
initiative and drive lor Improving the 
communication network In the countrywould 
Intervene In the matter and prOVide for 
improved and efficient CDmmunlcatlOn 
system for Goa State on utmost priority and 
urgency. Thank you. 

[ Translation] 

MR. SPEAKER: Uma ji IS not getting a 
chance because she was not present when 
her subject was taken up. 

SHRI HARIN PATHAK (Ahmadabad): 
Mr. Speaker, Sir, through you, I would like to 
draw the atlentlon of the House towards 
increaSing terrorism in Gujarat. GUJarat is a 
peaceful and progressive State, but dUring 
last lour years terrorism IS Increasing there 
rapidly. If It is not curbedtimelythe normal Ue 
in the State would be disturbed and lives of 
the people Wi!! not be safe. Ahmadabad is ;ts 
main centre. Arms and ammunition worth 

s 620 

Rs. 2.5 crore were seized last weeK and the 
notorious terrorist., who had masterminded 

the blowing up off the Kanishka aircraft was 

also arrested. Some members of the same 
gang have brutally killed none people at 10 
p.m. on 3rd Instant on the border. I have 

been continuously drawing the attention of 
the Government towards it but no action has 

been taken in his regard during the last two 

years. These are the very people who have 
joined the ranks of hardcore terrorists and 
some Government officials have also joined 
hands with them. These are Ihe people who 

are doing this sort of things there. The 
Government has failed to curb it. It the 
Government failed to control the situation, a 
Punjab and Kashmir like situation Will also. 
Shri Ribeiro was transferred from Gujarat to 
Punjab as D.G. to control the situation there, 
a team of central officers should be sent to 
Gujarat, which may curb the increasing acts 
of terrorism there .. This is my request. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker. Sir, this is indeed a serious 
matter, While it is the responsibility of the 
State Government to maintain law and order, 
the Central Government is also equally 
responSible in view of regUlar infiltration an 
smuggling of arms from Kutch border, The 
recent seizure ot arms and ammunition was 
made in my constituency. Those arms and 
ammunition were VJIU8d at Rs. 2.5 crore. 
There are vary sophist:CCll0d weapons. It IS 

presurned that these arms were smuggled 
from across the border. Majority of them are 
made in Pakistan. Therefore, the Central 
Government is also equally responsible for 
this. The State of terrorism in Punjab is a 
handiwork of Pakistan. Therefore,l demand 
that he union Government should understand 
ItS responsibility and find a solution to it. 

SHRI VISHWANATH SHASTRI 
(Gazipur): Mr. SpeZlker. S:r, the population 
01 ourcountry is CG crore but the pe;iormance 
of Indian team in Barcelona Olympics has 
been very dismal. 
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'1a5 since been 

SHRI VISHWANATH SHASTRI It IS 

nollhallhe performance of Indian leam has 

been dismal In this OlympICs only but earlier 
also It has been the history of Indian players 

Due to this pertormance of our players a 
doubt IS gaining ground In our minds that 
there IS certainly some drawback as a result 

Of which the country suffers a setback to Its 
honour In each OlympIc games Despite 
08ln9 a vast country In terms of area and 
population It falls to Win even a single medal 
while players of the other small countries 
which are more bacKward than us 
economically definitely win a medal 
Therefore I demand that the Government 
should pay attention to the development of 
supports afresh by maKing rural areas as ItS 
base I also demand that the Government 
should take steps to organise sports 
competitions regularly at Village block tehsll 
and district levels and select talented sports 
persons It should take steps to Impart 
systematic and SUitable training for them 

KUMAR I UMA BHARATI (Khaluraho) 
Mr Speaker Sir I know that thIS Issue has 
already been discussed and I would like to 
follow your order In thiS regard I would like to 
say only thiS much that when these games 
were being played prominent persons 
belonging to various countnes were present 
there When the camera was focused no 
representative from India was seen among 
the Indian contingent who could boost the 
morale of players There would definitely 
have been some difference In It At that time 
the hon Minister of Human Resource 
Development was playing a different game 
of politiCS here His absence has certainly 
contnbuted to the dismal pertormance olthe 
players Therefore through you I demand 
that owning moral responsibility for such 
shameful defeat In the OlympIC games the 
hon Minister 01 Human Resource 
Development should resign ThiS IS What I 

wanted to submit 

[English] 

DR (SHRIMATI) PADMA 
(Nagapattlnam) Mr Speaker, Sir, the 

Government of India launched three Special 
RecrUitment Dnves dunng 1989-91 to f,U up 
the SC/ST backlog vacancies at a stretch 
Unfortunately, the FCI authontles have not 
carned out these Government orders tlU 
date The FCI s callous attitude has resulted 
In accumulation of 7966 SC & ST backlog 
vacancies Category I 190. Category 11-
682 Category III 3694 Category IV 3400 

The JOint Action Commmee of FCI SC 
& ST employees Wellare ASSOCiation 
represented thiS grievance In various forums 
but In vain Now they have deCided to go on 
Indefinite last In front of FCI Headquarters 
New Deihl So I request youto kindly redress 
thelrgnevance and Implement their following 
demands 

Fill up the SC & ST backlog 
vacancies In FCI asperGovemment 
directives on SpeCial RecrUitment 
Dnve In Direct Recrulment and 
promotion Immediate'y 

Promote allthe SC & ST employees 
who are stagnated from 6 to 16 
years In the same grade or post 
Thank you Sir 

[ TranSlatIOn] 

PROF PREM DHUMAL (Hamlrpurl 
Mr Speaker Sir I would like to draw t e 
attention of the Government towards sperlal 
category States like Himachal Pradesh 
where economic cnsls has developed due to 
poliCies of the Center You will be surprised 
to hear that even Cheques bearing small 
amounts of the Stu e are not being passeo 
The reason being "ldt the State Government 
IS not getting tllmely assistance form the 



619 Re. Strike by Journalists AUGUST 5, 1992 Re. Strike by Journalists 620 

tossing of blame exercise is adding salt to the 
wound without offenng any tangible relief to 

the suffering people of Goa. 

I have a strong feeling that the situation 
is fast developing grave and calls for drastic 

and server measures immediately. Those 
who are responsible forthe present deadlock 
should be accountable and punished 
accordingly. Formation of Telephone 
AdviSOry Committee for Goa needs be 
expedited. Corruption in the 
Telecommunication Department in Goa is 
rempant and calls for immediate investigation 
and action against defaulting officials. 
Irregularities committed in grant of pay­
phones need to be looked into. Preference to 
needy and poor unemployed youth from 
weaker sections for society and handicapped 
persons should be granted such facilities. 

Goa is a developing State and efficient 
and fault free communication system is highly 
essential. I amsurethe hon. Communication 
Minister who is known for his dynamism, 
Initiative and drive for Improving the 
communication network in the country would 
Intervene In the matter and provide for 
improved and efficient communication 
system for Goa State on utmost priority and 
urgency. Thank you. 

[ Translation) 

MR. SPEAKER: Uma ji IS not getting a 
chance because she was not present when 
her subject was taken up. 

SHRI HARIN PATHAK (Ahmadabad): 
Mr. Speaker, Sir, through you, I would liketo 
draw the attention of the House towards 
increasing terrorism in Gujarat. Gujarat is a 
peaceful and progressive State, but during 
last tour years terrorism IS increasing there 
rapidly. If It is not curbedtimelythe normal life 
in the State would be disturbed and bves of 
the people Will not be safe. Ahmadabad is ;ts 
main centre. Arms and ammunition worth 

Rs. 2.5 crore were seized last week and the 
notorious terrorist., who had masterminded 

the blowing up off the Kanishka aircraft was 

also arrested. Some members of the same 
gang have brutally killed none people at 10 
p.m. on 3rd instant on the border. I have 

been continuously drawing the attention of 
the Government towards it but no action has 
been taken in his regard during the last two 
years. These are the very people who have 
joined the ranks of hardcore terrorists and 
some Government officials have also joined 
hands with them. These are the people who 
are doing this sort of things there. The 
Government has failed to curb it. II the 
Government failed to control the situation, a 
Punjab and Kashmir like situation will also. 
Shri Ribeiro was transferred from Gujaral 10 
Punjab as D.G. to control the situation there, 
a team of central officers should be sent to 
Gujarat, which may curb the increasing acts 
of terrorism ti::l€re., This is my request. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, this is indeed a serious 
matter, While it is the responsibility of the 
State Government to maintain law and order, 
the Central Government is also equally 
responsible in view 01 regular infiltration an 
smuggling of arms from Kutch border, The 
recent seizure of arms and ammunition was 
made in my constituency. Those arms and 
ammunition were valued at Rs. 2.5 crore. 
There are very sophisticated woapons. It is 
presumed that these arms were smuggled 
from across the border. Majority of them are 
made in Pakistan. Thorofore, the Central 
Government is also equally responsible lor 
this. The State of terrorism in Punjab is a 
handiwork of Pakistan. Therefore, I demand 
that he union Government should understand 
its responsibility and f(nd a solution to it. 

SHRI VISHWANATH SHASTRI 
(Gazipur): Mr. Spe3ker, S;r, the population 
at ourcountry is [lG croro but the pe:1ormance 
of Indian team in Barcelona Olympics has 
been very dismal. 
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MR. SPEAKER: h has since been wanted to submit. 
discussed. 

SHRI VISHWANATH SHASTRI h IS 
not that the performance of Indian team has 
been dismal 10 this OlympIcs only but earlier 
also It has been the history of Indian players 
Due to this performance of our players a 
doubt IS gaining ground 10 our minds that 
there IS certainly some drawback as a result 
of which the country suffers a setback to Its 
honour In each OlympIc games Despite 
belOg a vast country 10 terms of area and 
population It falls to Win even a Single medal, 
while players of the other small countries 
which are more backward than us 
economically, definitely Win a medal 
Therelore, I demand that the Government 
should pay attention to the development of 
suppons afresh oy making rural areas as Its 
base I also demand that the Government 

,should take steps to organise sports 
competitions regularly at village, block, tehsll 
and dlstnct levels and select talented spons 
persons It should take steps to Impart 
systematic and SUitable training for them 

KUMARI UMA SHARATI (KhaJuraho) 
Mr Speaker, Sir, I know that thIS Issue has 
already been discussed and I would like to 
follow your order In thiS regard I would Ilketo 
say only thiS much that when these games 
were being played prominent persons 
belonging to various countnes were present 
there When the camera was focused, no 
representative from India was seen among 
the Indian contingent, who could boost the 
morale of players There would definitely 
have been some difference In It At that time 
the hon, Minister of Human Resource 
Development was plaYing a different game 
of politiCS here, His absence has certainly 
contributed to the dismal perlormance of the 

,players Therefore, through you, I demand 
that owning moral responsibility for such 
shameful defeat In the OlympiC games, the 
hon, Minister of Human Resource 
Development should resign ThiS IS What I 

[English] 

DR. (SHRIMATI) PADMA 
(Nagapattlnam), Mr Speaker, Sir, the 
Government of India launched three Special 
RecrUitment Dnves dunng 1989-91 to fill up 
the SC/ST backlog vacancies at a stretch. 
Unfonunately, the FCI authontles have not 
carned out these Government orders till 
date The FCl's callous attitude has resulted 
In accumulation of 7966 SC & ST backlog 
vacancies - Category 1·190, Category 11-
682, Category 111-3694, Category IV-3400 

The JOint Action Commrttee of FCI SC 
& ST employees Wellare ASSOCiation 
represented thiS gnevance In vanous forums 
but In vain Now, they nave deCided to go on 
Indefinite last In front of FCI Headquarters, 
New Deihl SO,I request youto kindly redress 
thelrgnevance and Implementthelrfollowlng 
demands 

Fill up the SC & ST backlog 
vacancies In FCI asperGovemment 
directives on Special R~crUitment 
Dnve 10 Direct RecrUitment and 
promotion Immediately 

Promote all the SC & ST employees 
who are stagnated from 6 to 16 
years In the same grade or post 
Thank you, Sir 

[ TranSlatIOn] 

PROF PREM DHUMAL (Hamlrpur) 
Mr Speaker, Sir, I would like to draw t"e 
attenllon of the Government towards special 
category States like Himachal Pradesh, 
where economic cnsls has developed due to 
poliCies of the Center You Will be surprised 
to hear that even cneques beanng small 
amounts of the Sta'e are not being passea 
The reason being ttlat the State Government 
IS not getting tllmely assistance form the 
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Centre.lncomefromthe sales tax of Himachal 
Pradesh has been assessed to be more than 
Rs. 100 crore by the Ninth Finance 
Commission. Not only this the State 
Government pays Rs. 900 crore as interest 
on the debt and that has been assessed at 
Rs. 600 crore. On this basis the central 
allocation for the State Government has 
been reduced. The State Government has 
raised this issue with the central Government. 
The Chief Minister has already met the hon, 
Prime Minister. He also metthe hon. Finance 
Minister. The hon. Prime Minister and the 
hon. Finance Minister have commended the 
steps taken by the Government of Himachal 
Pradesh and said thatthe State Government 
is functioning verywell.lnspite of that financial 
assistance in not being given to the State. 
The State Government had demanded its 
share of central taxes be paid to it 2-3 months 
in advance. It is not demanding any extra 
assistance. Not only that the share of Rs. 
200 crore due from Central Govemment in 
respect of big hydel projects in the State is 
not being paidtothe State Government. Due 
to it the State Government is experiencing 
difficulties especially in the matter of paying 
salaries to its employees. All small projects 
have been stalled. 

Through you, I would like to request the 
Central Government that suitable assistance 
should be provided to the Government of 

• Himachal Pradesh immediately, the Reserve 
Bank of India stops payment by telegram 
while there is an agreement with the State 
Government that it will be allowed overdraft 
for two months. Suddenly the Reserve Bank 
sends a telegram and the payment is stopped. 
Through you, I would like to submit to the 
Central Govemment that special financial 
assistance should be provided to small and 
special categories States. 

·SHRI V.S. VIJAYARAGHAVAN: Mr. 

In a place called Palakayam in Mannar1<kad 
Taluk of Palakkad district deep cracks have 
appeared in the earth. One of these cracks 
has a length of one thousand metres. One 
part of the earth has subsided. This has 
caused cracks in the wells of many houses. 
This development has occurred for the first 
time in the history of this district. People are 
in panic. Many of them had to be shifted to 
safer places. I would request that a geological 
team of experts should be sent to this place 
to study this phenomenon and suggest 
measures to avoid such a development in 
future. 

The whole of Kerala is expenencing 
heavy rains. The main districts which have 
been affected are Palakkad. Wayan ad, 
Edukki and Alleppy. In many parts of 
Palakkad, there have been serious land 
slides causing heavy damage to crops and 
houses. Seven houses in Palakkyam have 
been totally damaged. In Palakkad alone, 
the damage is estimated to be Rs. 2 crores. 
You can imagine whatwill be the total damage 
in the entire State. Last week. when the 
House was discussing drought situation in 
the country. the Hon' ble Agriculture Minister 
did not gIve any IndICation about how much 
amount he will give to Kerala to met the flood 
situation. The situation IS very serious 
particularly in Attappadi which is inhabited by 
Adivasis has suffered extensive damage 
due to land slides and heavy rain. 200 houses 
have been damaged there. Road transport is 
totally disrupted in this region because of 
continuous land slides. I would, therefore, 
request the Central Government to release 
funds for relief wor1<. I would also request 
you, Mr. Speaker, to direct the Government 
to send an expert team of Geologists to 
Palakkad to study the phenomenon of 
fissures on earth and also its subsidence. 

[EngHsh] 

Speaker, I wantto present a very frightening SHRI ~AMESH CHE~NITHALA 
situation prevailing in thedistrictot Palakkad. (Kottayam): SIr, due to heavy rainfall, as Mr. 

*Tfar~.auOn of the speech originally delivered in Malayalam. 
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Vijayaraghavan has mentioned here, Kerala 
isfaclng avery serious problem. Fourdistrids 
of Kerala, Idukki, Alleppey, Kottayam and 
Palakkad where the floods have occurred, 
more than five thousand families have been 
rehabilitated. Especially in Kuttachadu area, 
which is a waterlogged area, more than five 
thousand families have been shifted to the 
relief Centres. The State Government is 
running more than 30 relief Centres in 
Vaikam, Kumarakom and other waterlogged 
places of Kottayam district. The flood has 
caused a lot of damages to the agricultural 
crops. Transportation and other facilities 
have been disturbed and thousands of 
agricultural labourers have become 
unemployed,. Moreover, in the coastal area 
of Kerala, sea erosion is causing a lot of 
damages and also lot of people have been 
shifted to the Relief Centres, The State 
Government is giving them ration and other 
facilities. In addition to this, landslides are 
also there in the hilly are, particularly Idukki 
and Wayanadu. Because of this agricultural 
crop has been completely destroyed. 

Therefore,l urge upon, through you, the 
Agriculture Minister to send a team from the 

• Centre for assessing the damages and he 
should also provide adequate financial 
assistance to the State of Kerala. 

[ Translation) 

SHRIMATI BHAVANA CHIKHLlA 
(Junagarh): Mr. Speaker, Sir, through you I 
would like to raise a matter of urgent public 
importance in the House. I would like to say 
about ragging being practiced in colleges of 
many States in India. Mr. Vijay KumarGoyal, 
Member of the ExecutIVe Council of Delhi 
University has resigned from membership of 
the Executive Council on 28th July, 1992. 
Mr. Vijay Kumar Goyal has given his 
resignation to Prof. Upendra Bakshi, the 
Vice Chancellor, Delhi UniverSity as no stern 
action was taken against the quality persons 
involved in ragging incident last year in 

Ramjas Colleges and inquiry report of ragging 
incident was not made public. Veena 
Mazurndar, represenrative of the President 
(Visitor) in the Executive Council has already 
resigned expressing her protest inthe matter, 
No strict action has been taken so far against 
the guilty involved in the act of misbehaviour 
In the name of ragging, which was in human. 
The Vice Chancellor had set up a committee 
of some of the members of the Executive 
Council in view of the dharma that was 
stayed at the Rashtrapati Bhavan. The 
suggestions made by the committee has not 
been made public till today. The Vice 
Chancellor has offered his resignation on the 
6th August through a press release in case 
was the honour of the omen wa not protected, 
But today the same Vice Chancellor is 
relieving the guilty under pressure. Such 
inhuman ragging incidents shouldbe stopped 
throughout the country. The Govemment of 
Himachal Pradesh has already banned it by 
Issuing an ordinance. Through you I request 
the Government to ban ragging 

[English) 

SHRIGMCBALAYOGI (Amalapuram): 
The All India Radio, Visakapatnam Centre 
broadcasted a playlet named . Chedirina 
Swapnam ' on 2nd August at 3.00 P.M. In 
that playlet some comments were passed 
againstthe reserved communities particularly 
regarding backward classes and SC/ST. 
Several times the palylet had hurtthefeelings 
of the self·respect of the reserved category 
of people. The AIR is a Government 
Organization working under the' Ministry of 
Information and Broadcasting doing such a 
thing leading to the provoking among the 
people of the different communities in the 
society On that, students had entered the 
Radio Station and some trouble took place in 
which 33 students had been arrested; and 
some loss had also caused to the 
Broadcasting Station in Visakhapatnam 
Centre. It seems the authorities of the AIR, 
Visakapatnam are Broadcasting the item 
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I urge upon the hon, Minister of 
Information and Broadcasting through you 
to kindly enquire into the matter and take 
necessary action against the Director, AIR. 
VlsKapatnam and other officers whO are 
responsible for such kind of broadcasting. 

PROF. SUSANTA CHAK8ABORTY 
(Howrah): Through you, I would like to draw 
the attention of theGovemment tothecrimil"al 
negligence on the part of the Ministry of 
Information and Broadcasting and more 
particularly Doordarshan. 

With the development 0: video 
technology, it is now quite easy !o keep 
memorable moments and talks of great 
personalities of our country in video films. In 
fact. it IS our sacred duty to preserve these 
valuable documents, Every MembH of this 
House will agree with me that film maestro 
Satyajit Roy is one such personality who is 
only jewel in the crown of Indian films but also 
of international filmdom. 

It has been reported in the Bengal Daily 
"AAJKAL" that Shri Roy had interviews and 
discussions with great film personalities. 
namely Akira Kurosuova, Michael Antonioni, 
Marton Brardo and Eliza Kazan. These 
Interview and talks, the rare preserves for all 
film lovers, are recorded in three video 
cassettes. We are shocked to know that 
these cassettes have been spoiled because 
of want of preservation. We are shocked to 
know the reaction of the Mandi House to 
these when they say that we not responsible; 
the Information and Broadcasting Ministry 
has nottaken proper steps to preserve these 
Important documents, This is also the case 
with one of the castes of Pandit Ravi Sankar. 
It has also come in the Press that one 
valuable casete of Pandit Ravi Sankar has 

• been lost. I do not know whether these 
cassettes have been smuggled or not. But 
the Government should be more cautious on 
matters at such importance. The question IS 
that the Government should take more 
interest in these matters. 

It is more urgent to preserve every bit of 
records. documents and letters relating to 
personalities like Satyayajjit Roy and Pandit 
Rav; Sankar them to confer Bhart Ratna. 
The national cannot excuse criminal offence 
of the nature reponed In the Press. 

[ TranslatIOn] 

SHRI RAM PRASAD SINGH (Vikram 
Ganj): Mr. Speaker, Sir, first of alii thank you 
as I am speaking for the first time ever since 
you occupied the chair of Speaker. 

MR. SPEAKER: Leave It. When time IS 
given, you waste time in such things. That IS 
why time IS not given to you. 

SHRI RAM PRASAD SINGH: Mr. 
Speaker, Sir, the condition of nallonal 
Highway No. 30 and Shershah Sun Road IS 
very poor. Both the roads are of international 
importantce. Both these roads pass through 
my constituency. These roads are used for 
transportation and public traffic from Deihl to 
Calcutta. I have already drawn your attention 
to both these important roads during Question 
House and Zero Hour. But the Governemnt 
of India has not pa,j any attention to it. No 
fund has been allocated to theGovernemnt 
of Bihar for repair and extension of nallonal 
Highways since 1974, whereas funds have 
been allocated to other States three times. 
When Jtalk to the Road Construction Minister 
of Bihar and appnse him of the poor condition 
of the roads, which pass through my 
constituency, the Minister of Bihar says that 
no fund has been given by the Government 
of India, you better ask the Government of 
India. Due to poor condition of the roads, the 
axles of trucks break and robbers loot them 
on the way. Such a horrible condition is 
prevailing there. It takes a truck a month to 
transport goods that should have been 
transported in two days. 

Therefore, Mr. Speaker, Sir. through 
you, I would like to request the Government 
of India to allocate funds in favour of the 
Government of Biharforcarrylng out repairs 
of the national Highway and Shershaha Suri 
Road so that the Government of Bihar could 
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ifll)f0V8 the condition of national Highways. 85 to 90 per cent market through detergent 

SHRI.MAHESH KANOOIA (Patan): Mr. 
Speaker. Sir. through you I would like to draw 
the attention of the Minstiry of Railways of 
the Union Government to a matter of urgent 
public importance of my constituency. 

Sir, after getting clearance from the 
Ministry of Railways and after completion of 
survey for the conversion of Kandla-Bhtinda 
metre gaUige rail Ime via Bh,ladi into 
broadgauge hne, I am sorry to say that rts 

, construction work has not been initiated so 
fat. The people of my constituency been· 
demanding conversion of the metre gauge 
line Into broad gauge hne since long. It has 
appeared In 'MahaguJarat' dated 23rd July 
and 'Mumbal Samachar' dated 30th July that 
conversion work of thiS melre gauge line Into 
broadgauge line has been suspended With 
the result, there IS a resentment among the 
people of thiS are,q and It may gradually 
acqUire the dimenSion of a mass movement. 

Therefore, I would like to request the 
Minister 01 Railways to Issue instruction 
immediately to start the conversion work of 
thiS metre gauge line into broad gauge line 
keepmg In view the problems of the public. 

SHRIMATI SAROJ DUBEY (Allahabad): 
Mr. Speaker, Sir, through you I would like to 
draw your attention to the economic and 
meatal explOitation of consumers of the 
country as also the explOitallon 01 new units 
set up by youths by mullinatlonal company 
Hindustan Liver. The capital of the order 01 

, Rs. 4 rore of the parent institution of thiS 
company, the Unl Lever, has been Invested 
In the Hlndustan Liver while the value o! 
shares of multinational company IS Rs. 2800 
crore today. The turn over of thiS company IS 
Rs. 3500 crore every year. Dunng the last 10 
years, the foreign eXChange worth Rs. 1'20 
erore has been remitted to U.S.A. by thiS 
company. The company has been adopting 
various methods to explOite the small uOlts. 
Having huge capital With It, this company has 
earned the status of the prOducer of high 
qualrty products throguh advertisments which 
is beyond truth. I would like to expose It by 
giving proofs. ThiS company has eaputred 

powder and soap. 

[English! 

MR. SPEAKER' Can you raise a meetter 
relating to a private company? 

[ Translation! 

You have to find out as to what concerned 
does a pnvate company have With the Central 
Government. 

SHRI MAT I SAROJ DUBEY' Not the 
pnvate company, Sir !he way the Item like 
soap IS being adulterated 

MR SPEAKE R That IS the difficulty. It 
you discussed every private company like 
thiS, the whole time will be waisted, You have 
not given the notice regarding It. We don't 
know what are you saying 

SHRIMATI SAROJ DUBEY: I have 
given the notice I would II~e to say abo.ut the 
unemployed youthS 

MR. SPEAKER:Noplease.lhavegiven 
you time. You should utlse it. You can't utilise 
it in the House the way you like to use rt. I 
have given you time to speak on matters 
concerning Government. Who will deal the 
matter relating to private company? If you 
are not aware of It, you may enquire from 
your colleagues as to what arc the rules. 

SHRI MOHAMMAD ALI ASHRAF 
FATMI(Darbhanga)' Mr. Speaker, Sir, thank 
you very much for giving me time. I had 
written a letter to the Minister of Information 
and Broadcasting some time ago. I had 
made a request In that letterthatthe standard 
of news being telecast in the country on 
Doordarshan is deteriorating. Now, the people 
have started depending on Star. T.V. and 
B.B.C. That day will be the worst day when 
the people of the cou ntry Will start depending 
on foreign media. 

I would like that step should be taken to 
raise the standard of news being telecast on 
Doordarshan. I have written that we are 



631 Re. Strike by Joumalists AUGUST 5, 1992 .Re. Strl<e by JoumaHsts 632 
ready to give suggestions it the same are results in, it may be said, heavy successive 
asked for by the Government At the same floods and pollution of environment. In the 
time you will see thatthe stardard ofthe news border districts of Hailakandi and Karimganj 
is so poor in comparison to the w.orld news defore station is going on in seuoural 
that it cannot be explained. Today, the mysterious ways, and morrovery, there are 
people are depending on foreign news. At hundreds of unlawful habitations in deep 
the end of the news bulletin, weather report forests of both the districts apart from the 
is telecast about minimum and maximum problem of infiltration from Bangladesh, 
temperature. I have written in that letter that particular1y those bordering tea gardens. 
along with this report, humidity report should 
also be telecast. 

Through you, I would like, to make one 
more submission that the duration of Urdu 
news bulletin which is 5 or 7 minutes at 
present, be extended to 20 minutes. 

[English) 

SHRI JITENDERA NATH DAS 
(Jalpaiguri): I like to draw the attention of the 
Governemnt to the fact that the jute growers 
are being victimized by the jute-Fariars due 
to the delay in the declaration of the support 
price and non-availabiltiy of adequate funds 
with the JCt The support price for all varieties 
of jute, except one Assam variety, has not 
yet been declared though the jute harvesting 
has already been started throughout the 
country. Delay in this regard will not serve the 
interests of the jute growers but it wjll create 
probeleurs for them. 

It is seen that the JCI is going to the 
market when all the raw jute is out of the 
hands of the jute growers. The jute growers 
are compelled to sell the jute at a low rate to 
the jute-Fariars as these exists no check 
against distressed sell. Under the 
circumstances, I would request the 
Government to look into the matter seriously 
and to ask the JCI to go the market with 
adequate funds for purchasing raw jute in 
order to save the jute growers and their 
families. 

SHRI DWARAKA NATH DAS 
(Karimaganj}: Sir, although some measures 
have been taken by the Government of 
Assam, deforestation could not be checked 
thourghout the State. Deforestation does 
not meaonlyfelling of valuable trees, but also 
all kinds of trees, bamboos, cane, etc., which 

So, I urge upon the Government to 
check this ruthless deforestation in the State 
of Assam and to undertake a survey to evict 
the unlawful inhabitants from the forest and 
to oust the infllitrators from Bangladesh at a 
very ear1y date. 

[ Translation] 

SHRI HAR CHAND SINGH (Ropar): Mr. 
Speaker, Sir, Yesterday the han. Minister of 
Home Affairs said that he would make a 
statement today. In Uttar Pradesh. 29 
Harijans were beheaded. 15 Harijans were 
murdered in Rajasthan. The Central 
Govememnt has made no enquiry from the 
concerned Governments nor suspended the 
State Government, though such incident 
has taken place for the second time. The 
Minister of Home Affairs should clarify why 
the Harijans of those States are being 
murdered. 

SHRI RAM T AHAL CHAUDHARYA 
(Ranchi): I my constituency, Ranchi, the 
Nalanda Ceramic Industry has been closed 
for the last 16·17 years, and thousand of 
workers are employed in it. 

( Interruptions) 

MR. SPEAKER: Is it a private company? 

SHRI RAM TAHAL CHAUDHARY: No, 
Sir, Public money has been invested in it. 
Most of the tribal women are working there. 
We have written letters to the State 
Government as also to the Central 
Governemnt again and again and the 
Governemn! gave an assurance that the 
said industry would be re-opened. But I 
regret to say that no action has been taken 
so far in this regard. Through you, I make a 
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demand that efforts should be made to re- nabbed and later killed by the police on the 
open the industry at t'le earliest so that tribal 18th May. The two brothers were 28 and 13 
women may get el'Jl)lOymenr. years old respectively. n was interPreted to 

MR. SPEAKER. today, everybody has 
been given a chance to speak. 

[English] 

SHRI RAM NAIK (Bombay North): I was 
just wondering, what happened today. 

MR. SPEAKER: Shri Dattatraya 
Bandaru. 

SHRI DATTATRAYA BANDARU 
(Secundereabad): Mr. Speaker. Sir. a serious 
railway accident took place in Andhra 
Pradesh. The Godavari Express met with an 
accident near TadepaUigudem on 3rd August. 
Nine bogies had been derailed. The 
casualities have not been many. I demand 
the hon. Minister of Railways to make a full 
statement about this railway accident. 

Sir. in the South Central Railway, there 
is spurt in the number of accidents. In Guntur 
and in many other parts of Andhra Pradesh. 
a large number of railway accidents took 
place. Innumerable incidents had also taken 
pla.::e. In Cudapah district. two beggars 
( Interruptions) 

MR. SPEAKER: Now you have made 
you point. Please sit down. 

SHRI DATTATRAYA BANDARU: 
demand that an inquiry must be made into 
these and the officials who are involved in 
these must be punshed. 

[Trans/ation] 

SHRI RAMASHRAY PRASAD 
SINGH(Jahanabad); I would like to speak 
about Jahanabad in Bihar, which is my 
constituency. Jahanabad has been declared 
as a sensnlve area. Killing of young men of 
the Scheduled Cast and ofthe poor by police 
has become very common in that area. 
There is a village Sakkaraganj in the 
jurisidation of Jahanbad Police station from 
where two brothers who were sleeping were 

the public that they had fired at Police. ThIS 
is however. totally false. Silnilarly, the police, 
incharge of Makhdul'Jl)ur nabbed Dwarka 
Thakur of village Rupde which comes under 
Ghose Police station ana killed him In the 
police station itself and made off the dead 
body. Such incidents have become a regular 
feature there. I have also brought it to the 
notice of the State Government and to the 
high officials but there IS no response 
whateover. You might be reading abut 
Jahanabad in newspapers. If the Central 
Governmenttoo does not pay any attention, 
then that area is also likely to become like 
Punjab and Assam. I would like to demand to 
institute C.B. I. inquiry into these two cases 
in order to catch the real culprits. There 
should be an inqUiry to ascertain whetherthe 
killed persons wereguiltyormnocent. Owing 
to these reasons the young men of the 
Scheduled Castes and the poor are heading 
towards terrorism. They are getting isolated 
from the mainstream of the country. It would 
be a difficult task for the Govemment to 
control them in future ..• the Govememnt 
should conduct an inquiry to know the truth 
in the matter 

SHRJ KA::;" "RAM RANA (Surat): Mr. 
Speaker. Sir. the LI vememnt is dOing a 
great injustice regarding ~.lS supply in Gujarat. 
The Govemment has not ld~en any decision 
about the supply of gas ewn :t\Ough Gujarat 
is faCing power shortage. The Ulran Power 
Station is in my area where 135 megawatt 
gas based pOwer plant has been set up at a 
cost of 155 crore rupees. The woril on it has 
been completed, The Government wrote a 
letter in 1988 regarding supplying gas to this 
gas based power station. The GUjarat 
Electricity Board was assured to supply O. 
45 M.C.M.D. gas when the plant would be 
ready. Now when it is ready the Government 
has not given any indication to supply gas 
On the contrary, it has made it clear that at 
present no gas would be supplied to GUJarat 
Government is not likely to take a decision In 
this regard till the end of December. 1992 
135 megwat power station constructed at 
the cost of 155crore is ready. H.B.J. pipe hne 
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passes though Hazira which Is near to my 
place. If the Government can not supply gas 
from the other place. it can be had from here 
itseH. 

My humble submission to the 
Government is that thispowerstatlon should 
soor be commissioned. If Ihe Gujarat 
EIec, •• clty Board is ready 10 bearlheexpeses 
01 laying 6-7 k.m. pipe lines. the Government 
should accept it. H 1.le Government is unable 
to make gas available from any other place 
it then must made 1 provision of laying the 
pipelines. I v';)nt to submit only this much. 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Speaker. Sir. I would also like to make a 
submission .. 

MR. SPEAKER: No, not today. You 
h~ve been speaking .. 

MAJ. GEN (RETD.) BHUWAN 
CHANDRA KHANDURI (Garhwal); Mr. 
Speaker, Sir, I too want to speak .. 

MR SPEAKER: Mr. Khanduri. You 
generally do not speak. I would allo-N you to 
speak tomorrow. 

13.30 hrs 

[English] 

MA TIERS UNDER RULE 377 

(i) Need for inclusion of Paite and 
Pang Tribes in Scheduled Tribes 
list of Mizoram 

DRC. SILVERA (Mizoram): Sir, on 
careful examination of the Constitution of 
India, it has been noticed that almost all the 
tribes found in Mizoram with their sub-clans 
are included in the list of Scheduled Tribes in 
Mizoram as appeared in the amended 
Scheduled Part-II of the Scheduled TribeS 
Order. 1951. However. Paite Tribe and Pang 
Tribe with their sub-clans who also inhabited 
Mizoram. have not Deen listed in the Part-II 
mentioned above though. they have already 
been included in the similar list pertaining to 

Manipurand Tripura. 

I WOUld. therefore urge upon the 
Gqvemment thatthe present list of Scheduled 
Tribes. Order. 1981 be amended by including 
• Any Paite Tribe and Pang Tribe" as one of 
the Scheduled Tribes of MizoramatS.No.15 
and 160' the above mentioned Part-II 01 the 
Schedule: 

(ii) Need for deportation of Chakma 
refurgees settled in Chaglang 
district of Arunachal Pradesh 

SHRI LAETA UMBREY (Arunachal 
East): Sir. the Chakma Refugees 
rehabilitated by the Central Government in 
Chaglang district of Arunadhal Pradesh are 
creating serious law and order problem. 
About 4. 000 famles came to the State in 
1965 who now have more than lakh 
population. This alarming increase is mainly 
due to continuous migration Irom across the 
borderthrough Tripura. These refugs whose 
number has increased more that the local 
tribals, nol only pose senous threat to the 
soclo-economlC condition of the tnbals but 
are involved themselves in various anti­
social and ani-national activities also. There 
are a jew incidents In recent years where 
they have killed local people. It is most 
unfortunate that some persons are helping 
them in their claim to become citizens of this 
country. This has further fueled the angry 
local tribals. Therefore. I urge upon the 
Government to deport them immediately 
from the State of Arunachal Pradesh. 

The prOblem IS heading toward serious 
consequences, if not checked at th is Junctu re. 
it will take an ugly turn in near future. 

(iii) Need to set up more diesel 
. retail outlets in Pilibhit, Uttar 

Pradesh 

[ Translation] 

DR P.R. GANGWAR (Pilibhit): Mr. 
Speaker. Sir. thele are a few diesel pumps in· 
my constituecny of Pilibhit. The town of 
Berkhera is situated in Pilibhit -Bisalpur road. 
There IS no petrol-diesel-pum in 25 kilometer 
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area around it. The demand of diesel forthe 
purpose of agriculture of the farme of this 
area is not being fuHilled which ie; adversely 
affecting the farming ofthi:: area. Applications 
for installing petrol-d;esel pumps in the:;e 
two areas Vlere invited. People of these 
areas saut their applications for the same, 
But not step has so far been taken to open 
petrol diesel pumps in those areas as a resu It 
of which great inconvenience is being caused 
to the farmers. I would like to subr' , to 'he 
Central Govememntthat keeping in v'ew·· .' 
difficulties of the farmers immediate steps 
should be taken to install diesel pumps In 
both the areas. 

(Iv) Need to repeal Land Ceiling Act 
andto permit State Governments 
to enact their own la\\'s in this 
regard. 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Speaker, Sir, I am drawing ·he 
attention of the GO'Jernmenttothe hurdles ir 
the way of town development because of the 
provisions of Urban Land Ceiling Act 
(U.L.C.F.R.) No State has bb:n successful 
in acquiring land under the provIsions of this 
Act. The State Governments are not able to 
regularise any development work done by 
hOUSing societies on such land due to thiS 
Act. The limit of 280 ::;quare yards In respect 
of plot of land and the limit of 5 rupees per 
square yard in respect of cvmpensation both 
are impractlcle. It is neither possible to get 
sold land registesed nor II is possible to get 
it regularlsed. The State Goverrment are not 
able to acquire land because they do not 
have ·he freedom to acqu Ire land on market 
rates. This IS a hurdle In the way of hOUSing 
and modern development. I hold that the 
matter of town development concerns State 
Governments. The interference of the Union 
Govemment in this matter should be restricted 
to providing financial assistance and securing 
assistance and loan f. om intel national 
financia: institutions. 80 thousand houses in 
1991 colonies of the s 1cleties in Jalpur have 
not been regulariserl due to these laws. 

I would like to request the Centra, 
Governemnt that it shOUld cancel this urban 
land Ceiling law and give lioerty to the State 

Governments to make their own laws In this 
matter. 

(v) Need forearly completion of 
North karampura Super 
Thermal Power Plan. in 
Hazaribagh, Bihar 

SHRI BHUBANESHWAR PRASAD 
MEHTA (Hazaiibagh): Mr. Speaker, Sir, the 
Government of India and N. T.P.C. have 
given technical approval to the construction 
of a Super Thermal Power Plant in Nortr 
Karampura of Hazaribag (now Chatara) in 
B'har. Now it only awaits the approval of the 
oepartment of environment. The work on 
thiS project has not been started due to the 
non approval by the department of 
Environment. Moreover, it was assured by 
the Union Governemnt that this project 
would be Included In the Eighth Plan and two 
UOitS of 500 megawatt each would be 
constructed. As the worK on thiS project has 
not been started, production of coal worth 
crores of rupees has stoped In thiS nearby 
cnal fields VIZ. Plperwar, Megadh, Ashoka 
for want of electriCity The plight vf other 
factories IS even worse. There is a great 
crises of electrlcit:' in Bihar. North Ka, ampura 
Super Thermal POWtlr comes under 
Jharkhand area. It is heard thJ.t the 
Government IS contemplating to shift this 
project s')mewhere else. It will be a Injustice 
to t(1is area. 

I, therefore, request by the Government 
that forthe sake of development of thiS tribal 
and backward area and for the sake of 
ensunng supply of electricity to other 
industries and for removing the power crisis 
of Bihar, this project should be included in the 
Eighth Five Year Plan and work should be 
started immediately. 

(iv) Need to introdure a direct 
train between Rewa and 
Bhopal, Madhya Pradesh 

SHRI BHEEM SINGH PATEL (Rewa): 
Mr. Speaker, Sir, Satna station is an imporant 
railway station of Rewa diVision which IS 
situated on Allahabad-Itarasi main rail hne 
There is direct railway servICe from Satna 
station to all metropolitan cities like !Jel(1, 
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Bombay, CUicutta, Madras etc. , but this 
facility is not available for Bhopal. Rewa is 
located at a distance of 50 km. from Satna. 
Which i& a division and alUypes of educational 
institions are located there. There are about 
SO,OOOemployees, who usually go to Bhopal. 
But there is only bus facility between Rewa 
and Bhopal which took 14 hours to reach 
there. Only one bogie is connected with 
Kashi Express from Satna to Bhopal, which 
is disconnected at harasi and connected 
with the passenger train as. a result 
passangers face a lot of difficulties. Therefore, 
I request the Government to introduce a 
direct train between Satan and Bhopal 
immediately for the convenience of the 
passengers of Rewa, Sidhi, Satna, Panna 
Damoh, Sagar etc. districts. 

(vii) Need to revamp Neyvell 
Lignite Corporation, Tamil 
Nadu 

[English] 

SHRI K. RAMAMURTHEE 
TINDIVANAM (Tindivanam): With a deep 
sense of responsibility and concern, I bring 
to the notice of he Government a huge loss 
suffered by the Neyveli Lignite Corporation, 
a Government of India undertaking in Tamil 

. Nadu. Recently. because of undesired 
development, the whole of N.L.C. suffered 
heavily. Corporation'spropertywasdamaged 
and there was production loss. Power 
generation came to a grinding halt. When 
this happened, action was taken against the 
engineers in haste, as a result of which, the 
engineers went on strike. Around this time, a 
gas pipe got blown up, in which some of the 
employees and labourers lost their precious 
lives. 

Barely five months ago, the Neyveli 
Lignite Corporation Incurred heavy losses 
because of rains and floods which could 
have been averted with little circumspection. 
Even the buffer stock of Lignite was not 
maintained, resulting in the closure of the 
power plant, handicapping industries arou nd. 

This time also much the same thing 
~!ppened. The chain of events led to loss of 

property and human lives., which could have 
been averted had the officials been alert. 

I, therefore, request the Central 
Governemnt to look into the matter. 

(viii) Need to provide more 
railway facilities at 
Jharsuguda In Orissa 

SHRI SRIBALALAV PANIGRAHI 
(Deogarh): Sir, I would like to draw the kind 
attention of the Railway Minister to the 
genuine demands of the people of 
Jharsuguda and the neighbouring areas and 
request that necessary action be taken 
without further delay to bring this area under 
the jurisdiction of new Sambalpur division 
and construct an over-bridge or under-bridge 
at Chowkipara at Jharsuguda and make 
suitable arrangements for commuters to go 
to Patna and Allahabad etc. 

MR. SPEAKER: The House is now 
adjourned for Lunch, to meet again at 2.40 
p.m. 

13.40 hrs. 

The Lok Sabha then adjourned for Lunch 
till forty minutes past Fourteen- of the 

Clock 

The Lok Sabha re-assembled after Lunch 
at forty four minutes past Fourteen of the 

Clock. 

(MR. DEPUTY SPEAKER - in the Ch~ir) 

PAPERS LAID ON THE TABLE 

Memorrandum of Understanding 
between the Electronics Trade and 

TEchnology Development corporation 
Ltd, New Delhi and Department of 

Electronics for 1992-93 etc. 

[English] 

THE DEPUTY MINiSTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): Sir, on behalf of Shri 
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[Sh. Paban Singh Ghatowar] 

Rangarajan Kumarmangalam, I beg to lay 
on the table a copy each of the following 
papers (Hindi and English versions): 

(1) Memorandum of Understanding 
between the Electronics Trade and 
Technology Development Corporation 
Limited, New Delhi andthe Department 
of Electronics for the year 1992-93. 
[placed in library SeeNo L T-2424192] 

(2) Memorandum of Understanding 
between the Computer Maintenance 
Corporation Limited, Delhi, and the 
Department of Electronics forthe year 
1992-93 [Placed in Library SeeNoLT-
2425192] 

Eighth five Year Plan 1992·97 (Volltl) 
and a statement for not laying 

simultaneously the Hindi versions of 
the said plan. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): I beg to lay 
on the table:-

(1) A copy of the 'Eighth Five Year Plan 
1992-97' (Volumes I and II) (English 
version only.) 

(2) a statement (Hindi and English 
versions) giving reasons for not laying 
simultaneously the Hindi version of 
the 'Eighth Five Year Plan 1992-
97'.[Placed in Library See No L T-
2426192] 

Annual Accounts and Audit Report 
of the Employees Provident Fund 

Organisation, New Delhi for 1990·91 
and a statement for delay in laying 

these papers 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 

SINGH GHATOWAR): I beg to lay on the 
Table 

(1) A copy of the Annual Accounts (Hindi 
and English versions) ofthe Employees 
Provident Fund Organisation, New 
Delhi for the year 1990-91 together 
with Adudit Report thereon under sub­
section (9) of section 5A of the 
Employees Provident Funds and 
Miscellaneous Provisons Act, 1952. 

(2) a statement (Hindi and English 
versions) shOWing reasons for delay In 
laying the papers mentioned at (I) 
above.[Placed in Library See No L T-
2427192] 

Memorandum of Understanding 
between Coal India Ltd. and the 

Ministry of Coal for 
1992·93 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): I beg to lay on the Table a 
copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
coal India Limited and the Ministry of Coal for 
the year 1992-93.[Placed in Library See No 
L T-2428/92j 

National Culture Policy, An approach 
paper 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): Sir, on behalf of 
KumariSelja.lbegtolayonthe Table acopy 
of the National Culture Policy- An approach 
paper (Hindi and English Verslons)[Placed 
in Library See No L T-2429192] 
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!=xplosion in a mosque in Rai Bareilly 

14.45 hrs. 

STATEMENTS BY MINISTER 

Incident of Bomb Explosion In a 
Mosque In Rc-I Bareilly 

, [English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) Accr-rding to information 
received from the Government of Uttar 
Pradesh, on 1 August 1992 at about 0800 
hours. there was a bomb explosion inside 
the courtyard of Jama Massjid in Mohalla 
Chlooti Bazar in Rai Bareilly city. As a result, 
twoctlildrenaged 10 and 11 years, who were 
sittilg on the chabutra above the basement 
in the courtyard of the mosque. were killed. 
In the explosion, a wall and the chabutra in 
the courtyard were damaged. One girl, aged 
20 years, who was sitting in the courtyard in 
her house adjacent to the mosque was 
injurqd; she was discharged from the hospital 
after first-aid. 

An ex-gratia amount of Rs. 20,000/­
each to the next of ths !-;':"' of the deceased 

• children and an amount of Rs. 1, OOO/-to the 
injured has been announced by the S'ate 
Government, Arragements are being made 
to repair the damaged chatutra and the wall 
of the mosque. 

On receipt of the information, senior 
officers reached the place of the explOSIon. 
The debris was removed from the place of 
the explosion to ensure that there were no 
dead bodIes. First Information Report has 
been lodged by the father of the deceased 
children. 

The State Government have informed 
that fer speedy and effective investigation, a 
team of the Crime Investigation Department 
has been directed to visit Rai 6areilly. The 
team will be headed by an officer of the rank 
Df SllnenntAndent of Police. a strict watch on 

the situations is being kept by the senior 
officers. and police is partroilling Rai Bareilly 
city. 

U.P. Gover'unant has today informed 
through a Fax-messagethat ateam of Crime 
Investigation Department has already 
reached Rai Bareilly and started the 
investigation. 

[ Translation] 

SHRI RAM VILES PASWAN (Rosera): 

[English] 

Why don't you made CBI inqury? 

[ Translation] 

It is a serious issue. Te mosque 
constructed in 1417 was damaged in a bomb 
explosion and two children were ki:lled as a 
result theno!. The Goverrnment only made 
a statement on it. 'dhat is the responsibility 
of the Union Government? 

[English] 

We want CB I enqUiry shou Id be insauted 
and the Central Government must take 
action. 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Why CBI inquiry can not be 
ducted in Rai Bareiliy? Even in Faizabad 
neither any inquiry has taken place nor any 
culprit .has been found out. 

SHRI RAM VILAS PASWAN: Do you 
know who are the culprits? Has the Central 
Government !oLnd out who are the culprits? 
This is pre-planned. 

[ Translation] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbanga): Efforts have been made 
to disturb the m03que in a well planned 
manner. This IS not an isolated incident of 
this type. Such an :ncident had taken place 
in Faizabad. also. I would like to request the 
Government to order a C.B.1. inquiry into it. 
Terrorism first grew in Punjab, then in Kashmir 
and now it will spread to other places gradually. 
Therefore, it i~ necessary to make efforts to 
check it at this very point. 
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SRAVANA 14,1914 (SAKA) su~ed milittants in 646 
Distt. pilibM, u.P., 

[English] 

SHRI RAM VILAS PASWAN: We want 
CBI inquiry. 

MR. DEPUTY SPEAKER: Another 
statement will be made by Shri M.M. Jacob 
regarding killing in Philoibit, U.P. 

(Ii) Incident of KillingS by Suspected 
MlLiTARTS in District Pilibhit, Uttar 
Pradesh 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 

,MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) Sir, I rise to inform the 
House about the tragic incident of the killing 
of 29 persons in the Pilibhit District of Uttar 
Pradesh. 

According to information received from 
the State Government, 19 persons from 
village Ghunghchai PS Pooranpur, dlstnCl 
Pilibhit and 10 from village Shiv nagar, PS 
Gafraula, District Pilibhit, had gone to the 
nearby forest to collect some local wild 
vegetables on 31 st July, 1992.01 these 29 
persons, 3 were women, when these persons 
did not return, the villagers went out to 
search for them on the 1st of August and 
when they were unable to find them, they 
reported the matter to the police. 

The police launched search andcomping 
operations and around mid-<iay on 3rd August 
found the bodies by the side of a small river 
by the name of Khannaut. The vil'''lgers were 
found with their hands and feet tied and 
appear to have died by strangulation. An 

, attmept also appears to have been made to 
set the bodies on fire. which however, did not 
succeed, perhaps on account of rain. 

No group or person has yet claimed 
responsibility for the killngs. It is suspected 
that two or three gangs who are said to be 
moving in the area may be responsible. 
Police and para-military forces have launched 
intensive operations for combing of the entre 
area which is densely forested and is about 

8 Kms from the main· road. 

The District Magistrate, SP, DIG, 
Divisional Commissioner and the ZonallG of 
Police visited the site on 3rth August and 
nearby districts have been alerted. 

The Chief Minister has visited the area 
on 4-8-1992 alongwith two ministerial 
colleagues and the [)GP. Rs. 20, 000/· has 
been paid to each affected family as 
immediate exgrrratla relief. 

The Govemment of India have allotted 
sophisticated fire arms Including AK·47 rifles, 
self loading rifles carbinas LMGs, pistols etc, 
to the UP Government. The supply may not 
have met the total requirements of the State 
Government in view of overall constraint of 
availability of weapons at the national level. 

As many as 44 companies of para­
military forces have been deployed in U.P. 
We suggested to all the State Governments 
Including U.P. to raise India Reserve 
battalions and have offered that 50 per cent 
of the Initial cost of raising will be fully met by 
the Government of India as grant and the 
remlanlng 50 per ceut expnditure will be 
proVided as a long term loan. We have yet to 
receive the proposal from the U.P. 
Government. 

A meeting was held by me on 29-2·1992 
with the Chief Ministers of the States and the 
Governors of Union Territories which are 
affected by terrorist activities to chalk out a 
strategy for combating terrorism. After a 
frank discussion in the meeting, certain 
decisions were taken . A Cell has been 
created in the Home Ministry under a Special 
Secretary and the State GovernmentslUTs 
were also requested to have a Cell in their 
jurisdiction. A meeting of the concerned 
Home Secretaries and Director-Generals of 
Police olthe SateslUTs was heldn the Home 
Ministry on 28th April, 1992. In this meeting, 
the information and intelligence about 
terrorists, their activities, their modus 
operandi etc. was up-dated and exchanged. 
The logistics and strategy to contain and 
combat terrorism was also planned. 
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[ Translation) 
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SHRI MADAN LAl KHURANA (South 
Delhi): Mr. Deputy Speaker, Sir I am going 
there along with other mermers of any party. 
I and the leader ofthe Opposition had asked 
1hree questions yesterday, the first as why 
the Govememnt has not despached 80 
cofTl)Clnies of BSF to Uttar pradesh S" per 
the demand made by the State Govem r .ant? 
The second is, why the Union GOV8i, ment 
had I'lot provided sophisticated \\eapol.!- to 
the Govemment of Uttar Pradesh, on ItS 
demand on cash payment basis. The third 

, was that 770 km. long Indo-Napal border 
should be sealed. But the hon. Minister has 
not mentioned these things any where. There 
terrorists kill the people and flee away. 
Therefore, this border should be sealed as 
soon as possible. Yesterday. we were 
assured that full information would be given 
to us. But it has not been given so far. Terai 
regionofU.P.hascomeinlhegripoflerrorism 
and the Government of Uttar Pradesh is 
trying its best 10 counter this threat with full 
force at its command. The Govemment of 
Uttar Pradesh is facing the terrorism with its 
full capacity, ability and means. h is not a 
matter relating to the State rather it is a 
national problem For solving this national 
problem the Govemment of Uttar Pradesh 
has made demand of the said three things. 
Therefore. it should be clarified today itself. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB): (a) I have already mentioned 
about the arms and ammunition supplied to 
the U. P. Govemment. I have also mentioned 
that 44 cofTl)ClOies of the Central Force are 
there already. I have also mentioned, without 
even mentioning now, in this House earlier 
that U.P. Govemment is given Rs. 10 crores 
as special grants by the Home Ministry 
particularfy for this purpose. (inteffUptions) 

MR. DEPUTY-SPEAKER: Weshalltake 
up. 

( Interruptions) 

[ Translation] 

SHRI MADAN LAl KHURANA: lam not 
leveling any allegation. Mysubmission is that 
the Govemment should think over it. The 
Government of Uttar pradesh is demanding 
sophIsticated weapons on cash payment 
basis. The State Govemment can not import 
weapons from abroad as the tertrorists do. 
The Government of Uttar pradesh is 
demanding weapons on cash payment basis. 
( InteffUptions) 

MR, DEPUTY SPEAKER: let us know 
the rules, When ever an hon. Minister were 
to make a statement, no clarification can be 
sought. In ttJe first case, you made some 
suggestions. I allowed it. Even in this case, 
you had made some suggestions 
Govemment would definitly consider it. 

( Interruptions) 

[Translation] 

SHRI NITISH KUMAR (Barh): The 
suggestion is that once the Union 
Government should p. ovide weapons to the 
Government of Uttar Pradesh. 

( Interruptions) 

SHRI MADAN LAL KHURANA: The 
Government of Uttar Pradesh is demanding 
weapons on cash payment basis. 
( Interruptions) 

MR. DEPUTY SPEAKER: Rules are like 
this. Whenever an hon. Minister.. 

PROF PREM DHUMAl (Haiuerpur): 
What are the rules when killings are going 
on? 

. (Interruptions) 

MR. DEPUTY SPEAKER: Would you 
like to by-pass the rules? Who has made the 
rules? h is this hon. House which has made 
it. who shall have respect the rules? h is this 
hon. House which has to respect the rules. 

( Interruptions) 
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SHRI NITISH KUMAR (Barh): Now the necessitated the immediate repeal of the 

Minister has left the House and the matter is Capital Issues (Control) Act, 1947. 
closed( Interruptions) 

14.58 hrs. 

STATUTORY RESOLUTION RE. 
DISAPPORVAL OF THE CAPITAL 

ISSUES (CONTROL) REPEAL 
ORDINANCE, 1992 (ORDINANCE NO.9 

OF 1992) AND CAPITIAL ISSUE 
(CONTROL) REPEAL BILL 

[English] 

MR. DEPUTY -~PEAKER : Now the 
House shall take up Item Numbers 9 and 10 
together 

Shri Nitish Kumar to speak. 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy-Speaker, Sir, I beg to move: 

"That this House disapproves of the 
Capital Issues (Control) Repeal Ordinance, 
1992 (Ordinace NO.9 of 1992) promulgated 
by the President on the 29th May, 1992. " 

[ Translation] 

Mr. Deputy Speaker, Sir the Govemment 
had promulgated an ordinance to repeal 
Capital Issue (control) Act, 1947 and this Bill 
has been introduced in the House to replace 
that ordinance. 

Under the provisions of Capital issues 
Act, it was compulsory for every company 
set up in India to seek permission to issue to 
its share for increasing its capital and to issue 
right issue to its share holders and to make 
publiC issue,. Alongwith this these companies 
were required to seek permisssion for fixing 
the value of the shares proposed to' be 
issued by them. This Act had power to 
control them. The hon. Minister has made 
the statement. 

[English] 

explaining the clrucumsances which 

[ Translation] 

15.00 hrs. 

In the Objects and Reasons of this Bill it 
has been stated by Government that since 
industrial police has been liberalised, so 
there is no need of having such controls in 
viewofthepolicydeclaredin 1991. Therefore, 
there is a proposal to abolish them. Now 
Govemment says that as liberalisation is 
taking place, all the contrals should be 
abolished. But Capital Issue Control Act had 
two aspects. One, it had control over the 
value of share and of number of shares to be 
Issued by the companies. Now it has been 
totally abolished, ThiS authority has been 
done away with. Now companies has got full 
liberty to issue any number of shares., There 
is no authority to look into as to whether the 
company has the capacity or not, and whether 
they are If! a position to earn profit or not. 
Now companies have full freedom to issue 
advertisement and make propaganda 
regarding their scope and future prospects 
etc. These companies now will attact the 
small investros through attractive 
advertisement and they will fall in their trap 
because there is noguaratee oftheirsecurty. 
Earlier the Governemnt had a conrol 
regarding the number of shares to be issued 
by a particular company. Butthere is no such 
at present. 

Earlier the company had to take 
permisison for issueing rights Issue. Now 
there will no need to take that permission. I 
would like to cite an example. Recently GPC 
issued right issue, and fixed the price of Rs. 
10 share at Rs. 90. Actually the the old share 
holders of the company should have got the 
share In the proft of the company. Now the 
company itself is fixing the price of one share 
of Rs. 10 as Rs. 90. There is nobody to look 
Into it. We would like that the Government 
should made some provison in this regard 
also. We wanted the Government to make 
some arrangement In this regard, its value 
should not be. mroe than three times, four 
times or five times, but now the comapny 
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shall be at liberty to fix the price of its share 
it can issue any number of shares. Now, the 
small investors shallmuset their money in 
these shares. They say that liberafisation 
has been done, that is why no control is 
needed, and they have stated inthe statement 
that SEBI has been authorised to issue 
guidelines now what will be the fate of the 
guide lines issued by SEBI. It has been 
discussed in the House for several hours, 
and the entire country has been shaken up 
by the scandal.The Government is unable to 
anssers the points raised during the course 
of the discussion. A joint Parlimamentary 
Commimee has been formed to in vestigate 
the matter but we shall not go into this 
discussion, when the Reserve Bank of India 
is here and it has already issued certain 
guidelines in this regard; but inspite of these 
guidelines, such a fig scandal took place, 
then what shall be the fate of the guidelines, 
which will be issued by SEBI. When authurity 
was ested in the controller, many kinds of 
rregularities have taken place and now when 
this authority too will be no more, who shall 
bother about SEBI. who shall care for its 
::Juidlines , In this way, the interists of the 
small investors, can not be portecred and the 
interste.:l of the small and the companies will 
continousot expolit them. Those who were 
running the companies might at times have 
faced some difficltues because of delay in 
many matters due to ed tapism in ne office of 
the Controller. To renove these difficulties 
the Governemnt should have amended the 
rules to avoidered tapism so that the matter 
is expedited at the earliest but instead of 
resolving the problems, the Government has 
abolished the entire inc;titution, af"\d issued 
an ordinance repealing this very Act. 

In this way, the interests of the ordinary 
investors and the small investor shall not be 
protected and the Government is not at all 
worried about that. 

That is why we would like to urge upon 
you and through you I would like to request 
the Housethatthis House should disapprove 
the ordinance issued by the Government of 
India repealing the Capital Issues (ContrOl) 

Act. We would also liked to appeal to tho 
Government that suitable amendments 
should be fTJade in the present Bill to make 
the provisions of the ordinance ineffective so 
that interests of the small investors may be 
protected, and the suitable action should be 
taken under the new policy to remove the 
various unnecessary obstacles in the smooth 
functioing of the companies. 

With these words, I would like to urge 
upon the Housetodisapporvethis ordinance. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): Sir, the Capital 
Issues (Centrol) Act, was introduced in 947. 
Under thiS Act, companies in India needed 
Government's approval to raise captlal from 
the public and its own shareholders and for 
the price at which it could do so. Over the 
years, an exemption order was also brought 
in 1969, to facilitates speedy recourse to 
public issues by privatg companies to raise 
funds up to Rs. 1 crare from the public. 

As hon. Members Will know, the 
Government had tabled a statement of 
Industrial Policy in both the Houses of 
Paniament on the 24th July, last year. The 
statement substantially liberalised the 
provisions and simplfied the procedures 
governing licnesing, foreign investment etc. 
In the war<e of liberalistion, it was considereed 
that Government control over the I~sues of 
Capital and of priCing of the issues or capital 
for domestic companies became irrelavent. 
It will also be known to the hon. Members that 
the Government have establihedthe Secrrties 
and Exchange Board of India (SEBI) and it 
has been invested with statuory powers on 
the 30th janurary, 1992. This organisation is 
enjoined to protect the interest of the investors 
in securities and promte the deelopment 0, 

and to regulate The securitces markats and 
with any matters connected with these goals. 

In view of the above far-reaching 
developments in the continued drive for 
liberalisation in India, it was considered 
necessary that the Captial issues Control 
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Act, which provided forGovermnmentcontrol SHRI DAU DA YAL JOSHI (Kota): Sir, I 
on eqdty pricing and the issue of capital, be beg to move: 
repealed. As both thR Houses were not in 
session, the President promJlgated an 
Ordinance repealing the above Act on 29th 
may, 1992. The present Bill seeks to replace 
the above Ordinance by an Act of Parliament. 

In view of the imperative for liberatlisation 
in the economy, it has become necessary to 
replace thre above Ordinance. Theguidelines 
for disclosures and investor protection issued 
by SEBI on the 11th June, 1992 and also the 
various clarifications issued by that 
organisation will take adequate care of 
investor protection and set in motIon higher 
standar of security market culture In India. In 
view of the above objectives, rt is reqeuested 
that the Han. Members may approve the 
passing of the above Bill to replace 'he 
Capital Issues Control repealment OrdInance 

, NO.9 issued on 29.5.1992 by the PreSIdent 
of India. 

I beg to mov..!: 

"Thattne Bill to repeal the Capital Issues 
(Control) Act, 1947, be taken Into 
consideration: 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That this House disapproves of the 
Capital issues (control) Repeal Orddlnance, 
1992 (Ordinance No. 90f 199Z) promulgated 
by the President on the 29th May, 1992: 

"Thatthe BIll to repeal the Capital Issues 
(Control) Act, 1947. be taken Into 
consideration. " 

There are some amerdments to the 
rntion for conSIderatIon. The han. Members 
who have giver. notice of the amendment 
and are present in the House may move theIr 
amendrnents. 

SHRI GIRDHARI LAL BHARGAVA. 
(Jaipur); Sir, I beg to move: 

"that the BiIIl)e crculatdforthe purpose 
of eliciting opinion thereon by the 22nd 
October, 1992." (1) 

"Thatthe Bill be criculated forthe purpose 
of ellcting opinion there on by the 23rO 
October, 1992." (2) 

MR. DEPUTY SPEAKER: The time 
allotted for diSCUSSIon for this is two hours, 
Whips of various politIcal part lees have 
already sent the list of spears from their 
parties. So it is difficult to accommodate any 
independent list if received. Therefore, it is 
beter if the list if sent through the Whips. 

Shri Shravana Kumar Patel to speak. 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur): Mr. Deputy SpeakE'r,1 stand here 
to oppose the Statuory Resolution and to 
suport the Bill as Introduced by the han. 
Finance Minister. 

SIf, while presenting the Union Budget 
for the year 1992·93. the Finance Minister 
had promised to do away With the 
Governmentcontrol over the cajJital ISSU<JS 
and premium thereon by I,ldian companies. 
As a result of this, the role of he Controller of 
Capital Issues has become redundant 
particularly after the Introduction ofthe New 
Industrial Policy. In the changed scenario,the 
companIes will be allowed to apporach the 
market drectly' for captlal Isues In confirnlty 
WIth the proivions and ggudelines Issued Ly 
the SEBI to protect the interest of the 
Investors. 

SEBI has formulated detailedguidehnes 
In consultation WIth the merchant bankers 
and other Interested groups anCl while 
formualting the gUIdelines on cap'tal Issues 
care has been taken to protect the interists 
of the investors. So, the claim of the han. 
Members that the interest of the Ilnvestors 
would not be protected is. 

[ Translation] 

SHRI RAJVEER SINGH (Aonla): Mr. 
Deputy Speaker Sir, I am on a point of order. 
There is no quorm in the HC;Jse. 
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MR. DEPUTY SPEAKER: The bell is 
being rung-

Now there is quorum. Thehon. Member 
may continue his speech. 

SHRI SHRAVAN KUMAR PATEL: Sir,l 
am was saying that the hon. Member had 
expressed apprehensions that these 
guildelines shall be flouted and that the 
interest of the investors would notbe 
protected or safeguarded. But the hon. 
Finance Minister has just a few minutes ago 
said that the SEBI has been given statutory 
rights and underthese,it will be incumbent on 
the various companies to follow these 
guidelines which have been given to the 
SEBI. SEBI has, as I said, formulated detailed 
guidelines in conSUltation with the merchant 
bankers and other Interested groups ahnd 
while forrnuating the guidelines on capital 
issues, care has been taken to protect the 
interest of the investors. 

A provision has been made for full and 
fair disclosure of information relating to the 
investment proposal such as Net Asset Value 
ofthe cOfT1Xlny as perlatest audited balance­
sheet to the SEBI and to the lead manager, 
for comprehensive scerutiny of the proposal 
before granting premission to invite public 
subscription .. 

Promoters of existing companies will 
have to fumish high and low price of their 
shares forthe last two years, so that investors 
can have a fair idea and assessment about 
the soundness of the company. 

The lead managers and merchant 
bankers will have to satisfy themselves about 
the accuracy and authenticity of information 
supplied by promoters. Further,under-writing 
has been made mandatoryforthge full issue 
along with 90 per cent subscription. 

Failing these provisions, the company 
would be required to refund the amount of 
subscription to the applicants to provide 
sefety to the unds of the invetors. The 
promotess ae required to invest their share 

of capital in the project and keep their stake 
till it becomes prfitable. The minimum quota 
for Invetment fixed at 25 per cent of total 
issue of equity upto Rs. 1 00 crores and 20 
per cent for more than Rs. 100 crores to be 
brought in advance before the public issue. 
Minimum subscription by each of the 
promoters is fixed at Rs. 1 lakh., Lock-in 
period for promoters contribution is three to 
fice years. SEBI has disallowed over­
subscription hitherto permitted up to 15 per 
cent of the total issue amount. Bonus issue 
within 1 '2 months of public issue is not 
allowed. Roll-overs of non-convertible 
debentures without specific consent of 
individual investor is not allowed. Cut-off for 
transfer of promoter's share has now been 
raised to five years. 

Thus we clearly see that the new 
guidelines, by and large give freedom to the 
companies and protection to the investors. 

I would Just like to make two or three 
observations, And I would cetainly like th7e 
hon. Ministerto look into the points that I am 
raising.lfeelthatthe guidelines have nothing 
much to say about right issues. 

Provisions governing promoter's 
contribution being stringent, many opublic 
issues in offing may come to a grinding halt. 

This feeling is also expresed by merchant 
bankers that promoter's share of capital 
issue to be raised inadvance before seeking 
public subscipotion will result in drastic 
reduction in public issue. 

Section 372 of the Companies Act says 
that any company acquiring 50 per cent of 
the equity capital of another company makes 
the latter its subsidiary which, in tum, requires 
Central Govemment's approval. Obviously, 
this provision will be handy for use by big 
industrial houses with several group of 
companies who would collectively contribute 
50 per cent ofthe newly promoted companies' 
equity. this however .. will act as deterring 
factor for small or medium si!e single 
companies. 
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In spite of the above points, I NowSEBlincalledSecuritiesandExchange 
;congratulate the Finance Minister for doing Board of India. In America, SimilarConstituted 
a way with the restrictive and cumbersome Board is called the U.S. Security Exchange 
Department of Capital issues and entrusting Commission and in England it is called the 
the responsibility to an autonomous body - u.K. Security Investment Board. 
SEBI-which would function opaquely without 
Government controls and constraints. 

I once again support the Bill as moved 
bY,the hon. Finance Minister. 

SHRI GIRDHARI lAl BHARGAVA 
(Jaipur); Mr. Deputy Speaker. Sir. I support 
the bill which has been moved by the hon. 
Finance Minister because this was the long 
outstanding demand of ours and it is being 
fulfilled now. The post of the controller under 
the provisions the capital Issues Control Act 
was abolished by the Govemment and SEBI 
has formulated its guidelines in June 1992, 
So that the work is done in a proper way. 
Securities and Exchanges Board of India, 
which is called SE BI was constituted in 1988. 
The purpose of its constitution was to protect 
the interests of the investors and ensures the 
progress of the capital market, and find out 
the ways to check the improper activities of 
the share market. Althoogh the SEBI has 
been constituted, yet it has not of are been 
given the statutory status. It was discussed 
with the Governemnt of Shri Vishwnath 
Pratap Singh. and till now this diSCUSSion has 
been gOing continuously. The Government 
granted a certain status to 'SEBI' by 
promulgating an ordinance on 30 January, 
1992. I am of the opinion that it wil greatly 
help the share market in its smooth 
functioning. I woulc like to point out that 
before the constitution of SEBI, there was no 
provision to protect the interests of the 
ordinary investors. You are well aware of the 
fact that everybody is interested to make 
good of his loss by bu~ 19 shares with some 
part of his money. If you go to banks you 
shall find long gveves there. Due to last 
incident of share market the people suffered 
loss of about Rs. 40 crore and before the 
constitution of SEBI, there used to be 
embazzlement of crores of rupees and 
nobody was used to be held responsible for 
this fraud. As a result of it, the interest of the 
investors in share market began to reduce. 

Mr. Deputy Speaker, Sir, now this board 
has begun its work from the 21st February, 
1992. It has three main works i.e. firstly to 
protect the interests olthe ordinarily investors, 
secondly to prepare the suitable atmospheres 
for investment and thirdly to renovate the 
entire capital market. I would like to point out 
that since the constitution of SEBI, it has 
received about one thousands complaints. A 
notification was issued to make the 
registration of the Agents but all the Agents 
made a protest against it and as a result of 
this protest. SEBI could not start its wOrk. 
Since the share scam came to light, the 
people fait the need of SEBI and after that 
5401 Agents. 7132 sub-Agents and 80 
Brokers gotthemselves registered with SEBI. 
Since then SEBI has started functioning. 

Mr. Deputy Speaker, Sir. I would like to 
submit to the hon. Minister that there are still 
certain lacunae In thiS Bill and I would like to 
draw your attention to it. Firstly there should 
be no delay on the part of SEBI and as soon 
as some one applies for registration, he 
should be registered with out any delay. 
Secondly the Government should issue 
gUidelines to SEBI that whosoever does not 
comply with the rules should be punished, 
while there IS no provision to this effect in the 
present Bill. It is not an ordinary thing it is a 
very serious matter; so the provision of 
punishmentmust be there in the Bill. 

Mr. Deputy Speaker, Sir, I shall once 
again welcome thiS bill and urge upon the 
Government that there Should be no dtl,a~ in 
it. The lacunae of this Bill should be removed 
and there should be a provIsion in this Bill for 
stern punishment to me defaulters. With 
these words I conclude my speech and thank 
you for giving me the opportunity to speaK 
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SHRI SUDHIR GIRl (Contai); Mr. Deputy 
Speaker Sir, , express my gratefulness to 
you for giving an opportunity to speak on the 
Bill. I rise to support the Resolution and 
oppose the Bill with all the force at my 
command. 

Sir, at the outset, I charge the 
Government as Government of ordinances. 
The preser.t Government IS found to be in the 
hab~ of avoiding Parliament and promulgation 
ordinances at the rist available opportunity. 
Instances of such impropriety are numerous, 
The hon. Finance rAinister opines that 
because of the liberahsation of industrial. 
trade and AconomlC policies, the Capital 
Issues Control Act is no longer required to be 
in the Statute Book and hence the 
promulgation of ordinance and the 
preser.tatlon of the Bill. Sir, it has to Oe 
po;nted out here that the industrial policy 
statement was laid on the Table of the House 
on 24. 7.91. Since then, the Winter Session 
was, as also held. And in that Session, the Bill 
on SEBI was passed. But this Bill did not 
come up in that Session along with the SEBI 
Bill. Then the long Budget Session too was 
over in May 1992. Still the GovernmE.n1 did 
not come forward with the necessary Bill. But 

, when the House adjOUrned and the Session 
was over, the Government brought out this 
ordinance. and only now It has come forward 
with this Bill. 

Before it came Into being, the Capital 
issues Control Act was promulgated as an 
ordinance as a wartime measure after the 
Second World War. The objective was to 
form joint stock companies and accumulate 
capital lor industrialisation in "le country 
even during the British regime. Subsequently, 
the ordinance was turned into an Act in 1947 
as a peacetime measure by the then 
Legislative Assembly. 

The Capital Issues Control Act 
authorised the Governmentto exercise check 
and control OVAr the Issues of capital. The 
Interim Government even in th) Bntish days 
Wished such control in the interests of the 
SIT' ... lil !Jf:jJOsltors, firm and compantes of our 

country. Shri manu Subedar representing 

the business community from Bombay said 
that form of enterprise is important. It is 
necessary for the industrial development of 
our country. At the same time, he cautioned 
that it is the duty of the Government to see 
that this particular facility of limited liability is 
not abused by any promoters or any 
enterprising people who make use of this 
particulai mechanism in order to put money 
in their own pocket. 

Shri Ananta Sayan am Iyengar said, 'n 
shares are allowed to be sold by any company 
outside India, they may work to t:1e detriment 
olthe oavelopment 01 th.} country. As regards 
sale of shares inSide, control has to be 
applied very carefully. The capital issues 
have to be invested in properly chalked out 
plans, In the absence of such plans, it is very 
difficult to control the capital issue. He even 
suggested for an advisory committee to 
exercise control overthe capita, issues. Pandit 
Thankur Das Bhargava commented that the 
ordnance for capital issue had been prought 
as a wartime measure. These vlere being 
converted into peacetime measures. The 
Act restricts the freedom. Control is still 
necessary to secure balanced investment of 
thecnuntry's resources. Fro'1lthe Viewpoints 
of expanding industnes, such a Bill was 
welcome but at the same time, contrrl was 
sought to be exercised inso far as the British 
capital was concerned. 

When the Bill was being amend .... d In 
1957, Shri Bhupesh Gupta commented; 

"There are people on the one Side 
who think that there should be 
complete liberty and what we call, 
laissez-faire, in this maner and that 
the companies would be Iree to 
Issue capital as they liked without 
any restraint on the pa'1 of the 
Government, There is the other 
side who take the view that in the 
context of a planned economy, it is 
of atmost importance that we dlrsect 
and regulate and seek a measure 
of control over the flow of capital.· 

Sir. It IS a lact that the share markets are 
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[Sh. SudhirGln] danger, Pandit Thakurdas Bhargava 

the offshoots of the capitalist economy. 
Speculation, fraud, uncertain windfall, etc. 
are the concomitants of the capitalist 
economy. Share markets and markets free 
from social obligations, are closely knit 
together. One cannot flourish without the 
other. The highest development of such free 
market IS the epitome of imperialism. 

Sir, capitalism, in otherwords free market 
we m:ly also call it imperialism· does not 

care for the good of the society as a whole. 
It is beneficial to an individual or a group of 
individuals, is it not the fact that inequality 
and discrimination is the basic characteristic 
of capllalism? Is it not a fact that impenalist 
forces caused two worlowars? Even at the 
present world scenariO, are not the Imperlist 
forces united In European Economic 
Community, G·? and G·?? combinations? 

Since 194? the Capital issues Control 
Act was in operation. Government controlled 
the money market. It was necessary In a 
society which sought to ameliorate the living 
conditions of the common people, espeCially 
of the people living below the poverty line. 
Pandit Nehru resorted to MRTP Act to 
regulated the business of the monopoly 
houses. Even FERA was brought into being. 

. All thiS was done with a view to help the small 
and medium sized firms to lIourish in the 
country. 

The Constitution was amended to show 
to the world that ours is the socialist society, 
though 10 practice it is not. Planning was 
introduced long time back. And you know, 
planning requires control and check of the 
Government over the money market. It is 
necessary to prevent th", money market 
from drift in the direction which is not desired. 
Monopolists do hanker after maximum profit. 
They collaborate with the outside forces to 
subserve their own interests in the country. 

Thus Imperialism comes to dominate 
trailing behind the collaboration. That is what 
has been found to galO ground in various 
countries. In our country the same result is 
found at present. Against s:;c" potential 

cautioned in the Legislative Assembly even 
during the British days in 1947. 

15.33 hrs. 

[SHRI RAM NAIK in the Chaitj 

Our heric people fought against the 
British imperialism 

They won the b1ttie. We achieved 
freedom. Plans were chalked out. Seven 
Five Year Plans have been executed. Control 
was exercised overthe capital Issues. Some 
important industries were nationalsed. Some 
achievements wer€' made 10 this direction. 
But it was against the desires of the Imperlist 
for so, they could not remain silent. They 
cannot. And our rulers fell victim to the 
Imperllsts dragnet. They did not choose 10 

;Jgo ahead fighllng against the imperialist. 
They fighting against the imperialist forces. 
They began to surrender step by step. Ana 
the emergence of the USA and Its allies as 
the unipolar forces With disintegration of the 
USSR has encouraged our rulers to abandon 
the path of struggle and survival. They have 
surrendered to the Impenalist forces. They 
have SWitched over the path of absolute 
capitalismwithoul any kind of restriction. The 
Captial Issues Repeal Bill is the outcome 01 
such endeavours . 

Sir, in this con:ext I referto the Directive 
Principles of our State policy enshrined in the 
Constituion. It has been said that there 
should note concentration of wealth in a few 
hands but wealth should be distributed among 
the people of India. On the contrary these 
controls over the issues of capital are being 
repealed in ordertofacilitate tl'e monopolists 
and big houses. 

Sir, Government has integrated our 
economy to the global market. They have 
promised us an Industrially developed 
economy by such exercise. So, they have 
liberalised the industrial policy. They revised 
trade policy permitting liberal import 

They proposed us that wrth In th ree ye;) rs, 
they would bring about a revolutionarycnange 
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in industrial production. But where is the The leval of investment has deteriorated. 
guarantee? The present circumstances have According 'to Directoate General of 
provided that the Govemment will not be Commercial Intelligence Report, there has 
able to or will not be in a position to attain that been ten-fold rise in trade deficit in the last 
goal which is being promised to us. two months of the courant financial year 

Sir, has the integration of our economy 
to the world free market brought about any 
desired effect? As far as I understand, we 
have ~n out into the debt trap, Our people 
are being repeatedly asked to sacrifice, To 
what more extent does the Governemnt 
want our poor people to tighten their belt? 
Money has been devalL.ed, In whose interest? 
Has India gained by such devaluation of 
rupee? Has not our foreign trade declined 
substantially in doller terms? Have the G-7 
countries favoured us? What are the 
implications of the disreputed Dunkel 
proposals Is it not a fact that the developed 
industrial countries have laid the dragnet or 
exploiting the developing countries? And is 
India as a developing country exception to 
such explotation? Why the Government have 
surrendered to the dictates of the agents of 
the Capitalist giants ignoring the call of 
upholding almost the soverignty perception 
of the country still remains a mystery? 
However, there remains the scope of 
conjecture which is very much agonising to 
us Some people of high profile are devoid of 
partiotism. They are nevertheless entrusted 
with the task of formulating policy framework 
vital for the country's development. They 
have perchance gotthe power of determining 
the fate of millions and millions of people. It 
is immaterial forthem whetherthe sovereignty 
of the country is at stake or not. Thus we saw 
some men at the helm of administration of 
the country tender resignation for adopting 
improper measures in their personal 
interests. And these people are the 
champions of the free market economy. 
Government have been much influenced by 
these unscrupulous people. I, therefore, urge 
upon the Government to retract from adopting 
such anti-people measures like the 
liberalisation of the industrial and trade 
policies. 

The process of intergartatlon of our 
economy to the global economy has alreadv 
brought about shortfall in industrial ('. ' .. ~: 

Unemployment problem has triggerded off. 
Merthe liberalisation policy was announced, 
a criesis situation has appeared in our Indian 
economy. 

Sir, the hon. Finance Minister has time 
and agint argued in favour of tagging our 
economy with the golbal market ontheground 
offreecompetition .. We admit that compettion 
is necessary. But competition among when? 
Do we want that poor share croppers will 
compete with rich peasants? Do we want 
competition between a man who has no 
money to run a business with mUlti­
millionaire? 

So, such compassion is incompatible. 

Sir, look at the global free market 
illusions. the U.S.A is the largest debtor in the 
world. In the capitalist countries 
unemployment is increasing. Price rise is 
high. Recession has set in, in those countries. 
So, industrially developed countries are 
dictating terms to the developing countries. 
The industrially backward countries are being 
made the dumping grounds of the comptailsit 
countries. 

In spite of all these shortfalls, the rulers 
of our country have liberalised the indsurtral, 
trade and economic polices. It is not that we 
do not want reforms. But, we want reforms 
befitting our economy and not befitting the 
exploiting capitalist countries. 

So, Sir, the Bill deleting provisions of the 
Capital Issues Control Act is a drift to the 
detriment of our country. I totally disapprove 
of the measures of liberalisation. 

Can you tell me, what have we achieved 
by means of tiberalisation? Yes, the securities 
scam is a pointer to us. There was control -
control over the RBI by the Government, 
control overthe SBI by the RBI. All these are 
Gov&rnment controlled financial institutions. 
Stili, there could happen such a scandal of 
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thousands of crores of rupees. And if there 
happens to exist no control, what will happen 
in future? 

The securitk.¥> scam has actually Shaken 
people's confidence in the banking system of 
the country. However, such faulty systems 
are the outcome of the capitalist 9rwolh of 
economy. 

Removal of Government control over 
the money issue will further erode people's 
crerdibility in the monetary system. India will 
be the hunting ground of the foreign 
monopolists. There will be plunder in India by 
the imperalist forces, We shall be compelled 
to submit to the whims of the capitalist lords. 
I think this is derogatory to the nation as a 
whole. 

So, I urge the Government to withdraw 
the Bill even at this late stage. 

SHRI lOKANATH CHOUDHURY 
(Jagatsinghpur): Mr. Chairman, Sir, I oppose 
the Repeal Bill. I oppose it because, as you 
know, this is a part of the new economic 
policy of the Government about which much 
has said and its opposition is also known. But 
here on this particular issue, the Government 
by this Act virtually has abolished fiscal 
control over the fixation of premium by the 
companies; now the companies will fix the 
premium. Previously, it was the CCI which 
was fixing the premum of an) company. That 
means the whole Marchant Bank will now do 
a good business; they are hapJJY over it; and 
the companies are also happy because no 
more they will have to go though this process 
of the control which they call bureautratic 
control. 

No doubt, some of the powers have 
been entrusted to the Securities and 
Exchange Board of India; the Securities and 
Exchange Board of India has already issued 
its guidelines; but theguidelinesdo not cover 
everything. Yesterday, when the securities 
scam was discussed in the House, there 
were points raised that there is something, 
worng in the system, which issued by the 
criminals, as Mr. Mani Shankar Aiyar had 
said yetersday here; and I do agree with that. 

The companies are happy; the Merchent 
Banks are happy. 

Very recently, the Thapar Company 
which has never thought of having the price 
of their premium at Rs. 63, after the coming 
of this Act by ordinance, now their premium 
has been reached.to Rs. 65. Similarly,. there 
is no mechanism, with the Securities and 
Exchange Board of India to check the 
premium that they will fix. 

The Merchant Banks have a big role to 
play. 50,10 regularisethe Merchant Banks is 
a very important factor: it is an important 
factor in the sense, as you know the recent 
unprecedented scam in the history of the 
world, has Shaken the confidence of our 
people, the country, the nation andthe banks. 
Now, the same banks will be given the right 
because, according to the guidelines given 
by the Securities and Exchange Board of 
India, now they will play the main role They 
will be playing the main role now. Naturally, 
there is every right, every reason to doubt 
that the investment of the investors will not 
be safe. It will not be safe as it is being said 
that the control was necessary then because 
the investors were not aware. Now the 
investors are aware therefore, they win 
definitely charge things and Invest, this is 
assumed. 

One thing is forgetten that those who 
cheat the people for profit, they have become 
more aware and their consciousness has 
grown more. If our Finance Ministry goes 
through their records, they will find, how new 
ways are being found, not only to cheat the 
Government but the people also. 

So one olthe circumstance is the sraping 
this Secunties Act. We are definitely handing 
over the whole thing to the merchant banks 
and also to the companies. There will be 
fraudulent companies, their shares will be 
there. The Chartered accountants will audit 
them as it has been directedbytheguidelines 
ofthe Securities & Exchange Boards. But my 
apprechesion is that the investors will be 
cheated and they will be taken for a ride by 
the merchant banks. It is now necessary 
even if the Government repeals it. There 
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ISh. lokanath Choudhury] companies. So, virtually the country will be 

should be sufficient mechanism by the 
Securities and Exchange Boaros to control 
the activities of the merchant banks, which is 
absent in the guidelines that are being issued. 
This has to be done oecause the teeth that 
are given to the Securities and als~ the 
cOrTl>anies. which do inflict their accou'. (s to 
increase the premium. Therefore. the pt;)ople 
will be cheated on the whole. 

It is being said that by thiS procoss me 
capital market will be transparent. How thiS 
will be transparent after the scam. I do no: 
think whether the Government has taken 
Into conSideration senously the PSYChOSIS 
this scam has created on the peopie of the 
country as a whole. 

On the other hand by its scrapping, it wili 
also help the fo-elgn Investors 10 enter 
There is also a news that 51 per cent oj tne 

, eqUity of the foreign banks is already in the 
market to buy shares. That means. our 
economy IS also controlled by :hls capital 
market and by the foreign agencies. These 
are the dangers that are ahead of us. 

Generally speaKing. these economic 
reforms which have beeu brought by the 
Government with the h0pe that Indian 
economy wiil be globalised. Will t?reak the 
Indian econ~my The expGrience of tI .. ,(' last 
two years h",oIe already shown where do we 
stand: wher", our exports stand: where our 
imports stand. Are we jot paying more for our 
imports? aUf exports hav€: gone down. Has 
it not shown that produciiclO In many areas 
has gone down? 

" the G:,vernment does not look at it. It 
will only mea{l that Government is blind to th~ 
realities and the interests of the nation In thiS 
world, when ~.rotiteennJ is being allowed and 
peot>1e inve:.>'in,] m::l':y are maKin\:j profits. 
if this racloteoring Q')(!s. on, will the 
production (!f tho country go up? So. the 
position is nc, N peculiar. Ur.derthe economic 
reforms, whi :h have ruined the economy oi 
the country, this Bill which is before us tor 
scrapping th ,fiscal control will hand over the 
entire power to the banks and also !J the 

ruled by the companies and these 
unscrupulous bankers. That is the direction 
is wtiich this. Bill is taking us. 

With these words, I oppose this Bill. 
Government should rec')nsider and give 
suffiCient powers to the Secuntles and 
Exchange Board so ·that the merchant 
bankers are controlled and regularised. 

15.51 hrs 

ANNOUCEMENT RE. SPECIAL SITIltJG 
OF THE HOUSE 

[English) 

MR. CHAIRMAN: As tM members are 
aware. to ct:lebrate the 50th Anniversary of 
"Ou it India Movement" and to pay homage to 
the martyrs 01 the Freedom Movement. a 
meeting of Members of both the HousAs of 
Parliament will be held on Saturday, the 8tn 
August. 1992 at 10.45 hours in tha ICentral 
Hall. 

The meeting would be addressed by the 
PreSident and Prime Minister. 

The Business Advisory Committee at 
thei~::itting h,ldtoaay ccnsid::(ed the molt:er. 
Th2 Committee have recommended that to 
ma~k the solemo occasion, a special sitting 
of the House may also be held on Saturday. 
the 8th ACigust . 1992, 15 minutes after the 
meeting In the Central H~lls over. 

The Committee have also recommended 
that a Resoluti0n may be passed by the 
House on the occaSion. 

I hope the House agrees. 

\ :nterruptionsj 

[ Translatlonj 

SHRI NIlISH KUMAR (Barhs): Very 
one will get an opportunity to speak on the 
resolution 
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SHRI NIRMAL KANTI CHA TTERHEE 
(Dumdum): May I inform the hon. Members, 
that it was decided that speakers from 
different political t>arties-speakers means 
plural- will speak. Only if the leaders agree to 
speak, they can speaK. The other speakers 
also can participate. What has been agreed 
to is that in exchange of Saturday, Monday 
to be declared a holiday. 

MR. CHAIRMAN: What has not been 
agreed to is not to be informed here. 

Now Shri B.B. Ramaiah. 

15.54 hours. 

S·. A TUTORY RESULUTION RE 
DISAPPROVAL OF THE CAPITAL 

ISSUES (CONTROL) REPEAL 
ORDINANCE (ORDINANCE NO 9 OF 

1992) CAPAITTAllSSUES (CONTROL) 
REPEAL BILL - CONTO. 

[English] 

SHRI BOLLA BULd RAMAIAH (Eluru): 
Mr. Chairman, this Capital Issues (Control) 
Bill seeks to remove the control on capital 
issues to enable to companies to issue the 
capital freely. 

As perthe promise made by the Finance 
Ministerin his Budget Speech, he has passed 
the Ordinance to Sge that the control of the 
capital issues is abolished. But in the place 
of that. a whole system has been newly 
incorporated in the Securities and Exchange 
Boards which have also issued the guidelines. 
Some of these guidelines seem to be vapue 
and need 10 be modified. 

In the case of the promoters contribution 
the minimum contribution as per the 

guidelines is Rs. one lakh which seems to be 
rater high. Now-a-days new promoters and 
new contributors are willing to come formthe 
rural areas also. May I suggest that this may 
be reduced to Rs. 5,000 or Rs. 10,1.)001 

There are lot of responsibilities with the 
leader managers and merchant banKers 
where they have to Keep in mind these new 
rural people who are a1so interested in the 
stock market and some of the guidelines say 
that the locking period Which use to be three 
years, to be increased to five years. It seems 
to be rather a discouraging part of it. 

Some of the guidelines have been 
incorporated. For example, .he existing 
companies with a five year track record of 
consistent profitability can freely price their 
issue if the promoters contribute at least 50 
per cent of the equity; a listing on a stock 
exchange at present requires at least 60 per 
cent shareholding with the public. Some 01 

these guidelines are rather conspicuous. 
They have to make a realistic term and this 
has to be worked out. 

Earlier SESI has allowed 
oversubscription upto 15 per cent of the total 
issue amount by CCI. But now, they want to 
abolish that. That is always a reqUirement in 
view of the fluctuating conditions and the 
variation of the capital cost of the present 
projects. The present cost escalation is due 
to various reasons either due to inflation or 
due to other factors. Also the minimum 
promoters contribution for issues upto Rs. 
100 crore has been fixed at 25 per cent and 
'or those exceeding Rs. 100 crore it has 
been fixed at 20 per nnt now. This seems!o 
be unrealistic. These things have to be 
modified. Unless the guidelines encourage 
the Indian companies and the promoters and 
the contributors, they can n ot really compete 
v·ith the present world situation and the 
liberalisation policy., The large companies 
with huge depreciated capacity plants are 
going to dump their prodl ""ts in the country, 
Due to high interest rates and high excuse 
duties, a allot of Indian .:;ompanies may likely 
to become sick. The infrastructure has to be 
modified. The Government h::ts to take 
necessary steps in orderto give them proper 
support t.J survive and compele with the 
international markets. 

Earlierthere used to be stock option for 
the employees upto 500 shares. Now thf-Y 
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want to ,l3duce it to 200. Of course they keep 
five per cent of the issue for that. SEBI has 
to take into consid'eration this factor. I am 
sure that SEBI will De given a particular 
guidelines by the Finance Ministry. I would 
like to know whether SEBI is acting its own. 
H required. the Finance Minister has to 
intervene and give them proper guidelines in 
view of the present circumstances in orderto 
.save tt,e Indian companies and also the 
business in this country to survive. A large 
number of modifications are required and 
they have to considered more carefully. 
Though we feel that removal of Controller of 
Capital issues is an essential step. but SEBI 
is not still stablised. The establishment of 
SEBI has to Improved. Proper representation 
of vanous organisations in the Board of 
Directors of SEBI is required. Proper 
guidelines are required in this regar. I hope 
thatthe Finance Mlnisterwilltake into account 
some of these Important factors. which will 
really help the Indian market, the 
shareholders and the public. I will only say 
that the Finance Minister has to I,eep a 
constant vigil and have a control on SEBI. 
The only, it will be more useful. I hope that he 
Will take into conSideration all these factors. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Chairman, SIr, I riseto oppose 
the Statutory Resolution and instead support 
the Capital Issues (Control) Repeal Bill. 

The objection raised by the hon. 
Members from the other side is two fold; 
firstly removing all the restrictions that were 
there in this field, that is Government control 
on capital issues and pricing thereof. 

16.00 hrs. 

The promoters or the industrialists in­
charge of the industry who are running these 
industries will be free enough to exploit the 
investors. They may exploit the investors at 
their sweet will. They can arbitrarily fix upthe 
prices and also without having properties 
and sureties etc. they can go to the market 
for raising shares etc. Thus, precisely 

Secondly, what was the hurry so as to 
get an ordinance promulgated for this 
purpose?TheGovemment could gave aasily 
waited for the Parliament to sit and then 
co~ before the Parliament. These are the 
two oCjRctions the hon. Members are raising, 
as I understood. 

Quite a number of hon. Members sitting 
on the other side are capable of blowing both 
hot and cold at the same time. When 
restrictions are imposed, they are opposed 
to such restrictions being there. They say 
why not liberalise? I would like to give an 
instance., A few days before when there was 
a Private Members ' Resolution being 
discussed in this House, about sale of shares 
of some public sector undertakings, there 
was criticism saying 'why did you not give full 
freedom to those or rather concemed public 
sector undertakings to fix their own price? 
They had no say, Rather the Department of 
public sector undertakings was assigned 
thiS job. As a result of that some of the units 
stoodto lose Instead of standing to gain. That 
was also the critiCism that full freedom should 
have given to them, as in the case of Steel 
Authority of India Limited, which was cited. 
But although in this Bill such freedom is given 
to the promoters - Industrialists still then 
there is such Criticism. 

Coming to the Ordinance, Iwould rather 
like to congratulate the Government fort hey 
have lost no time and at the earliest 
opportunity they have come forward, may by 
promulgating an Ordinance to put it into 
action according to the promise made by 
them. It was committed en the f:cor of this 
House by the hon., Finance Minister in his 
Budget Speech that all these restrictions 
would be dO:1e away with. Immt:luiately after 
that the exercise WaS gone thrnugh. Why 
should they wait for the Parliament to sit? It 
was mentioned in the Bueget Speech and 
the Budget was approved. There was a 
general consensus in this direction and it 
was in pursuance olthe new Industrial Polk. y. 
So, on this score, the Government's initi?tives 
really commendable. 
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Now I would like to come to the text of 
this Ordinance or the text of the Resolution 
opposing this Ordinance. There has been 
sea change in the scenario, not only in India 
but outside India also in the world, around 
our country. As you know, Sir, the Act that 
has been repealed is dated back to 1947, the 
year in which India achieved freedom, and 
you know what sort of changes have come 
about in the mean time, particularly in the last 
about one or two years' time. I would like to 
draw the attention ofthis august Houseto the 
relevant portion of the Finance Minister's 
Budget Speech. I quote: 

"The role ofthe Controllerof Capital 
Issues (CCI) in the Finance Ministry 
needs to be reviewed. espeCially 10 

the context of the emerging 
industrial and financial scenario. 
The practice of government control 
on capital issues, as well as 
overpricing of issues, has lost the 
relevance in the changing 
circumstances of today. It is, 
therefore proposed to do away with 
government control of capital 
issues, including premium fixation. 
Companies will be allowed to 
approach the market directly, 
provided the issues are in 
conformity with published guidelines 
related to investor protection" 

Before that, the Finance Ministry 
announced comes procedural simplicity. 
They simplified the procedure to some extent 
and on June, 11, after careful consideration, 
they made public the detailed guidelines 
governing this business. The guidelines are 
quite comprehensive. SEBI also before 
finalising these guidelines circulated them 
among the merchant bankers and other 
interested groups. They have sought their 
opinion. They have taken their views into 

• consideration and after that they have 
finalised these gUidelines. SEBI has laid 
emphasis on investors . protection. This is 
very important because apprehensive 
protection on the protection of the interests 
of the investors has been expressed by our 
own hon. friends here, and quite naturally. I 
shall read out: 

" T~e SEBI has laid emphasis on 
investor protection. The first 
significant step is towards full anbd 
fair disclosure of information relating 
to the investment proposal The 
company will be required to make 
detailed disclosure of the 
investment proposal to the SEBI 
and the lead manager, who will 
scrutinise all aspects before 
permission is granted to the 
company to invite public 
subscription. The promoters will be 
required to disclose the net asset 
value of the company as per the 
latest audited balance sheet and 
provide clarifications asked by the 
SEBI for fixing the price of the 
issue". 

But there is one thing. In the light of the 
rece'lt scam scandal it is very necessary that 
if these things are in the statute only, it is not 
enough. It has to be seen how they are being 
implemented in the field. The Ministry should 
be quite vigilant all the time and also should 
over-see the implementation of these 
provisions becomes an Act. It will not do if 
they simply say that there is a systems­
failure. We must also take adequate lesson 
from all that has happened recently with 
regard to the stock scam. 

In several areas we find that our laws 
and regulatIOns are quite good and 
progressive and are legislated with best of 
intentions .. But something goes wrong with 
the implementation. It goes wrong while it is 
implemented in some places and that defeats 
the main purpose. Sometimes sornething 
else happens. That IS why the Government 
should be Vigilant also. and all the time 

I would like to know what is the expenence 
of the Government. Of course a very shon 
period of nine weeks or so has lapsed after 
the ordinance was promulgated in May last. 
What has been their experience during this 
period? Whether these lead managers are 
really taking interest or whether they are 
doing the scrutiny properly or not should be 
checked. We should know how best they ar", 
being fQllowed scruPjJlouslv ar.·~ .... hp·':L'_ 
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they are being monitored or not. These 
things are very important. 

At the same time there is another doubt 
or confusion that some of the provisions run 
counter to the provisions of some other Act 
orto the guidelines of S.E.B.I. counter to the 
Companies Act. Securities (Regulations) 
Bill etc. There IS a general apprehen!.ion. I 
think the ministry of Law must have examined 
it. I will be happy if it is unfounded. What is 
required is rather cautions and careful 
Implementation of the policy of the 
Government. 

With these I would like to say that the 
objections that are being raised by ''1e other 
side do not hold good. They are not well­
founded. It should now be looked into afresh 
if any of these regulations IS wanting to 
provide adequate teeth to take strong action, 
then Government should also come forward 
immediately to equip the S.E.B.1. and other 
concerned authorities with all the necessary 
power so as to ensure that the purpose 
underlying thiS Bill is really achieved. At the 
same time the Government should always 
be alert so that the interests of the investors 
are well protected. Thank you 

16.14 hrs 

SHRIGUMAN MAL LODHA: (Pali): Mr. 
Chairman. Sir, the replacement of the 
ordinance by the Bill for abolition of the o:lice 
of the Controlier of Capital Issue IS to be 
viewed in the light of whatever has happened 
during the last four months in this country So 
far as the Government IS concerned. once 
they took a complete about-turn from 
socialism, and the poliCies of the Nehru era, 
it IS consistent with then I that t"ey come out 
with abolition of all controls and creator a free 
market belieVing In the doctrine of laissez­
faire . Broadly speaking, when the controls 
and the terms and regulations were haVing a 
lot of corruption, It was felt that sooner they 
go, the better It is. But the remedIal measures 
which have been taken have proved worse. 
The seCUrities scam in this country has 
touched an all time world record and mot only 

In this House we have debated it so many 
times, but the entire world has lost confidence 
in the fiscal management, fiscal policy, fiscal 
projects and all financial programmes which 
this country os having, on account of this big 
scandal. Viewed in this light, the abolition of 
the Controller's post requires a aliot of 
rethinking. The primary objective is that 
earlier, for capital issues, everybody was 
required a lot of rethinking. The primary 
objective is that earlier, for capital issues, 
everybody was required to gotothe Controller 
and take permission. There was corruption 
and it was the order of the day. But, now the 
point is that the pour shareholder will be 
there in a remote village or town without any 
knowledge of the intricacies. The investor 
puts all his life's savings in the savings in the 
shares. T,lere have been cases where the 
promoters, the big business people in 
collusion with the Government officers start 
a company without any land and without any 
plant machinery. They collect crores of 
rupees, only to declare a little later that the 
company is sick or It goes into liquidation. 

In my area, in Gotan near Jodhpur, a big 
cement plant was started. It is not 
conventional to name the persons here. So, 
Iwould not name them. But, some ofthA hon. 
Members sitting on the other side, went to 
innagurate it and the people thought that 
such important persons are coming for 
Inaugurating this company and so we have 
to Invest the money. They collected all their 
savings and Invested In It, only to find later on 
that what to talk of cement plant there is no 
land yet allotted to It and there IS no plant 
machinery purchased for the unit. It is all 
fraud. 

Now. this partIcular abolition of Controller 
of Capital Issues would give a free market, a 
complete vacation, a complete licence to 
legallse and rationalise frauds and scandals .. 
So, in thiS light, It has to be considered. It has 
been said that restrictions have beer. put by 
the guidelines by the Securities and a 
Exchange Board. It is true that the Securities 
and Exchange Boards has been given certain 
guidelines, but who obeys the guidelines in 
tliis country when misguided persons are out 
to squanderthe public money olthe investors. 
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The guideline says that you must invest at red carpet welcome even after income-tax 
least Rs. One lakh; crores of rupees worth raids. He was invited by Doordarshan to give 
shares are to be sold. What is the next comments. Why all this is happening? It is to 
guideline? You must purchase at least 20 be lessen In this background that leaving the 
per cent of the shares and 80 per cent of the investor of this country at the mercy of these 
public money can be squandered. So, these big industries without any regulation would 
guidelines are hopelessly Insufficienttocontrol result In complete catastrophe. So, I submit 
the mismanagement or frauds and to protect that permits and controls raj is to be abolished. 
the investors. The protection of the investors We have condemned it earlier according to 
should be the first necessary requirement to our political aphilosophy. It is because it was 
a good Government. le,!slng to corruption. It was not leading to 

Sir, you must have seen what has 
happened In the last lew months where small 
investors have invested all their pension' 
money and their provident fund and the big 
bUSiness people took the money. They 
thought that there is such a thing, as if it IS a 
God's gift andthattheycan overnight become 
millionaires. This impression was created, 
because when the Budget was presented 
here, Immediately thereafter, the first to 
commend it on the TeleVISion" whose 
photograph was highlighted on the Television, 
was none else than Mr. Harshad Mehta. the 
'Big Bul!', as if the entire Government could 
find out only him. There was no Palkhlwala to 
comment. Nobody else. No financial expert. 

MR. CHAIRMAN: All these POints are 
already covered 

SHRIGUMANMALLODHA: These will 
be covered again so long as the people of 
tris country are in panic overthls Issue. ThiS 
point, of course, has been covered. It is to be 
considered while passing thiS Bill regarding 
controls abolition whethersufficient protection 
has been given to the investors. That IS one 
point to which serious consideration IS to be 
given. I would request the hon. Finance 
Ministerto consider this, Guidelines have no 
logical force. There must be some Act, some 
statutory rules, some penalties, some 
ieterrents, some punishments, some 
offenses on account of which such protection 
can become useful. Otherwise, guidelines 
are not those which are to worshipped and 
then forgotten. In this country, everybody 
knows the gUidelines., Mr. Krishnamurthi 
has admitted, he confessed that Mr. Mehta 
was introduced to Finance Ministry where he 
gave presentation. Mr. Mehta was accorded 

good results. But that does not mean that the 
remedy that we now adopt should be worse 
than the disease Itself., Everybody come 
and says" We are not going to spare anybody . 
.. The point is that our Finance Minister was 
himself the Governor of the Reserve Bank. 
They say it IS a failure of the banking inst~ution. 
If so, may I know what the Reserve Bank 
Governor doing for the last so many years 
and what is the Reserve Bank Governor 
dOing now and why are they not owning the 
responsibility? Why are they not saying" We 
are the patrons of thiS Institution? We are the 
Managing Director. We are the Chalrmar 
and so, we are the gUilty persons?" But the} 
leave it to the Institution. Similarly they say' 
Look here, we only Ilberilsed it. Once we 
liberlise It, forces of demand and supply 
work. We have left it as a free market In the 
world". But In the world, nowhere such a 
thing happened, as has happened in India 

You may kindly recall that we appealed 
to the hon. Finance Minister at that time and 
said" Kindly Increase the limits to Rs. 48,0001 
- only". Then they came out With the story 
that it would mean loss of so much revenue 
Now where has the scam money gone? How 
much money has gone? Rs. 33,000 crores 
from the banks. So far as the investors' 
money is concerned, people's money is 
concerned, the private citizens' money IS 
concerned, It may run Into Rs. 30,000/­
crores or Rs. 40,000 crores. Nobody knows 
because there IS no such instrumentality, no 
mechanism, by which a survey can be made. 
Therefore, I would submit that here IS a case 
where the Ministry should conSider first 
Where was the hurry? On 27th May, they 
came out with an Ordnance. Why this 
Ordnance? It is well-known in constitutional 
law that Ordinances are to be brought in 
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extreme urgency when there is a compulsion 
of circumstances of such urgent nature that 
they cannot wart forthe legislators functioning 
normally. It should be brought forward when 
there is a compulsion of circumstances of 
such an urgent nature that they cannot wait 
for the legislature's functioning. Up to 10th, 
the Parliament was in Session. They did not 
bring it forward. After the 10th, on 27th May, 
one fine morning they just abolished it. My 
respectful submission is that this is not the 
method to do It. (Interruptions) 

Now, you may kindly see thatthe banks, 
the mutualfunds and the financial institutions 
have to established norms in the rules book. 
Now, what would happen to the gUidelines if 
rules had been violated., I am submitting 
about the findings of the Second Interim 
Report of the Janakiraman Committee. In 
that, it has been mentioned that there are as 
many as 12,266 transactions for an aggregate 
face value of Rs. 2,75,108 crores, It is over 
a period of13 months and 21 days. Forsuch 
a along period. it had happened. Further, the 
name of the counterparty as appeanng in the 
books of the reporting bank is not ('onllrmed 
by an entry in the books of the named 
counlryparty bank. This represented 30.36 
per cent in face valley of the reponed 
transactions and In terms of number of 
transactions thiS represented 21 16 percent. 
These are all proviSional figures. The 
magnitude is actually r1uch more Even the 
Prime MiOister admll1ed whlle making a suo 
motustatement in Parliament thatlhe events 
in the last few months in the financial sector 
of the country has caused great anxiety. He 
confessed that the ramifications of this should 
be thoroughly probed. The Designated 
Special Judge has accused the investigating 
agency of shielding the offices of UCO Bank. 
The CSI has not attached the assets and 
properties of top bank officials, There has 
been only an operation cover-up, if I may say 
so. The SBI was asked to shell out Rs. 700 
crores just to bail out the NHB which is a 
subsidiary of RBI. It is a case of robbing Peter 
to pay Paul. 

Sir. I submit thatthe hon. Ministershould 

consider how the nghts of the Investors are 
to be protected. A mere one-line abolition of 
the Controller and leaving all others free foe 
the issue would be a very dangerous thing for 
the country's fiscal matters. 

[ Translation] 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Chairman, Sir, I support 
the motion moved by our colleague Shri 
Nitish Kumar and oppose this Bill. While 
opposing this Bill and expressing my doubts 
regarding the Intention of the Government 
comes up first from the statement of objects 
and reasons ofthls law. I would like to ask the 
hon. Mlnisterof Finance first as to what were 
the circumstances that compelled the 
Government to introduce this Ordinance. I 
have heard your request Just now and I have 
gone through the statement of objects and 
reasons which bear the signature olthe hon. 
Mintster of FInance. He IS saying here that: 

[English] 

.. As Parliament was not in session 
and as it became necessary in the 
context of the emerging industrial 
and financial scenario to repeal 
urgently the Capital Issues (Control) 
Act, 1947. the President 
promulgated the Capital Issues 
(Control) Repeal Ordinance, 1992 
on the 29th May, 1992 ... ." 

I Translation] 

Now I would like to know the basi~ 0.1 

whICh he came to thiS conclusion. What was 
the circumstance which compelled to 
introduce the line: 

[English] 

In the context of the emerging industrial 
and financial scenano. 

[ Translation] 

These are the words use by Ministry 01 
Finance in the Budget speech on the 29th 
February. This Budget speech was written 
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much earlier. 'believe that these four words 
emerging Industrial and financial scenario' 
were written In January. He was entrapped 
in ' emerging industrial scenario ' since 
January, but what happened in 29th May 
which compelled the Government to 
promulgate the Ordinance? This Govemment 
is used to rule through Ordinance. First of all, 
we condemn such practice. This should not 
have been promulgated. Whatever be the 
reasons to support the motion introduced by 
Shri Nitish Kumar, I think only one reason is 
sufficient, thatthere is no truth in the argument 
that he has been brought as a short measure 
in the context emerging industrial and financial 
scenario. 

May I know from the hon. Finance 
, Minister, what developments are taking place 
in the industrial sectorwhich have compelled 
him to introduce this Bill? In his' emerging 
industrial and financial scenario ' factones 
are being closed, industrial production is 
showing a downward trend. Foreign 
companies manufacturing coca-cola, 
breakfast food, cologne, soups are being 
Invited to this country, under the Emerging 
Industrial Scenario. 

16.33 hrs. 

[SHRI PETER G. MARBANIANG in the 
Chailj 

The situation has deteriorated to such 
an extent that the industrial sectors having 
eamed a good name once and which were 
instrumental in preparing JawaharLal Nehru's 
industrial a policy of 1956, are remembered 
by us only because the Congress 
Government has already deserted them and 
it is going to follow the principles of leaders 
like George Bush etc. It was decided to 
prepare industrial structure follOWing 
irrprovement in industrial policy in 1956 and 
thereafter. It was decided to give priority to 
industry in those backward areas where 
nothing was produced. But the free system 
and idea of liberal policy of the Government 
will not enable industry to reach the areas 
where there is no industry. Industries will be 
set up in the areas where capital is already 
there, such as around places like Bombay, 

Pune, Bangalore, Hyderabad, Kanpurwhere 
there has been capital rightfrom the begining. 
Since the Government has adopted such 
free trade in every area, so its policy met its 
end then and there Therefore, we want to 
know as to what is the emerging industrial 
scenario. 

The Minister should reply to it when he 
rises to speak in the support of this Bill,. Then 
the Govemment talks about the emerging 
financial scenario, this is more astonishing. 
The Government has liberty to discuss 
emerging financial scenario as long as it 
desires I have spoken for two and a half 
hours. I can speak for25 hours more. Let me 
know the subject on which' have to speak, 
be it anything ranging from banking money 
market. stock exchange, bogus currency as 
Bankers receipts. 

[English] 

What is that emerging financial scenario? 

[ Translation] 

Has wealth in India increased too much? 
While prepanng this Ordinance, was the 
Government unaware that the entire game 
mls plaued by the stock market. The game 
that is being played is totally false and we 
want to know the meaning of emerging 
financial scenario because it challenges the 
motive calls the motive of the Government in 
question. Moreover your request has also a 
bearing on the speech of the han. Ministerof 
Finance. 

I do not what to go into the detailed 
debate whether the office of to control of 
Capital Issues should be abolished or not. 
The basic question IS whether control should 
be thereorno! TllinowtheGovernmenthas 
been trying to appOint out that it is constituting 
the SecUqty and Exchange Board of India 
(SEBI) inspite of abolishing control of capital 
Institute and. all the work which was being 
done hitherto through C.C.A. is now going to 
be done through the SEBI. Here lies 
contradiction and I want to take the issue of 
the mQlIve of the Government here. The 
contradiction is that on the one hand, the 
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Government is going to remove the control, 
on the other hand, it is going to control 
mechanism which was name afterC .. C.I., in 
the name of SEBI. We want to know whether 
theGovemment has any good motive behind 
it. If rt is to be decon.rolled: or only the name 
of the controlling agency, the mechanism is 
altered and handed overto any other agency, 
Le. (SEBI) a question arises that the control 
was incomplete and insufficient and rt was 
not serving the purpose. I can fumish sufficient 
proofs and I shall put forth one or two proofs 
here. The Government could not control 
through rt therefore, rt is providing powers to 
it more or less. If powers are being given to 
the SEBI, the philosophy behind it will be 
bogus. Therefore, the question of motive 
arises here. The House and the country 
should not t.J misled in tthis manner. The 
Government should categorically express 
its purpose., and objectives behind this law. 

Capital control is essential for India, 
because the country has very little capital. 
Many issues remain pending and under 
consideration before the Control of Capital 
Issues. Planning is one of these issues. 
What is planning? What is the philosophy, 
concept before the Planning Commission, 
Plan, Five Year Plan. The concept here is 
that the country has very little capital. In 
order to ensure the development project or 
area to w'1ich the little capital will be allocated, 
the Government has to impose control over 
it., We oppose Government's policy of 
liberalisation. Bureaucrats should be 
removed from. I consider a fewthings a great 
curse for India. Indian bureaucrats are one of 
them. They should be dealt with sternly as 
much as possible. Their rights shculc; be 
lessened as nluch as possible. 

In the year 1977, Janata Party was in 
power. Shri Mora~i Desai was the Prime 
Minister. We had introduced the new industrial 
policy. Underth3t policy we hadeitherclipped 
or curtailed the powers of bureaucrats. 
Otherwise pec.ple had to rush to Delhi for 
every work. We abolished it., We abolished 
the provisions under which people had to 
rush to the State capitals for their work. If a 

small scale industry was to be set up in .a 
District or in a village people had to rush to 
the State capital. We abolished it. We set up 
a District Industrial Centre in every District of 
India, and ordered that all work will be done 
there. This is how manipulation is done. By 
liberalifation I mean changing the thinking 
that people at upper strata of society are very 
intelligent and giving power to people at the 
grassroot level to decide their own future. 
With this liberalisation, there will be no control 
over capital anywhere in the country and 
people will invest caprtal at their free will in 
any field they want. It is not possible. Capital 
attracts capital. Now capital will be diverted 
to metropoli'an cities and to those areas 
which were being used by the Britishers as 
the centres of their power to exploit this 
country. The Government still wants to 
continue with the same system. After 
independence we had identified certain areas 
for investment of capital where it was wanting 
and chalked out ourplans accordingly. Those 
things still bear a meaning for us and we are 
not prepared to abandon it. 

Mr. Chairman, Sir, along with this 
would like to cite an example. Hon. Defence 
Minister is present here. When he used to be 
the Chief Minister of Maharashtra he had 
made a contribution in the construction of 
Konkan Railway which I has mooted as the 
MMinister of Railway. Others who contributed 
to that work are Shri Nayanar, the former 
Chief Minister of Kerala, Shri Barbosa, the 
former Chief Minister of Goa, and Shri 
Virendra Patil, the former Chief Minister of 
Karnataka., Allthese Chief Ministerschalked 
out the plan for the Konkan Railway in 
consultation with the railway Ministry in DeihL 
Today both the Government and its 
development structure are in a peculiar 
pOSition. There are no funds for Konkan 
Railway. When a proposal is mooted for 
issue of bonds for Konkan Railway it is said 
that there is no money. The Finance Ministry 
is responsible forthe issue of bonds. On the 
one hand there is no capital for the 
development of Konkan belt In the western 
costal region, where it is very necessary, on 
the other hand the Government is talking of 
liberalisation. The Government wants to 
liberlisethecapital issue. Lettings individuals 
earn freely. It has came wilh such a proposal. 
We are not prepared too accept it. 
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Secondly, the point on which I protest IS 

that this scam has been going on for last 
several months. This scam has proved one 
thing that in India manipulation is done on a 
large scale in capital market, stock market, 
where people use Government capital to 
build their own status. I cited the name of a 
company yesterday. While talking on scam. 
I again refer to that company but on some 
other context. I had said how manipulation is 
done and I referred to reliance Company. 
Today I present some facts. We have the 

. S.E.B.I. and the C.C.I. It hardly matter 
whether the S.E.B.1. and the C.C.1. are 
abolished. It is just a show the stock market 
was manipulated. It was done because the 
Reliance Company h<:d to sell its shares in 
Europe market. The stock market was 
man'ipulated for three months through Bank 
receipts and by other means. The money 
was withdrawn from UCO Bank and the bank 
of Omans. But it is still not known as to who 
withdraw the money. It is a matter to be 
probed. It is to be probed as to how much 
money of our .public undertakings was 
withdrawn and who were the Ministers who 
gave their consent to the proposal. ThiS Will 
be investigated. It is a fact that the cost of 
shares of Reliance Company which was 
selling at Rs. 125 or Rs. 150 earlier has gone 
upto Rs. 450 due to Government's liberallsed 
policy'. There atler the reliance company 
went to Europe to sell its shares. In Europe 
shares are sold. 

[English] 

in what are known as Global Depository 
Receipts. 

[ Translation] 

One Global Depository Receipt consists 
of two shares. Two shares means Rs. 20 
while the face value of a Reliance share was 
Rs. 10. Thus two shares cost Rs. 20. They 
sold the Global Depository Receipts in 
American and European markets at the rate 
of 16.35 US dollars which comes to Rs. 500. 
In other words they sold a share worth Rs. 20 
forRs. 500 in Europen and American markets. 
They deposited Rs. 20 in the name of equity 
and Rs. 480 in the name of reserve. In this 

way the Reliance Company eamed Rs. 240 
for each share of Rs. 10 or Rs. 480 for two 
shares without any return of interest any 
dividend for commitment. Ambani grew 
richer. He had money by taking briber. His 
principle is that in India everybody can be 
purchased only his price needs to fixed. He 
managed to accumulate moneyon this basis, 
But does anybody know what happened 
then? The people in Europe came to know 
within 10 days that they had been duped. 
Because our stock market had duped them. 
But I cannot understand why did they take so 
much of time to know the reality. Within these 
10 days the loss of Global depository Receipts 
took a nosedl"e tram 16.35 US dollars to 
11 .5 Dollars. It means shares which were 
purchased 10 America and Europe for Rs. 
SOD came down to Rs. 345. Does anybody 
know what was its result? Han. Finance 
Minister knows that ali the companies in the 
public as well private sector which earn 
capital in the country by selling their shares 
abroad were asked by the foreign brokers 
not to enter the European market for one 
year. Now development work has came to a 
standst;1I in Jamshedpur, Pune, Bombay 
and Deihl. Due to the cheat, his misleading 
act and manlpL'lation in stock exchange, 
hopes of a dozen Indian companies to enter 
the Europear markets direct and bring capital 
on their o',vn terms were shattered. I would 
like to ask the hon. Finance Minister how will 
he stop all this? Which power does the 
Government have to stop it. Do not talk 
about us. We are very powerful. We know 
the power of the Government very well. 
Companies have been declared insolvent. 
One such company in Andhra Pradesh drew 
Rs. 23 crore from the Reserve Bank of India 
and the owner of the company has been 
made a Minister in Andhra Pradesh since 
last two years. He is facing a charge under 
section 420 . The CSI has registered a case 
against him under Prevention of Corruption 
Act. Shri Janakiram is facing the charge. 
Does the Government have the courage? It 
says that it is adopting liberalisation, but I do 
not agree. I gave just one example and I can 
give many more such examples .. 

Mr. Chairman, Sir, do you know who is 
the owner of Usha Rectifier. I don't know but 
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it might be belonging to Shriram. It is a well 
known company. Who its shares came to 
market the stock market was manipulated in 
this manner. The cost of a share of Rs. 10 
was fixed at Rs. 325. Controller of capital 
Issues asked them to bring down the cost 
because it was very high. He suggested to fix 
it at Rs. 50 which was earlier fixed at Rs. 325. 
The C.C.I. approved its cost at Rs. 50 and 
people purchased these because of its 
publicity. As the Judge Saheb said just now 
how a cement factory in his area had no land 
for laying a foundation. But these people 
reached there issued its shares. The same 
game was played there and peoplE! purchased 
its shares. After 15 days the value of share 
came down to Rs. 32 but this company was 
very shrewd and its wanted to collect per 
share Rs. 325/. Each share cost Rs. 10 and 
interest and divident was to be paid on there 
Rs. 10 only. The company got Rs. 325/- per 
share. It could use this money in any manner. 
It could playa game in stock market with this 
money. 

Mr. Chairman, Sir, I would like to say a 
few words aboutSEBl.lwould like to print out 
to the hon. Minister that he as well as some 
hon. Members discussed the guidelines of 
SEBI . May I put him a direct question 
whether it is not a fact that the Govemment 
did not notify these guidelines. I want to have 
a reply from the hon. Minister why the 
guidelines of SEBI were not notified. These 
guidelines are still lying in the Finance Ministry. 
According to my knowledge no notification 
has been issued, on what basis the 
Govemment has introduced this Bill. SEBI 
has no nghtto open the closed stock-market 
of Bombay. 

[English] 

MR. CHAIRMAN: Please wind up. 

SHRI GEORGE FERNANDES: Sir, I 
am finishing. But \ must take this point. Alter 
all two hours have been allocated for this. 
Still we have lot of time. We are discussing 
the future of India's corporate sector. We are 
dlscus&inr. the future of India's industry. This 

is not a subject to be taken lightly. It seems 
to me a very vital matter. We are discussing 
a very fundamental thing. Tomorrow, you 
sitting there will say that why did you not raise 
this point. It shows the gravity of the issue. 

. MR. CHAIRMAN: Two hour time-limit is 
for this. 

SHRI GEORGE FERNANDES: Let us 
double it to four hours. 

MR. CHAIRMAN: Then, you should 
have told the Business AdviSOry Committee. 

SHRI GEORGE FERNANDES: We can 
double it to four hours. We want an answer 
from the Minister. 

[ Translation] 

Which rights have been given to SEBI 
by the Government? Why the stock-market 
of Bombay is closed? SEBI has no right to 
open the stock-market for Bombay. SEBI 
has no right to convene the meeting of stock 
brokers. SEBI has no power. I would like to 
know from the hon. Minister about the 
guidelines sent to SEBI which the hon. 
Member has discussed here and which has 
been published in the newspapers. 

[English] 

These are the SEBI guidelines. These 
are the proposals that have been made SEBI 
. The Government has still not notified them 
if my understanding of the situation is right. 
And if my understanding is right, then the 
Government has no business to deceive the 
House and deceive the country. Otherwise, 
the Minister should get up right now and say 
that my understanding is wrong. 

[ Translation] 

Mr. Chairman, Sir, the han. Minister is 
not speaking on this issue because he cannot 
do so. Then how this Bill will be passed. 

'THE MINIS'TER OF S'TA'TE IN 'THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): First you say 
whatever you have to say, then I shall reply 
all your questions. 
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SHRIGEORGEFERNANDES: All right. This is the general law there that the one 
U have no objection, We will seek more invest capital has right to spend it according 
clarification during the third reading. Mr. to his will. The judge of a court is a present 
Chairman, Sir, this game of Iiberalisation in here, he will furnish witness in this regard. 
the corporate sector, liberalization, global What is the situation in India? There was a 
economy are all this words. I would not like company named Maruti, not the present 
to deliver a detailed Budget speech it. But lone, the existing Maruit company is a 
would like to give a signal the investor of Government Company. Saying that you will 
India, who want to invest their money in the be given dealership and licence that company 
share-market that once they have involved has raised equities of Rs. 8 crere and 
in the stock-market. .. Satta" does not mean deposites of Rs. 7 crore. My figures may be 
investment. The Government should clarify wrong Rs. 8 crore may be Rs. 2 crore and Rs, 
it time and again but it is not doing so. 7 crore may be Rs. 9 crore but crores of 

[English] 

State is different from Investment. 

[ Trans/ation] 

To invest money in satta means to 
make money by Illegal means and to evade 
taxes. Where pay money does not mean 
investment. 

[Eng/ish] 

Investment is in the primary market. 

[ Trans/ation] 

I accept that there is secondary market. 
But if the game of state is started in the 
secondary market, cror9S of rupees of lakhs 
of people are wasted there, that is what has 
been going on for last few months. This is the 
first signal that I would like to give to the 
public of India. 

Secondly, I would like to give a hint to 
the han. Finance Minister because he has 
said that he would reply every question later 
on. I would like to ask the han. Finance 
Minister when these companies will be 
bankrupt, because he has no control over 
these companies what will happen to the 
equities of the people invested in these 
companies? This issue is important because 
in globalisation about which he is talking 
about, especially in Japan and America it is 
considered that the company, which raises 
its capital has right to become bankrupt. I am 
not taking it lightly., I am saying seriously. 

rupees have been raised on the basis of 
equities and deposits. Car was not to be 
manufactured because it was all a game. 
Capital to be used on consultancy, technical 
services, insurance and on several other 
things had been used for personal purposes. 
The industnal House has become bigger and 
richer. Life of the people who had invested 
their capital was ruined. Money of the people, 
who deposited Rs. 2lakh, 31akh or Rs. 51akh 
depending on the area, in the name of 
stockist has been misused. 

SHRI HARIN PATHAK (Ahmedabad): A 
business man in Ahmadabad has invested 
Rs. 50 lakh. Nothing has been given to him. 
He has named hiS bungalow after Maruti. He 
IS repenting now. 

SHRI GEORGE FERNAN[ ES: This 
way one case of Maruti a classical because 
Maruti car has to be manufactured by a 
member of then Prime Minister's family. 
Since Marutl car has to be manufactured by 
a member of the Prime Minister's family, it 
made the lives of stockists and eqUity share 
holders miserable who belong to middle and 
lower-middle class. Please tell me how are 
you Inviting the people to invest money in 
stock-market if all thiS has been done by a 
Memberofthe Prime Minister's family and in 
the presence of C.C.I. What will happen to 
the capital at those people if the compaflies 
17.00 hrs. become bankrupt. Because these 
companies have to be bankrupt and the 
Govemment wants to link our economy with 
the world economy. In this regard I would like 
to cite an example of United States of America. 
Last year three lilrgest ban'<ruptcies too" 
place in the United States of America. 
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[English] 

The three largest bankruptcies in tl'le 
United States of America last yeartook away 
one lakh twenty thousand crores of rupees. 
H you add all the bankruptcies in America. 
the total monF.lY of the people who has either 
bought equity or how had otherwise involved 
in those companies. that went down the 
drain was Rs. 4 lakh crore. 

[ Translation] 

When the Government is linking our 
economy with the global market then it will 
certainly link it with bankrupt also. The 
Govemment has established relationship 
with them and especially in the industrial 
sector in the name of so-called liberalisation. 
The Govemment expects from the share 
holders that they should invest money in 
stock-market. What are the steps taken and 
rules made by the Govemmentto save them 
from bankruptcy? In the resent game of 
stock-market people lost Rs. 30-40 crore. 
and their property is turned into ashes. I 
w')uld like thatthe hon. Minister should reply 
all these questions. I emphatiCc1l1y oppose 
this Bill and hope that all the Members of the 
House will also oppose it. 

[English] 

MR. CHAIRMAN (Shri Peter G. 
Marbaniang): We have taken more than ,wo 
and a h..:.f hours on this subject. There are 
two more speakers. I request them that they 
may limit their speeches to five minutes 
eac..h. 

PROF. SUSANTACHAKRABORTHY 
(Howrah): Sir. I .ise to oppose the Capital 
Issues- repeal Bill. 1992. which seeks to 
replace the Capital Issues Repeal Ordinance. 
1992. Many of the,,", ;:Je3kers have already 
drawn the attention of the Govern ment to the 
f .. yl that this Government is used to issue 
ordinances instead of taking up the issues in 
Parliament. Sir. I am opposed to this practice 
and I hope that it will not recur in future until 

and unless an emergency situation arises. 
The previous speaker. hon. George 
Femandes has questioned the Government 
as to what was the emergent financial or 
industrial scenario that compelled the 
Government to issue the ordinance. I raise 
the same question and expect the answer 
from the Minister. 

Secondly. this Bill comes in the aftermath 
of the Industrial Policy which lliberlised 
Government's control over industry as well 
as control over pricing of capital issues. Now, 
if these things are accepted in this form. I am 
afraid that there is going to be a real threat to 
the independence of our economy. Myfriends 
in the Congress (I) and my hon. friends 
oelonging to BJP descends it as no real 
threat. But Sir, there is a story in this. II shows 
the direction of the financial system. This 
story makes it incumbent on us to run the 
financial system and the industrial system of 
our country in the patriotic interests of the 
nation. 

A crisis, an accentuating crisis. in the 
form of poverty, in the form of growing 
unemployment. in the form of fall in exports 
in dollar terms and In the form of the security 
scar,l, istelling upon oureconomy. There our 
friends Sit content, smiling away depending 
upon the private interests and the interests 
of the foreign nationals. In the name of 
stablisation prog ramme to correc:.i the 
economic impalance, in the name of 
rE>stricting the economy. the Government 
has advocated the policy of liberalisation. 
Already In this august House we have rcoised 
our voice againstthe industrial policy, against 
the method the Government follows. Sir, the 
same charge I will level happen. There was 
a system by which we could control the 
capital market. There being scant capital in 
ourcountrythere is need for usto control the 
capital market. 

I remember. even in 1945when Bombay 
Plan was declared, when the industrial policy 
was declared by Tatas and Birlas, even they 
advocated control of economy in the national 
interest. Even in 1946 when first this 
ordinance was announced. even in 1947 
when this act waf passed. they advocated 
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control of economy so that by taking the 
opportunity in the name of freedom the 
common investors' interests of the investors 
that are to be protected. " is the interests of 
oureconomythat are to be protected. And in 
the interest of the existing financial system 
there should be SO"Tl8 check and balances. 
H we have to learn any lesson from the 
security scam, It is that some sort of regulation 
should be there and SEBI is not the 
mechanism with which we can hope to do so. 
Sir, we know the state of an autonomous 
body like the B.I.F.R. we had an ailing BEIR 
andllerewehavear ailingSEBI who cannot 
make the stock market just obey their 
gUidelines? With these guidelines we cannot 
expect the market to be controlled by the 
SEBI. With these words I oppose the Bi" and 
again wi" request the Government to think 
how to protect the interests of the investors; 
hON to control the capital market and how to 
arrange for the pricing of the capital. The 
small Investors cannot be left to the Pncious 
of some stock brokers or people like those 
stock brokers whose only motive is to earn 
profit and not the we" being of the economy. 

With these words I conclude. Thank 
you. Sir. 

[ Translation] 

SHRI RAMASHRAV PRASAD SINGH 
(Jahanabad): Mr. Chairman. Sir. the Capital 
Issue (ContrOl) Bi" presented by the han. 
Minister is in place of the Capital Issues 
(Control Repeal Orcfinance, 1992. When this 
ordinance was brought the session was 
likely to start. Some of the hon. Members 
have asked about the circumstances which 
completed to bring thiS ordinance. This bill is 
a part of the new Industrial Policy and 
arrangements have been made for an open 
market by brining this bill. These things had 
come up yesterday also while we were 
discussing on the security scandal. The 
investors who hao invested capital in It are 
trapped now and those who had depoSited 
money in the banks, do not have trust In the 
banks. This bill creates doubt as to whether 
the investors will be protected or not. " IS 
claimed thatthis is being done by introdUCing 
a a new pt;llicy for economic reforms. These 

reforms have not borne any fruits. Neither 
the increasing prices have come undercontrol 
nor the export could be promoted. 

As some han. Members have said 
various things to oppose this bill, I also 
oppose it and my submission to you is that it 
should be brought after reconsideration and 
my submission to a" the han. Members is 
that they should oppose it. 

THE MINISTER OF STATE IN THE 
MINISTnv OF FINANCE (SHRI 
RAMESHWAR THAKUR): Mr. Chairman, 
Sir, various han. Members have expressed 
their views today's on the proposed bill. I am 
thankful to all of them, inctu1ing Shri Nitish 
Kumar, Shri Shravan Kumar Patel, Shri 
Glrdharl Lal Bhargava, Shri Sudhir Giri, Shri 
Loknath Chaudhary, Shri B.B. Ramaiah, 
Shri Panigrahi, Justice Lodha, Shri George 
Fernandes, Shri Susahta Chakraborthy and 
Shri Ramashrary Prasad Si~gh. I have 
mentioned the name since I will give a whole 
some reply to a" the issue raised by these 
hon. Members. I welcome the hon. Members, 
who have raised doubts, who have given 
suggestions and who have opposed it. In this 
way there has been a detailed discussion on 
this bill. One of our expenenced and senior 
Members, Shri George Ferna, Ides has made 
the debate, a detailed one. " is obviouc; that 
he has expressed such things on the basis of 
his expenence and knowledge, which are 
not directly linked With it but they are linked 
with our policy and new system indirectly. 
What has been suggested by him, on the 
basis of his experience to rectify the flaws in 
it. I would like to answer these in a few words. 
There were certain things in the two and haH 
hour lecture delivered by you, which where 
answered by the han. Finance dellv('~pd by 
you, which were answered ty tho.; non. 
Finance Minister, Shri Manmohan Singh, I 
understand that there IS none at all to repE'at 
these, But I would like to submit that the 
pOints. directly associated with this bill, should 
be answered. Nltlsh Kumar ji and other hon, 
Members has asked as to why this ordinance 
was brought and why to the bill i~ presented 
In the Parliament My submission in this 
context IS that afterpondenng overthe various 
ISpects of it. It was felt unavoidable, since 
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the Parliament was not in session, therefore 
this bill was brought on 29th May, 1992. 

Mr. Chairman Sir, secondly it has been 
rightly said by many hon., Members that on 
the one hand we are bringing to an end the 
present law and on the other hand we say 
that SESI has laid down the guidelines, so 
thatthe middle class investors in the securities 
may not suffer. They will be given full co­
operation and protection continuously. Some 
people have expressed their doubts on this 
issue. In this context I want to submit that as 
far as the old law is concerned it was brought 
in 1947 and it was modified in 1969 and a 
rebate up to Rs. one crore was given. Any 
company can issue secu rities upto that extent 
and the ban onthat was lifted and concessions 
were given. 

Mr. Chairman, Sir, recently our hon. 
Finance Minister has declared the new 
economic policy on 24th July, 1991. Keeping 
that in view some hon. Members said that 
they appreciated the new economic policy 
but they had doubts regarding tile provision 
of concession/rebate, which was according 
to the law, as if whether it would be recovered 
under S.E.S. I. or not? First of all the 
circumstances compelled us to bring it and it 
is a part of that series adopted for the 
formulation of law or licence policy. Leave 
the quota permit policy, which was in vogue 
here. The economic condition of the country 
has changed so much that laws or regulations 
formulated earlier in 1956, which were 
necessary at that time and which have been 
mentioned by Shri George Fernandes were 
having flaws. There was an Industrial 
Resolution of 1948, later on it came in 1956 

, and after that changes were made by different 
Govemments. This change was made when 
Shri George Fernandes was the Industries 
Minister It is a big thing which has been 
discussed, In a nut shell, I would like to say 
that from the first plan till the present one it 
seemed that our economic condition will be 
in accordance with our plan and the economy 
will be a mixed one. Our fundamental rules, 
about which some of the hon. Members have 
claimed to be dating back to the Nehru era, 

are the same even today. There is no basic 
change in it. But the economic development 
of the country will come to a stop, if all things 
are centralised as the hon. Members are just 
talking about the stock exchange keeping in 
view the vast corporate sector. Besides 
rebate and lifting of ban decentralisation is 
also included in it and the main flaw in it under 
the old law has been removed since it is not 
considered necessary. But along with it" for 
the protection of the interests of our small 
investors, it was considered necessary and 
the SEBllaw was passed by this House only 
in which it is the provision that the interests 
of the small and general investors should be 
protected and therefore the arrangements 
have been made to provide them protection. 
SESI has laid done guidelines on 11th June, 
1991 and everything has been discussed in 
a detail in it as to under which circumstances 
which company can sell its share and these 
have been discussed by various hon. 
Members,. which need not to be repeated. 
Hon. Members also know that it is 
comprehensive. Hon. George Fernandes 
has also made a reference to it that the laid 
down guidelines have not been reference to 
it that laid down guidelines have not been 
recognised by the Government. There is 
something secret in it. The law Ministry is 
pondering over the regulations, which are 
under' consideration of the Government and 
these guidelines are laid down under section 
11. Generally this right is with the SESI 
undertheSESI Act. They have laiddonethis 
guidelines under their right and it has been 
notified by the SESI There is no need at all 
to issue the notification by the Government. 
Secondly, the regulations under their 
consideration will be laid down after approval. 

SHRI GEORGE FERNANDES: If your 
law Ministry does not notify the regulations 
which is a must, then what is the relevance 
of these guidelines. 

SHRI RAMESHWAR THAKUR: That is 
a different thing. 

SHRI GEORGE FERNANDES: Hon. 
Minister Sir, I think that both these things are 
separate but SESI, at present. is not in a 
condition to function in any way since the 
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approval on the regulations of its right which 
have been granted, have not been gIVen 
approval by the Ministry since last one year 
or six months, because it feels that its right 
is being snatched away. 

SHRI RAMESHWAR THAKUR: Both 
these should not be mixed up. I am saying it 
clearly that these regulations are not there. 
What I am saying is that there may be some 
differences between your understanding and 
our understanding. But the task of framing 
regulations has been given to the Ministry of 
Law. These are not the guidelines of SEBI 
which we as will as the hon. Members 
discussed. Under section 11 A the SEBI has 
been empowered to frame some guidelines 
to protect the interests of small and ordinary 
investors. Everybody knows It., So far as 
recognition to SEBI regulations are 
concerned, these have been framed under 
the authority of the Act passed by this August 
House. Therefore, there is nothing irregular 
In It. I am saying the same thing. The other 
thing that was said thereafter is .... 
(Interruptions) 

[English] 

MR. CHAIRMAN: Please do not disturb 
him. The hon. Minister may address the 
Chair. 

SHRI RAMESHWAR THAKUR: Now I 
come to the other points which were in 
regard to the small investors raised by Shri 
Kumar Patel. 

[T mnslation] 

He has also asked whether we should 
make insurance and take steps so that small 
Investors may not face any difficuhy and the 
rights that have been given SEBI are not 
misused. He has made- very good 

o suggestions because despite existence of 
law, whether the powers are vested in the 
Controller of Capital Issues or SEBI, it may 
create problems if the law is not ilTl>lemented. 
In this regard, the suggE:stions made by the 
hon Member are most appropriate. The 
SEBI should remain fully vigilant in the 
matter. So that there is on laxity in 

ifTl)lementing the provisions of these laws,. 
These should be followed properly. 

Thereafter, Shri Girdhari Lal Bhargava 
raised a point and made a suggestion that 
the persons found guihy should be deah with 
stemly. But I would like to inform him that 
there is no such provision in the SEBI Act. I 
would like to draw his attention towards a 
provision already made under section 24. 

[English] 

·Whosoevercontrivances or attempts 
to contravene or abets the 
contravention of the provisions of the 
Act or any rules or regulations made 
there under, shall be punishable with 
Impnsonment for a term which may 
extend to one year, and with fine.· 

[T mnslation] 

Therefore, it has to be followed. But I 
want to say that there is already a provision 
like this. 

[English] 

SHRI GUMAN MAL LODHA (Pali): 
Excuse me, the Violation of guidelines is no 
offence. 

SHRI RAMESHWAR THAKAUR: No, 
they have said it. You kindly see section 11 
(1). It is mandatory. One has to follow that. 

[ Translation] 

You have yourself been a Judge ..... . 
(Interruptions) 

SHRI NITISH KUMAR (Barh): When a 
former Chief Justice is telling you, his 
suggestions are appropriate. He must have 
delivered several judgments. He is saying it 
on that basis. There is a need to read it 

. properly. You are speaking in the House. 
(Interruptions) 

SHRI RAMESHWAR THAKUR: I was 
also a student of Law and have practiced law 
for 30 years:Therefore, please don't tell me 
this thing. I understand what is what. 
(Interruptions) 
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SHRI GUMAN MAL lODHA: You just 
sad out section 24. (Interruptions) 

SHRI RAMESHWAR THAKUR: I am 
replying to suggestions made by Shri 
Bhargava. In my view, there are sufficient 
provisions in law in this regard. This is nothing 
to worry. H any problem arises, we can bring 
amendment to it after consulting Justice 
Saheb. But there is no ambiguity in my view. 

Shri Giri has also made some 
suggestions. Some suggestions have also 
been made by Shri George Femandes about 
industriil production. His view-point may 
differ fr~m others. It could be that the new 
polices have been of little use. It is also a fact 
that there has not been as much increase In 

industrial production as It ought to be. I 
accept it... (Interruptions) 

SHRI GEORGE FERNANDES: No. It 
has fallen. 

SHRI RAMESHWAR THAKUR: The 
production has fallen. We have to see the 
situation that prevailed in the beginning As 
you know, what was the economic situation 
when our Government came IOto power. It is 
nolthat production fell all of a sudden and toe 
situation was good till that lime., You know 
that the situation was good till that tlllle. You 
know that the situation was very cntical. 
Irr.port was stopped in about March 1991. 
You also know that our foreign eXchange 
reserve had come down 2300 crore. You 
also know that we had to mortgage 67 
tonnesofgold. WeredemitwithinsixfT)Onihs. 
You will be glad to know that we have fixed 
a target of acquiring 35 tonnes of gold in the 
year under our new gold policy and we have 
already acquired more than 30 tonnes of 
gold within three months. 

SHRI GEORGE FERNANDES: 
Smugglers bring maximum gold. 

. SHRI RAMESHWAR THAKUR: It can 
be your interpretention. The N.R.1s who 
have more certificates of residing abroad for 
ore than six montns, come here .... 
(Interruptions) We had a target of acqUiring 

As. 75 crore work of gold by March 1993. 
You will be glad to know that we have 
received As. 70 crore by the end of July even 
though we had to reduce the rate of custom 
duty from As. 4SO to Rs. 220 per tonne of 
gold. 

You are also aware of the position in 
respect of other things. Today we have 
foreign exchange reserve of more than Rs. 
17,000 crore., It is of two types. Some 
foreign exchanges have come form outside 
in the shape of loan and some have come in 
normal channels Rs. 6500 crore have been 
received permanently under remittance 
scheme of India development Bonds .... 
(Interruptions) We don't say that we have 
achieved complete success. It is just a part 
begining and a good begining. It takes time 
improve the economy and industrial 
development. Particularly, our foreign trade, 
our export should enhance. The Government 
IS trying Its level best to increase foreign 
trade. 

I have made a submission about 
guidelines. The hon, Members have raised 
the issue of securities scam. The scam issue 
has been discussed elaborately and the hon. 
Minister of Finance has given his reply. 
(Interruptions) You have mentioned the 
names of some companies and I think you 
had also made a mention of the same in your 
earlier speech. The names of one or two 
companies were mentioned, There were 
some other companies which were not 
referred to by you. The sale prospects of 
shares of oUfcompanies abroad depends on 
circumstances. There has been more 
improvement in it and we are marching 

. toward improvement. probably, in future. not 
only in India .... (Interruptions) 

GEORGE FERNANDES: There hon. 
Minister said that many things depend on 
circumstances. I had mentioned the name of 
a partic:ular-company. How the owner of the 
company manipulated price of its share for 
Rs. 500 and how its rate feR and how the 
country suffered loss. We were not in a 
position to enter foreign market for a year. 
Which are those cirwmstances? 
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15 days, the value of a share which was As. 
500 as the hon. MentJer puts it, has fallen 
down to As. 300. You all are aware that the 
value of shares in Share market varies greatly 
from hour to hour. In the circumstances as it 
prevailed earlier, the value of the share was 
Rs. 500. But in 10-15 days later the 
circumstanceschangedandthevalueofthat 
share fell down to Rs. 300 to Rs. 400 the 
Reserve Bank gave permission not only to 
any single company but also to several other 
companies in which Reliance, Grasham etc. 
companies were there. 

SHR! GEORGE FERNANDES: You 
are supporting my point. You have here 
manipulated the stock market... 
(Interruptions) when the value of the shares 
of Reliance fell down in the international 
stock market and the reason forthis downfall 
in the prices of shares, as he told. 

[English] 

The prices had been whipped up in 
India. 

SHRI RAMESHWAR THAKUR: No, 
No, It is not the fact. ! repudiate the whole 
thing. This is not that was soon by the 
Government. In Stock Exchange there IS up 
and down. There is no question of involvement 
of the Govemment. There are many factors 
which influence the stock market. There has 
been a scam. That is a separate thing; it has 
to be discussed separately and separately 
replied. Butt so far the share rates are 
concemed, that depends on many factors ... 
(Interruptions) What it is today, after ten 
days it will be different. 

SHRI GEORGE FERNANDES: I have 
heard foreign brokers told Indian industrialists 
including TISCO and others not to come to 
Europe for the next 10-12 months. Is this or 
is this not correct? 

SHRI RAMESHWAR THAKUR: Mr. 
Chairman, this information may be with the 
hon. Member. 

SHRI GEORGE FERNANDES: Sir, he 
is evadina reply to may Query. The whole 

• SHRI RAMESHWAR THAKUR: With 
these, I have tried to cover all the points that 
were raised in brief. H there are any irJ1)Ortant 
points left, I am prepared to reply to the 
extent pOSSible.! am very grateful to the hon. 
Members fOf the suggestion given and they 
will bee carefully examined by the 
Government and kept in view while 
implementing the guidelines on the policeS 
of the Government. 

With these words, I would request the 
han. Members to withdraw their Statutory 
Resolution. 

MR. CHAIRMAN: Shri Nitish Kumar, 
after such a beautiful reply from the hon. 
Minister, I hope you will withdraw it. 

[iransfation] 

SHRI NITISH KUMAR: Mr. Chairman, 
Sir, firstly, I would like to thank those hon. 
Members who participated in the diSCUSSion 
of my Statutory Resolution. It was, however, 
totally my right to give thanks, but this right 
was snatched by the han. Ministerwho in my 
place gave thanks to aU. 

The han. Minister has not been able to 
reply to any of the questions raised by me 
under this resolution which contained the 
motion of disapproving the ordinance he has 
also not replied to the questions raised by the 
han. Members, particularly by Shri George 
Fernandes, his reply was evasive ... 
(Inte"uptions) ... we listened patiently towhat 
was said by the learned advocate, the ex 
Chartered accountant and presently the 
Minister of State. He has made a reference 
of SEBI and said that SEBI would handle the 
case now instead of C.C.I. SEB.!. has sofar 
not been given adequate powers. It haS to 
deal with such companies as are big 
cheaters .• They will cheat the small investers 
to renderthem bankrupt. The small investors 
will lose their depOSits made out of their hard 
earned money. There is nobody to safeguard 
their interest. There is no such arrangement. 

There has been no reply to the point 
raised by me. I WOUld. therefore. rQg!,!estthft 
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Government to cast away its stubborn stand. 
It is not yet too late. H is the question of the 
'"teteSt of the country. The talks of joining 
global economy. adoption of Free Economic 
Policy and liberalisation of rnarl<et economy 
are merely any eyewash. What has actually 
been done in the name of liberalasa IOn IS 

nothing but to loot the public monel 10 too 
IUne of four to ten thousand crore ot JP9EIS 
When this is the State of Affairwhat mu,e CCl(1 

you expect out of this policy of liberallsatlon. 
Shri Harin Pathak is not present in the House. 
Shri George Fernandes has relerrea to too 
issue of Maruti. Some of the investors died. 
some went mad. The is no arrangement to 
safeguard their interest. I would therefore, 
like to submit to the Govemment that should 
cast awaystubbomess, cancel the ordinanCe 
and should take decision after deep 
considerate. It is not our Intention to 
encourage bureaucracy, I told in my speech 
that there should not be an unnecessary 
delay in removing the genuine difficulties 
being faced by the companies by doing away 
the prevailing redtapism and there should be 
quick disposal of the applications and there 
should be no procrastination in this process. 
To minimize the influence of beaurocracy 
and to keep it open, the capital issue control 
Act should be amended., But it should not be 
altogether repealed, otherwise it will lead out 
country into a great trouble. The ordinance 
could protect the people and when there will 
be no such control, it will be an injustice to the 
small investors ofthiscountry. H will ultimately 
lead to a situation when new col1l>3mes will 
not be opened. I just cited an example. 
Everyday we see it through advertisements, 
T. V. radio and through newspapers and now 
we believe what is telecast through electronic 
media C.N.N. and thorough print media on 
intention level. People are influenced by 
advertisements. H some fake company 
launches something, people are misled by 
its hollow advertisement. No such 
arrangement has been made here to provide 
protection to such persons, I would, therefore, 
submit it is still not late. This relates to the 
interest of the country .• To encourage 
industries is in the interest of the nation. I, 

therefore, request that the Government 
should withdraw this Bill and letthe ordinance 
be lapsed. Through you, I would like to 
appeal to the Government and to this House 
that in the interest of the country, the Statutory 
resolution should be adoptEMl. 

(English] 

MR. CHAIRMAN: Are you not 
withdraWing your Resolution? 

SHRI NITISH KUMAR: No, Sir. I am not 
withdrawing, I am pressing my resolution. 

MR. CHAIRMAN: The question is: 

" That this House disapproves of 
the Capital Issues (Control) Repeal 
Ordinance, 1992 (Ordinance NO.9 
of 1992) promulgated by the 
President on the 29th May, 1992". 

The Motion was negative. 

MR. CHAIRMAN: There are 
amendments to the Motion for Consideration. 
Shri Girdhari Lal Bhargava IS not here. I put 
his amendment No. 1 to the vote of the 
House. 

Amendment No.1 was put and negatived 

MR: CHAIRMAN: Shn Dau Dayal Joshi 
is not here. I put his amendment No.2 to the 
vote of the House. 

Amendment No2 was put and negattiived 

MR CHAIRMAN: The question IS: 

" That the Bill to repeal the Capital 
Issues (Control) kt, 1947. be taken 
into consideration". 

The motion was adopted 

MR. CHAIRMAN: Now the House Will 
take up Clause by Clause consideration 01 
the Bill. 



705 B.A.C. Report 

The question is: 

SRAVANA 14,1914 (SAKAl Sup_pl. Dem. for Grants 706 
(Rly_s.), 1992·g3 and Demands for 

Excess Grants{Rlys.), 1988·89 
Report of the Business AdviSOry Committee. 

"That Clauses 2 to 4 stand part of the 
Bill' 

The motion ~as adopted 

Clauses 2 to 4 WBI9 added to the Bill 

MR. CHAIRMAN: The question s: 

"That clause I, the Enacting Formula 
and the long Title stand part of the Bill." 

The motIon was adopted 

Clause I, the Enacting Formula and the 
long Title were added to the Bill 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): I beg to move: 

• That the Bill be passed" 

MR. CHAIRMAN: The questions: 

• That the Bill be passed· 

The motion was adopted. 

17.46 hrs. 

BUSINESS ADVISORY COMMITTEE 

Nineteenth Report 

[English] 

DR. LAXMINARAYAN PANDYA 
(Mandsaur): Sir, I beg to present the 19th 

17.47 hrs. 

SUPPLEMENTARY DEMAND FOR 
GRANT (RAILWAYS), 1992-93 AND 
DEMANDS FOR EXCESS GRANTS 

(RAILWAYS),1988-89. 

[English] 

MR. CHAIRMAN: Now the House will 
take up Item No. 11 and 12 together. 

(I) 

(il) 

Motions moved:-

.. That the supplementary sum not 
exceeding the amount shown In the 
third column of the Order Paper be 
granted to the PreSident of India 
out of the Consolidated Fund to 
defry the charges tllat will come In 

course of payment dunng the year 
endingthe31stdayofMarch,1993, 
In respect of the head of Demand 
entered In the second column 
thereof - Demand No. 16." 

• That the respectIVe excess sums 
not exceeding the amounts shown 
in the third column of the Order 
Paper be granted to the President 
of India out of the Consolidated 
Fund of India to make good the 
excess on the respective grants 
dunng the year ended on the 31 Sl 
day of March, 1989, in respect of 
the follOWing Demands entered In 
the second column thereof; 

Demand Nos. 10, 13 and 16 • 

Supplementary Demand for Grant (Railways) for 1992-93 submitted to the Vote of Lok 
Sabha 

No of Demand. Name of Demand 

2 

Assets-Acquisition, construction 
and Replacement. 

Amount of Demand 
for Grant submitted 
to the Vote of the House. 

3 

Rs 
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Demands tor Excess Gl'iJllts (Railways) tor 1988-89 submitted to the Vote of Lole Sabha 

(Vide List Business for, 

No. of Demand. Name of Demand ~untofDemand 
Submitted 
to the Vote of the 
House. 

1 2 3 

Rs. 

10. Operating Expenses -Fuel 3,82,74,306 

13 .Provident Fund, Pension and 
other Retirement Benefits. 93,30,34,414 

16. Assets - Acquisition, Construction 
and Replacement 

Other expenditure 

Railway Funds 

[TtansiationJ 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, now the 
House IS going to have a discussion on the 
Demands for Excess Grants and Demands 
for Supplementary Grants of Railways and 
both will be discussed together. So far the 
Demands for Excess Grants IS concerned 
the recommendations of the P.A.C. made in 
the 19th Report are going to be irJl)lemented. 

It has been clearly stated by the Public 
Accounts Committee that what is being done 
by Ministry of Railways, is not good and 
perhaps some of the recommendations made 
in the previous report were also not 
Implemented. I would like to quota from 3 of 

, the report presented on 29th April. 

[English] 

Sir, I quote from the report: 

• The Public Accounts Committee 
have repeatedly exhorted the 

JA.l'!istries in .the past to enforce 

7,32,34,305 

stnct exchequer control and impart 
financial discipline amongst their 
Departments so as to regulate the 
expenditure In accordance with the 
budgetary allocations. 
Nevertheless, financial discipline 
has remained a dIStant goal. 

The Committee note that dunng 
the year under review that IS 1988-
89 the excess expenditure was of 
tthe order of Rs. 367.98 crores 
under 26 grants as agalns Rs. 
304.15 crorees under 21 grants 
during the preceeding year that is 
1987-88. Incidentally the 
Commrttee observe that during the 
past decade (1979-89) there was a 
penod (1981-82 to 1984-85) when 
the excess expenditure registered 
a declining trend from Rs. 462.69 
crores 10 1981-82 to as low as Rs. 
64.87 crores in 1984-85 but 
unfortunately this trend got reversed 
in 1985-86 when the excess 
expenditure touched a figure of Rs. 
441.72 crores. Since then there 
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has been no significant 
~ement In the situation. The 
Conmittee view this situation with 
concern". 

Sir, the Committee continue to. 
mention, and I quote: 

• An analysis of the reasons for 
excess expenditure during 1988-
89, which have been discussed in 
some details in the succeeding 
paragraphs Of this Report, indicate 
that the lack of proper monitoring of 
the progress of expenditure, timely 

review ofthe financial requirements 
and failure to asses property the 
requirement of additional funds 
have resulted in the excess 
expenditure·. 

[ Translation] 

This is the report of the Public Accounts 
Committee. That report has also been quoted 
by you along with these demands that the 
Public Accounts Committee has 
recommended that it should be regularised. 
It has brought in far regularisation only after 
that. 

Mr. Chairman. Sir, it is immaterial as to 
how much money is involved in it or how 
much money is being demanded, or how 
much adjustment is there, the question is 
that the Ministry in its functioning, did not 
bother about following the rules and no 
precaution was taken. That is why the Public 
Accounts committee has stated expressing 
its displeasure that whatever has been done 
is not right and that due precaution should be 
taken. 

Whatever has been stated in it forwhich 
the demand for Excess Grants for the year 
1988-89 has been made are very minor 
things. For example, there are demands 
relate to Repairs and maintenance of Plant 

Equipments, Operating Expenses 
Replacement, Traffic etc. Normally, it could 
have been presaibedasto how much amount 
is going to bespent or in respect of acquisition. 
Three years 1988-89, 1989-90. 1990-91 are 
over and now it has been brought while the 
Public Accounts Corrvnittee has given its 
condusion in its report presented on 29th 
April that Ministry's function has not been 
proper. 

I would like to submit that while replaying 
the debate the hon. Minister should also 
clarify the reasons for delay in work. He 
should also make it cle\lr asto why there was 
no monitoring over the work. 

So far as the matter of expenditure is 
concemed, it is not so that the work was not 
done according to the prescribed procedure. 
I do not want to raise this today. Mycolleague 
Shri Rajveer Singh would discuss it. 

PROF. PREM DHUMAL (Hamirpur): 
Mr. ChairmaIl. Sir, there is no quorum in the 
House. 

[English] 

MR. CHAIRMAN: The bell is being rung 

Now there is quorum. The hon. Meni:>er 
may continue his speech. 

[ Translation] 

DR. LAXMINARAYAN PANDEYA: Mr. 
Chairman Sir ,I was submitting that funds are 
misused on large scale in Railways. A lot can 
be said in regard to the prevailing condition 
of trains. A few days ago. a question 
concerning the purchase of locomotives was 
raised, it was a deal in which the Railway 
department put aside all the rules and 
regulalions to purchase 30 locomotives worth 
crores of ~s. BHEL was theclaiment for 
that contract; however its claim was rejected 
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[Dr. laxminarayan Pandoya] in the Indian Express dated 8th February.: 

to give it to ABB. I am unable to understand 
the reason behind it. Newspapers. of course. 
have published the details in regard to it. but 
I would not like to go into the details of those 
newspapers. However. the hurry with which 
the contract has been made is a maner of 
consideration. The officers who look after 
the financial matters of the Railway Ministry 
had pointed out that hiS contract should not 
be signed. the committee had also suggested 
the smae and said that if at all the contract 
was to be given. it should be given to the first 
beater. i.e. BHEl.lnspit ofthis. the company 
was not given the contract. This creates 
suspicion and you cannot evade from it. And 

, I have already submitted that then Finance 
Commissioner in Railways In his report dated 
21.8.91 had ironed that it was in proper to 
gIVe the contract tom ABB. But despite that. 
lxomotives were purchased from the same 
company. Different people expressed 
different views in regard to it; the news that 
is reported in the newspapers is more 
disturbing. 

I would like to make a short reference to 
it. This is - Rajasthan Patrick- dated March 
27. 1992. n States that· About one dozen 
Par1iamentariansbelonging to various political 
parties. in their letter written to the Hon. 
Prime Minister Shri P. V. Narasimharao have 
said that Indian Railways propose to purchase 
30 electronic railway engines of Rs. 1100/­

crores from a Swedish firm whereas an 
Indian Company BHEL was ready to supply 
1hese engines in just Rs. 560/-crores.ln this 
letter. they have demanded that the Han. 
Prime Ministershould intervence and prevent 
the misuse of Government funds'. Even the 
Hon. Prime Minister was requested by a 
nUrrDer of Members in this regard. However. 
the Railway Ministry does not seem to have 
anyconcem aoout it. they have no reply to it. 
Now.1 would urge upon you through another 
newspaper. This is a new Item that appeared 

[English] 

• H called for tenders three times 
during this period but did not anot 
the order immediately thereby 
allowing forprotraClod negotiations 
with those with higher bids. Third. 
ADB was not the lowest bidder in 
the first two tenders but suddenly 
became the lowest one in the third 
tender". 

[T tanslarion) 

I would like to submit that besides 
giving reply to the observations made by 
Public Account Committee in respect of the 
Demands for Excess grants. the han. Minister 
should also apprise the House with the facts 
in regard to the purchase of locomotives. the 
matter which has been the centre of 
discussion and controversy also in the 
concerned Ministry. The Ministry has clearly 
disapproved and contract and the hurry with 
whichtheworkwasaccomplished isa matter 
of suspicion. it is not easy to get out of that 
suspicion. I would like the hon. Minister to 
apprise the House of all the facts in this 
regard. 

I woukllike to draw the attention of the 
han. Minister to another point. He has 
presented the Supplementary Demands for 
Grants alongwith the Additional Demands of 
Grants. and there IS a reference to the gague 
conversion on the last page I.e. page No.3. 
What is the polley of the Railway department 
in regard to guage conversion., does the 
Government propose to make the same 
type of gauge concesion throughout the 
country and which regions have been 
excluded from it. H the Government has 
framed a porlCY in regard to these aspects. it 
may kindly present it in the House I feel that 
when the Railway Budget was passed and 
the Government was pressurised the hon. 
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Minister just announced gauge conversion 
incertain specific areas. It is just like taking 
token grant of Rs. 1/- or Rs. 10/- or Rs. on 
lakhs In this connection. However. what will 
be the total amount of expenditure - has not 
been made clear in it. The hon. Minister may 
kindly clarHy it. 

[English] 

MR. CHAIRMAN: Dr. Laxmlnarayan 

Pandeya. the time of the House Is up. Tne 
House Is adjoumed to meet again tomorrow 
the 6th August. 1992 at 11.00 A.M. Dr. 
Laxmlnarayan Pandeya will continue 
tomorrow. 

18.00 hr.. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Thursday August 6 19921 

Saravana 15, 1914 (Saka) 
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